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 Thursday,  lst  August,  957

 The  Lok  Sabha  met  at  Eleven  of
 the  Clock

 {Mr  Speaker  tn  the  Chair)

 MEMBER  SWORN

 Shri  Rajaram  Balkrishna  Raut
 (Kolaba)

 Mr,  Speaker:  Hereafter,  I  shall  have
 both  the  name  as  well  as  the  consti-
 tuency  announced,  so  that  other  hon
 Members  may  know  wherefrom  the
 hon  Member  comes

 ORAL  ANSWERS  TO  QUESTIONS

 Landless  Workers  in  Punjab

 *530,  Shri  0  C  Sharma:  Will  the
 Minister  of  Food  and  Agriculture  be
 pleased  to  state

 (a)  whether  a  scheme  for  resetting
 landless  workers  in  Punjab  has  since
 been  received  by  the  Central  Govern-
 ment,  and

 (b)  the  amount  of  grants  and  loans
 given  or  proposed  to  be  given  to
 Punjab  during  1957-58  on  _  this
 account’?

 The  Deputy  Minister  of  Agriculture
 (Shri  M.  V  Krishnappa):  (a)  A  loan
 of  Rs  2,25,000  and  grant  of  Rs  1,830,000
 were  sanctioned  in  ‘1956-57  on  the
 basis  of  a  scheme  received  from  the
 State  Government  No  further  scheme
 or  demand  has  been  received.

 (b)  The  amounts  of  loans  and
 grants  to  be  sanctioned  will  be  con-
 sidered  on  receipt  of  the  scheme.

 6308
 Shri  D  C.  Sharma:  May  I  know

 what  scheme  was  submitted  by  the
 Punjab  Government  for  the  congidera-
 tion  of  the  Centre?

 Shri  M  द द  Krishnappa:  Last  year,
 it  was  the  PEPSU  Government  which
 submitted  this  scheme  They  merely
 stated  that  they  intended  to  rehabili-
 tate  about  400  landless  labourers  by
 making  use  of  4,000  acres  of  land.

 hri  D  C  Sharma:  May  I  know
 whether  there  are  only  400  landless
 labourerg  in  the  whole  of  the  Punjab,
 whether  the  Punjab  Government  have
 not  made  an  under-statement  in  re-
 gard  to  the  number  of  landless
 labourers,  and  whether  the  problem
 has  been  considered  m  this  aspect?

 The  Minister  of  Food  and  हैडन
 culture  (Shri  A  P  Jain):  So  far  as
 the  old  Punjab  State,  that  is,  the
 present  Punjab  State  exclusive  of
 PEPSU  35  concerned,  they  have  not

 ent  any  scheme  so  far.  The  hon
 Member  will  do  well  to  activise  the
 State  Government

 Pandit  D.  N.  Tiwary:  May  I  know
 whether  this  scheme  is  meant  only
 for  Punjab  or  there  is  some  integrated
 scheme  for  the  whole  of  India?

 Shri  M.  V  Krishnappa:  There  is  a
 scheme  for  the  whole  of  India.  In
 fact,  we  have  requested  al]  the  States
 to  submit  their  schemes  Most  of
 them  have  submitted,  while  some  of
 the  States  have  not  yet  submitted
 Punjab  has  not  yet  sent  any  scheme,
 and  it  has  not  been  included  in  the
 Second  Plan

 Pandit  D.  N  Tiwary:  What  about
 Bihar?

 Shri  Thimmaiah:  May  I  know  how
 many  Jandless  workers  have  been
 rehabilitated  on  land  during  the  First
 Five  Year  Plan?
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 Shri  M.  V.  Krishnappa:  We  have
 spent  so  far  about  Rs,  40  lakhs;  to
 various  States,  we  have  given  a
 grant  of  Rs.  {2  lakhs  and  a  loan  of
 about  Rs,  30  lakhs.  I  do  not  have  the
 exact  number  rehabilitated,  but
 roughly,  the  Centra]  Government  have
 rehabilitated  nearly  500  families  at
 Bhopal.

 Shri  B.  8,  Murthy:  May  I  know
 Whether,  besides  giving  plots  of  land,
 any  rehabilitation  work  is  being  done
 by  way  of  establishing  of  cottage
 industries?

 Shri  M.  V.  Krishnappa:  That  does
 not  come  under  the  Agriculture
 Ministry.  Various  schemes  are  there
 under  the  Rehabilitation  Ministry
 and  the  various  other  Ministries
 interested  in  cottage  industries.

 Mr,  Speaker:  Next  question.
 bri  Punnoose  rose—

 Mr.  Speaker:  I  am  sorry.  I  am
 going  to  the  next  question.  As  soon
 as  an  hon.  Member  asks  the  question,
 I  give  him  one  or  two  chances  to
 ask  supplementaries.  Immediately,  I
 want  to  give  an  opportunity  always
 to  the  Opposition.  So,  I  look  to  this
 side,  But  the  hon.  Member  did  not
 get  up.  So,  I  came  to  the  conclusion
 that  I  must  close  this  question  and
 go  to  the  next  question.  If  the  hon.
 Member  gets  up  now,  what  can  I  do?

 An  Hon.  Member:  ‘You  must  look
 on  all  sides.

 Mr.  Speaker:  I  always  look  on  all
 sides.

 Next  question.  Q.  No.  582.

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  There  is  a
 similar  question,  namely  Q.  567.

 Wir,  Speaker:  He  may  answer  both
 the  questions  together.  Is  the  hon.
 Member  in  whose  name  प्  No.  567
 stands  present  in  the  House?

 Dr.  Ram  Snbhag  Singh:  Yes.

 Shri  Tangamani;  Q.  No.  567  deals
 with  another  issue,  namely  negotia-
 tions.  But  thig  question  deals  with  a
 particular  issue,  namely  the  tribunal.
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 My,  Speaker:  Both  can  be  answered
 together.

 Shri  झ,  P.  Nayar:  Then,  the  number
 of  supplementaries  would  become
 restricted.

 Grievances  of  Rallwaymen
 t

 ०8३2
 {

 Shri  Tangamani:  ,
 )  Shri  T.  B.  Vittal  Rao:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  the  progress  made  upto  the
 end  of  July,  957  with  regard  to  the
 grievances  of  Railwaymen  referred
 to  the  ‘One  man  Tribunal’  in  1953;

 (b)  whether  any  of  the  recognised
 unions  in  the  various  Zones  appeared
 before  the  Tribunal;  and

 (९)  if  not,  the  reasons  therefor?
 The  Deputy  Minister  of  Railways (Shri  Shahnawaz  Khan):  (a)  The

 National  Federation  of  Indian  Rail-
 waymen  requested  the  Tribunal  to
 Postpone  hearings  with  a  view  to
 settle  the  issues  by  negotiation.
 Accordingly  three  out  of  the  five
 terms  of  reference  were  negotiated
 and  agreement  was  reached.  Negotia-
 tion  on  the  remaining  items  has  since
 been  resumed.

 (b)  and  (९).  Do  not  arise.

 National  Federation  of  Indian
 Railwaymen

 “567,  Dr.  Ram  Subhag  Singh:  Will
 the  Minister  of  Railways  be  pleased to  state:

 (a)  whether  the  negotiation  which
 wag  being  carried  on  between  the
 Railway  Board  and  the  National
 Federation  of  Indian  Railwaymen  in
 the  first  week  of  July  4987  has  con-
 cluded;  and

 (bh)  if  so,  what  were  the  main
 issues  of  the  negotiation?

 The  Deputy  Minister  of
 (Shri  Shahnawas  Khan):  (a)  The
 negotiation  has  not  been  concluded.



 6322  Oral  Anewers

 (b)  The  mam  issue  was:—

 “The  redistribution  of  grades
 for  various  categories  of  staff,
 decided  upon  as  a  result  of  the
 recommendations  of  the  Jomt
 Advisory  committee  should  be
 reviewed”

 Shri  Tangamani:  May  I  know
 whether  the  one-man  tribunal,
 namely  the  Shankar  Saran  tribunal,
 will  cease  to  sit  in  future?

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  No,  the  whole  inten-
 tion  was  to  revive  the  tribunal
 Before  the  issues  were  referred  to
 the  tribunal,  it  was  thought  necessary
 to  have  negotiation  between  the
 Board  and  the  Federation,  so  that
 ‘we  can  come  to  terms  on  such  issues
 as  could  be  resolved  by  this  pro-
 cedure,  the  residual  issues  will  be
 referreq  to  the  tribunal

 Shri  Tangamani:  May  I  know  how
 long  the  tribunal  will  take  to  adjudi-
 cate  upon  the  two  issues  _  still
 pending?

 Shri  Jagjivan  Ram:  That  will
 depend  upon  what  are  the  main
 issues,  after  the  settlement  by
 negotiations,  to  be  referred  to  the
 tribunal.  jh

 Shri  Tangamani:  May  I  know
 whether  Mr  Guruswamy  conti-
 nues  to  be  the  assessor  or  any  other
 person  has  been  appointed  wm  his
 place?

 Shri  Jagjivan  Ram:  The  recognised
 Federation  represents  the  case  of  the
 employees

 Shri  Sadhan  Gupta:  May  I  know
 when  the  National  Federation  propose
 to  effect  a  settlement  by  negotiation,
 and  also  how  long  this  negotiation  has
 been  pending?

 Shri  Jagjivan  Ram:  Perhaps  the
 hon  Member  35  aware  that  the  work
 of  the  tribunal  was  postponed  at  the
 request  of  the  Federation  some  time
 in  April,  1955.  Since  then,  the  work
 of  the  tribunal  was  not  proceeded
 with  It  was  thought  necessary  to  re-
 vive  the  trib:.nal  this  year,  some  time
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 in  March  The  railways  wrote  to  the
 Federation  to  agree  to  that  Now,  we
 are  proceeding  with  the  negotiations,
 The  negotiations  were  held  m  July;
 and  again,  they  are  meeting  from  the
 5th  of  this  month  As  I  said,  the  issues
 which  could  not  be  resolved  by
 negotiation  will  be  referred  to  the
 tribunal

 Shri  B  8.  Murthy:  With  reference
 to  प्र  No  567,  may  I  know  when  the
 next  meeting  between  the  Federation
 and  the  Railway  Board  will  take
 place,  and  what  the  subjects  to  be
 discussed  are?

 Shri  Jagjivan  Ram:  As  I  have  al-
 ready  stated,  they  are  meeting  again
 on  the  Sth  of  this  month,  and  there
 is  quite  a  large  number  of  subjects.
 The  list  includes  ag  many  as  three
 hundred  or  so  items,  and  they  will
 discuss  these  matters

 Shri  Sadhan  Gupta:  May  I  know
 whether  any  progress  has  been  made
 in  these  negotiations  during  the  last
 two  years,  or  they  are  where  they
 were  two  years  ago?

 Shri  Jagjivan  Ram:  As  I  have  said,
 the  tribunal  ceased  to  function  at
 the  request  of  the  Federation  tself
 sometime  mn  April  7958  and  xt  is
 during  this  year  that  we  have  revived
 the  tribunal  That  way  the  question
 of  negotiating  the  issues  that  were
 before  the  tribunal  arose

 Shri  Tangamani:  In  view  of  the
 fact  that  the  reference  to  the  tribunal
 was  on  the  question  of  the  anomalies
 arising  out  of  the  Central  Pay  Com-
 mission’s  Report  and  also  in  view  of
 the  fact  that  the  reference  was  made
 nearly  four  years  ago,  will  Govern-
 ment  consider  the  question  of  settling
 it  either  through  the  tribunal  or
 through  negotiations  as  soon  as
 possible?

 Shri  Jagjivan  Ram:  When  the
 Federation  and  the  Board  meet  again,
 they  will  consider  whether  the  sue
 should  be  discussed  amongst  them  or
 it  should  be  left  aside  in  view  of
 the  inquiry  that  the  Government  are
 thinking  of  into  the  principles  of  the
 pay  structure  of  Central  Government
 employees
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 Shri  B  है,  Murthy:  May  I  know
 whether  the  question  of  Staton
 Masters  and  Assistant  Station  Masters
 is  included  in  the  400  items  to  be  dis-
 cussed  on  the  Sth  and  following  days’

 Shri  Jagjivan  Kam:  I  think  the
 question  of  all  the  employees  ls  in-
 cluded  there  I  do  not  thmk  Station
 Masters  are  not  railway  employees
 represented  by  the  Federation

 Foreign  Assistance  for  Raitways

 Shri  Shree  Narayan  Das
 Sbri  Raghunath  Singh

 Will  the  Minister  of  Railways  be
 pleased  to  state  what  foreign  assist-
 ance  has  so  far  been  secured  by  the
 Railway  Administration  for  the

 plementation  of  the  Second  Five
 Year  Plan’

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  A  statement
 is  placed  on  the  table  of  the  House
 {See  Appendix  II,  annexure  No  50]

 {

 Shri  Harish  Chandra  Mathur:
 9333

 Shri  Harish  Chandra  Mathur:  May
 I  know  whether  any  other  shcemes
 and  projects,  apart  from  those  men-
 troned  here,  are  still  under  considera-
 tion  for  assistance  from  these  two
 sources  and  any  other  sources?

 Shri  Shahnawaz  Khan:  We  do  not
 have  any  other

 Shri  Harish  Chandra  Mathur:  May
 I  know  what  is  the  total  requirement
 of  the  railways  for  diesel  rail  cars
 and  where  these  are  to  be  commus-
 sioned  into  service?

 Shri  Shahnawaz  Khan:  I  shall  re-
 quire  separate  notice  for  the
 question

 Shri  Shree  Narayan  Das:  Some  of
 the  materials  and  equipment  are  to
 be  obtained  under  the  Technical  Co-
 operation  Aid  Programme  I  would
 like  to  know  whether  all  these
 materials  or  equipment  are  to  be
 supplied  by  the  Government  of  USA
 or  direct  purchases  will  be  made  by
 the  Government  of  India
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 Shri  Shahnawas  Khan:  As  regards
 the  aid  given  through  the  Technical
 Co-operation  Mission,  the  items  are
 either  supp'ied  by  the  Government  of
 USA  or  they  are  to  be  purchased
 through  negotiation  with  them.  Under
 the  Colombo  Plan,  the  aid  is  given
 by  the  countrtes  concerned,  like
 Austraha,  Canada  and  U  K.

 Shri  Shree  Narayan  Das:  Will  the
 Government  of  India  be  free  to
 purchase  in  the  open  market  in  USA
 all  these  materials  and  equipment?

 Shri  Shahnawaz  Khan:  These
 negotiations  generally  are  entered
 into  by  the  Ministry  of  Finance,  and
 generally  the  Government  of  USA
 insist  that  the  materials  should  be
 purchased  through  them  But  we  pay
 at  the  international  market  rates.
 We  do  not  pay  anything  higher

 Shri  Feroze  Gandhi:  May  I  know
 whether  under  this  assistance  scheme,
 there  is  any  proposal  to  set  up  a
 workshop  or  factory  for  the  manu-
 facture  of  signalling  equipment  of  the
 centralised  track  control  type  and
 others?

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  Not  at  present,  but
 there  is  a  proposal  to  get  some  sign-
 alling  equipment

 Shrimati  Tarkeshwari  Sinha:  As
 there  has  been  felt  a  wide  gap
 between  the  requirements  of  the
 railways  under  the  Second  Five  Year
 Plan  and  the  availability  of  foreign
 assistance,  may  I]  know  whether  Gov-
 ernment  have  considered  the  desir-
 ability  of  pruning  the  requirements
 of  the  railways  under  the  Second
 Plan,  and  if  so,  to  what  extent?

 Shri  Jagjivan  Ram:  I  do  not  think
 there  is  any  contingency  to  consider
 the  question  of  pruning  the  Second
 Five  Year  Plan

 Shrimati  Tarkeshwari  Sinha:  Then
 how  do  Government  propose  to
 meet  the  shortage  of  the  ra:lway’s
 requirements  if  they  do  not  get  the
 expected  foreign  assistance?

 Shri  Jagjivan  Ram:  The  question  ६5
 hypothetical,  shrouded  with  ‘ifs’  and
 ‘buts’,
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 Fishing  Grounds
 *584,  Shri  V  P.  Nayar:  Will  the

 Minister  of  Food  and  ture  be
 Pleased  to  refer  to  Para  l  at  Page  4i
 of  the  proceedings  of  the  All  India
 Fisheries  Conference,  966  and  state

 *  (a)  the  important  fishing  grounds
 off  the  coast  of  India,  reported  as
 located;  and

 (b)  whether  there  are  any  proposals
 for  the  early  commercial  explostation
 of  these  grounds?

 The  Deputy  Minister  of  Agriculture
 (Shri  M  १  Krishnappa):  (a)  The
 important  fishing  grounds  referred  to
 in  para  I  on  page  4  of  the  proceed-
 ings  are  Wadge  Bank  and  Pedro
 Bank

 4

 (b)  Not  at  present
 Shri  V  P  Nayar:  Msr  I  know

 whether  Government  have  made  any
 estimates  of  the  possible  annual  catch
 irom  the  Wadge  Bank  and  Pedro
 Bank?

 Shri  M  द 4  Krishnappa:  We  have
 not  got  any  official  estimate  But  we
 have  heard  from  the  people  who  have
 gone  there  including  some  of  our
 boats  also,  that  there  is  plenty  of
 fish  in  those  Banks,  especially  the
 Perch  fish,  which  35  considered  very
 tasty  m  the  south  There  is  a  vast
 potential  and  we  want  to  exploit  it,
 starting  work  after  the  monsoon  75
 over  and  a  proper  survey  of  the  area
 is  made

 Shri  V  P  Nayar:  In  the  paragraph
 to  which  I  referred,  a  number  of  diffi-
 culties  still  in  the  way  of  the  success-
 ful  commercial  exploitation  of  these
 Banks  have  been  listed  I  want  to
 know  whether  Government  have  any
 proposals  to  solve  these  difficulties  in
 the  immediate  future  to  make  com-
 mercial  exploitation  successful

 Shri  M.  V  Krishnappa:  That  refers
 to  the  old  report.  Probably  7४  was  m
 pre-war  days  when  the  Madras  Gov-
 ernment  and  the  Ceylon  Government
 had  some  boats  and  these  boats  went
 out  and  found  that  it  was  uneconom!-
 cal  to  catch  fish  there,  because  in
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 pre-war  days  fish  was  very  cheap
 Perhaps  now  when  there  is  so  much
 demand  for  fish,  and  the  price  of  fish
 has  gone  up  hy  about  5  ta  6  times,
 it  is  very  economical  and  it  is
 selentifically  proved  that  fish  do
 migrate  there,  and  there  is  a  lot  of
 fish  there.

 Shri  V  P  Nayar:  I  find  from  the
 report  that  attempts  made  from
 4902  have  not  been  successful  in  the
 exploitation  of  these  fish  In  view  of
 the  fact  that  the  private  mdustry
 has  contributed  bttle  to  this,  may  I
 know  whether  Government  have  any
 programme  in  hand  for  the  exploita-
 tion  of  these  vast  resources  by
 Central  Government  funds?

 Shri  की.  द 4  Krishnappa:  That  is
 what  J  told  the  hon  Member  From
 Cochin  we  itend  to  start  a  deep
 sea  fishing  exploratory  project  We
 have  sent  two  of  our  major  boats,
 Pratap  and  Ashok  Both  of  them  have
 gone  there  It  is  proposed  to  pool
 TCM  boats  immediately  after  the
 monsoon  is  over  First,  we  survey  the
 grounds,  then  chart  the  fishing  ground
 and  the  currents  and  cross-currents
 Then  we  intend  to  proceed  with  com-
 mercial  exploitation  either  from  the
 Cochin  side  or  from  the  Tuticorin
 side

 Shri  Dasappa:  May  I  know  whether
 Government  propose  to  do  the  chart-
 ing  of  the  seas  with  a  view  to  survey
 the  fisheries  potential?  Have  they  got
 the  necessary  equipment  for  that?

 Shri  M.  V  Krishnappa:  In  fact,
 that  is  the  thing  Before  thig  country
 became  independent,  although  we
 had  3,000  miles  of  sea  coast  and  vast
 oceans  on  either  side,  it  was  not  sur-
 veyed  Our  poor  fishermen  could  go
 only  about  five  miles  for  fish  and
 wait  for  the  fish  to  come,  because
 they  could  not  go  further.  Also,
 fishing  grounds  were  not  charted.
 After  independence,  we  started  sur-
 veying  from  the  Saurashtra  coast.
 The  fishing  grounds  have  been
 charted,  also  currents  and  cross-
 currents  have  been  charted.  Now,  a
 company  has  been  started  at  Bombay,
 and  it  has  been  able  to  catch  3500
 tons  of  fish.
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 Shri  द  P  Nayar:  May  I  know
 whether  it  is  a  fact  that  esti-
 mate  made  of  the  possibility  of  yield
 from  the  Wadge  Bank  alone  is  to  the
 tune  of  7३  million  tons  of  fish  per
 year?  If  so,  what  action  do  Govern-
 ment  propose  to  take?

 Shri  M.  V  Krishnappa:  I  will  be
 very  happy  if  we  can  get  7३  million
 tons  a  year  That  means  that  there
 ig  a  vast  potential  of  fish  there  and
 in  the  next  five  years  we  can  try  to
 exploit  the  wealth  of  the  seas

 Dredgers
 5S.  Shri  Raghunath  Singh:  Will

 the  Munster  of  Transport  and  Com-
 munications  he  pleased  to  state

 (a)  the  number  of  dredgers  Gov-
 ernment  of  India  possesses  at  present,
 and

 (b)  when  the  newly  acquired
 d@redger  ‘Vishakha’  will  commence
 Gredging  Vizagapatnam  Port?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  A  statement
 is  laid  on  the  table  of  the  House
 [See  Appendix  II,  annexure  No  5l]

 (9)  The  new  dreger  ‘Vishakha’  s
 expected  to  arrive  at  Visakhapatnam
 in  January  34958  and  after  trials  will
 be  able  to  commence  dredging  m
 April  4958

 भी  रघुराब  हिहू  :  मालूम  हुआ  है  कि

 बम्बई  पोर्ट  में  सिल्टिग हो  रही  है।  में  जानना
 चाहता हू  कि  उसकी  रक्षा  के  लिये गया  इन्त-
 जाम  किया  जा  रहा  है  ।

 भरी  राज  बहावूर  :  पृना  में  जो  भनु-
 सन्धान  शाला  है,  उसमें  लगभग  पिछले
 बारह  महीने  स  इस  विषय  में  जाच  हो  रही
 है।  झभी  छ.  महीने  जाच  शौर  होगी
 उसका  जो  परिणाम  होगा,  उसके  झनुसार

 स  समस्‍या  को  हल  करने  के  लिये
 कार्यवाही  को  आयेगी

 Shri  8,  C.  Samanta:  How  many  of
 the  6  dredgers  at  Calcutta  are  old,
 and  how  many  of  the  old  dredgers
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 have  been:  replaced  during  the  बप,
 Five  Year  Plan  period?

 Shri  Raj  Bahadur:  I  may  not  be
 able  to  give  the  ages  of  each  one  of
 these  dredgers  at  Calcutta.  But,  I
 can  assure  the  House  that  we  are  pro-
 posing  to  acquire  a  new  suction
 dredger  at  an  estimated  cost  of  about
 Rs  50  lakhs  and  it  will,  it  is  hoped,
 make  Calcutta  Port  self-sufficient  in
 the  matter  of  dredgers

 Shri  8,  C.  Samanta:  I  wanted  to
 know  how  many  are  new  and  how
 many  are  old’

 Shrimati  Renu  Chakravartty:  May  I
 know  whether  any  scheme  for  the
 dredging  of  the  lower  regions  round-
 about  Sunderbans  is  proposed  and
 whether  any  dredging  will  be  under-
 taken  and  :f  there  are  enough  dred-
 gers  beyond  those  that  are  being  used
 by  the  Port  Trust  authorities  for  this
 work?

 Shri  Raj  Bahadur:  At  the  moment
 our  dredgers  are  occupied  mm  the
 clearing  of  the  mver  which  is  the
 main  part  of  the  Port  itself  I  do  not
 think  they  are  used  in  the  Sunder-
 bans  or  that  there  is  any  spare  capa-
 city  for  that  As  I  said,  we  propose
 to  acquire  a  dredger  with  a  big  capa-
 city  and  then  there  may  be  some  sur-
 plus  capacity,  but  I  am  not  sure  about
 it

 hri  Joachim  Alva:  Thirty-eight
 dredgers  went  round  out  of  which  6
 were  allotted  for  the  west  coast  of
 India,  from  Kandla  to  Cochin.  May  I
 know  why  the  dredgers  did  not  go  to
 Karwar,  Kumta  and  Honaver  minor
 ports?

 Mr.  Speaker:  Are  they  related  to
 Vizagapatanam?

 Shri  Raj  Bahadur:  The  minor
 ports,  as  I  have  said,  are  in  the  charge
 of  the  State  Governments

 Mr.  Speaker:  Let  us  confine  our-
 selves  to  the  question.  Here  was  a
 question  about  Vizagapatnam  Shall
 we  go  into  the  question  of  where  the

 —
 are  and  so  on?  Next  Ques-
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 Forest  Research  Institute,
 Dehra  Dan

 +
 536,  Shri  A.  EK.  Gopalan: *

 ‘|  Shri  Narayanankutti  Menon:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  a  Vigilance  Officer  of
 the  Government  of  India  conducted
 an  enquiry  into  certain  allegations
 against  some  officers  of  the  Forests
 Research  Institute,  Dehra  Dun;  and

 (b)  if  so,  the  result  of  the  enquiry?

 The  Minister  of  Co-operation  (Dr.
 P,  8.  Deshmukh):  (a)  Shri  8.  T.  Raja,
 Vigilance  Officer  and  the  Officer-in-
 Charge  of  the  Organization  &
 Methods  Division  of  the  Ministry  of
 Food  &  Agriculture,  visited  the
 Forest  Research  Institute,  Dehra  Dun,
 in  March  last  to  look  into  certain
 points  raised  in  the  first  audit  report
 on  the  Institute.  He  took  that  oppor-
 tunity  also  to  enquire  into  certain
 other  allegations  made  against  the
 President  and  another  Senior  Officer
 of  the  Institute.

 (9)  After  holding  a  thorough
 enquiry,  Shri  Raja  reported  that  the
 allegations  either  could  not  be  subs-
 tantiated  or  were  found  to  be  false.
 As  for  the  points  raised  in  Audit  he
 reported  that  the  Institute  had  been
 audited  for  the  first  time  and  the
 existing  records  and  accounting
 practices,  though  not  upto  the
 standard  required  by  Audit,  were
 adequate  and  had  been  in  vogue  for
 many  years.  He  found  that  on  the
 receipt  of  the  Audit  Report,  remedial
 steps  were  being  taken  or  had  already
 been  taken  by  the  President.  Shri
 Raja  did  not  find  any  proof  of  dis-
 honesty,  bribery,  false  T.  A.  claims,
 embezzlement  or  misappropriation  of
 Government  property.  He  recom-
 mended  that  all  such  charges  should
 be  dropped  and  no  further  action
 should  be  taken.

 Shri  Raja’s  report  was  accepted  by
 Government  and  the  question  of
 taking  any  disciplinary  action  did
 not  arise.
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 Shri  A,  K.  Gopalan:  May  I  know
 what  were  the  specific  allegations
 against  them?

 Dr.  P.  S.  Deshmukh:  Essentially,
 the  allegations  were  with  regard  to
 the  misuse  of  Government  vehicles
 and  undertaking  private  work  in  the
 Institute.

 Shri  Narayanankutty  Menon:  May
 T  know  whether  there  were  allega-
 tiong  that  a  number  of  peons  ‘were
 exclusively  working  at  their  houses
 for  years  together  and  did  not  attend
 office  at  all?

 Dr.  P.  8,  Deshmukh:  That  was  also
 one  of  the  allegatior:

 Shrl  Narayanankutty  Menon:  May
 I  know  whether  there  was  any  alle-
 gation,  to  the  effect  that  furniture
 was  being  made  in  the  Institute  for
 the  personal  use  of  the  officers  con-
 cerned  without  any  payment  being
 made  to  the  Institute?

 The  Minister  of  Food  and  Agri-
 culture  (Shri  A.  P,  Jain):  The  posi-
 tion  was  that  until  recently,  under
 the  rules  an  officer  could  get  small
 articles  of  furniture  made  and  he  had
 to  pay  on  the  basis  of  the  cost  of
 manufacture.  It  was  found  that  an
 officer  of  the  Institute  had  got  small
 articles  of  furniture  worth  about
 Rs.  400  made  and  made  payments
 for  them.  Now,  that  rule  has‘  been
 cancelled  and  no  private  work  can
 be  done.

 Shri  Narayanankutty  Menon:  Is  it
 not  a  fact  that  in  the  Audit  Report
 mention  was  made  that  for  the
 furniture  made  for  the  personal  use
 of  officers  concerned  no  payment  had
 been  effected,  and  what  action  Gov~
 ernment  has  taken  on  that  particular
 report?

 Shri  A.  P,  Jain:  From  the  accounts,
 {t  has  been  found  that  the  payment
 hag  been  made.

 Astronomical  Observatories
 °537,  ghri  ss.  C.  Samanta:  Will  the

 Minister  of  and  Commani-
 cations  be  pleased  to  state:

 (a)  the  number  of  astronomical
 observatories  that  exist  in  India  at
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 present  with  the  places  of  their
 location,

 (b)  whether  any  of  them  are
 equipped  with  modern  telescopes
 and  accessories;

 {c)  whether  there  छ  any  liauson
 with  the  observations  mamtained  by
 State  Governments  and  Univeraities,
 and

 (d)  whether  any  of  the  old  obser-
 vatories  have  been  re-orientated?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Humayun  Kabir):  (a)  There
 are  only  three  important  astronomi-
 cal  observatories  in  India,  located  at
 Kodaikanal,  Hyderabad  and  Nainital

 (b)  The  present  position  3४8  not
 entirely  satisfactory  but  ——  their
 Development  Plans  include  provi-
 sions  for  better  equipment

 (c)  There  is  scientific  co-operation
 between  the  observatory  at  Kodai-
 kanal,  which  is  under  the  India
 Meteorological  Department,  and  the
 observatories  at  Nainital  and  Hyder-
 abad,  which  are  maintained  by  the
 Uttar  Pradesh  Government  and  the
 Osmania  University,  respectively

 a)  No,  but  the  activities  of  the
 Kodaikanal  Observatory  which  was
 established  in  90l  have  been  ex-
 panded  during  the  last  ten  years

 Shri  8  C  Samanta:  May  I  know
 how  far  the  proposed  Centra)  Astro-
 nomuical  Observatory  has  progressed
 and  whether  any  work  will  be  done
 durmg  the  Second  Five  Year  Plan?

 Shri  Humayun  Kabir:  A  good  deal
 of  progress  has  been  made  and  obser-
 vations  have  been  taken  im  two
 places,  one  in  Ujjain  proper  and  the
 other  at  a  place  called  Kalideh  near
 Ujjain  and  these  observations  show
 satisfactory  results  The  difficulty  of
 immediately  startmg  an  observatory
 arises  out  of  the  foreign  exchange
 situation  and,  perhaps,  for  the  next
 year  or  two,  it  may  be  difficult  to
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 Shri  8.  C.  Samanta:  May  I  know
 whether  for  this  Central  Observatory
 any  officer  of  the  department  has
 been  sent  abroad  for  acquiring  a  fair
 knowledge  of  the  matter?

 Shri  Humayun  Kabir:  Sir,  I  would
 like  to  ask  for  notice  for  that  ques-
 tion.

 Shri  Joachim  Aiva.  In  view  of  the
 heavy  demand  for  both  military  and
 civil  aviation,  do  Government  pro-
 pose  to  bring  any  one  of  these
 observatories  directly  under  the
 Union  control?

 Shri  Humayun  Kabir:  The  Kodai-
 kanal  Observatory  is  an  observatory
 directly  under  the  Government  of
 India

 Shri  Radhelal  Vyas  May  I  know
 whether,  in  view  of  the  resu'ts  that
 have  been  obtained  at  the  observatory
 at  Ujjain,  Government  have  decided
 to  have  the  Central  Astronomical
 Observatory  at  U))ain?

 Shri  Humayun  Kabir.  Ag  I  said,  the
 results  have  been  very  satisfactory
 there  and,  therefore,  the  present  mdi-
 cations  are  that,  probably  Ujja.n
 will  be  selected  But,  since  the
 estableshment  of  a  Central  Observa-
 tory  will  involve  large  expenditure,
 we  want  to  be  abso  utely  sure  before
 the  final  decision  is  taken

 Shri  T  N  Singh.  May  I  know
 whether  it  is  a  fact  that  the  observa-
 tories  situated  in  the  plains  suffer
 from  certain  handicaps,  namely,  dust
 and  other  things,  which  are  associated
 with  the  plains,  hampering  proper
 observations,  and  also  whether  the
 experts  have  taken  that  point  into
 consideration?

 Shri  Humayun  Kabir:  This  has
 been  taken  into  consideration  Ujjain
 seems  to  be  satisfactory  from  that
 pomt  of  view  But,  I  would  like  to
 add  that  at  Kodaikanal  we  have  an
 observatory  placed  at  a  high  altitude
 and  the  two  observatories  will  be
 functioning  in  co-operation  with  each
 other
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 Ship  Building

 Shrimati  Tarkeshwari  Sinha:
 +538,  <  Shri  Raghunath  Singh:

 L  Dr.  Ram  Subhag  Singh:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  Government  have
 approached  some  foreign  countries  to
 build  ships  for  India  on  deferred
 payment  basis;

 (b)  the  names  of  the  countries
 approached;  and

 (c)  the  response  received  so  far
 from  them?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Shrimati  Tarkeshwari  Sinha:  May
 I  know  whether,  during  the  recent
 visit  of  the  Prime  Minister  to  Euro-
 pean  countries  including  Sweden,  the
 Prime  Minister  discussed  this  aspect
 of  the  question  with  the  Swedish
 Government  and  whether  any  offer
 was  made  not  only  on  the  deferred
 payment  basis  but  also  on  cash  terms
 basis  about  making  the  ships  by
 Sweden  for  India?

 Shri  Raj  Bahadur:  I  suggest  that
 question  may  be  put  to  the  Prime
 Minister.

 Shrimati  Tarkeshwari  Sinha:  It  has
 been  put  to  the  Government  and  the
 Government  must  reply.

 Mr.  Speaker:  That  only  shows
 that  the  hon.  Minister  who  is  in
 charge  of  it  is  not  aware  of  it.

 Dr.  Ram  Subhag  Singh:  He  should
 have  said  so.

 Mr.  Speaker:  To  that  extent  there
 is  nothing  there.

 श्री  रघु  :थ  तिह  :  में  जानना  चाहा

 हूं  (कि  जापान  से,  जिसका,  वर्ल्ड  में  जितने

 जहाजों  का  निर्माण  इस  समय  होता  है,  उसमें

 ३०  प्रतिशत  हिस्सा  है,  सहायता  लेने  की

 कोशिश  की  जायेगी  ?
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 श्री  राज  बहादुर  :  हमारा  इरादा  यह

 है  कि  जो  कोई  देश  भी  हमको  इस  मामले  में

 सहायता  देना  चाहता  हो,  उससे  हम  सहायता
 लें  !

 डा०  राम  सुत्रग  पह  क्‍या  माननीय
 मंत्री  यह  बतलाने  की  कपा  करेंगे  कि सन  १६५०
 से  ले  कर  अब  तक  श्  का  आयात  करने  में
 कितना  फ्रेट  देना  पड़ा  और  १६५०  से  अब
 तक  जहाजों  को  खरीदने  में  कितना  मूल्य
 देना  पड़ा  है  ?

 श्री  राज  हादूर  :  इसके  लिये  नोटिस
 की  आवश्यकता  होगी  लेकिन  श्न्दाज  यह
 लगाया  जाता  है  कि  ७५  करोड़  से  ००

 करोड़  तक  रुपया  हमको  अपना  जो  आयात

 और  निर्यात  का  व्यापार  है  उसका  किराया
 देने  के  लिये  खर्च  करना  पड़ा  है  ।

 Shrimati  Tarkeshwari  Sinha:  May  I
 know  the  progress  that  has  been  made
 by  the  Government  in  regard  to  the
 purchase  of  the  ‘Liberty’  ships  from
 the  United  States  about  which  there
 were  some  Press  reports?

 Shri  Raj  Bahadur:  The  question  of
 acquisition  of  ‘Liberty’  ships  is  still
 under  the  consideration  of  the  Gov-
 ernment  of  USA  and  when  this  is
 finalised  some  definite  idea  may  be
 given.

 केन्द्रीय  यद,  संत्रण  समति

 नप.  श्री  भक्त  दर्श।  :  क्या  परिवहन
 तथ  संच  मंत्री  यह  बताने  की  कपा  करेंगे

 कि  :

 (क)  क्या  केन्द्रीय  पर्यटक  मंत्रणा  समिति

 आर  प्रादेशिक  पर्यटक  मंत्रणा  समितियों  के

 पुनर्गठन  के  प्रश्न  के  सम्बन्ध  में,  जो  कुछ  समय

 से  विचाराधीन  था,  अन्तिम  निर्णय  किया  जा

 चुका  है;

 (ख)  यदि  ए ज  तो  क्या  पुनर्गठित
 समितियों  के  सदस्यों  का  एक  विस्तुत  विवरण

 सभा-पटल  पर  रखा  जायेगा;  और
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 (7)  यदि  नहीं,  तो  उनके  पुनर्गठन
 में  विलम्ब  के  क्‍या  कारण  हैं  और  उनका

 पुनर्गठन  कब  तक  पूरा  हो  जायेगा  ?

 परिवहन  तथा  संचार  मंत्रालय  में  राज्य-
 मंत्री  (श्री  राज  बहादुर)  :  (क)  से  (ग).
 एक  विवरण  सभा-पटल  पर  रख  दिया  गया  है  ।

 दिखिये  परिश्षिष्ट  २,  श्रनृबन्ध  संख्या  ५२]

 श्री  भक्त  दन :  इस  विवरण  से

 ज्ञात  होता  है  कि  यह  प्रश्त  अभी  विचाराधीन

 है  1  इससे  पहले  भी  इसी  प्रकार  के  प्रश्नों  का
 उत्तर  देते  हुये  माननीय  मंत्री  ने  बतलाया
 था  कि  यह  प्रश्न  विचाराधीन  है,  तो  में  जानना

 चाहता  हूं  कि  इस  पर  कब  तक  विचार  होता

 रहेगा  ?

 श्रो  राज  बहादुर  :  में  यह  अनुभव
 करता  हूं  कि  पिछली  बार  जब  यह  प्रश्न

 उठाया  गया  था  तब  से  लेकर  ब  तक  इस
 बीच  में  प्रगति  अवश्य  हुई  है  और  वह  इस
 प्रहन  के  उत्तर  से  भी  स्पष्ट  है  ।  इस  बीच

 में  जैसा  कि  कहा  गया  केन्द्रीय  सलाहकार
 समिति  की  बैठक  शिमला  में  हुई  और  उसने

 एक  निश्चित  सिफारिश  की  है  जो  कि  विचारा-

 धीन  है  और  झ्राशा  की  जाती  है  कि  इस  सिफा-

 रिश  के  अनुसार  कार्य  होगा  ।  इसके  अ्रतिरिक्त

 यह  भी  स्पष्ट  है  कि  कुछ  राज्य  सरकारों  ने

 अपने  यहां  यह  समितियां  बनाई  हैं।  जिन्होंने

 नहीं  बनाई  हैं  उनसे  हमारी  लिखा  पढ़ी  जारी

 है

 श्री  भक्त  दशेन  :  अभी  तक  जो  समितियां

 बनी  हैं  उनमें  राज्य  सरकारों  के  प्रतिनिधि

 श्रौर  इस  व्यवसाय  के  प्रतिनिधि  लिये  जाते

 रहे  हैं  तो  क्या  गबनेमें”  ने  इस  सुझाव  पर  भी

 विचार  किया  है  कि  धारा  सभाओं  और  संसद
 के  प्रतिनिधियों  को  भी  उसमें  रखा  जाये

 जो  उसमें  खास  तौर  से  दिलचस्पी  रखते  हें  ?

 श्री  राज  बहादुर  :  उस  समिति  में

 संसद्‌  के  सदस्य  श्री  बी०  शिवा  राव  थे  लेकिन
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 जहां  तक  मुझे  मालूम  है  वे  बहुधा  उसकी

 बैठकों  में  शामिल  नहीं  हो  सके  ।

 Shri  Narayanankutty  Menon:  May  I
 know  whether  the  Government  is
 aware  that  no  tourist  office  is  opened
 anywhere  in  Kerala  and  also  that  the
 Central  tourist  office  is  not  at  all
 giving  information  regarding  the
 places  of  interest?  Secondly,  does  it
 know  that  the  tourists  coming  to  India
 and  desirous  of  going  to  that  place  are
 put  to  large  inconvenience?

 Shri  Raj  Bahadur:  That  is  a  sug-
 gestion  for  action  which  I  will  bear
 in  mind  very  gladly.

 Shri  Narayanankutty  Menon:  That
 is  a  specific  question—is  there  any
 branch  open  in  Kerala?  Is  the  Cen-
 tral  office  supplying  any  information?

 The  Minister  of  Transport  and  Com-
 munications  (Shri  Lal  Bahadur
 Shastri):  It  is  upto  the  State  Gov-
 ernment  to  open  tourist  offices.  The
 Government  of  India  opens  regional
 tourist  offices.  There  are  many  States
 which  have  already  started  working
 a  number  of  tourist  offices  in  the
 States  and  I  am  somewhat  surprised
 that  the  Kerala  Government  has  not
 taken  any  step  so  far.  As  regards  the
 establishment  of  regional  office  there,
 we  will  have  to  consider  it  in  the  con-
 text  of  our  Second  Plan.

 Shri  Narayanankutty  Menon:  My
 second  part  has  not  been  answered—
 why  the  Central  tourist  office  does  not
 publish  any  information  on  places  of
 interest?

 Shri  Lal  Bahadur  Shastri:  We  will
 be  very  glad  to  do  so.  The  State
 Government  has  simply  to  ask  for  it.
 But,  I  do  not  know  some  literature
 must  have  been  published  but  I  can-
 not  say  offhand.  I  am  quite  positive
 that  a  word  from  the  State  Govern-
 ment  would  give  them  enormous
 literature  as  much  as  they  want.

 Shri  Ramanathan  Chettiar:  May  I
 know  whether  the  Central  Tourist
 Advisory  Committee  and  the  Regional
 Tourist  Advisory  Committees  do  really
 perform  some  useful  work  to  help
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 tourism  in  this  country  or  they  are
 merely  glorified  bodies?

 Mr.  Speaker:  This  question  need
 not  be  answered.  It  is  for  obtaining
 information  that  the  hon.  Members
 are  allowed  this  hour  so  that  they
 may  elicit  information.  There  are
 other  opportunities  and  occasions  for
 saying  things  like  that.  Next  ques-
 tion.

 Railway  Parcels
 4

 #540  (दि  Shri  Bibhuti  Mishra:
 me  Shri  Heda:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  introduced  a  system
 namely  ‘Tell-Tale’  labels  on  railway
 parcels  as  an  experimental  measure
 to  facilitate  enquiry  into  case  of  delay
 in  transit  and  adoption  of  remcdial
 measures  in  the  third  -week  of  June,
 ‘1957;  and

 (b)  if  so,  how  far  it  has  been
 proved  fruitful?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Such
 an  arrangement  has  been  introduced
 on  a  trial  basis  between  _  selected
 pairs  of  stations  on  the  Eastern  and
 Southern  Railways  from  1-3-57  and
 on  the  North-Eastern,  Eastern  and
 South-Eastern  Railways  from  1-7-57.

 (b)  It  is  too  early  yet  to  assess  the
 usefulness  of  this  experiment.

 श्री  विभूत  सिश  :  में  यह  जानना

 चाहता  हूं  कि  इतने  समय  के  अन्दर  सदन
 रेलवे  में  और  खास  करके  पूर्वोत्तर  रेलवें  में

 पैकेज़ेज  के  डिले  के  कितने  केसेज  हुर  हैं  ?

 श्री  शाबह  नवाज  खां  :  जिस  एक  जगह
 पर  यह  तजुर्बा  किया  जा  रहा  है  उसके  अ्रन्दाज
 को  एनालाइज़  किया  गया  है  और  उससे

 पता  चला  हू  फि थोड़  बहुत  देर  होती  है  ।  में

 उसकी  कुछ  तफसील  दे  दूं  ।  सदनें  रेलवे  ने

 ६४  पैकेजेज़  के  बारे  में  एनालिसिस  की  थी
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 ३१  पैकेजेज़  तो  ठीक  वक्‍त  पर  पहुंच  भये,
 ५०  एक,  दो  दिन  की  देर  करके  पहुंचे  और

 १३  ऐसे  थे  जो  तीन  दिन  की  देर  से  पहुंचे  ।

 श्री  विभूति  मिश्र  :  में  जानना  चाहता

 हूं  कि  पूर्वोत्तर  रेलवे  में  उनका  क्या  अनुभव
 रहा  है,  पूर्वोत्तर  रेलवे  में  मुकामाघाट  जो

 वहां  का  बौटेलनक  है  वहां  के  बारे  में  क्‍या

 वे  कुछ  बतलायेंगे  ?

 श्री  शाहनवाज  खां  :  जिस  वक्‍त  यह
 चीज  तैयार  हो  जायेगी  तो  बतला  दिया

 जायेगा  ।

 Shri  Heda:  May  I  know  whether
 the  information  is  recorded  on  the
 label  itself  or  is  taken  to  some  regis-
 ter  at  different  points  so  that  it  may
 be  checked  up?

 Shri  Shahnawaz  Khan:  For  the
 time  being,  it  is  being  entered  on  the
 label  itself  and  only  ten  per  cent  of
 the  packages  are  marked.

 श्री  फीरोज  गांधी  :  क्‍या  मंत्री  जी  को

 इस  बात  की  इत्तिला  है  कि  स्टेशन  मास्टर

 लोग  लेबिल  काट  कर  दूसरा  अपना  लेबिल

 लगा  करके  अफसरों  को  यह  पार्सल  भेज

 दिया  करते  हैं  ?

 Mr.  Speaker:  The  hon.  Member  is
 suggesting  a  way.

 Shri  Feroze  Gandhi:  That  only
 means  that  the  hon.  Minister  has  not
 read  the  Kripalani  Report  on  corrup-
 tion.

 The  Minister  of  Railways  (Shri
 Jagjivan  Ram):  At  that  time,  these
 labels  were  not  in  force.

 Shri  Feroze  Gandhi:
 labels.

 Ordinary

 Shri  Heda:  The  Minister  has  said
 that  information  is  recorded  only  on
 the  labels.  May  I  know  if  the  Gov-
 ernment  has  thought  of  a  contingency
 when  the  label  along  with  the  parcel
 is  lost?



 6329  Oral  Answers

 Shri  Shahnawax  Khan:  We  are
 taking  precautions  to  see  that  the
 labels  are  not  lost  [Tf  as  a  result  of
 experiments,  it  Uy  found  necessary  to
 take  any  further  steps,  we  will  take
 those  steps.

 Use  of  Explosive  in  Fishing
 541,  Shri  L.  Achaw  Singh:  Will  the

 Minister  of  Food  and  Agriculture  be
 Pleased  to  state.

 (a)  whether  explosives  are  widely
 used  in  fishing  in  the  Manipur  rivers,

 (b)  whether  Government  are  aware
 of  the  fact  that  the  use  of  explosives
 leads  to  mass  destruction  of  fish,  and

 (c}  the  steps  taken  in  the  matter?

 The  Deputy-Minister  of  Agriculture
 (Shri  M.  ्,  Krishnappa):  (a)  No,

 LE

 (b)  Yes,  Sur

 (९)  The  use  of  explosives  30  fishing
 is  strictly  prohibited  under  the  provi-
 sions  of  rule  27  of  the  Manipur
 Fisheries  Rules,  breach  of  which  3s
 a  penal  offence  under  Section  4  of  the
 Indian  Fisheries  Act,  7897

 Export  of  Sugar

 +
 Shri  Heda: $542,

 +  Pandit  ७.  N.  Tiwary:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state

 (a)  the  quantity  of  sugar  exported
 during  1957-58  so  far,  and

 (b)  to  what  extent,  sharp  increase
 in  the  excise  duty  from  Rs  5  62  per
 cwt  to  Rs  $  25  per  ewt  had  the
 desired  effect?

 The  Deputy-Minister  of  Agriculture
 (Shri  M.  दि  Krishnappa):  (a)  Con-
 tract  were  finalised  for  sale  of  87,300
 tons  of  sugar  from  ist  April  3957  to
 8th  July  957  of  which  48,314  tons
 was  actually  shipped  during  the
 period

 (b)  It  is  too  early  to  say  what
 effect  increase  n  excise  duty  would
 have  on  export  of  sugar.
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 Shri  Heda:  In  reply  to  part  ९9)  the
 hon  Munuster  is  not  able  to  give  accu-
 rate  figures  Would  it  be  possible  for
 him  to  give  us  the  trends—whether
 the  levy  of  the  excise  duty  has  en-
 courfged  export  or  not?

 Shri  M.  झ,  Krishnappa:  As  an  ¢co-
 nomst  I  can  say  that  when  the  prices
 go  up,  the  consumption  is  bound  to
 go  down  But,  we  have  to  wait  and
 see  how  it  acts  Sometimes  econo-
 mists  fail  in  these  days  of  movements
 and  ¢Toss-movements

 Pandit  D.  N.  Tiwary:  It  was  expect-
 ed  that  the  consumption  would  go
 down  Has  it  gone  down  or  not?

 Thé  Minister  of  Food  and  Agricul-
 vare  (Shzi  A.  है,  Sain):  ४  4s  io  early
 to  s®y  whether  the  consumption  in

 the  country  will  go  down  as  a  result
 of  increase  in  the  excise  duty  None-
 the-less,  I  may  inform  the  House  that
 the  chances  of  export  of  sugar  are
 becomming  rather  slim  because  world
 prices  have  considerably  gone  down
 during  the  last  few  days

 Shri  Ranga:  Is  the  Government
 quite  sure  that  there  is  no  smuggling
 of  sugar  into  the  other  side  of  the
 border?

 bri  A.  P.  Jain:  We  have  no  evi-
 dence

 hrimati  Tarkeshwari  Sinha:  In
 order  that  the  prices  may  go  down  in
 the  open  market,  may  I  know  whether
 the  Reserve  Bank  has  taken  any  step
 mm  regard  to  the  relaxation  of  advan-
 ces  given  to  traders  against  stocks  of
 sugar,  and  how  far  that  relaxation  by
 the  Reserve  Bank  has  produced  the
 desired  effect?

 Shri  A.  ह  Jain:  A  few  weeks  ago
 the  Reserve  Bank  had  issued  a  direc-
 tive  to  the  scheduled  banks  to  limit
 the  advances  against  sugar  stocks  held
 by  the  trade  and  by  the  mills  They
 had  also  increased  the  margin  money.

 jubsequently,  they  have  modified
 their  orginal  directive  and  the  stocks
 held  by  the  mills  have  been  exempt-
 ed  from  the  operation  of  these  (ग
 tives



 Minister  that  there  is  little  like-
 tihood  of  any  increase  in  the  export
 of  sugar  because  the  world  market
 price  is  going  down,  will  the  Govern-
 ment  reconsider  the  question  of  with-
 drawing  the  excise  duty  that  has  al-
 ready  been  imposed?

 Shri  A.  P.  Jain:  That  was  only  one
 of  the  considerations  for  the  imposi-
 tion  of  excise  duty.  There  were  many
 other  considerations,  and  more  impor-
 tant  than  encouraging  export,  one
 being  to  earn  revenue.

 D.V.C.

 9543,  Pandit  0.  N.  Tiwary:  Will  the
 Minister  of  Irrigation  and  Power  be
 pleased  to  state:

 (a)  whether  there  has  been  any  in-
 crease  in  the  area  irrigated  by  D.V.C.
 within  the  last  two  years;

 (b)  the  total  area  irrigated  by
 D.V.C  in  Bihar  at  present;  and

 (c)  the  total  area  estimated  to  be
 irrigated  by  D.  झ  C.?

 The  Minister  of  Irrigation  and
 Power  (Shri  8.  K.  Patil):  (a)  No
 area  was  irrigated  by  D.V.C  in  1885.
 ‘11,271  acres  of  land  were  irrigated  mn
 1956.

 (b)  Nil.

 (c)  Kharif  10,10,500  acres.

 Rabi  8,05,500  acres.

 Dr.  Ram  Subhag  Singh:  Sir,  I
 suggest  that  Questions  Nos.  546  and
 547  may  also  be  answered  along  with
 this,  because  they  also  relate  to
 D.V.c,

 Mr.  Speaker:  All  right;  they  may  be
 taken  together.
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 Hydel  Power  Piant  at  Konar
 (D.V.C.)

 *546.  Dr.  Kam  Subhag  Singh:  Wilt
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  whether  the  plan  for  construc-
 trng  the  hydel  power  plant  at  Konar
 (D.V.C.)  has  been  given  up;  and

 (b)  if  not,  what  are  the  reasons  for
 delay  m  setting  up  that  plant?

 The  Minister  of  Irrigation  and  Power
 (Shri  8.  K.  Patil):  (a)  No,  Sir.  The
 Scheme  has  only  been  postponed  for
 the  present.

 (b)  Does  not  arise.

 Damodar  Valley  Corporation  Act
 +

 Shri  Supakar:
 Shri  Bimal  Ghose:

 Will  the  Minister  of  Irrigation  and
 Power  be  pleased  to  state:

 (a)  whether  either  of  the  Govern-
 ments  of  West  Bengal  and  Bihar  of
 both  have  moved  the  Government  of
 India  to  amend  the  Damodar  Valley
 Corporation  Act  with  a  view  to  im-
 proving  the  standard  of  its  adminis-
 tration;  and

 (b)  if  so,  whether  Government  have
 taken  any  step  in  the  matter?

 The  Minister  of  Irrigation  and  Power
 (Shri  S.  K.  Patil):  (a)  Government
 have  received  from  the  Government
 of  West  Bengal  a  copy  of  the  proceed-
 ings  of  the  West  Bengal  Legislative
 Assembly  relating  to  a  special  motion
 passed  by  them  on  the  I3th  July,  78957
 authorising  the  Chief  Minister,  West
 Bengal,  to  point  out  the  various  defects
 and  anomalies  existing  in  the  D.V.C.
 Act  to  the  Government  of  India  and
 to  suggest  that  the  said  Act  may
 be  amended  or  altered,  if  necessary  by
 vesting  the  Government  of  India  with
 the  entire  control  and  charge  of  the
 D  V.C.  as  in  the  case  of  the  Tennessee
 Valley  Authority.  Government  have
 not  received  any  communication  from
 the  Government  of  Bihar  on  the  sub-
 ject  of  the  amendment  of  the  D.V.C.
 Act.

 547.
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 (b)  The  matter  is  under  considera-
 tion.

 Dr.  Ram  Subhag  Singh:  In  the
 Tilaiya  Dam  and  Konar  Dam  area
 there  are  reservoirs  totalling  an  area
 of  over  60  square  miles,  and  the  water
 is  lying  there  for  the  last  five  years.
 May  I  know  why  no  step  has  been
 taken  so  far  by  the  D.V.C.  authori-
 ties  to  contruct  canals?  In  the  Tilaiya
 Dam  area,  according  to  the  plan,  they
 should  have  constructed  by  now  high
 level  canals,  low  level  canals  or  lift
 irrigation  system.  May  I  know  why
 that  has  not  been  done  so  far?

 Shri  8S.  K.  Patil:  So  far  as  the  irri-
 gatioa  part  of  Tilaiya  Dam  is  concern-
 ed,  there  have  been  one  or  two
 schemes  in  Bihar.  The  first  scheme
 that  was  proposed  was  found  to  be  very
 very  expensive  by  the  Bihar  Govern-
 ment  itself  and,  therefore,  they  could
 not  undertake  it.  There  are  not  much
 of  irrigation  possibilities  there  except
 at  a  very  heavy  expense.  There
 second  scheme  and  third  scheme,  which
 are  comparatively  less  expensive  and
 which  have  been  now  passed  by  the
 Bihar  Goverament,  are  under  active
 examination  of  the  C.W.PC.,  and
 very  soon  they  would  be  included  in
 the  Five  Year  Plan.

 So  far  as  Konar  is  concerned,  there
 does  not  seem  to  be  any  possibility
 of  irrigation  in  Bihar.  That  Dam  is
 mainly  intended  in  order  to  supply
 water  to  Bokaro  and,  therefore,  except
 at  a  very  heavy  cost  its  use  for  irriga-
 tion  purposes  is  very  doubtful.

 Dr.  Ram  Suabhag  Singh:  The  hon.
 Minister  just  now  said  that  the  Konar
 water  wag  intended  only  for  cooling
 purposes  in  Bokaro.  May  I  know
 whether  this  was  the  original
 plan,  because  a  cooling  plant
 could  have  been  constructed  at  Bokaro
 at  a  lesser  cost  than  this  Konar  Dam
 where  we  have  spent  about  Rs.  3
 crores  and  the  water  is  going  to  the
 Bay  of  Bengal  without  any  purpose?

 Shri  8.  K.  Patil:  There  are  always,
 Sir,  possibilities  of  these  dams  being
 used  for  multi-purposes.  But,  the
 question  is,  the  cost  and  other  cir-
 cumstances  have  got  to  be  taken  into
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 consideration.  Having  taken  these  into
 consideration  the  Bihar  Government
 has  not  yet  recommended  any  scheme
 for  the  utilisation  of  water  for  irriga-
 tion  purposes  so  far  as  Konar  is  con-
 cerned.  Regarding  the  other  one,  I
 have  already  replied  that  they  have
 got  @  scheme  which  is  being  examined.

 Pandit  D.  N.  Tiwary:  Out  of  il
 lakh  acres  estimated  to  be  irrigated
 only  11,000  acres  are  being  irrigated
 at  present.  May  I  know  in  how  many
 years  the  target  will  be  reached  and
 how  many  miles  of  channels  have
 been  completed  by  this  time?

 Shri  8.  है  Patil:  There  is  no  rela-
 tion,  because  the  l  lakhs  to  which
 the  hon.  Member  refers  is  the  ulti-
 mate  thing  after  the  Durgapur  Bar-
 rage  and  everything  is  finished.  Last
 year,  1956,  there  were  facilities  for
 the  irrigation  of  1,00,000  acres  out  of
 which  only  11,000  acres  were  irrigat-
 ed.  This  year  there  are  facilities  for
 the  irrigation  of  somewhere  about
 2,00,000  acres—I,9,000  acres  to  be
 exact.  Possibly,  that  was  due  to  the
 water  rates,  and  the  Government  of
 Bengal  has  been  considering  as  to
 how  to  ease  the  situation.  The  latest
 report  is  that  they  have  given  it  free
 for  one  year  and  I  am  quite  sure,  if
 that  is  so,  all  the  land  that  is  now
 available  for  irrigation  will  be  used
 completely.

 Shri  Supakar:  May  I  know  when
 the  full  irrigation  potential  will  be
 utilised,  and  what  will  be  the  addi-
 tional  cost  to  Government  to  build
 these  canals  and  distributaries?

 shri  8.  K.  Patil:  It  will  take  one
 er  two  years  for  the  whole  irrigation
 potential  to  come  into  operation.  How
 exactly  the  people  will  use  it,  what
 will  be  the  rates  that  will  ultimately
 rule  are  questions  that  are  difficult  for
 me,  and  where  we  require  the  co-
 operation  of  hon.  Members.  It  is  a
 social  problem  which  we  must  tackle
 very  seriosuly~

 Shri  Shree  Narayan  Das:  Arising
 out  of  the  answer  to  question  No.  647,
 may  I  know  whether  the  question  of
 reviewing  the  working  of  the
 Damodar  Valley  Corporation  is  being
 proposed?
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 Shri  8,  K.  Patil:  Yes,  that  38  being
 done,  of  course,  that  is  constantly
 being  done,  and  very  soon  we  are
 coming  with  some  amendments  to
 the  Act  itself  so  that  we  shall  bring
 the  whole  DVC  under  review
 also  the  vote  of  this  hon.  House

 Shrimati  Renu  Chakravartty:  May
 I  know  if  the  attention  of  the  hon.
 Minister  has  been  drawn  to  the  dis-
 cussions  which  have  taken  place  in  the
 West  Bengal  Legislative  Assembly
 where  it  was  stated  by  the  Treasury
 Benches  that  the  West  Bengal  Gov-
 ernment  found  it  very  difficult  to  ex-
 press  its  own  opinions  or  put  forward
 its  own  difficulties  to  be  considered
 by  the  DVC  for  lack  of  enough
 representation  on  the  DVC,  and  :2f
 so,  may  I  know  whether  the  Central
 Government  728  now  considering  to
 change  its  composition  with  a  view
 to  give  more  representation  to  Bengal
 and  Bihar?

 Shri  8.  K.  Patil:  We  have  been
 constantly  keeping  m_  touch  with
 what  happens  in  the  Legislative
 Assembly  of  West  Bengal  and  we
 have  also  received  the  proceedings  of
 the  debate  there  on  that  particular
 motion  We  have  written  to  the
 West  Bengal  Government  and  also  to
 the  8787  Government  that  whatever
 changes  or  amendments  that  they
 want  to  make  may  be  communicated
 to  us  so  that  we  can  have  them  be-
 fore  this  House  The  whole  picture
 of  their  amendments  will  be  before
 this  House

 Dr.  Ram  Subhag  Singh:  The  hon
 Munster  said  that  the  Government  of
 Bihar  found  it  very  expensive  to  con-
 struct  that  canal  system  in  the  Tilaya
 area  May  I  know  whether  the
 DVC  authority  purchases  all  the
 boats  for  plying  in  the  Tilaya  Dam
 area  and  also  whether  they  have
 finalised  their  estimate  to  construct
 the  46  or  ‘L7-room.  Circuit  House  at
 the  top  of  the  Tilaya  hill  with  the
 advice  of  the  Government  of  Bihar?

 Mr.  Speaker:  That  was  mooted  in
 the  course  of  the  debate  on  Irrigation
 and  Power
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 Shri  K.  Patil:  That  is  a  matter
 that  will  be  left  to  me  for  answer  in
 the  course  of  the  debate  on  grants.
 The  hon  Member  should  wait  a  little
 while

 Shri  Supakar:  May  I  know  what
 are  the  points  in  the  debate  in  the
 West  Bengal  Legislative  Assembly  to
 which  the  attention  of  the  Govern-
 ment  of  India  has  been  drawn  in  the
 matter  of  amendment  of  the  DVC.
 Act?

 Shri  8.  K.  Patil:  We  have  got  the
 proceedmgs  of  the  entire  debate  of
 that  Assembly  As  to  the  other  points
 that  are  mot  covered  by  the  debate,
 we  have  written  to  the  Bengal  Gov-
 ernment  in  order  to  have  a  complete
 picture  of  the  amendment  that  they
 want  to  make  We  have  also  written
 to  the  Bihar  Government  It  is  not
 a  secret  matter  at  all

 Grow  More  Food  Campsigns
 °544.  Shri  Narayanankutty  Menon:

 Will  the  Minister  of  Food  and  Agri-
 culture  be  pleased  to  state

 (a)  the  total  amount  given  to  each
 State  as  grant  or  subsidy  for  the  pur-
 pose  of  Grow  More  Food  Campaigns,
 during  the  First  Five  Year  Plan;

 (b)  the  consideration  which  weigh-
 ed  with  Government  m  making  the
 allotments,

 (c)  whether  any  State  has  not  uti-
 lised  fully  or  in  part  the  amounts
 given  for  this  purpose,  and

 (d)  if  so,  the  names  of  such  States
 and  the  amounts  not  utilised?

 The  Deputy  Minister  of  Agriculture
 (Shri  M.  V.  Krishnappa)  (a),  (०)
 and  (d)  A  statement  giving  the
 required  information  is  placed  on
 the  table  of  the  House  [See
 Appendix  II,  annexure  No  53)

 (b)  The  mam  consideration  which
 weighed  with  Government  in  making
 the  allotment  were  the  demand  from
 the  States  based  on  the  nature  of  the
 schemes  sent  by  them  and  the  poten-
 tiality  of  the  various  schemes  in
 order  to  increase  food  production,  and
 the  financial  position  prevailing  in  the
 States
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 Shri  Narayanankutty  Menon:  From
 that  statement  that  is  placed  on  the
 Table  of  the  House,  I  find  that  during
 the  first  Five  Year  Plan,  the
 State  did  not  utilise  50  per  cent.
 the  amount  sanctioned  to  them.  May
 I  know  whether,  in  view  of  the  fact
 that  the  Kerala  State  was  a  highly
 deficit  area  in  food  and  because  of  the
 vital  importance  of  the  Grow  More
 Food  Campaign  for  the  success  of  the
 first  Five  Year  Plan,  the  Central  Gov-
 ernment  has  sought  an  explanation
 from  the  State  Government  as  to  why
 this  amount  was  not  utilised?

 Shri  M.  V.  Krishnappa:  This  pro-
 blem  was  scrutinised  and  examined
 properly  and  it  was  found  that  there
 was  some  defect.  Though  the  Cen-
 tral  Government  used  to  inform  the
 State  Government  about  this  fact  and
 the  sanction  of  the  amount,  actually,
 the  amount  was  paid  only  when  the
 execution  was  in  progress  and  they
 could  draw  only  in  proportion  to  the
 what  they  had  spent.  The  ways  and
 means  position  and  the  financial  posi-
 tion  of  some  of  the  State  Govern-
 ments  were  not  so  good.  It  was  rather
 very  difficult  for  them  to  spend  and
 then  take  it  back  from  the  Central
 Government.  Now,  we  have  decided
 in  the  second  Five  Year  Pian  to  first
 give  them  50  per  cent.  of  the  amount
 so  that  they  can  start  and  then  claim
 the  rest.

 Shri  Narayanankutty’  Menon:  In
 view  of  the  fact  that  a  manority  of
 the  State  Governments  have  not  uti-
 lised  the  50  per  cent.  of  the  grant  and
 in  view  of  the  present  situation,
 situation  regarding  food  and  also  the
 necessity  for  having  the  Grow  More
 Food  Campaign,  will  the  Government
 consider  giving  an  additional  allot-
 ment,  owing  to  the  fact  that  the
 amount  had  lapsed  in  the  first  Five
 Year  Plan?

 Shri  M.  झ,  Krishnappa:  Wh  the
 allotment  was  made  for  the  second
 Five  Year  Plan,  these  problems  had
 been  considered  as  to  how  much  each
 Government  has  spent  during  the
 first  Five  Year  Plan  of  the  amount
 sanctioned,  All  these  points  are  taken
 into  consideration.

 a)
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 Shri  i.  Eacharan:  May  I  know  whe-
 ther  the  Kerala  State  alone  has  al-
 lowed  to  lapse  the  amount  allotted  or
 any  other  State  Government  also  have
 lapsed  the  amount?

 Shri  M.  ्,  Krishnappa:  Almost  all
 the  States  except  the  Andhra  State.
 It  is  only  the  Andhra  State  which  has
 completely  spent  all  the  money  that
 we  gave  them.

 Shri  Ranga:  May  I  know,  Sir,  whe-
 ther  the  grants  that  would  be  made
 for  the  Grow  More  Food  Campaign
 during  the  second  phase  of  our  Plan
 would  be  just  as  big  as  they  were
 dusing  the  first  Five  Year  Plan,  or,
 would  they  be  more  in  the  light  of  the
 latest  position  in  our  food  situation?

 Shri  M.  झ,  Krishnappa:  If  we  in-
 clude  the  agricultural  credit  in  the
 second  Five  Year  Plan,  it  would  be
 more  than  that  in  the  first  Five  Year
 Plan,  but,  if  we  take  the  exact  amount,
 the  position  will  be  this.  In  the  first
 Plan,  there  was  a  provision  of  Rs.  06
 crores.  In  the  second  Plan,  it  was
 reduced  to  Rs.  78  crores.  But  in  the
 econd  Plan,  we  have  provided  more

 for  short  term  loans  which  will  go
 directly  to  the  second  Five  Year  Plan
 schemes  to  invest  in  agriculture.

 Shri  Ranga:  In  view  of  the  present
 credit  supply,  may  I  know  whether
 the  Government  are  going  to  recon:
 sider  their  position  in  the  light  of  the
 acute  food  situation  and  whether  they
 will  see  that  they  would  spend  just  at
 least  as  much  as  they  spent  during  the
 first  Five  Year  Plan  by  way  of  grants
 to  the  States  and  also  to  the  peasants?

 Shri  M.  द  Krishnappa:  In  the  first
 Plan,  though  the  provision  was  Rs.  06
 crores,  only  80  per  cent.  was  utilised
 in  the  second  Plan.  We  intend  te
 utilise  the  entire  amount  and  the
 various  Ministries  were  also  asking  for
 more  from  the  Planning  Commission,
 so  that  we  can  spend  more  on  our
 Grow  More  Food  plans.

 Several  hon.  Members  srose—
 Mr.  Speaker:  No  hon.  Member  spake

 on  food  situation  in  Kerala  when  IJ

 ae
 them  an  opportunity.  Next  ques
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 Bongacn-Sealdah  Railway  Section
 "545,  Shri  Mahanty:  Will  the  Mimis-

 ter  of  allways  be  pleased  to  state:

 (a)  how  many  mstances  of  nots  by
 Railway  passengers  have  taken  place recently  on  the  Bongaon-Sealdah  Sec-
 tion  of  the  Eastern  Railway;  and

 (9)  the  circumstances  under  which these  riots  occurred?

 The  Deputy  Minister  of  Railways (Shri  Shahnawaz  Khan):  (a)  and  (b) So  far  as  is  known,  only  one  instance of  noting  took  place  m  the  Bongaon- Sealdah  Section  during  the  period between  January  57  and  4-7-1957  The brief  facts  of  this  case  are  that  on
 (14-6-57,  at  about  07-30  hours  two  em-
 Ployees  of  Jessop  Factory,  Dum  Dum
 while  travelling  by  S299  UP  from
 Dum  Dum  Junction  to  Dum  Dum  Can-
 tonment  station  in  a  third  class  com-
 partment  had  an  altercation  with
 some  other  passengers  in  the  said
 compartment  who  gradually  got  work-
 ed  up  and  assaulted  them  with  fists
 and  blows  causing  slight  injury  The
 tram  was  stopped  by  pullng  the  alarm
 chain  and  the  assailants  fied  away  un-
 identified  Particulars  of  the  assailants
 could  not  be  collected  on  investigation
 During  the  scuffle  the  injured  persons Jost  a  pair  of  spectacles  and  a  purse
 containing  Rs  2|-  and  a  few  annas
 The  case  remained  untraced

 Shri  Mahanty:  May  I  know  whether
 the  staff  of  the  station  was  mvolved
 in  these  riots?  May  I  know  whether
 an  employee  of  the  station  was  in-
 volved  m  these  riots?

 Shri  Shahnawas  Khan:  No,  Sir  No
 employee  was  mvolved

 Shri  Mahanty:  Have  the  Govern-
 ment  ascertained  facts  of  this  case
 only  after  an  imvestigation  by  the
 police  or  whether  the  facts  have  been
 ascertained  by  the  Government  de-
 partmentally?

 Shri  Shabnawas  Khan:  The  investi-
 gations  were  carned  out  by  the  Gov-
 ernment  Railway  Police
 74  L  8  D
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 Shri  Mahanty:  Will  the  hon.  Minis-
 ter  kindly  lay  a  copy  of  the  report  of
 the  investigation,  on  the  Table  of  the
 House?

 Shri  Shahnawaz  Khan:  The  police  is
 under  the  control  of  the  State  Gov-
 ernment  and  the  police  do  not  gener-
 ally  send  the  repo.t  to  us

 Some  Hon.  Members.  How  do  we
 know  about  :t  then?

 Shri  Mahanty:  Here  is  a  matter
 about  which  a  completely  different
 version  appeared  in  the  Press  and
 elsewhere,  and  it  was  stated  that  the
 station  employees  were  involved  in
 this  riot  and  that  the  riot  took  place
 for  reasons  completely  different  from
 what  has  been  stated  by  the  hon
 Minister  To  clamfy  the  position,  I
 only  submit  that  a  copy  of  the  report
 of  the  investigation  should  be  laid  on
 the  Table  of  the  House  It  can  be
 procured  from  the  West  Bengal  Gov-
 ernment

 The  Muinister  of  Railways  (Shri
 Jagjivan  Ram):  The  hon  Member
 makes  all  sorts  of  unfounded  allega-
 tions—that  the  station  staff  was  im
 volved  im  the  not,  ete  The  people
 who  were  assaulted  were  there  and  if
 the  station  staff  was  involved,  it  was
 for  them  to  bring  |  to  the  notice  of
 the  police  As  I  understand  the  pos-
 tion,  the  assailants  remain  _  untraced,
 and  therefore,  I  do  not  think  it  38  fauw
 to  make  these  allegations  that  the
 station  staff  was  involved

 बड़ा  शाक- दर  बटता

 *yxe.  oft  अनिष्द्ध  सिंह  गया  परि-

 बहन  तथा  सखार  मंत्री  यह  बताने  की  क्ष्पा
 करेगे  कि

 (क)  क्‍या  सरकार  जानती  है  कि  जून,
 १६५७  के  मध्य  से  पटना  के  बड़े  डाकघर  मे
 लाखो  पत्र,  पैकेट  भौर  बडल  बगैर  छूटे  पड़ें

 हैँ,

 (ख)  यदि  हा,  तो  इसका  क्या  कारण
 है  भौर  भव  क्‍या  स्थिति  है  ,  भौर
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 (4)  भविष्य  में  इसकी  पुनराबुतसि  न

 हो  इसके  लिये  सरकार  ने  क्‍या  उपाय  किये
 @?

 परिवहन  तथा  संचार  मंत्रासय  से  राज्य-
 मंत्री  (भी  राज  बहार)  (क)  २२  जून,
 और  २६  जून,  १६५७  के  बीच  पटना  के  बड़े
 डाकघर  में  कुछ  काल  के  लिये  भाशिक  रूप  से
 वितरण-कार्य  रुका  रहा  ।  उक्त  अवधि  में
 दिन  की  समाप्ति  पर  पड़ी  रही  भ्रवितरित

 बस्तुभो  की  सख्या  वस्तु.  लगभग  85,000
 शर  ५०,०००  के  बीच  थी  |  श्रबन  वहा  कोई
 डाक  बगैर  छूटी  नहीं  पडी  है  ।

 [ख)  इन्पलूएन्जा-महामारी  के  कारण
 वितरण-कर्मचारी  बहु  सख्या  में  भ्रनुपस्थित
 थे।

 (ग)  यह  प्रदन  नहीं  उठता  |

 थी  अनिरद्ध  तिहु  गया  सरकार  इस
 बात  को  मजूर  करती  है  कि  गत  जून  मास  में
 जब  माननीय  परिवहन  तथा  सचार  मत्री
 पटना  जेनरल  पोस्ट  श्राफिस  को  देखने  गये  थे,
 तो  वहा  के  पोस्ट  मास्टर  जेनरल  ने  उनको
 वास्तविक  स्थिति  से  भ्रवगत  कराने  के  बजाय
 वहा  पर  लाखो  की  तादाद  में  पडी  चिट्ठियों,
 बडलो  शौर  पंकटो  के  टारपालिन  से  ढापं
 कर  छिया  दिया  और  इस  प्रकार  माननीय
 मंत्री  का  ध्यान  उधर  न  जाने  दिया  ?

 श्री  राज  बहाबुर  जहा  तक  भाकडो
 का  सम्बन्ध  है  मे  निवेदन  करूगा  कि  वहा
 डाकियो  की  कुल  सख्या  ६६  है  और  साटिग
 पोस्टमेन  की  १२  है  n  २२  तारीख  को
 ७  सादिंग  पोस्टमैन  शर  ३२  पोस्टमैन  गैर-

 हाज़िर  थे  ।  २३  तारीख  को  इत्तवार  था  ।
 २४  तारीख  को  €  सार्टिग  पोस्टमेन  १२  में  से
 शर  हाजिर  थे और  ६३  पोस्टमैन  गैरहाज़िर
 थे  और  इनके  बिना  बटी  हुई  चिट्ठियो  की
 सख्या  कोई  ५०  ०००  थी,  इससे  ऊपर  यह
 संख्या  नहीं  गई
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 श्री  श्रमिदद्ध  सह  मेरा  प्रदन  यह  था
 कि  क्या  वहा  पर  लाखों  की  तादाद  में  चिट्टियों,
 पैकेटो  इत्यादि  को  धरपालों  से  ढक  दिया
 गया  था  जब  साननीय  मत्री  जी  वहा  देखने
 के  लिये  गये  थे  ।

 परिवहन  तथा  संचार  मत्री  (शी  लाल
 बहादर  क्षासत्री)  मैने  यह  खबर  अखबारों
 में  पड़ी  थी  1  मैं  भी  वहा  पर  गया  था  भौर
 चारो  त्तरफ  मैने  देखा  था,  चहे  भ्राप  मेरी
 गलती  कहे  लेकिन  मेरी  नजर  उन  पर  नहीं
 पडी  ।

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Santa  Cruz  Air  Port

 +549,  Shri  Morarka:  Will  the  Mins-
 ter  of  Transport  and  Communications
 be  pleased  to  state:

 (a)  the  total  amount  spent  so  far
 on  the  new  air  terminal  building  at
 Santa  Cruz  and  how  much  more  is
 likely  to  be  spent,

 (b)  what  was  the  onginal  estimate;
 and

 (c)  when  the  work  for  its  construc-
 tion  was  started  and  when  it  is  likely
 to  be  completed?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Humayun  Kabir):  (a)  An
 amount  of  Rs  42,02,008/-  has  been
 spent  upto  the  30th  June,  957,  and  an
 additional  amount  of  Rs  24,22,556/-  है| ह
 hkely  to  be  spent

 (b)  Rs  54,12,200/-

 (९)  The  work  was  started  in  April,
 395l  and  33  hkely  to  be  completed  by
 the  end  of  7857

 Infantile  Mortality  in  India

 Shri  Mohan  Swarup:  Will  the
 Minister  of  Health  be  pleased  to
 state:

 (a)  the  chief  causes  of  infantile
 mortality  in  India;
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 (b)  how  many  children  die  annu-
 ally;  and

 (९)  whether  Government  have  taken
 proper  steps  to  check  it?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  (i)  During  the  first
 month  of  life—Premature  birth  and
 Debility.

 (ii)  During  the  ist  year  of  life—
 Respiratory  diseases,  Dysentery  and
 Diarrhoea.

 (iii)  Inadequate  midwifery  services,
 lack  of  proper  care  of  the  new-born
 and  the  infant,  malnutrition,  over-
 crowding  and  defective  sanitation.

 (b)  Approximately  9.20  lakhs.

 (ce)  Yes.  Among  the  objectives  of
 the  various  health  programmes  under-
 taken  during  the  First  Five  Year  Plan,
 and  those  in  progress  during  the
 Second  Five  Year  Plan,  are  the  im-
 provement  of  maternal  care  and  mid-
 wifery  services,  as  well  as  improved
 care  of  the  new-born.  These  pro-
 grammes,are  likely  to  give  encourag-
 ing  result  in  reducing  maternal  and
 infant  mortality.

 Bharat  Tramway  Company

 o5g},  J
 Shei  Yajnik: *

 +  Shri  P.  R.  Patel:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  the  old  licence  granted
 to  the  Bharat  Tramway  Company  by
 the  Wadhwan  State  for  plying  their
 tramcars  between  Surendranagar  and
 Wadhwan  City  has  been  renewed  by
 the  Railway  Ministry  before  the
 Indian  Railway  Act,  3890  was  applied
 to  the  tramway  line;

 (b)  the  terms  and  conditions,  in-
 cluding  the  annual  licence  fee  and  its
 period,  on  which  the  said  licence  was
 renewed;  and

 (c)  whether  Government  -have
 recelved  reports  about  the  proper
 fulfilment  of  the  terms  of  the  licence
 and  the  provisions  of  the  Railway
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 Act  according  to  the  reports  of  the
 Government  Inspector  of  Railways and  Officers  of  the  Ministry  of  Rail-
 ‘ways?

 The  Deputy  Minister  of
 (Shri  Shahnawaz  Khan):  (a)  No.  The
 Railway  Ministry  were  advised  that  it
 was  sufficient  to  permit  the  Company to  work  the  Tramway  subject  to  the
 provisions  of  the  Indian  Railways  Act,
 1890,  which  were  applied  to  the  Tram-
 way  by  a  notification  of  the  Govern-
 ment  of  India  issued  in  October,  1954.

 (b)  Does  not  arise,  as  the  Indian
 Railways  Act,  1890,  contains  no  provi-
 sion  for  such  a  licence.  It  is  not
 known,  however,  whether  the  State
 Government  have  entered  into  any
 agreement  with  the  Coy.  after  expiry,
 in  1953,  of  the  old  licence  which  had
 been  issued  by  the  Wadhwan  State  in
 98l.

 (c)  First  part  does  not  arise.  As
 regards  the  second  part,  the  report  of
 the  Govt.  Inspector  of  Railways  shows
 that  the  conditions  of  the  Tramway  is
 generally  satisfactory.  Officers  of  the
 Railway  Ministry  do  not  ordinarily
 inspect  the  Tramway.

 Civil  Aviation  Employees

 #552,  JS  Shrimati  Parvathi  Krishnan:
 ‘|  Shri  Bangshi  Thakur:

 Will  the  Minister  of  Transport  and
 Communications  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 employees  of  the  Civil  Aviation
 Department  have  decided  to  go  on
 strike;

 (b)  if  so,  what  are  their  demands;
 (९)  the  steps  Government  have

 taken  to  meet  the  demands  of  the
 employees;  and

 (a)  whether  Government  have  made
 any  special  arrangement  to  keep  the
 line  of  communication  (Air)  open
 between  Tripura  and  the  rest  of  India
 and  internally  between  the  five  Tri-
 pura  airfields  in  case  of  emergency  as
 the  only  effective  line  of  communica-
 tion  between  Tripura  and  the  rest  of
 India  is  by  air?
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 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Humayun  Kabir):  (a)  A  stnke
 notice  has  been  received  from  the
 Civil  Aviation  Department  Employees
 Umon

 (b)  A  statement  ७9  laid  on  the  table
 of  Lok  Sabha  {See  Appendix  II,
 annexure  No  54]

 (c)  The  position  is  well  known  to
 the  House  with  regard  to  the  General
 demands  which  concern  all  the  Cen-
 tral  Government  employees  As  _  re-
 gards  the  particular  demands  which
 concern  the  Civil  Aviation  staff  ex-
 clusively,  the  position  was  explained
 fully  to  the  Representatives  of  the
 Union  during  the  course  of  their  meet-
 ings  with  the  Director  General  of  Civil
 Aviation,  Minister  for  Transport  and
 Communications  and  myself

 (a)  The  matter  is  under  considera-
 tion

 Breaches  on  Jamuna  Bund

 "553  Shri  Warlor:  Will  the  Minister
 of  Irrigation  and  Power  be  pleased  to
 state

 (a)  whether  the  five  mile  long
 JANTI  bund  over  Jamuna  which  was
 breached  by  floods  last  year  has  been
 repaired,  and

 (b)  af  not,  the  reasons  therefor?

 The  Minister  of  Irrigation  and
 Power  (Shri  K.  Patil):  (a)  and  (०)
 A  statement  giving  the  requisite  im
 formation  is  laid  on  the  Table  of  the
 House  {See  Appendix  II  annexure
 No  59]

 Age-barred  Railway  Engines

 "554,  Shri  Thimmaizh:  Will  the
 Munister  of  Railways  be  pleased  to
 state

 (a)  how  many  engines  are  age-
 barred  in  Southern  Railway  parti-
 cularly  in  Hubli  Division;  and

 (b)  the  steps  Government  have
 taken  to  replace  them?
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 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Replace-
 ment  of  engines  38  done  on  condition
 basis  so  there  3s  no  age-bar  as  such.
 40  years  however,  is  assessed  generally
 as  the  age  of  locomotives  354  engines
 on  the  Broad  &  Metre  gauge  systems
 of  the  Southern  Railway  (including
 42  engines  of  Hubh  Division)  are
 above  this  age

 (b)  Does  not  arise

 Machkund  Soil  Erosion  Scheme

 *555.  Shri  Sanganna:  Will  the  Minis-
 ter  of  Food  and  Agriculture  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No  397  on  the  3rd  August,
 955  m  respect  of  Machkund  Soil
 Erosion  Scheme  and  state

 (a)  whether  any  further  grants  have
 been  made  during  the  Second  Five
 Year  Plan  period,

 (b)  if  so,  to  what  extent,  and

 (c)  whether  the  previous  grants
 have  been  fully  utihzed?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A  P.  Jain):  (a)  and  (b)  A
 statement  is  laid  on  the  Table  of  Lok
 Sabha  |See  Appendix  II,  annexure
 No  56]

 (०)  No  Sir

 Hadalga  Dam
 *556.  Shri  Mahagaonkar:  Will  the

 Minister  of  Irrigation  and  Power  be
 pleased  to  state

 (a)  whether  it  is  a  fact  that  Hadalga
 Dam  (Kolhapur  District  Gadhinglaj
 Taluka)  part  of  Ghataprabha  River
 Valley  Scheme  has  been  approved  to
 be  undertaken  in  the  Second  Five
 Year  Plan,

 (०)  whether  Government  are  aware
 that  dam  site  is  m  the  Bombay  State
 and  exact  area  to  be  under  irrigation
 in  the  Mysore  State,

 (c)  whether  Government  are  aware
 that  large  quantity  of  Aluminium  and
 Manganese  deposits,  328  expected  to  be
 under  water  of  the  reservior,  and
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 (a)  what  administrative  measures
 have  been  proposed  by  the  Central
 Government  to  execute  this  inter-State
 scheme?

 The  Minister  of  Irrigation  and
 Power  (Shri  K.  Patil):  (a)  Yes,  Sir.

 (b)  Yes,  Sir.

 (c)  The  Project  report  prepared  by
 the  Chief  Engineer,  Bombay,  does  not
 contain  any  information  in  this  regard.

 (d)  The  execution  of  the  scheme  is
 the  joint  responsibility  of  the  Govern-
 ments  of  Mysore  and  Bombay,  and  in
 the  absence  of  any  reported  disagree-
 ment  or  dispute  between  the  two
 participating  States  about  the  execu-
 tion  of  the  Scheme,  the  question  of
 proposing  administrative  measures  by
 the  Centre  does  not  arise.

 Silting  of  Ganges  Bed

 *557.  Shri  Ghosal:  Will  the  Minister
 of  Transport  and  Communications  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  bed
 of  the  Ganges  at  the  Calcutta  port  is
 being  rapidly  silted;  and

 (b)  if  so,  what  steps  have  been
 taken  by  the  Government  for  dredg-
 ing  it?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  and  (b).
 ‘The  difficulty  in  maintaining  the  con-
 stantly  fluctuating  depths  in  the  navi-
 gation  channels  in  the  Hooghly  has
 been  increasing  in  recent  years.  The
 depths  are  being  maintained  by  inten-
 sive  dredging  and  river  training
 works.

 Smuggling  of  Foodgrains

 558,  Shri  Assar:  Will  the  Minister
 of  Food  and  Agriculture  be  pleased
 to  state:

 (a)  whether  Government  are
 aware  that  smuggling  of  foodgrains
 is  going  on  on  a  large  scale  on  the
 border  of  Jammu  and  Kashmir  State;
 and
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 (9)  if  so,  the  steps  Government
 propose  to  take  in  the  matter?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P,  Jain):  (a)  In  view
 of  the  ‘Cease  Fire  Line’  being  con-
 stantly  patrolled  and  close  watch  kept
 by  the  Army  and  the  Jammu  and
 Kashmir  Police  there  is  little  possi-
 bility  of  smuggling  of  foodgrains
 across  the  border;

 (b)  Does  not  arise.

 बहुप्र  रोजनोप  योगनाएं

 *yye,  श्री  भोगजो  भाई  :  क्‍या

 सिचाई  और  'चिद्यत  मंत्री  यह  बताने  की  छृपा
 करेंगे  कि  :

 (क)  विशेषकर  पिछड़े  क्षेत्रों  में छोटी

 बहुप्रयोनीय  योजनाओं  को  कार्यान्वित  करन
 के  लियें  सरकार  का  क्‍या  कार्यक्रम  है पौर  उन
 पर  किये  जाने  वाले  व्यय  की  सीमा  क्‍या  हैँ
 और

 (ख)  छोटी  योजनाओं  के  सम्बन्ध  में
 सरकार  की  क्या  प्रस्थापनायें  है  ?

 लिचाई  और  विद्युत  मंत्री  (श्री  स०का०
 पादिल  :  (क)  शर  (ख.  जानकारी
 एकत्रित्त  को  जा  रही  है  भौर  सभा  पटल'  पर
 रख  दी  जायेगी  ।

 Community  Development  in
 Punjab

 *560.  Shri  D.  0.  Sharma:  Will  the
 Minister  of  Community  Development
 be  pleased  to  state:

 (a)  whether  the  amount  allocated
 by  the  Central  Government  for  Com-
 munity  Development  work  in  Punjab
 and  the  erstwhile  State  of  Pepsu  in
 the  year  ‘1956-57  was  fully  utilised
 by  the  State  Governments;  and

 (b)  if  not,  the  reasons  thereof?

 The  Minister  of  Community  De-
 velopment  (Shri  S.  K.  Dey):  (a)  Yes,
 except  that  loan  funds  to  the  extent
 of  about  Rs.  50  lakhs  could  not  be
 utilised.
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 (b)  The  savings  in  the  loan  funds
 are  due  mainly  to  temporary  upset  in
 administration  following  the  integra-
 tion  of  Punjab  and  Pepsu  States  and
 partly  to  the  General  Elections.

 Export  of  Frog  Meat

 561
 Shri  द  P.  Nayar: °  Shri  Ramakrishna  Reddy:

 Will  the  Minster  of  Food  and  Agri-
 culture  be  pleased  to  state:

 (a)  whether  frog  meat  3s  now  ex-
 ported  to  U.S.A.;

 (b)  if  so,  the  form  m  which  it  is
 exported;

 (c)  whether  m  view  of  dollar
 earning  potentiality  of  this  article,
 the  Central  Government  is  giving
 any  encouragement  or  financial  assist-
 ance  to  this  business;  and

 (a)  the  generic  and  specific  names
 of  frogs  used  for  the  export  of  frog
 meat?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  P.  Jain):  (a)  Yes.

 (b)  The  skinned  frozen  hind  legs
 of  frogs  are  exported  after  being
 packed  in  wooden  boxes.

 (९)  No  subsidy  is  being  given

 (d)  Frogs  of  the  genus  “Rana”
 Specific  names  of  frogs  are  not
 available.

 कुष्ठ

 मदर,  श्री  बिभूति  सिख.  क्‍या

 स्वास्थ्य  मंत्री  यह  बताने  की  कृपा  करेगे कि  :

 (क)  क्या  कुष्ठ  के  इलाज  के  लिये

 सरकार  के  भ्रषीन  किसी  पेटेन्ट  दवा  का

 झाविष्कार  किया  गया  है  ;  भौर

 (ख)  यदि  हां,  तो  वह  कौनसों  दवा

 है,भौर  उसका  किस  प्रकार  प्रयोग  किया  जाता

 है?
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 स्वास्थ्य-  संत्रो  कौ  करणमरकर)  at

 (क)  जी,  नहीं  ।

 (ख  यह  प्रदन  मही  उठता  |

 Soil  Erosion  in  Bihar

 *568.  Pandit  D.  N.  Tiwary:  Will
 the  Minister  of  Irrigation  and  Power
 be  pleased  to  state:

 (a)  whether  Government  is  aware
 that  large  scale  soil  erosion  by
 Ganges,  Gandak  and  Gogra  in  Bihar
 and  specially  in  Saran  District  is
 going  on  since  last  two  years;  and

 (b)  ४  so,  the  steps  taken  to  arrest
 the  erosion?

 The  Minister  of  Irrigation  and
 Power  (Shri  8.  K.  Patil):  (a)  and  (b).
 Enquiries  made  from  the  Govern-
 inent  of  Bihar  show  that,  except  the
 erosion  of  ‘diara’  which  is  usual  in
 the  case  of  large  alluvial  rivers,  there
 is  no  large-scale  erosion  on  the  banks
 of  the  Ganga,  the  Gandak  and  i  the
 Gogra  Whenever  unusual  erosion  of
 banks  takes  place  on  the  banks  of  the
 Gandak  and  the  Gogra,  bank  piling
 and  spurs  are  provided  to  stop  ero-
 sion  No  such  protective  works  have
 so  far  been  required  on  the  river
 Ganga  in  Saran  district

 Tourism

 *564.  Shri  Raghunath  Singh:  Will
 the  Minister  of  Transport  and  Com-
 munications  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  out
 of  rupees  seven  lakhs  allocated  for
 tourism  during  the  last  year  only
 about  rupees  °5  lakhs  could  be
 spent;  and

 (b)  if  so,  the  reasons  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  A  provision
 of  Rs,  17:88  lakhs  was  made  in  the
 Budget  Estimates  for  the  year  1956-57,
 Out  of  that  about  Rs.  नव  lakhs  were
 spent.

 (b)  The  provision  made  was  mostly
 for  meeting  expenditure  on  improve-
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 ments  in  State  Government  pro-
 perties  and  for  new  constructions.  The
 expenditure  was  low  as  the  State
 Governments  did  not  furnish  the
 detailed  plans  and  estimates  in  time.

 Andaman  Timber

 *565.,  Bhri  cy  CG  Samanta:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  the  properties,  be-
 haviour  etc.  of  known  varieties  of
 Andaman  timbers  for  use  as  sleepers
 and  for  coach  and  wagon  building
 purposes,  have  been  analysed  and
 tested  by  the  Railway  Research
 Centre;

 (b)  if  so,  what  are  the  findings;

 (०)  whether  it  ४8  a  fact  that  a
 good  deal  of  Gurjan  wood  ३38  export-
 ed  to  UK  and  Sudan  where  they
 are  utilised  by  Railways;  and

 (8)  if  so,  whether  any  attempts
 have  been  made  to  stop  the  export
 gnd  utilise  them  in  India  especially  in
 Indian  Railways?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  and  (bo)
 The  Forest  Research  Institute,  Dehra
 Dun,  which  carries  out  timber  tests
 of  this  description  has  complete  data
 of  strengths  of  the  common  species  of
 Andaman  Timbers  and  on  the  basis
 of  this  mformation,  some  species  have
 been  approved  for  use  as  sleepers  and
 others  for  coach  and  wagon  building
 purposes

 (c)  No  Sir,  not  at  present.

 (d)  Yes,  the  Railways  have  recently
 negotiated  a  supply  of  100,000  Broad
 Gauge  Unit  sleepers  from  the
 Andamans.

 Anzmia

 568,
 Shri  द  P.  Nayar:
 Shri  Easwara  Iyer:

 Will  the  Minister  of  Health  be
 pleased  to  state:

 (a)  whether  under  the  auspices  of
 the  Government  of  India  any  detailed
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 study  has  been  made  of  the  incidence
 of  angemia  in  our  country;

 (b)  percentage  of  anemia  result-
 ing  from  nutritional  disorders  and
 deficiencies  as  against  anemia  caused
 by  diseases;  and

 (c)  whether  the  ineidence  of
 anemia  is  on  the  increase?

 The  Minister  of  Health  (Shri
 Karmarkar):  (a)  Yes.  The  Indian
 Council  of  Medical  Research  ms

 sponsored  a  number  of  studies  on  the
 incidence  of  ansemia  in  various  parts
 of  the  country  and  38  continuing  to  do
 so.

 (b)  It  is  difficult  to  determine
 precisely  the  percentage  of  anzsemila
 resulting  from  malnutnition  as  against
 anemia  caused  by  other  diseases.

 (c)  No

 टिकटों  को  कमी

 पंडित  gio  ato  तिवारी
 श्री  मोहन  स्वरूप
 शी  Mo  ह.  सिह  :

 ह. छ  रेलवे  मत्री  यह  बत्ताने  पा
 करेगे  कि  :

 #५६६.  [

 (क)  क्‍या  यह  सच  है  कि  पूर्वोत्तर  रेलवे
 के  अनेक  स्टेशनों  पर  टिकटों  भौर  टिकट  के
 सादे  फार्मों  की  बहुत  कमी  है  जिससे  यात्रियों
 को  बड़ी  असुविधा  होती  है  भौर  उन्हें  कमी
 कभी  बिना  टिकट  भी  यात्रा  करनी  पढ़ती  है  ;

 (ख  क्‍या  रेलवे  के  छापाखाने  इस
 सम्बन्ध  में  रेलवे  की  मांग  पूरी  करने  में

 असमर्थ  है  ;  शौर

 (ग)  यदि  हा,  तो  जरूरी  चीजें  न्य

 छापालानों  से  क्‍यों  नहीं  छपवा  ली  जातीं  ?

 रेलवे  उपमंत्री  (श्री  शाहमबाढ़  लॉ):

 (क)  जी  नहीं  सिफ  बन्द  मौकों  पर

 कुछ  जगहों  के  लिए  कुछ  स्टेशनों  पर  छंपे  ए
 टिकट  कम  पड  गये  थे  ।  लेकिन  टिकट-
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 afar  (Blank  paper  tickets)  मौजुद
 थीभौर  उन  मौका पर टिकट की पर  टिकट  की  जगह  जारी
 कर  दी  यी  ।

 (ख)  जी,  नहीं  ।

 (ग)  सवार  नहीं  उठता

 Production  of  Tobacco
 437.  Shri  8,  Murthy:  Will  the

 Munster  of  Food  and  Agriculture  be
 pleased  to  refer  to  the  reply  given
 to  Starred  Question  No  6  on  the  389
 July,  957  and  state

 (a)  whether  any  attempt  is  being
 made  to  grow  wrapper  tobacco  for
 cigar  industry  in  India,

 {b)  the  areas  selected  Yor  the  pur-
 pose,  and

 (९)  the  amount  allotted  for  the
 same  during  the  year  1957-587

 The  Minister  of  Food  and  Agricul-
 tare  (Shri  A.  है,  Jain):  (a)  Yes,  on
 experimental  basis

 (b)  At  Dinhata  in  Cooch  Behar
 (West  Bengal)

 (c)  Rs  4,29,215°

 Economy  on  Rallways
 ‘Als.  Shri  Yajuik:  Will  the  Munis-

 ter  of  Railways  be  pleased  to  state.

 (a)  the  amount  saved  by  the  eco-
 nomy  effected  in  the  construction
 of  prestige  buildings  snd  prestige
 platforms  and  other  unproductive  ex-
 penditure  on  Railways,  and

 (b)  the  amount  saved  by  effecting
 further  economies  after  the  Railway
 Budget  was  presented?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  and  (b)
 It  38  not  possible  at  this  stage  to  est-
 mate  the  savings  which  can  be  effect-
 ed.  These  can  only  be  known  after
 detailed  examunation  of  each  stem  of
 work  affected,  which,  however,  will
 take  some  time
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 Public  Call  Offices

 4i9.  Shri  M.  भर,  Krishna  Rao:  win the  Minister  of  Transport  and  Com- Mmunications  be  pleased  to  state  the names  of  places  where  public  cal] office  are  proposed  to  be  provided in  Andhra  Pradesh  during  ‘1087-587
 The  Minister  of  State  in  the  Minis. try  of  Transport  and  Communications (Shri  Raj  Bahadar):  The  followmg public  call  offices  are  expected  to  be opened  during  ‘1957-58  provided  the requisite  stores  become  available  m time

 T  Alluu
 2  Atmakur
 3  Bhainsa

 4  Drasharamam
 5  Huzurabad
 6  Jagtial
 7  Kalyandrug

 8  Kandakur
 9  Kodavalur

 40  Madakasira
 i  Maddikera
 722  Mahbubabad
 33  Medak
 74  Miriyalguda
 I5  Nagarkurnool
 16  Narayanpet
 27  Nirmal
 J8  Sattenepalle
 49  Siddipet

 20  Singarayakonda
 2l  Renigunta

 Fisheries  in  Andhra
 420.  Shri  M.  ए.  Krishna  Rao:  Will the  Minster  of  Food  and  Agricul- ture  be  pleased  to  state  the  extent of  Central  aid  given  to  the  Andhre Pradesh  for  the  development  of  fisher- tes  in  the  First  and  Second  Five Year  Plans  and  the  arsount  allotted?

 The  Minister  of  Food  and  Agrioul- ture  (Shri  A.  Jam):  ‘The  extent
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 of  Central  aid  given  in  the  shape  of
 grants  and  loans  is  indicated  below:—

 First  Five  Year  Plan

 Rs.  in  Lakhs

 Loan  Total

 From  GMF  Funds  0°45  90°22  0°67
 From  other  Funds  5°73  573

 ाा  eee

 Grant

 ToraL  618  ०22  6'40
 le  =

 Second  Five  Year  Plan  (i956-57  &
 1957-58)  (upto  25-7-1957).  ma

 Grant  Loan  TortaL

 From  G.M.F,  Funds'g  3३-74  2°00  5  74
 (Sanction)

 From  other  Funds]  072  «-  O-724
 (Sanction)

 —_j}—
 Tota.  4°46  2°00  6:46

 As  regards  allotment  of  funds,  while
 no  specific  amount  wag  allotted  for
 the  First  Plan,  the  amount  provided
 for  the  Second  Plan  35  Rs  60  I7  lakhs
 In  respect  of  fisherie,  development
 schemes  under  GMF  _  (including
 States’  share  of  expenditure  on  the
 schemes)

 Community  Development  and
 N.E.S.  Blocks  in  Rajasthan

 42i.  Shri  Onkar  Lai:  Will  the  Mi-
 niste:  of  Community  Development  be
 Pleased  to  state:

 (a)  the  number  of  National  Ex-
 tension  Service  and  Community
 Development  Blocks  functioning  at
 present  in  the  State  of  Rajasthan,
 District-wise;

 (b)  the  number  of  Blocks  proposed
 to  be  opened  there  during  the  year
 1957-58;

 (c)  the  total  amount  spent  so  far
 by  the  Central  Government  on  these
 Blocks  since  the  year  ‘1952;  and
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 (d)  the  amount  proposed  to  be
 spent  during  the  year  1957-58?

 The  Minister  of  Community
 Development  (Shri  S.  हूं,  Dey):  (a)
 A  statement  is  laid  on  the  Table  [See

 ५  Appendix  II,  annexure  No.  57)

 (b)  NES.  Blocks  28
 CD  Blocks  6
 (By  conversion  from

 NES  Blocks)
 (c)  Amount  paid  to  the  State  Gov-

 ernment  as  Central  Share  of  expendi-
 ture  upto  3l-3-957  was  as  under:—

 Rs.  n
 lakhs

 Loan  I29  9
 Other  than  loan  २34"  5

 (9)  8
 udeet  f

 Provision  for  Central  Go-
 vernment’s  s!  of  expenditure  for  1957-58

 is  as  under  :—
 47°33

 Other  than  loan  49°25.

 Survey  of  Railway  Lines  in
 Rajasthan

 422,  Shri  Onkar  Lal:  Whull  the
 Minister  of  Railways  be  pleased  to
 state’

 (a)  the  places  where  survey  has
 been  completed  for  laymg  Railway
 lines  in  the  Rajasthan  area  after  the
 merger  of  Ajmer,

 (b)  the  number  of  such  places
 where  sanction  has  been  accorded
 for  laying  new  Railway  lines;

 (c)  the
 places,  and

 (9)  the  estimated  amount  to  be
 incurred  for  laying  new  Railway
 lines?  ‘

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  to  (d).
 The  mformation  35  not  maintained
 State-wise  but  Railway-wise.  How-
 ever,  the  surveys  for  the  following
 new  Railway  lines  in  the  State  of
 than  have  either  been  completed  or
 are  in  progress:—

 Surveys  in  Progress

 x.  Kos:  Kalan-Bharatpur/Alwar
 2.  Loharu-Pdani
 3.  Dungarpur-Ratlam

 survey  report  of  the
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 Surveys  Completed
 Date  ofreceipt  Esti-

 -vameofproject  of  Survey  Report  mated

 of  the
 project

 Rs,  in
 lakhs

 Le  Kotah-Ajmer  Na-  (25 -5-57  8.0.  878
 sirabad  M.G.  578

 3.  Udaipur-Himat-  (2I-§-57,

 nagar/Talod  Udaipur-Himat-
 (including  conver-  nagar
 sion  of  B.G.  7452
 Ahmedabad-Khed  M.G.  3072
 Brahama)

 Udaipur-Talod  | B.G.  75३30
 MG.  7739

 Ahmedabad-Khed
 Brahama  398

 3.  Kotah-Chittor-  Awaited
 garh

 4.  Hindumalkot-  Advancecopyof  63
 Sri  Ganganagar  Survey  Report

 Recerved  on
 (1-4-$7

 The  construction  of  the  followng  two
 lines  was  sanctioned  on  the  dates  shown  at
 the  estimated  cost  indicated  below  :—

 Date  of  Estimated
 Name  of  project  sanction  cost

 7६  Raniware  Bhiladi
 (in,  progress)

 2.  Fatehpur  Churu-
 (opened  for  public
 traffic  on  1-3-1957.  (2-8-1955  6497822

 हम

 Rs
 16-4-1955  77945463

 Kotah-Bina  Railway  Section

 428.  Shri  Onkar  Lal:  Wall  =  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  there  is  any  proposal
 with  Government  to  attach  one  din-
 ing  ear  along  with  the  Passenger
 Train  running  from  Kotah  to  Bina,
 Western  Railways;

 (b)  if  so,  when  it  is  proposed  to
 be  introduced;  and

 (c)  if  not,  the  reasons  therefor?
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 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  No,  Sir.

 (b)  Does  not  arise.

 (c)  No  demand  for  a  dining  car
 between  Kotah  and  Bina  has  so  far
 been  received  from  the  travelling
 public;  nor  does  the  traffic  offering  on
 this  section  justify  such  a  service.

 Delhi-Dehra  Dun  Express
 424,  Shri  Onkar  Lal:  Will  the

 Manister  of  Railways  be  pleased  to
 state:

 (a)  whether  Government  are  aware:
 of  the  fact  that  there  is  a  great  rush
 of  passengers  in  the  Dehra  Dun  Ex-
 press  33  down  especially  of  Third
 Class  and  thus  other  passengers  are
 put  to  inconvenience  and  difficulty;

 (b)  2f  so,  what  alternative  arrange-
 ments  are  proposed  to  be  made  in
 this  respect;

 (c)  when  these  arrangements  will
 be  made;  and

 (d)  7  not,  the  reasons  therefor?
 The  Deputy  Minister  of  Railways

 (Shri  Shahnawaz  Khan):  (a)  Some
 overcrowding  has  been  prevailing  on
 33  Dn,  Dehra  Dun  Express  on  certain
 sections.

 (b)  and  (c)  From  l6th  June,  4957
 trains  No.  33  Dn.  34  Up,  Dehra  Dun
 Express,  have  been  strengthened  with
 one  ITI  class  bogie  each  between  Delhi
 and  Dehra  Dun

 From  .  15th.  August,  .  ‘1957,  an
 additional  III  Class  bogie  is  also:
 proposed  to  be  attached  to  these  trains
 between  Bombay  and  Bayana;  this
 bogie  will  run  as  a  through  service
 between  Bombay  and  Agra  Fort  via
 Bayana

 (d)  Does  not  arise.

 Construction  ‘of  Roads  iu  Punjab
 425.  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state:

 (a)  the  amount  of  loans  and  grants-
 allocated  by  the  Central  Govern-
 ment  to  Punjab  during  the  First  Five
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 Year  Plan  for  the  construction  of
 roads;

 (b)  the  total  mileage  of  the  roads
 constructed;  and

 (c)  the  amount  of  loans  and  grants
 allotted  or  proposed  to  be  allocated
 by  the  Central  Government  to  Pun-
 jab  during  the  Second  Five  Year
 Plan  for  the  construction  of  roads?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)  About
 Rs  407  lakhs.

 (b)  536  mules

 (c)  A  sum  of  about  Rs  33  lakhs
 is  likely  to  be  allotted  as  grant  for
 road  development  in  Punjab  during
 the  Second  Five  Year  Plan  period.
 Loans  are  not  sanctioned  specifically
 for  road  development  schemes  of
 State  Governments  They  can,  with
 the  approval  of  the  Planning  Com-
 mission,  finance  their  road  projects
 from  loans  granted  to  them  for  mus-
 cellaneous  development  schemes
 under  their  respective  Plans  No
 funds  have  been  allocated  for  road
 development  in  the  Punjab  out  of  the
 loan  approved  for  miscellaneous  de-
 velopment  schemes  in  the  State  under
 the  Second  Five  Year  Plan  so  far.

 Imports  and  Exports  through  Madras
 and  Bombay  Ports

 426.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Transport  and  Communi-
 cations  be  pleased  to  state

 (a)  the  total  tonnage  of  imports
 and  exports  which  passed  through
 the  ports  of  Madras  and  Bombay
 during  ‘1954-55,  ‘1955-56,  1956-57,  and
 957  (upto  the  3lst  July,  1957);  and

 (b)  the  names  of  important  com-
 ‘modities  :mported  and  exported  from
 these  ports  during  the  same  periods?

 l  AUGUST  957  Wnitten  Answers  6360

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (a)

 Madras  Bombay

 (tons)  (tons)

 ‘1954-55  (2,201,370  7,050,600"
 1955-56  2,461,601  95$70;100,
 1956-57  2,407,343,  125274434
 1957  (upto  30th
 Fine)  627,322  3,388,034
 Figures  for  the  month  of  July  3

 ‘  ate  not  yet  available),
 July  957»

 (b)  Important  Commodstres
 Imports  Exports

 Madras  Coal  Tron  Ore
 Mineral  Oil  Manganese  Ore

 Food-grains  Vegetable  Oils
 Fertilisers  Textiles Hardware.

 Bombay  008  Fuel  0  and
 Food-grains  other  गांड

 Sales
 Mate-  Manganese

 Ore
 Tron  and  Steel

 panes  Ores
 Ores

 Machinery,  boi-
 lers  and  Railway
 materials.

 Revision  of  Pay  Scales  of
 Mechanical  Brakesmen

 427.  Shri  D.  V.  Rao:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  any  representation  from  the
 Mechanical  Brakesmen  employed  im
 the  Nilgiri  Mountain  Section  of  the
 Southern  Railway  requesting  the  re-
 vision  of  their  pay  scales  as  they  are
 excluded  from  the  revision  announced
 by  the  Railway  Ministry,  and

 (b)  if  so,  whether  Government  pro-
 pose  to  consider  those  cases?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  A  re-
 presentation  dated  Ist  June,  957  has
 been  received  by  the  Generel
 Manager

 (b)  It  needs  examination  which  has.
 been  undertaken
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 Printogram  Service  Stations
 428.  Shri  Bahadar  Singh:  Will  the

 Minister  of  Transport  an€  Communi-
 eations  be  pleased  to  gtate:

 (a)  the  number  of  Printogram
 Service  Stations  opened  during  the
 jest  8  months;

 (b)  the  names  of  such  stations  and
 the  names  of  Stetes  where  they
 have  been  opened;  and

 (c)  the  expenditure  incurred  on
 installation  of  each  Printogram  con-
 nection?

 The  Minister  of  State  in  the  Minis-
 try  of  Transport  and  Communications
 (Shri  Raj  Bahadur):  (४)  One.

 (b)  Bombay  (Bombay  State).
 (c)  Rs,  4,000  approx.

 This  excludes  the  cost  of
 switchboard  and  commutator,

 wat  cad  अधिकारियों  का  प्रशिक्षण

 ४२६.  भी  रघुनान  सिह:  क्‍या  रेलवे
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  बर्मा  सरकार
 के  कुछ  रेलवे  अधिकारी  इस  समय
 भारतीय  रेलवे  में  प्रशिक्षण  प्राप्त  कर  रहे

 436

 cable,

 Anti-Leprosy  Work
 430,  Shri  द  P.  Nayar:  Will  the

 Minister  of  Health  be  plessed  to
 state  the  amount  spent  by  the  Cent-
 YalsGovernment  on  anti-leprosy  work
 in  the  First  Five  Year  Plan?

 The  Minister  of  Health  (Shri  Kar-
 Markar);  An  amount  of  Rs.  +30,18,588,, 38  detailed  below,  has  been  spent  on
 anti-leprosy  work  during  the  First
 Five  Year  Plan:—~

 @  Expenditure  on  the  Lep-  Re, Ds  Scheme  for the  yeart  1954-55  and
 TOSS-S6.  12,12,  788
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 Bependi  the  Cen-  Rs, a  pony  ete and  Research  Institute for  the  years  i954-55  and
 1985-56  11,48,000

 (3)
 Expendivure

 on.  office  of
 the  ot  <
 Control  Work  for  the  ment Iss-s6-  252540

 4)  Grants  paid  to  voluntary :
 Leprosy  lstitutions  fom
 1951-5210, 0  1955-56.  692,860,

 TOTAL  30,18, 588

 Flood  Control  Schemes  in
 Kerala

 43i.  Shri  Kodiyan:  Will  the  Minis-
 ter  of  Irrigation  and  Power  be  pleas-
 ed  to  state:

 (a)  whether  Government  have  any
 schemes  to  control  floods  in  Kerala
 rivers;

 (b)  if  so,  what  are  the  schemes;
 and

 (c)  the  amount  sanctioned  by  the
 Centre  for  these  schemes?

 The  Minister  of  Irrigation  ang
 Power  (Shri  S.  K.  Patil):  {a)  and
 (b).  The  Government  of  Kerala, who  were  consulted  in  the  matter, have  reported  that  certain  schemes  to
 contro)  the  floods  in  the  rivers  of  the
 State  are  under  their  consideration, A  few  of  them,  such  as  “Opening  a
 canal  connecting  Pamba  and  Mani-
 mala  rivers”  and  “construction  of flood  banks  in  Killiyar”,  are  in  pro- gress.  In  addition,  the  State  Govern-
 ment  propose  to  construct  flood  banks aS  remedial  measures  in  respect  of the  following  rivers  in  the  State:—

 Lengr  of
 the  flood Name  of the  river  banks

 I  2

 Miles
 i.  Periyar
 2

 Morning  = 3
 4  Manimala

 a
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 I  2

 5.  Pamba  ri  25
 6.  Achancoil  12

 |  Rallada  Is
 Ithikara  12

 9.  Killtyar,  Karamena  and
 4 I

 Io  Chalakud  2
 z  Bharatha  Puhza  6

 Tota,  58

 (c)  The  Central  Government  gives
 only  loans  to  State  Governments  for
 financing  expenditure  on  approved
 schemes  under  the  flood  control  pro-
 gramme  These  loans  are  interest-
 free  for  the  first  five  years  and  re-
 payable  thereafter  in  25  equated  in-
 stalments  covering  both  the  principal
 and  the  interest  The  amount  of  loan
 given  m  a  paiticular  year  35  intended
 to  cover  the  expenditure  mcurred  or
 likely  to  be  incurred  by  the  State
 Government  m  that  year,  it  is  subject
 to  marginal  adjustments  when  the
 figure  of  actual  expendituic  become
 available

 So  far,  detailed  plans  and  estimates
 im  respect  of  the  following  three
 schemes  only  have  been  received
 from  the  Government  of  Kerala  for
 approval  under  the  flood  control  pro-
 gramme

 Estzmated
 cost

 Name  of  scheme

 0)  Flood  control  works  on  the  Rs.
 river  Kilisyar  2  89

 (u)  Flood  control  works  on  the  2  73
 nver  Karamana

 (४)  Cutting  a  canal  for
 connecting  Pamba  and  2  57
 Manimala  nvers

 These  three  schemes  have  been
 technically  scrutinised  by  the  Central
 Water  &  Power  Commussion  and  will
 be  placed  before  the  Central  Flood
 Control  Board  for  approval  at  its  next
 meeting  scheduled  to  be  held  on  the
 12th Fy  August,  957  Once  the  schemes
 have  been  approved,  they  will  qualify
 for  Central  loan  assistance  as  ex-
 plained  in  the  preceding  paragraph
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 NES.  Blocks  in  Manipur

 432,  Shri  L.  Achaw  Singh:  Will  the
 Minster  of  Community  Development
 be  pleased  to  state

 (a)  whether  preliminary  survey
 was  made  before  the  starting  of  the
 National  Extension  Service  Block  m
 Jumibam  in  the  territery  of  Manipur;

 (b)  whether  the  above  National
 Extension  Service  Block  was  opened
 before  the  opening  of  National  Ex-
 tension  Service  Block  at  Tamenglong;
 and

 (c)  the  reasons  for  the  delay  in
 opening  the  National  Extension  Ser-
 vice  Block  at  Tamengiong  in  Mani-
 pur?

 The  Minister  of  Community  De-
 velopment  (Shri  S.  K.  Dey):  (a)  to
 (c)  The  mformation  is  beng  collect-
 ed  from  the  Manipur  Admunistration
 and  will  be  laid  on  the  Table  as  soon
 as  available

 Railway  Catering  Staff

 433,  Shri  Tangamani;  Will  the  Mo-
 nister  of  Railways  be  pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  representations  from  the  cate-
 ring  staff  of  the  Railways  regarding
 their  duties,

 (b)  if  so,  the  action  taken  in  this
 regard,

 (०)  the  wage  scale  of  caterers  in
 the  Grand  Trunk  Express,  and

 (a)  whether  accommodation  facili-
 tues  are  given  to  the  caterers  mn  the
 trains  and  durmg  halts  at  the  ter-
 minal  stations?

 Th  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes;
 some  representations  have  been  re-
 ceived
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 (b)  A  statement  is  placed  on  the
 Table.  [See  Appendix  II,  annexure
 No  58]

 Category  Scale  of
 pay

 Rs.
 Managers  80—~I60
 Store  clerks  60-130
 Vegetarian  Cooks  60—75
 Non-vegetarian  Cooks  35—60
 Vegetarian  Cookmates  3540 Non-vegetarian  cookmates  35—40
 Chapaty  makers  35—40 Head  bearers  35—40

 Bearers  30—35
 Cleaners  30—35
 (d)  The  staff  employed  im  the

 ‘dining  cars  on  trains  generally  avail
 of  the  accommodation  in  the  cars
 during  halts  and  at  termmal  stations -other  than  Headquarters.

 In  the  case  of  G.T,  Express,  in
 addition  to  the  accommodation  avail- able  m  the  dining  Cars,  a  separate
 compartment  of  20  seats  is  also  pro- vided  for  the  purpose,  Also,  suitable
 arrangements  for  their  stay  at  New
 Delhi  are  being  made.

 कहती  और  बीना  के  बीच  रेलवे  सबिस

 दई  पंडित  काए  है ह  ज्योतिषी  क्या
 ग्देलवे  मत्री  यह  बताने  की  कृपा  करेगे  कि:

 (क)  क्या  लोगों  की  बहुत  समय  से
 यह  माग  रही  है  कि  कटनी  और  बीना  के
 बीच  एक  तेज  गाडी  चलाई  जाये,  प्रौर

 (@)  यदि  हा,  तो  क्या  जनता  की
 सुविधा  के  लिये  शीघ्र  ही  बिलासपुर  से
 भोपाल  तक  एक  तेज  गाडी  चलाने  के  बारे  में
 सरकार  का  कोई  विचार  है  ?

 रेलवे  उपभन्त्री  (श्री  क्षाहमवाज़
 (क)  जी  हा  ।  इस  सेक्शन  में  दोनों
 श्र से  दो-दो  सवा ते  गाड़िया  चलती
 है  जो  सभी  (उ  शनो  पर  ठरहती  है
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 (a)  इस  सुझाव  पर  विचार  किया
 जा  रहा  है  कि  इस  समय  बिलासपुर-कटनी
 शौर  कटतो  बोना  सेक्‍्शनों  पर  जो  सवारी
 गाड़ियां  चलती  है,  उनमे  से  एक  को  सिला  कर

 बिलासपुर  से  सीबे  बीना  तक  चलाया  जाय
 ताकि  भोपाल  गाने  जाने  के  लिए  बीना  में

 मुख्य  लाइन  की  गाड़ियों  से  मेल  हो  सके  ।
 इस  समय  बीना-भोपाल  सेक्शन  पर
 लाइन  की  क्षमत्ता  न  होने  को  वजह  से  सीषी
 गाड़ी  (through  train)  को  भोपाल
 तक  चलाना  मुमकिन  ने  होगा  ।

 T.B.  Conference  at  Moscow

 435.  Shri  J.  ह  Mehta:  Will  the
 Minster  of  Health  be  pleased  to
 state:

 (a)  whether  India  sent  any  repre-
 sentatives  to  the  Tuberculosis  Confe-
 rence  held  in  Moscow  on  the  llth
 June,  ‘1957;  and

 (b)  if  so,  their  names?

 The  Minister  of  Health  (Shri  Kar-
 markary:  (a)  No.

 (b)  Does  not  arise

 Railway  Accident

 436.  Shri  8.  N.  Kureel:  W:ll  the
 Munster  of  Railways  be  pleased  to
 state:

 (a)  whether  an  accident  took  place
 near  Rae  Bareh,  Northern  Ra:lway
 m  the  first  week  of  July,  1957,

 (b)  ४१  so,  whether  any  enquiry  was
 held;

 (c)  the  approximate  loss  of  Govern-
 ment  property;

 (d)  the  number  of  persons  injured,
 and

 (e)  the  result  of  the  enquiry’

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  Yes.  At
 about  2I/3  hours  on  117|1987  a  yard
 Shunting  engine  dashed  against  No.  2
 AL  Passenger  from  the  rear  in  Rae
 Bareli  coaching  yard.
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 (b)  and  (e)  An  enquiry  was  held
 by  a  Committee  of  Senior  Officers
 and  their  report  is  awaited

 (९)  The  approximate  cost  of
 damage  to  Railway  property  was
 Rs  5,025|-

 (d)  २2  persons  recerved  mmor  in-
 juries

 Development  of  Fisheries  in  Mysore
 437.  Shri  Shivananjappa:  Wu!l  the

 Minister  of  Food  and  Agriculture  be
 Pleased  to  state

 (a)  the  amount  allotted  to  the  State
 ‘of  Mysore  for  the  development  of
 fisheries  (both  inland  and  marine)  for
 the  year  ‘1967-58,  and

 (b)  the  aid  given  by  Government
 for  the  development  of  deep  sea  fish-
 ang  in  that  State?

 The  Minister  of  Food  and  Agricul-
 ture  (Shri  A.  डग,  Jain):  (a)  A  sum
 of  Rs  805  lakhs  has  been  allotted
 for  the  development  of  Fisheries
 (both  inland  and  marine)  m  Mysore
 State  for  1957-58

 (b)  A  scheme  for  the  development
 of  fishing  harbour  costing  Rs  45,000)-
 has  been  received  and  is  under  consi-
 deration

 Nipani-Raigarh  Rail  Link

 438,  Shri  D.  A.  Katti:  Will  the
 Minster  of  Railways  be  pleased  to
 state

 (a)  whether  the  preliminary  engi-
 neering  survey  of  Nupani-Raigarh
 Railway  Line  (in  Mysore  State)  has
 been  completed,

 (b)  3f  80,  whether  Government  pro-
 pose  to  undertake  the  construction  of
 this  railway  line,

 (ce)  af  so,  when,  and

 (a)  if  not,  the  reasons  therefor?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  No,

 Su

 (b)  to  (d)  Do  not  arise
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 De-luxe  train  to  Madras

 439.  Shri  B.  S.  Murthy:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  arrangements  are  now
 complete  to  provide  connecting  trains
 for  passengers  travelling  from  Delhi
 to  Madras  by  the  De-luxe  train,  and

 (b)  ४  so,  the  date  from  which  the
 new  connecting  trains  will  come  into
 force?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan).  (a)  and  (b)
 This  De-Luxe  bi-weekly  service  is  es-
 sentially  meant  to  provide  the  fastest
 train  service  between  Madras  and
 Delhi  at  timings  as  convenient  as
 practicable  to  the  two  termini:  and
 thus  the  long  distance  passengers
 travelling  to  Madras,  stopping  stations
 en  route  and  those  beyond  get  the
 full  benefit  Connections  at  junctions
 could  not  be  adequately  catered  to
 under  this  arrangement,  but  there  are
 other  trains  on  the  section  which  look
 after  this  requirement

 Introduction  of  additional  trains
 merely  to  connect  the  De-Luxe  trains
 which  run  only  bi-weekly  and  carry
 a  very  small  volume  of  such  traffic,  33
 not  warranted  particularly  in  view  of
 the  paucity  of  facilities  and  resources
 which  have  to  be  utilsed  in  accord-
 ance  with  the  priority  of  demands

 Railway  Platforms  on  Tapti  Line

 440,  Shri  N.  N.  Patel:  Will  the
 Minister  of  Railways  be  pleased  to
 state

 (a)  whether  there  is  any  provision
 in  the  Second  Five  Year  Plan  to
 construct  Railway  platforms  on  Tapt:
 line  on  Western  Railway  between
 Surat  and  Bhusaval  where  there  are
 no  platforms  on  many  Stations;  and

 (b)  if  so,  at  how  many  stations  it
 will  be  undertaken?
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 The  Depaty  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  All
 existing  stations  are  provided  with
 platforms,  either  High  Level,  Medium
 Level  or  Rail  Level

 (b)  Does  not  arise  but  platforms
 are  being  provided  where  new  cros-
 sing  stations  are  being  opened  for
 passenger  booking

 Old  Coaches  on  Western  Railway

 44l.  Shri  N.  N.  Patel:  Will  the  Min-
 ister  of  Railways  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 coaches  of  First  Class  of  Tapti  line
 on  the  Western  Railway  running  bet-

 ween
 Surat  and  Bhusaval  are  too  old;

 a

 (b)  if  so,  when  they  will  be  replac-
 ed?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawaz  Khan):  (a)  No

 (b)  Does  not  arise

 Janata  Trains

 442
 Shri  Surendranath  Dwivedy:
 Shri  Onkar  Lal:

 Will  the  Minster  of  Railways  be
 pleased  to  state:

 (a)  how  much  of  the  seating  accom-
 modation  available  on  the  air-
 conditioned  Janata  train  service  to
 Madras,  Calcutta  and  Bombay  from
 Delhi  5  filled  on  an  average  per  trip,

 (b)  the  average  revenue  per  trip  on
 each  route  and  the  average  expendi- ture  on  each  tmp,  and,

 (c)  the  proportion  of  travel  of  the
 pass-holders  if  any,  to  the  total  tra-
 vellers  on  each  route?

 The  Deputy  Minister  of  Railways
 (Shri  Shahnawas  Khan):  (a)  to  (०). The  information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House
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 MOTION  FOR  ADJOURNMENT
 AND

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORT-

 ANCE
 Swerrers  Srrixe  mn  DELRI  AND

 Poxtce  Firmnc
 2  hrs

 Mr.  Speaker:  I  have  received
 notices  of  adjournment  motions  from
 as  many  as  3  hon  Members—Shri
 8  com  Gupta,  Shri  Surendranath
 Dwivedy,  Shri  Nath  Pai,  Shri  T  C  N.
 Menon,  Shri  N  G  Goray,  Shri  Jag-
 dish  Awasthy,  Shri  Achaw  Singh,
 Shr.  Supakar,  Shri  Hem  Barua,  Shri
 B  C  Kamble,  Shri  ७  K.  Manay,
 Shr:  Vajpayee  and  Shri  Brajnarayan
 Brajesh,  on  the  same  subject:

 “The  serious  situation  arising
 from  the  unjustified  and  wanton
 firing  by  Police  into  the  Swee-
 pers’  Bustee  at  Reading  Road,
 New  Delhi,  resulting  in  death
 and  serious  injuries  to  sweepers”
 I  received  yesterday  calling  atten-

 tion  notices  under  rule  497  from
 Dr  Ram  Subhag  Singh  and  Shr
 K  L  Balmiki  relating  to  the  same
 matte:  which  I  have  admitted  for
 today  Shiimati  Sucheta  XKripalan,
 Shri  Radha  Raman  and  Shri  Yadav
 Naravan  Jadhav  have  also  given
 calling  attention  notices  today  As
 hon  \icmbers  will  see,  I  have  put
 down  the  calling  attention  notice  in
 the  Order  Paper  in  the  name  of  Dr
 Ram  Subhag  Singh  and  Shri  K  L
 Balmki  But  I  would  like  to  hear
 the  hon  Maunister  first

 Shri  T.  K.  Chaudhuri  (Berham-
 pore)  May  I  point  out  that  on  occa-
 sions  like  this,  a  calling  attention
 motion  is  not  the  proper  method  of
 discussing  these  things,  because  we
 wil}  not  be  allowed  to  put  any  ques-
 tions  or  have  our  say  over  this
 matter  That  is  one  aspect  of  the
 matter  and  a  very  serious  aspect
 which  we  should  take  into  considera-
 tion  The  hon  Prime  Minister  made
 a  statement  yesterday  and  within
 five  hours  of  that,  this  incident  took
 Place,  blood  was  spilt  and  one  life
 has  been  lost  The  House  should  be
 given  an  opportunity  to  discuss  this
 thing
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 Mr.  Speaker:
 Let  us  frst  of  all

 hear  the  hon.  Minister.  Then  we
 shali  gee  what  should  be  done  in  the
 matter.  (Interruptions).  Hon.  Mem-
 bers  are  aware  that  even  in  the  case
 of  an  adjournment  motion  or  even
 when  a  calling  attention  motion  has
 been  tabled,  what  I  generally  do  is
 to  read  out  the  adjournment  motion
 or  the  calling  attention  motion  and
 request  the  hon.  Minister  to  say
 what  he  has  to  say  on  behalf  of  the
 Government.  That  is  the  procedure
 adopted.  Hon.  Members  are  aware
 that  in  addition  to  the  adjournment
 motions,  there  is  a  calling  attention
 notice.  That  is,  the  hon.  Minister
 will  make  a  statement  as  to  what
 exactly  happened  both  relating  to
 the  adjournment  motions  and  also
 the  calling  attention  motion.  If  any
 thing  more  has  to  be  done,  we  will
 consider  the  matter.

 Shrimati  Renu  Chakravartty
 (Bashirhat):  Are  we  to  understand
 that  the  adjournment  motions  are
 held  over  till  the  calling  attention
 motion  is  disposed  of?

 Mr,  Speaker:  Both  of  them  are
 taken  together.

 Shrimati  Renu  Chakravartty:
 What  we  fear  that  you  will  say,
 “In  view  of  the  statement  made  by
 the  hon.  Minister,  the  adjournment
 motion  is  not  allowed”.  Before  that,
 I  want  to  know  the  position.

 Mr.  Speaker:  The  hon.  Member  is
 well  aware  of  what  I  say.  Even  apart
 from  the  calling  attention  notice,  1
 have  always  been  saying  that  in  cases
 where  I  am  satisfied  that  after  hear-
 ing  the  hon.  Minister  there  is  noth-
 ing  more  to  be  done,  I  have  been
 withholding  consent.  Merely  because
 there  is  a  calling  attention  notice,  I
 am  not  going  to  be  carried  away  by
 it,  But  if  I  feel  satisfied  that  the
 hon.  Minister  has  said  what  all  has
 to  be  said  in  this  matter  and  it  is  no
 good  having  any  further  discussion,
 independently  of  the  calling  atten-
 tlon  notice,  I  may  withhold  my  con-
 sent.  If  I  am  not  satisfied,  I  may
 allow  it  or  I  may  allow  a  discussion
 separately.  Let  no  hon.  Member  pre-
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 judge  what  will  be  done.  I  am  not
 disposing  of  the  adjournment  motions
 without  hearing  the  hon.  Minister
 first.  After  the  hon.  Minister  hes
 made  the  statement,  if  anything  has
 to  be  said  by  the  hon.  Members  who
 have  tabled  adjournment  motions
 also,  then  I  will  see  what  is  to  be
 done.

 Shrimati  Sucheta  Kripalani  (New
 Delhi):  Myself  and  Shri  Radha
 Raman  have  also  sought  permission
 for  a  discussion  under  Rule  184.

 Mr.  Speaker:  Let  us  wait  and  hear
 the  hon.  Minister.

 The  Minister  of  Home  Affairs
 (Pandit  G.  B.  Pant):  As  we  have
 just  been  reminded  by  one  of  the
 hon.  Members  opposite,  this  matter
 was  referred  to  yesterday  just  about
 this  time.  The  hon.  Prime  Minister
 then  expressed  the  definite  view  and
 his  attitude  towards  problems  of  this
 type.

 The  sympathy  for  the  class  to
 which  the  strikers  belong  cannot
 be  a  subject  of  any  controversy.
 What  I  see  is  only  their  expression
 to  the  deep-seated  sentiments  and
 notions  in  this  regard.  It  is  a  matter
 of  extreme  regret  to  me  and  I  may
 say  even  of  deep  distress,  that  such
 an  incident,  a  tragic  one,  should  have
 happened  within  a  few  hours  of  the
 statement  that  was  made  in  this
 House  by  the  Prime  Minister.  Not
 only  did  the  Prime  Minister  give
 expression  to  his  feelings,  but  he
 immediately  instructed  the  Health
 Minister  to  get  in  touch  with  the
 leaders  of  the  Sangh  in  order  to
 explore  the  possibilities  of  a  settlement
 and  to  make  every  effort  to  reach  an
 agreement  with  them.  The  Health
 Minister  soon  after  got  in  touch  with
 those  people  and  also  with  the  local
 authorities.  They  disc  matters
 and  some  items  are  agreed  to.  I  had
 incidentally  asked  the  Deputy  Com-
 missioner  to  look  into  these  matters
 himself.  He  also  joined  the  meeting
 called  by  the  Health  Minister.

 It  is  an  irony  of  fate  (Interruptions)
 that  when  all  these  proceedings  were
 going  on,  these  developments  should
 have  taken  place  in  ignorance  of  what
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 {Shn  G  B  Pant)
 has  been  done  in  another  place  I
 read  the  narrative  as  it  has  been  re-
 ported  in  the  papers  that  contains  the
 account  of  this  meident  that  has  been
 issued  by  the  District  Magistrate  I
 must  state,  however,  that  the  matter
 ig  still  under  enquiry  and  I  cannot
 make  up  my  mind  even  about  the
 facts  of  the  case,  until  the  full  en-
 quiry  has  been  made,  for  which  the
 Chief  Commussioner  has  already  ap-
 pointed  an  Additional  Magistrate.  It
 ys  difficult  for  me  to  make  a  definite
 statement,  otherwise,  the  enquiry
 would  lose  some  of  its  value  (Inter-
 ruptions)

 Mr.  Speaker:  I  will  allow  hon
 Members  to  put  questions  afterwards

 Pandit  G.  B.  Pant:  I  have  no  ob-
 yection  to  listening  to  hon  Members,
 I  respect  their  opmion  But,  I  will
 be  happy  if  I  am  allowed  to  make  a
 short  statement,  I  do  not  want  to
 take  much  time

 I  was  just  saying  that  an  officer  has
 been  appointed  to  make  an  enquiry
 The  District  Magistrate  has  issued  a
 statement  If  the  House  so  wishes,  I
 can  read  out  the  statement  that  the
 District  Magistrate  has  issued

 Some  Hon.  Members:  We  have  seen
 it  in  the  papers

 Other  Hon  Members:  Defending
 the  shooters

 Pandit  G.  B.  Pant.  I  do  not  know
 if  it  would  not  be  regarded  as  an
 omission  on  my  part  if  I  did  not  read
 it  So,  I  can  ask  for  the  indulgence
 of  hon  Members  just  for  reading  out
 what  the  District  Magistrate  has
 stated  m  his  report  I  am  not  adding
 a  word  to  it  nor  taking  away  anything
 from  it  and  I  reserve  my  own  judg-
 ment  on  the  matter  till  I  have  seen
 the  report  pf  the  officer  who  is  con-
 ducting  the  enqury  The  statement
 issued  by  the  Deputy  Commissioner
 runs  thus’

 “Reports  have  already  appeared
 in  the  Press  of  the  hunger  strike
 by  some  members  of  the  New
 Delh:  Municipal  Committee  Sani-
 tary  staff  which  started  on  July
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 22  On  July  30,  all  the  Sani-
 tary  staff  of  the  New  Delhi
 Municipal  Committee  went  on  a
 strike  and  the  sanitary  services
 mn  New  Delhi  were  paralysed.  A
 smal]  number  of  substitutes  were
 hurriedly  secured  and  an  attempt
 made  to  maintain  the  essential
 sanitary  services  on  the  next  day
 This  afternoon  at  3-30  pm  when
 the  temporary  staff  recruited  for
 the  purpose  was  setting  out  from
 the  New  Delhi  Municipal  Com-
 mittee  sanitary  store  on  Reading
 Road,  their  lorry  was  surrounded
 by  600-700  strikers  who  had
 gathered  there  earler  apparently
 with  the  imtention  of  preventing
 the  substitutes  from  performing
 their  functions  The  police  tact-
 fully  cleared  the  passage  for  one
 of  the  lornes,  but,  when  the
 second  lorry  was  on  the  way,  it
 was  mobbed  and  it  became  neces-
 sary  to  push  the  crowd  of  the
 strikers  back  with  lathis

 As  their  attempts  to  stop  the
 lorries  were  forled,  the  crowd  who
 seemed  to  be  excited  and  deter-
 mined  to  prevent  any  more  lorries
 coming  out  of  the  stores,  attacked
 the  police  with  brickbats  ahd
 lathis  A  constable  who  was  hit  on
 his  head  by  a  lath,  dropped  on
 the  spot  and  several  other  cons-
 tables  sustained  imyuries  by
 brickbats  and  lathis  Finding
 themselves  in  danger  of  being
 overwhelmed  and  the  sanitary
 staff  and  the  installation  at  the
 mercy  of  the  mob,  the  _  police
 opened  fire  One  person  was
 killed  and  two  imyured,  one  of
 them  _  seriously  The  imyured
 persons  were  immediately  remov-
 ed  to  hospital

 The  Chief  Commissioner  has
 detailed  the  Additional  Dustrict
 Magistrate  to  make  an  inquiry
 into  the  firing

 At  about  the  same  time,  two
 lormes  manned  by  the  temporary
 recruits  which  were  clearing
 refuse  m  Kaka  Nagar,  were  also
 attacked  by  about  200  strikers.



 operation  of  the
 vices.”
 I  may  just  state  a  few  facts  which

 preceded  this  incident.  On  the  lst  of
 July,  I  understand  the  Secretary  of
 the  Sangh  gave  a  notice  to  the  Muni-
 cipal  Committee  and  enclosed  there-
 with  certain  demands.  The  Committee
 fixed  the  17th:  of  July  for  discussing
 the  proposals  of  the  Sangh  with  their
 representatives.  But,  on  that  day,  the
 Tepresentatives  could  not  attend.
 Then,  on  the  22nd,  a  meeting
 was  held  in  which  the  repre-
 sentatives  of  the  Sangh  and  the
 representatives  of  the  Committee
 ‘were  both  present  to  discuss  those
 demands.  Many  of  them,  I  am  told,
 were  accepted.  A  few  appeared  to
 be  very  difficult  as  they  involved  ex-
 penditure  of  a  recurring  type.  I
 would  not  refer  to  the  details.  Even
 about  others,  the  Committee  assured
 the  representatives  of  the  Sangh  that
 it  would  give  sympathetic  considera-
 tion  to  them  and  they  could  pursue
 tthe  matter  further.

 Then,  notice  was  originally  given
 that  on  the  22nd,  two  of  the  members
 of  this  Sangh  would  go  on  hunger
 strike  and  thereafter  two  would  be
 added  to  the  number  of  hunger
 strikers  every  day.  So  there  are  2
 thunger  strikers,  I  think,  at  present.

 On  the  28th,  a  notice  was  given  that
 ‘there  would  be  a  strike  on  the  30th.
 There  was  a  strike  on  the  30th  ac-
 cordingly  and  most  of  the  members
 refrained  from  doing  their  work.
 Then,  a  further  notice  followed  that
 day  saying  that  there  would  be  a
 strike  also  on  the  380  and  indefinite-
 ly  on  the  following  days.  The
 authorities  felt  that  the  sanitary  con-
 ‘ditions  were  deteriorating  and  in
 order  to  avert  the  danger,  they  consi-
 dered  it  necessary  to  make  alternative
 arrangements.  So,  they  called  other
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 people  in  order  to  provide  the  mini-
 mum  services  necessary  for  maintain-
 ing  the  health  and  sanitation  of  the
 city.  Their  anxiety  is  also  shown  by
 the  fact  that  the  Chief  Commissioner
 himself  wrote  a  letter  to  the  leader
 of  the  Sangh  to  meet  him  and  discuss
 this  matter.  But,  there  was  no  res-
 ponse.  The  Deputy  Commissioner
 himself  wrote  a  letter  on  the  27th
 But,  it  was  not  accepted  and  it  was
 brought  back  to  him  by  the  messen-
 ger  who  took  it  there.  So,  it  is  un-
 fortunate  that  these  matters  could  not
 be  settled.

 .

 It  is  our  anxiety,  it  is  our  desire
 that  these  outstanding  questions
 should,  to  the  extent  it  is  possible,  be
 settled  in  a  generous  and  sympathe-
 tic  spirit.  We  realise  that  the  class
 to  which  these  9९०४९  belong  have
 not  had  the  benefit  of  education  or
 even  of  refinement.  They  can  be
 easily  led  away  and  their  difficulties
 did  not  always  receive  that  amount
 of  sympathy  and  attention  which  one
 would  very  much  wish  should  be
 given  to  them.  So,  it  will  be  our
 attempt  to  see  that  these  matters
 should  be  luoked  into  and  settled
 Maximum  effort  should  be  made  for
 that  purpore.

 I  appreciate  the  feelings  of  hon.
 Members  of  the  House.  When  any
 person  dies,  to  whichever  community
 he  may  belong,  when  any  citizen  loses
 his  life,  we  must  naturally  feel  that
 such  a  thing  should  not  happen  and
 that  we  should  be  able  to  carry  out
 our  functions  in  a  normal  way.  But,
 as  I  said,  circumstances  do  not  always
 allow  us  to  shape  things  as  we  would
 like  them  to  be  moulded.  And  these
 small  happenings,  or  big  happenings,
 whatever  one  may  call  them,  create
 an  atmosphere  in  the  country  which
 is  not  confined  to  one  particular  place
 but  infects  large  numbers  even  in
 other  places.  So,  Government  could
 not  but  be  sad  and  sorry  when  such
 incidents  happen,  but  duties  have  to
 be  performed,  and  in  any  case,  no
 judgment  can  be  reached  till  an  en-
 quiry  has  been  made,  for,  the  sani-
 tation  of  the  city  has  to  be  maintain-
 ed  and  in  other  ways  too  larger  in-



 6377  Motion  for

 [Pandit  G.  8,  Pant]
 terests  have  to  be  guarded.  Every
 attempt  should  be  made  to  ensure
 these  purposes  without  having  re-
 course  to  force  in  any  shape  or  form,
 but  there  are  sometimes  reasons,  oc-
 casions  and  circumstances  which  may
 compel  us  to  adopt  a  method  which
 may  be  altogether  unpalatable  and
 even  detestable  for  the  sake  of  guard-
 ing  the  health  of  large  numbers.

 I  am  not  prepared  at  this  stage  to
 pronounce  my  opinion  as  to  what
 judgment  we  will  come  to.  I  feel  I
 am  as  anxious  as  any  Member  in  this
 House  that  the  question  should  be
 looked  into  with  care  and  if  there  has
 been  anything  wrong.....  5

 Shri  Warior  (Trichur):  How  can
 he  get  the  life  of  the  person  dead
 whose  blood  has  been  spilt?

 Pandit  G.  B.  Pant:  I  am  sorry,  and
 I  wish  that  the  occasion  had  not
 arisen,  but  there  are,  I  am  sorry  to
 say,  sometimes  happenings  which  we
 all  deplore,  but  till  the  full  facts  are
 before  us,  it  is  difficult  to  say  whether
 anyone  was  blameworthy  or  whether
 in  the  circumstances  it  was  proper  or
 it  was  necessary  or  it  was  unavoid-
 able.  About  that  I  can  only  make  up
 my  mind  after  I  have  seen  the  report
 of  the  officer  who  has  been  appointed
 for  this  purpose.  But,  in  the  mean-
 time,  we  will  continue  our  efforts  to
 settle  the  problems  and  demands,  and
 to  redress  the  grievances  to  the  maxi-
 mum  extent  we  can  reasonably  do.

 Mr.  Speaker:  When  does  the  hon.
 Minister  expect  the  report  of  this
 Officer?  (Interruptions).

 Shri  Parulekar  (Thana):  The  re-
 port  will  not  contain  new  facts.

 Mr.  Speaker:  There  is  no  good  all
 the  hon.  Members  rising.  Am  I  not
 entitled  to  put  a  question  to  the  hon.
 Minister  ag  to  when  the  report  is  ex-
 pected?  Thereafter  I  will  hear  one
 of  the  spokesmen  of  the  hon.  Mem-
 bers.  They  have  tabled  adjournment
 motions  with  respect  to  the  same
 matter,  more  or  less  in  the  same
 words,  and  therefore,  any  one  hon.
 Member  may  say  what  he  wants  to
 e@ay.  I  am  only  eliciting  information
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 from  the  hon.  Minister.  Thereafter,
 I  will  call  upon  Shri  Sadhan  फिण्फध७
 to  say  what  he  wants  to  say  and  then
 reserva  my  judgment.

 Pandit  a  B.  Pant:  I  hope  the  report
 will  be  available  in  four  or  five  days.

 Mr.  Speaker:  Shri  Sadhan  Gupta,  on
 behalf  of  all  the  adjournment  motions.

 Shri  Nath  Pai  (Rajapur):  No,  Sir,
 not  on  behalf  of  all.

 Shri  Sadhan  Gupta  (Calcutta-East):
 The  whole  point  is  that  the  hon.  Min-
 ister  seems  to  rely  on  the  findings  of
 an  officer  appointed  to  enquire  into
 the  matter.  :

 First  of  all,  let  us  remember  that
 the  officer  is  the  Additional  Magis-
 trate,  and  the  District  Magistrate  has
 already  pronounced  his  views  on  the
 facts.  Therefore,  the  Additional  Dis-
 trict  Magistrate’s  report  cannot  be  of
 any  value  under  the  circumstances.

 Secondly,  this  is  such  a  serious  mat-
 ter  that  we  cannot  go  by  the  report  of
 an  executive  officer  in  a  matter  where
 the  executive,  according  to  us,  has
 committed  a  monstrous  crime.  The
 enquiry  body  should  be  a  body  on
 which  the  people  as  a  whole  must
 have  entire  confidence.  Otherwise,  we
 cannot  go  by  the  report  of  such  an
 officer.

 We  have  been  to  this  place.  I  have
 been  to  this  place  along  with  Shri  A.
 K.  Gopalan  yesterday.  The  allega-
 tion  is  that  there  was  so  much  stone-
 throwing  that  the  police  feared  to  be
 overwhelmed  and  had  to  open  fire.  I
 have  seen  the  place,  Shri  A.  K.
 Gopalan  has  seen  the  place,  Shri
 Balmiki  was  there  also,  and  he  will
 bear  me  out.  In  a  small  way  it  was
 a  replica  of  Jallianwala  Bagh.  There
 was  a  small  walled  up  colony.  The
 bullets  were  showered  into  the
 colony.  The  walls  even  now  bear
 bullet  marks.  And  then,  it  is  hard  to
 describe  in  what  condition  the  people,
 injured  people  or  dead  people,  were
 dragged  out  by  the  police.  Blood  is
 on  the  entrance  of  the  colony,  And
 then  I  am  told  by  the  representatives
 of  the  sweepers  today  that  even  a  I3
 year  old  child  has  been  injured.
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 Under  those  circumstances,  I  think
 there  is  every  ground  for  having  a
 discussion  because  we  cannot  rely  on
 the  finding  of  an  enquiry  officer  sub-
 ordinate  to  the  District  Magistrate
 who  has  pronounced  his  views  already.
 And  in  any  case,  we  cannot  rely  upon
 the  finding  ef  an  executive  officer  in
 such  a  grave  case,  and  we  want  an
 impartia]  enquiry  in  which  all  sections
 of  the  people  and  all  sections  of  the

 ©

 House  will  have  complete  confidence.
 Dr.  Ram  Subhag  Singh  (Sasaram):

 It  is  not  clear  from  the  statement  of
 the  District  Magistrate  or  the  state-
 ment  of  the  Home  Minister  as  to  what
 were  the  demands  of  the  sweepers  and
 how  many  demands  were  met
 by  the  Municipality  and  which
 demands  were  not  accepted  by
 the  Municipality.  If  it  becomes  clear,
 it  will  be  easier  to  understand  the
 problem.

 Mr.  Speaker:  Shr:  Balmiki.
 Baja  Mahendra  Pratap  (Mathura):

 Has  the  hon  Prime  Minister  or  the
 Home  Munster  visited  the  place?

 Mr.  Speaker:  The  hon.  Member
 will  sit  down.  Shri  Balmiki.

 tt  बाल्मोको  (  बुतन्दशहर-7/क्षत
 अनसचिन  जातिया)  ्रध्यन  महोदय  दिल्ली
 के  इतिहस  में  भगियों  के  झांदोलन  के

 इतिहास  में,  कल  जो  शमनाक  घटना  घटी  है
 ह  देश  के  अन्दर,  उससे  हम  सब  का  सिर
 शर्म  से  नीचे  झक  जाना  है  |  यह  घटना  उस
 स्थान  पर  घटी  है,  जहाँ  बापू  की  श्रात्मा  सोई

 हुई  है.  जहाँ  स्वय  बापू  रहें  है  ।  जो  कुछ  भी
 मजनीय  गृह  मत्री  जी  ने  कहा  हैँ  उसको  मेल
 बडे  व्यान  से  सुना  है  ।  लेकन  में  बत्तताना

 चाहता  हूं  कि  यह  सब  नई  दिल्‍ली  के  भ्रधिका-
 रियों  की  उदासीनता  के  कारण,  उनके
 निकम्मेपन  के  कारण  हुभ  है  वे  ही  इस  तब
 के  लिये  ज़िम्मेदार  हैं  ।  यह  जो  खून  बहा  है,
 यह  जो  गोनी  चली  है,  इसके  निए  उनके
 सिब  य  झौर  कोई  जिम्मेदार  नहीं  है  7  दो  तीन

 महीने  पहले  मैंने  डी०  सी०  से  स्वय  जा  कर

 कहा  था  कि  ये  इन  बातों  पर  ज़रा  गौर  करें

 और  इस  लोगों  की  मांयों  पर  सोचें  बिनारें।
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 में  भी  सब  का  एक  प्रबान  हूं  एक

 स्पोक्समैन  हु  ।  छेकित  मुझे  फ़ ओस  के  स.थ

 कहना  पड़ता  है  कि  हमारी  बातों  पर  कोई
 ध्यान  नही  दिया  गया  भौर  यहाँ  पर  मह  पेश  की
 गई  है  कि  २२  जोल।ई  के,  बात  हुई  थी।  लेकिन
 मै  ्रापकों  कतलाना  चाहा  हुँ  कि  २२  जौलाई
 को  कोई  बास  नहों  हुई  भार  ज॑।  लैटर  भेजा
 गयो  उसमें  किती  तरह  को  मागों  का  जिऋ
 नही  किया  गया  था  भोर  किसी  बात  पर  भी
 ध्योत्त  नहीं  दिया  गया  था  |

 में  मानता  हू  कि  मजदूरों  की  शिक/य

 हुआ  करती  है  भोर  उनको  इस  तरह  का  कदम

 उछने  के  लिए  बाध्य  भी  होना  पढ़ता  है।
 लेकिन  मै  आपको  बतलाऊ  कि  इस  तरह  का

 कदम  उठा  कर  हमें  कोई  खुशी  नही  होती  है  |
 मै  भ्रापको  बतलाना  चाहता  हू  कि  म्यूनिसि-
 पैलिटी  के  अन्दर  काम  करने  वाले  लोगो  के

 साथ  सदियों  से  झन्याय  होतः  झाया  है  नेकिल

 इस  अन्याय  का  कभी  निराकरण  करने  की

 चे-डा  नही  की  गई  है  ।  कल  हमारे  झन्दर
 एक  अजीब  खुशी  को  लहर  दोौड़ी  हुई  थी
 कल  हमारे  प्रधान  मत्री  ने  या  स्वास्थ्य  मत्र।  ने
 जो  बात  कही  और  जिस  शान  से  कही,  हम
 उसके  लिय  उनके  आभारी  हूँ  -  लेकिन  दित्ली
 राज्य  के  अ्रधिकारियों  ने  इस  बात  से  क्‍या
 नतीजा  निकाला,  क्‍या  माने  निकाले,  यह  बात

 देखते  की  है।  हमारे  प्रवान  मत्री  एक  बात

 कहूँ  और  उस  पर  झमल  न  हो,  उसकी  भावना
 के  ध्ुताबिक  अमल  न  हो,  उसका  उन  लोगों
 पर  कुछ  भी  असर  न  हो,  लोगो  की  शिकायतों
 का  निराकरण  न  हो,  तो  इससे  ज्यादा  भफ़तांस
 को  बात  भर  क्या  हो  सकतो  है  1  यहा  पर
 आपके  पास  वायरलैस  है  भौर  मिनटों  में

 कोई  चोज  कराई  जा  सकतो  है।  यहां
 पर  यह  कहा  गया  है  कि  झ्रादमियों  को  रोका
 गया  है,  यह  बात  बिल्कुल  ग़लत  है  भोर  हमने
 उनको  जाने  दिया  है।  यह  जो  इल्डाम  हम
 पर  लगाया  गया  है,  निहायत  ग़लत  है  भौर
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 इसमें  किसो  तरह  की  भी  कोई  सच्चाई  नहीं
 है  डो०  सो०  में  जो  बयान  जारी  किया  है,
 बह  भी  निहायत  ग़लत  बयान  है  भौर  उसमें
 कोई  सच्नाई  नहीं  है।  केवल  ष्बन्द  लड़के
 खड़े  हुये  थे  ।  वहां  पर  टिमलू नाम  का  झादमी
 था  जिस  पर  लाठियां  बरसाई  गई  थीं  ।

 वहां  पर  हेल्‍थ  भ्राफिसर  लैफ्टि०  बर्नल  बोपा
 राय  में  शौर  पाच  छः  सो  के  करोब  पुलिस  के
 झादमी  में  -  ऐसी  स्थिति  में  मेहतरों  के  लिये

 वहां  गड़बड़ी  करना  तो  दूर  रहा  प्रदर्शन  करना
 भी  सम्मव  नही  था  t  गोली  चलाने  के  लिये
 कोई  कारण  नहीं  था  उसे  टाला  जा  सकता
 था,  पर  ऐसा  नहीं  हुआ  t  व्यर्थ  एक  झादमी
 को  जहेंन  गई  धौर  कमीं  को  घायल  होना
 पड़ा  ।

 इस  दुखद  घटनों  पर  हमें  यह  जान  कर
 प्रसन्नता  हुई  कि  एक  इनक्वायरी  होने  वाली

 है  लेकिन  यह  जो  ए०  डी०  एम०  शौर  डी०  सो ०
 को  उस  इनक्वायरी  में  लेने  की  बात  हूँ,  तो
 मे  उसका  खुल  कर  विरोध  करता  हु  और  मे
 उस  इनक्वायरी  को  मानने  को  तैयार  नहीं
 हूं  ।  मे.  तो  चाहूंगा  कि  जहां  पर  मेहतरों
 के  साथ  इस  तरीके  से  साफ़  तौर  से
 झन्याय  किया  गया  हो,  जब  कि  मै  समझता

 हूं  कि  झापके  हृदय  के  प्रन्दर,  प्रबान  मंत्री
 के  हृदय  के  अन्दर  भौर  हमारे  पन्त  जी
 जिनके  कि  हदय  में  भंगियों  के  लिये  वही  दर्दे

 है  जैसा  कि  बापू  जी  के  दिल  में  था  भ्ौर  जिनको
 कि  हम  बापू  जी  का  प्रतीक  सा  मानते  है
 शौर  गांधी  जी  का  हृदय  यदि  हम  लोगों  के
 लिये  एक  बापू  का  साथा  तो  पत  जी  का

 हृदय  हम  लोगों  के  लिये  एक  मां  का  सा  हूं,
 में  उसकी  बहुत  कद्र  करता  ह्  भौर  में  चाहता
 हू  कि  इस  इनक्वायरी  के  लिये  हाईकोर्ट  का

 एक  जज  मुकरंर  किया  जाये  जो  निष्पक्ष  हो
 कर  जाच  करे।  जब  कि  वहां  की  नालियों  में

 बन  है  लिड़कियों  व  बारों  पर  गोलियां  हैं,
 गांधी  चबूतरे  पर  ग्रोलियां  दागी  गईं  और
 झोपड़ियों  में  गोलियां  हैं,  जहां  कि  भंगी  बस्ती
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 के  प्रन्दर  घुस  कर  गोलियां  बेरहमी  से  चलाई
 गई  हों  शौर  इस  तरीके  से  लबों  को
 खींचा  गया  हो  .  .  q  “शेम,  शेम”  की
 झावाज़ें  -  भें  इस  बात  को  बर्दास्त  नहीं
 कर  सकता  ।  हमारे  दिल  शोर  दिमाग

 गुस्से  भौर  सदमे  से  भरे  है,  भौर  यह
 बाल  में साफ़  तौर  से  कह  देना  चाहता  है  कि

 हालात  में  श्राज  भंगी  लोग  रह  रह ेहै  उन

 हालात  में  नही  रहूंगे।  हम  जानते  हैं  कि भाज
 अगर  हमारी  कमर  झुक  रही

 .
 तो  वह  झाड़ू

 के  दम  पर  झुक  रही  है,  हम  आज  गोलियों  के
 भागे  शुकना  नहीं  चाहते  है  भौर  हम

 चाहते  है  कि  हमारी  कमरे  सीधी  हों  भौर
 झाज  जो  स्थिति  पेश  हैँ  उसका  हम  डट  कर

 मुकाबला  करना  जानते  हैँ  हम  उससे  किसी

 तरह  घबड़ाते  नही  हैं  ।  मेरे  झ्न्दर  पूरी
 ताक़त  है  और  मे  तमाम  देश  के  भंगियों  का
 जिम्मा  लेता  हु,  में  किसो  के  मुंह  की  तरफ
 देखता  नही  हु  .  ।  शप्बो  आर  विद

 यू”  की  ्ावाजें  ।

 इस  दर्दनाक  घटना  के  कारण  मेरा
 दिल  भौर  दिमाग  सदमे  से  भरा  हुआ  है
 और  हम  इस  श्रन्याय  को  सहन  नहीं  करेगे  ।
 में  ज्यादा  न  कह  कर  यही  दुहराना  चाहता  हूं
 कि  इस  इनक्वायरी  के  लिये  एक  निष्पक्ष
 जज  को  सफरंर  किया  जाय  ताकि  जिन  जोगों
 के  साथ  प्रन्याय  हुआ  है  उनको  रिलीफ  मिले  ।
 इस  दुखद  कांड  के  लिये  में  डो०  सी०,  श्री
 बोपा  राय  शौर  पुलिस  भ्रफसरान  को  ज़िम्मे-
 दार  मानता  हु  शौर  म॑  चाहता  हु  कि  उनको
 जल्दी  से  जल्दी  सस्पेड  कर  दिया  जाय  t

 हमारे  लोगों  के  दिमाग  में  एक  गुस्से  की  लहर
 दौड़ी  हुई  है  भौर  मैं  ज्यादा  न  कह  कर  सिफ

 यही  कहया  कि  इस  कांड  की  इनावायरी  कराने
 के  लिये  एक  हाईकोर्ट  के  जज  को  मुफरेर
 किया  जाय  |

 Mr.  Speaker:  I  am  not  going  te
 allow  all  this.  The  point  is  whether
 this  motion  is  to  be  admitted  or  not,
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 and  what  the  facts  are.  That  is  all
 the  issue  at  present.

 Shri  Manay  (Bombay  City  Central—
 Reserved—Sch.  Castes):  On  a  point  of
 information.  Has  the  Prime  Minister
 or  the  Home  Minister  or  the  Health
 Minister  visited  the  place  of  firing  or
 the  hospitals  where  the  wounded  have
 been  admitted?

 Mr,  Speaker:  That  does  not  arise  out
 of  this.  Shrimati  Sucheta  Kripalani
 has  also  given  a  similar  notice.  I  shall
 hear  her  also.

 Shrimati  Sucheta  Kripalani:  I  just
 want  ६0  get  some  further  information
 from  the  Hon.  Home  Minister  as  to
 who  ordered  the  firing.  As  far  as  we
 know,  there  was  no  magistrate  present,
 How  did  the  firing  take  place?
 Secondly,  there  is  considerable  truth
 in  what  has  been  said  on  the  floor  of
 the  House  as  to  the  manner  in  which
 the  shooting  took  place.

 I  was  there  last  night;  we  were
 there  in  the  morning;  we  went  all
 over,  and  we  saw  how  the  police  had
 penetrated  into  the  courtyard,  into
 the  covered  area,  and  shot  them  at
 random.  We  saw  bullet  shots  over  the
 wall  at  this  distance;  we  saw  bullet
 shots  at  a  distance  of  four  feet  from
 the  floor.  The  place  was  congested,
 there  were  women  and  children  all
 over  the  place.  I  cannot,  for  the  life
 of  me,  understand  how  the  police
 penetrated  inside  and  how  they  shot
 at  them,  there.  If  they  had  shot  out-
 side,  I  could  have  understood.  I  feel
 that  the  police  have  behaved  in  a  very
 irresponsible  manner.  I  feel  that  a
 judicial  enquiry  must  be  instituted,
 because  we  must  also  take  into  notice
 the  fact  that  the  chairman  of  the  New
 Delhi  Municipal  Committee  is  the
 Deputy  Commissioner.  How  can  the
 magistrate  who  is  below  him  hold  an
 enquiry  into  all  these  matters?

 Therefore,  I  most  humbly  urge  that
 @  proper  judicial  enquiry  should  be
 instituted  to  go  into  the  matter.

 Shri  Tyagi  (Dehra  Dun):  On  a  point
 of
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 Mr.  Speaker:  I  am  calling  the  Home

 Shri  Tyagi:  I  rise  to  a  point  of  order.
 Mr.  Speaker:  What  is  the  point  of

 order?

 Shri  Tyagi:  My  point  of  order  is
 that  for  the  last  so  many  years,
 adjournment  motions  are  rejected  by
 the  Chair,  taking  advantage  of  the
 discretion  given  to  it.

 Shri  Ranga  (Tenali):  But  that  does
 not  arise  just  now.  You  have  not  dis-
 allowed  the  motion.

 Shri  Tyagi:  It  is  a  point  of  order,
 and  I  have  the  right  to  make  it.  Let
 not  the  hon.  Member  try  these  tactics
 with  me.

 Mr.  Speaker:  Hon.  Members  need
 not  be  impatient.  Let  me  hear  the
 point  of  order;  I  am  bound  to,  Now,
 what  is  the  point  of  order?

 Shri  Tyagi:  This  privilege  of  the
 Chair  is  given  also  in  the  Parliament
 in  U.K.,  and  there  also,  the  Chair
 exercises  this  discretion.

 This  Parliament  is  now  establishing
 the  practice  where  adjournment
 motions  are  generally  not  permitted,
 on  the  plea  that  the  Speaker  does  not
 exercise  his  discretion  in  favour  of
 them.

 Shri  Joachim  Alva  (Kanara):  Be-
 cause  there  are  sO  many.

 Shri  Tyagi:  Whatever  be  the  case,
 even  the  Speaker’s  discretion....

 Mr.  Speaker:  Order,  order.  Hon.
 Members  who  waht  to  raise  a  point  of
 order  will  state  the  point  briefly,  and
 if  I  want  further  elucidation,  I  wil}
 ask  them.  If  the  hon.  Member  is  pre-
 facing  everything,  I  do  not  know
 when  he  would  come  to  the  point  of
 order.

 Shri  Tyagi:  I  would  submit  that
 there  are  set  rules  for  the  conduct  of
 business,  and  particularly,  :in  the
 matter  of  adjournment  motions.  tee

 Mr.  Speaker:  What  is  the  point  of
 order?
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 Shri  ह  ....  and  the  dacision
 must  be  given  according  to  those
 Tules.  It  must  be  seen  whether  an
 adjournment  motion  pertains  to  any
 specific  instance  or  specific  point  or
 not,  whether  it  is  urgent  or  not  and
 is  it  of  public  importance.  It  is  on
 these  merits  only  that  the  adjourn-
 ment  motion  may  be  disallowed.  I,
 therefore,  feel  that  since  this  adjourn-
 ment  motion  which  has  been  moved
 is  on  a  matter  which  is  very  serious,
 where  people  are  really  moved,  and
 feelings  are  high,  I  would  suggest
 that  you  may  kindly  exercise  your
 discretion  in  favour  of  this.

 Mr.  Speaker:  The  point  of  order  is
 simply  this  that  the  Speaker  must  act
 according  to  the  rules.  Is  that  the
 point  of  order?  Very  well.  Now,  the
 Home  Minister.

 Shri  Narayanankutty  Menon
 (Mukandapuram):  I  have  also  tabled

 &  similar  notice.

 Mr.  Speaker:  It  is  not  a  general  dis-
 cussion  now.

 Raja  Mahendra  Pratap:  I  was  on  the

 Shri  Anthony  Pillai  (Madras
 North):  On  a  point  of  order.  May  I
 know  whether  at  this  stage  the
 Speaker  is  allowing  the  motion  or  not?
 You  are  now  calling  upon  the  Home
 Minister  to  reply.

 Mr.  Speaker:  It  is  not  a  reply.  I  am
 only  trying  to  gather,  just  for  the
 purpose  of  settling  in  my  mind  as  to
 whether  I  should  give  my  consent  to
 the  adjournment  motion  or  not,  what
 exactly  the  position  is.  I  shall  hear
 the  hon.  Members,  and  the  three
 representative  Members  who  have
 tabled  the  adjournment  motion,  call-
 ing-attention-notice  ete.  and  the  others
 also.  I  am  now  calling  the  Minister,
 and  I  shall  make  up  my  mind.  I  have
 heard  the  representatives.  Now,  I  am
 calling  the  Minister.  When  I  allow
 the  motion,  I  will  hear  everyone.

 Pandit  G.  B.  Pant:  Shrimati  Sucheta
 Kripalani  has  put  the  question  as  to
 who  ordered  the  firing.  Well,  I
 understand  that  there  was  a  Deputy
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 Superintendent  of  Police,  and  he
 ordered  the  firing.

 Some  Hon.  Members;  Suspend  him,

 Pandit  8.  B.  Pant:  I  do  not  know
 what  the  provocation  is  in  this  reply.
 I  am  trying  to  give  the  information
 that  I  possess.  The  question  was  put,
 and  I  answered  it.

 An  Hon.  Member:  You  have  already
 read  out  that  statement.

 Pandit  G.  B.  Pant:  As  for  the  judi-
 cial  enquiry  or  anything  like  that,  I
 do  not  rule  out  anything,  but  before
 I  make  up  my  mind  in  a  matter  of
 this  type,  I  must  have  the  report  of
 the  officer  who  is  making  an  enquiry.

 Shri  द  P.  Nayar  (Quilon):  What  is
 the  use  of  that  enquiry?  He  is  only
 a  subordinate.

 Pandit  G.  B.  Pant:  So  far  as  this
 enquiry  38  concerned,  I  must  see  his
 report  before  I  come  to  any  judgment.

 Raja  Mahendra  Pratap:  The  issue  is
 very  simple.  Let  us  call  a  committee
 of  our  Members  to  enquire  into  this
 matter.  /

 Pandit  G.  B.  Pant:  I  must  wait  for
 the  report  of  the  officer.  He  has
 already  started  his  investigation....

 Some  Hon.  Members:  What  is  this
 must’?  He  is  only  a  subordinate.

 Pandit  G.  B.  Pant:  I  am  not  prepar-
 ed  to  concede  and  I  do  not  accept  the
 argument  because  the  Additional  Dis-
 trict  Magistrate  is  a  man  of,  I  think,
 twenty-five  years’  standing,  and  with
 such  a  long  experience.  I  do  not  think
 that  we  could  carry  on  the  adminis-
 tration  if  we  regard  a  responsible
 officer  as  altogether  unworthy  of  credit
 or  that  he  will  manipulate  things  and
 send  wrong  reports.  But  after  the
 receipt  of  the  report,  I  shall  see  if  the
 situation  demands  any  further  investi-
 gation.

 Shri  T.  K.  Chaudhuri:  On  a  point  of
 order.  I  presume  we  are  discussing
 the  question  of  the  admissibility  of  the
 motion.  We  are  not  discussing—
 though  that  question  has  come  up—
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 the  advisability  or  .otherwise  of
 appointing  a  Judicial  Commission  to
 g0  into  this,  although  from  this  side
 of  the  House  we  do  demand  it.  The
 real  question  before  the  House  is
 about  the  admissibility  of  the  motion,
 and  I  would  appeal  to  the  Chair  that
 it  may  kindly  take  into  consideration
 the  provisions  of  rule  88  of  the  Rules
 of  Procedure,  and  either  allow  or  dis-
 allow  it  according  to  the  8  provisions
 which  are  there.  Otherwise,  these
 discussions  would  go  on  pointlessly
 and  we  would  never  be  allowed  an
 opportunity  to  move  an  adjournment
 motion  in  this  House.  I  would  appeal
 to  you  to  take  into  consideration  this
 particular  rule  and  then  give  your
 decision  on  the  admissibility  of  the
 motion.

 Shri  A.  K.  Gopalan  (Kasergod):
 Before  you  decide  whether  this
 adjournment  motion  should  be  allow-
 ed  or  not,  I  would  like  to  make  a
 humble  submission  here.

 Generally  adjournment  motions  are
 tabled  on  the  basis  of  reports  receiy-
 ed.  But  today  as  far  as  this  adjourn-
 ment  motion  is  concerned,  many  of  the
 Members,  not  only  from  the  Opposi-
 tion  but  also  from  the  other  side,
 have  visited  the  place.  Shri  Balmiki,
 Shrimati  Sucheta  Kripalani  and  Shri
 Radha  Raman  and  others  have  gone
 to  the  place.  Many  of  us  from  this
 side  also  have  been  to  the  place.
 When  we  had  been  discussing  about
 admissibility  of  adjournment  motions
 before,  when  certain  things  had  taken
 place  in  some  place,  our  information
 was  based  on  reports  received.  That
 is  a  different  matter.  But  here  many
 of  us  who  went  and  इशछा--11  may  be
 right  or  wrong-——are  under  the  impres-
 sion  that  this  is  unwarranted  and  it
 could  have  been  avoided.  That  is  our
 feeling,  not  only  of  Members  on  this
 side  but  also,  as  we  have  just  seen,  of
 Members  on  the  other  side,  who  have
 gone  to  the  spot  and  inquired.  We
 went  there  and  we  did  not  inquire
 from  the  persons  who  are  in  the  basti.
 We  asked  those  persons  who  are  living
 on  the  other  side  as  ordinary  people,
 as  99  what  happened.  We  are  con-
 winced  that  certainly  the  firing  was
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 unwarranted.  We  are  convinced  that
 there  has  not  been  such  violence  on
 the  other  side.  Even  supposing  there
 had  been  violence,  shosting  should  not
 have  been  ordered  and  it  should  have
 been  avoided.

 Shri  Tyagi:  On  a  point  of  order.  My
 hon.  friend  is  entering  into  details.
 This  is  not  the  stage  to  discuss  the
 motion.  Now  the  point  is  whether  it
 should  9९  allowed  or  not.

 Shri  A.  K.  Gopalan:  I  am  not  dis-
 cussing.  I  am  only  submitting  that  as
 far  as  this  adjournment  motion  is
 concerned,  it  may  be  admitted  and  we
 may  have  a  discussion  so  that  as  a
 result  of  it,  certain  directions  as
 regards  firing  and  what  the  police
 should  do  in  such  circumstances  may
 be  evolved.  So  I  request  that  the
 motion  may  be  allowed.

 Several  hon.  Members  १0०३०

 Mr,  Speaker:  I  have  heard  enough.
 Shri  Nath  Pai  (Rajapur):  This  is

 extraordinary.

 bri  Frank  Anthony  (Nominated—
 Anglo-Indians):  May  I  make  a  sub-
 mission?  I  feel,  on  the  strength  of
 opinion  that  has  been  expressed  from
 all  sections  of  the  House,  that  why
 Shri  Tyagi  has  submitted  is  worthy  of
 your  consideration.  Whether  we
 should  have  a  magisterial  inquiry  or
 a  judicial  inquiry—these  are  not  perti-
 nent  to  the  application  of  rule  58,  All
 that  rule  58  postulates  are  certain
 conditions—the  matter  should  be
 specific  and  it  should  be  a  matter  of
 urgent  public  importance.  It  is  speci-
 fic,  it  is  urgent  and  it  is  certainly  of
 public  importance,  and  I  feel  it  would
 represent  the  almost  unanimous  feel-
 ing  of  the  House  if  the  matter  is  in
 terms  of  rule  58,  admitted.

 Shri  Nath  Pai:  You  have  not  given
 me  a  chance.

 Mr.  Speaker:
 allow....

 Shri  Nath  Pai:  I  want  to  submit  on
 the  admissibility  of  the  motion.  I  just
 want  a  minute.

 I  am  not  going  to
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 Mr.  Speaker:  I  have  heard  all  sec-
 tions  of  the  House.

 Shri  Nath  Pai:  No,  Sir.  You  are
 anticipating.  We  were  never  given  a
 chance,

 Mr.  Speaker:  No.
 Shri  Nath  Pal:  You  are  not  giving

 me  a  chance?  This  is  unfair....
 The  Prime  Minister  and  Minister  of

 External  Affairs  (Shri  Jawaharial
 Nehru):  May  I  say  a  few  words?

 Mr.  Speaker:  Tne  Leader  of  the
 House  will  have  preference  over
 others  normally.

 Shri  Jawaharlal  Nehru:  The  motion
 for  adjournment  to  consider  the  mat-
 ter,  I  take  it,  means  that  this  matter—
 what  has  happened—should  be  dis-
 cussed  properly  in  this  House.  Then
 the  House  may  decide  as  it  chooses,
 Now,  if  it  is  a  question  of  looking  into
 this  matter  thoroughly,  every  aspect
 of  it,  so  far  as  Government  is  con-
 cerned,  we  are  entirely  in  agreement
 with  it.  There  is  no  question  of  a
 matter  of  this  kind  being  passed  by,
 by-passed,  hushed  up  or  anything.
 The  question  is  what  will  be  the  best
 time  when  this  House  has  as  full  pos-
 session  of  the  facts  as  it  can  be,  so
 that  it  can  discuss  it?

 Whether  it  is  this  motion  or  any
 other  motion—it  is  immaterial  what
 form  the  motion  takes—Government
 would  like  this  matter  to  be  consider-
 ed  by  this  House.  But  all  I  would
 say  is  that  it  would  be  desirable,  I  take
 it,  to  consider  it  when  as  many  facts
 as  possible  are  available.

 Now  we  are  just  within  less  than
 24  hours  of  this  very  unfortunate
 occurrence.  As  hon.  Members  know,
 only  yesterday  I  said  something  about
 it.  Within  an  hour  of  what  I  had
 said  yesterday,  my  colleague,  the
 Health  Minister,  met  the  representa-
 tives  of  the  Sangh  and  in  fact  the  mat-
 ter  appeared  to  be—so  far  as  the
 demands  were  concerned—well  on  the
 way  toa  settlement....  (Interrup~-
 tions).  That  was  my  information.
 Then  late  in  the  afternoon,  he  inform-
 ed  me  of  the  present  occurrence.
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 Now,  nobody  can  doubt  that  it  is  a

 House
 sit.  The  point  is,  how  best  to
 approach,  to  go  into  this  matter,  and
 in  what  circumstances  the  House  can
 consider  it  fully.  Government  is  pre-
 pared  to  give  full  time  to  the  House.
 I  do  not  mind  whether  the  discussion
 is  in  the  shape  of  tHis  motion—

 that  we  shirk  the  discussion.
 But  I  would  submit  for  your  consi-

 deration  what  would  be  the  proper
 time  for  such  a  discussion  in  this
 House.  I  think  it  would  probably  be
 better  if  we  had  fuller  facts.  Neither
 my  colleague,  the  Home  Minister,  nor
 anyone  who  has  been  inquiring,  has
 been  able  to  get  all  the  facts.  Some
 of  the  hon.  Members  have  visited  the
 place.  I  intended  visiting  the  place
 this  morning,  but  I  was  told  that  it
 would  not  be  a  suitable  time.  I  am
 going  probably  sometime  today.  But
 my  going  there  and  seeing  the  place,
 of  course,  is  not  an  inquiry.  It  is  just
 satisfying  an  urge  that  I  may  have.
 That  is  all.  But  I  can  assure  the
 House  that  nobody  wants  an  inquiry
 into  this  matter  in  a  hush-hush  way.
 We  want  a  full  consideration  of  it,  a
 full  inquiry.  It  is  not  a  prestige  of
 Government  involved  in  this  matter
 so  that  Government  may  foolishly  try
 to  hush  up  something  or  postpone
 something.  We  want  the  fullest
 inquiry,  as  the  House  wants  it,  and
 ‘we  want  action  taken  as  a  result  of
 that  inquiry.  We  also  want  this  House
 to  consider  this  matter  fully.  As  to
 when  it  should  consider  it,  and  in
 what  form,  it  is  for  you  to  consider.

 Shri  Nath  Pal:  In  spite  of  this
 explanation,  and  the  statement  made
 by  the  Home  Minister  and  the  Prime
 Minister,  I  feel  that  we  are  not  satis-
 fied;  I,  at  least,  am  not  satisfied....

 Some  Hon.  Members:  We  are  not
 satisfied.  .
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 Shri  Nath  Pai:  I  submit  that  you
 should  give  time  for  this  adjournment
 motion  to  be  taken  up,  and  this  is  my
 reason.  I  am  afraid  that  this  is  not  an
 isolated  instance.  I  am  constrained  to
 say—-I  submit  this  in  spite  of  what  the
 Prime  Minister  and  Home  Minister
 have  said—that  we  are  very  much
 afraid  and  exercised  that  this  may  un-
 fortunately  be  a  taste  of  the  shape  of
 things  to  come.  It  is  for  this  reason
 that  we  want  this  matter  to  be  taken
 up  and  discussed.

 Several  Hon.  Members  rose—
 Mr.  Speaker:  Order,  order.  So  far

 as  this  question  is  concerned—involv-
 ing  the  death  of  one  person  and  injury
 to  various  persons—it  has  happened  in
 the  capital  itself.  I  am  not  going  to
 cloud  the  issue  by  questions  as  to  who
 ought  to  make  the  inquiry  or  not.  The
 point  is  for  a  full  discussion  in  this
 matter.  There  are  hon.  Members  who
 have  gone  and  seen  the  place;  others
 have  heard,  and  a  third  set  of  Mem-
 bers  have  read  about  it  in  the  news-
 papers.  But  so  far  as  Government  is
 concerned,  for  an  authoritative  state-
 ment,  the  hon.  Home  Minister
 requires—whether  it  is  accepted  or
 nota  statement  from  his  own  officer,
 and  as  he  claims,  an  independent
 authority,  though  he  is  a  subordinate.

 Under  the  circumstances,  I  would
 like  to  allow  a  discussion.  I  am  post-
 poning  the  discussion  till  day  after
 tomorrow,  Saturday,  within  which
 time,  being  near  to  the  place,  the  hon.
 Home  Minister  will  make  every  effort
 to  get  the  report  and  make  a  state-
 ment  that  morning.  As  to  what  fur-
 ther  has  to  be  done,  if  we  are  not
 satisfied,  Y  shall  try  to  provide  for  a
 discussion  that  evening.  ड़

 Raja  Mahendra  Pratap:  Can  we  not
 have  an  enquiry  committee?

 Mr.  Speaker:  All  these  motions  are
 postponed  to  the  day  after  tomorrow.
 I  will  keep  them  pending.  They  will
 stand  over,  these  adjournment
 motions,  the  calling  attention  notice
 and  the  other  matters  that  I  read  out
 just  now.  In  the  meanwhile,  the  hon.
 Home  Minister  will  expedite  getting
 the  report  from  his  own  officers
 zo  as  to  enable  him  to  place
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 the  facts  before  the  House.  And,  after
 his  statement—whether  a  statement  is:
 made  or  not—we  will  have  a  discus-
 sion  that  evening.  Whether  the
 adjournment  motions  shall  be  allowed.
 or  not  or  whether  the  discussion  shall.
 be  on  the  calling  attention  notice,  I.
 shall  decide  that  morning.  All  these
 will  now  stand  over.

 Shri  Sadhan  Gupta:  Under  the  rules,.
 an  adjournment  motion,  if  it  is  allow-
 ed,  should  be  put  for  discussion  at  the
 end  of  the  day—whenever  the  sitting:
 of  the  House  ends—and  should  be
 discussed  for  2-1/2  hours.  That  is  the
 rule  for  adjournment  motions.  This.
 House  is  going  to  adjourn  at  5-30  this
 evening  and  under  the  rules  you  are:
 required  to  put  the  motion  for  discus-
 sion  at  5°30  p.m.  to  be  discussed  till
 8  PM.  Is  it  the  case  that  the  Home
 Minister  or  the  Prime  Minister  cannot
 within  that  time  get  possession  of  the
 facts  from  their  officers?  This  was  in
 Delhi  and  5  hours  or  5-1/2  hours  is  a
 long  enough  time  to  get  possession  of
 the  facts  from  the  city.  So,  may  I  sug-
 gest  that  we  should  conform  to  the
 normal  rule  in  this  matter?

 Mr.  Speaker:  There  cannot  be  end-
 less  discussion  on  this  matter.  If  I
 admit  the  motion  today,  it  is  true  that
 I  must  take  it  up  this  evening,
 whether  it  is  accepted  or  not.  If  it  is
 admitted  further  work  of  the  House
 will  be  adjourned.  But,  I  am  not
 coming  to  any  decision  on  this.  There
 is  nothing  in  the  rule  which  prevents
 me  from  taking  my  own  time  and
 adjourning  the  matter.  The  matter
 will  be  kept  alive  and  if  I  decide  that
 day  in  favour  of  the  adjournment
 motion  the  discussion  wil]  take  place.

 As  regards  the  matter  having  taken
 place  in  Delhn  and  an  enquiry  being
 instituted,  the  hon.  Home  Minister
 said—I  understood  to  him  to  say—that
 it  will  take  4  or  5  days.  Therefore,  I
 restricted  it  and  said  that  it  must  be
 disposed  of  in  this  week.  Saturday  is
 only  day  after  tomorrow.  Therefore,
 I  do  not  think  it  necessary  to  continue
 this  matter.  The  whole  thing  will
 stand  over.  I  am  not  deciding  any
 of  these  issues.
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 Shri  Tyagi:  So,  may  we  take  it  that
 you’  are  holding  over  your  ruling?

 Mr.  Speaker:  I  am  agreeing  with  the
 -hon.  Member.

 DEMANDS  FOR  GRANTS—contd.
 “Muousrey  or  InricaTion  AND  Powrr—

 contd.

 Mr.  Speaker:  The  House  will  now
 resume  further  discussion  of  the  De-
 mands  for  Grants  relating  to  the
 Ministry  of  Irrigation  and  Power.
 Out  of  the  9  hours  allotted  for  the
 Demands  of  this  Ministry,  about  56
 hours  have  already  been  availed  of
 and  4  hours  remain.  Now,  it  is  5
 Minutes  to  l.  Let  me  take  it  as  one
 o'clock.  The  debate  will  close  by  5
 o'clock  today.  The  list  of  cut  mo-
 tions  relating  to  these  Demands  have
 already  been  circulated  to  the  Mem-
 bers  on  3ist  July,  1957.  I  shall  call
 upon  the  Minister  for  Irrigation  and
 Power  to  reply  to  the  debate  at  4
 o'clock,  after  which  the  cut  motions
 -will  be  disposed  of  and  the  Demands
 put  to  vote.

 Shri  Harish  Chandra  Mathur  may
 continue  his  speech.

 Shri  Sadhan  Gupta  (Calcutta-Kast):
 Sir,  I  gave  notice  of  cut  motion
 No.  697.  I’sent  a  chit;  but,  probably,
 the  chit  that  was  sent  by  my  party
 did  not  contain  that  number.  I  do
 not  find  it  in  the  list  of  selected  cut
 motions.  I  would  like  it  to  be  in-

 ‘cluded.

 Mr.  Speaker:  I  will  aliow  it.  Cut
 motion  No.  697  may  also  be  moved.

 Sale  of  electric  energy  by  D.  द  C.  to
 calculate  E.S.C.

 Shri  Sadhan  Gupta:  Sir,  I  beg  to
 move:

 “That  the  demand  under  the
 head  of  ‘Ministry  of  Irrigation
 and  Power’  be  reduced  to  Re.  ww

 Mr.  Speaker:  This  cut  motion  is  also
 ‘Defore  the  House.
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 (Pali):  Mr.  Speaker,  Sir,  I  had
 quoted  figures  from  the  Five  Year
 Plan’s  reviewed  to  show  how  deplo-
 rable  the  progress  both  in  the  field
 of  irrigation  and  power  in  Rajasthan
 was.  We  had  very  low  targets  and
 the  fact  is  that  even  those  low  tar-
 gets  have  not  been  fulfilled.  In  res-
 pect  of  irrigation,  the  shortfall  is  65
 per  cent.  And  the  situation  would
 have  been  still  worse  had  it  not  been
 for  the  fact  that  a  project  called  the
 Jawai  had  been  taken  up  about  4
 years  before  the  first  Five  Year  Plan
 was  conceived  or  born.  The  short-
 fall  is  staggering  in  the  case  of  power
 Projects  also;  it  is  about  62  per  cent.
 And,  again,  this  shortfall  does  not
 take  into  account  the  fact  that  one  of
 the  turbines  has  already  burst  killing
 a  labourer;  it  does  not  take  into  ac-
 count  the  make-shift  arrangement
 made  by  rushing  a  second  turbine
 from  Panipat  to  cater  to  the  needs
 of  Jodhpur.

 This  very  clearly  discloses  how  the
 progress  of  development  in  the  State
 has  been  betrayed.  I  have  invited
 particular  attention  of  the  Minister
 to  these  facts  not  because  I  am  anx-
 ious  to  make  any  complaints  or  ask
 for  any  explanation.  But  the  fact
 remains  that  during  the  Second  Five
 Year  Plan  we  are  likely  to  be  faced
 with  many  difficulties,  particularly,
 difficulties  regarding  foreign  exchange.
 Until  and  unless  the  hon.  Minister
 pays  special  attention  to  the  problems
 of  the  State,  the  progress  is  likely  to
 be  locked.  My  reason  for  bringing
 all  these  facts  to  the  notice  of  the
 Minister  is  to  ask  for  his  sympathy
 and  to  sgek  his  assistance  in  giving
 top  priority  to  the  demands  of  Rajas-
 than,  particularly  in  view  of  the
 betrayal  of  the  progress  of  the  State
 during  the  years  so  far.

 I  shall  not  refer  to  the  Bhakra
 Nangal  project.  The  story  is  said.  I
 shall  not  refer  to  Chambal  which  is
 being  looked  after  by  the  Deputy
 Minister  for  Irrigation.  But,  I  think
 he  will  take  us  into  confidence,  for
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 I  have  it  from  the  horse’s  mouth,  and
 my  information  i  that  though  the
 Progress  is  fairly  satisfactory  on  the
 Madhya  Bharat  side,  it  is  not  so  on
 the  Rajasthan  side  Whatever  the
 reasons  are,  the  fact  is  obviously there  that  the  progress  on  the  Rajas-
 than  side  of  the  Chambal  Project  also
 is  not  satisfactory  I  do  not  wish  to
 be  told  that  this  lack  of  progress  38
 due  to  any  difficulties  regarding  per-
 sonnel  I  will  be  able  to  convince
 the  hon  Munister  at  any  time  that
 we  had  the  required  personnel  There
 is  no  reason  to  beleve  that  Rajasthan
 has  not  got  the  personnel  as  Madhya
 Bharat  have  We  had  the  personnel
 and  if  anybody  comes  up  with  the
 excuse,  I  may  submit  with  confidence
 that  he  is  living  only  m  ignorance
 and  that  he  will  be  adding  insult  to
 injury  The  personnel  35  there  The
 need  now  38  to  go  into  those  matters
 which  have  been  responsible  for  the
 staggering  shortfall,  to  streamline
 the  agencies,  to  adopt  effective  mea-
 sures  and  to  see  that  the  time  which
 we  have  lost  is  made  up  and  the  pro-
 gress  in  the  next  Five  Year  Plan  is
 assured  because  it  38  only  natural
 that  the  entire  progress  of  the  State
 as  based  on  the  progress  of  the  pro-
 jects  for  power  Unless  this  38  done
 no  developmental  schemes  of  any
 type  can  be  taken  up

 33  hrs
 T  will  just  give  the  House  an  ex-

 ample  We  have  set  up  an  ideal  in-
 dustrial  colony  m  Jodhpur,  but  that
 colony  38  today  lymg  desolate  and
 deserted  for  no  other  reason  but  that
 we  have  not  got  power  for  connec-
 tions  to  be  given  The  result,  there-
 fore,  38  natural  To  avoid  this  state
 of  affairs  I  hope  necessary  and  ade-
 quate  measures  will  be  taken  to  en-
 sure  the  progress  of  the  State  during
 the  course  of  the  second  Five  Year
 Plan

 Now,  one  suggestion  which  I  have
 to  make  for  the  consideration  of  the
 hon  Minister  is  this  We  are  putting
 up  a  steam  plant  m  Jodhpur  I
 would  request  him  to  consider  link-
 ing  up  this  Jodhpur  power  house
 with  the  Chambal  network  So  far
 as  I  have  been  able  to  ascertain  from
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 the  engmeers,  I  find  this  scheme  is
 feasible  If  this  us  done  it  will  serve
 a  large  number  of  towns  and  villages,
 a  very  productive  area,  an  area  which.
 is  otherwise  likely  to  be  sgnored.  I
 would  further  request  him  to  conai-
 der  putting  up  another  power  plant.
 at  Sumerpur  or  somewhere  near
 Jawa.  whichever  38  feasible  Origi-
 nally  in  our  scheme  we  had  a  power
 plant  at  Jawa:  but  it  was  discovered.
 that  a  hydel  power  plant  would  not
 be  possible  He  may  have  to  put  up
 the  steam  plant,  but  I  wish  to  eme-
 phasise  the  need  and  urgency  of  this
 power  plant  there  If  we  put  up  a
 3,000  to  5,000  kw  set  there  and  if  we
 link  it  with  Pal  and  Jodhpur,  we
 will  have  a  first  class  industrial  and  ५
 agricultural  grid  running  over  an
 area  of  about  one  hundred  to  one
 hundred  and  twenty  five  miles  This
 would  be  an  almost  ideal  place  You
 can  develop  this  place  It  is  not
 going  to  cost  us  very  much;
 the  cost  is  very  hittle  The
 feasibility  of  the  scheme
 as  undoubted  and  it  is  something
 which  does  not  involve  much  of
 foreign  exchange  If  you  can  do  this,
 the  whole  area  will  be  hummmng
 with  business  and  industry,  it  will
 be  an  ideal  place  for  the  develop-
 ment  of  rural  and  cottage  industries.

 I  have  only  one  more  point  to  refer
 in  respect  of  Rajasthan  and  that  is
 about  the  Rajasthan  Canal  Sur,
 Rajasthan  Canal  is  the  dream  of  our
 dreams  I  think  Rajasthan  Canal  is
 going  to  be  the  dargest  canal  not  only
 in  this  country,  but  it  is  per-
 haps  one  of  the  largest,  rf  not  the
 largest,  in  the  world  We  have  by
 certain  events  changed  history,  but
 by  Rajasthan  Canal  you  are  going  to
 change  the  geography  of  the  country
 Our  friends  will  be  staggered  to  know
 that  by  means  of  this  Canal  we  are
 thinking  of  navigation  in  the  Rajas-
 than  desert  The  very  १66९8  is  ingpir-
 ing,  but  this  project  has  been  left
 over  for  a  long  time  I  would  lke
 to  be  sure  that  all  efforts  are  made
 that  this  project  is  given  top  priori-
 ty  This  project  is  not  merely  a  pro-
 ject  for  Rajasthan,  it  ५  a  project
 which  does  not  serve  Rajasthan  alone,
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 it  is  certainly  a  project  of  all  India
 importance.  This  is  a  project  which
 is  going  to  solve  many  of  our  difficul-
 ties;  this  is  a  project  which  definitely
 is  going  to  solve  to  a  very  great  ex-
 tent  our  food  problem  in  the  country.

 May  I  know  what  steps  are  being
 taken,  what  organisation  is  being  set
 up?  I  hope  we  will  not  have  the
 same  sad  experience  as  we  had  in
 the  past.  Let  us  grow  wiser  by  the

 ‘experience  of  the  past  and  let  us  set
 up  an  organisation  which  will  ensure

 .great  success  of  this  project.  I  hope
 this  will  not  be  retarded  by  this  bles-

 .sed  question  of  canal  water  dispute
 with  Pakistan.  I  wish  to  be  assured
 about  it.  This  canal  water  dispute
 with  Pakistan  is  on  our  nerves  and
 this  project  has  something  I  believe
 to  do  with  that  dispute.  But  I  think

 -our  mind  should  be  very  clear  on
 these  matters.  We  cannot  go  on  pla-
 cating  Pakistan  all  the  time.  I  think
 we  have  gone  more  than  out  of  our
 way  to  be  generous,  to  be  more  than
 fair  to  that  State,  but  we  should  not
 permit  Pakistan  to  sabotage  the  pro-
 gress  and  development  of  our  coun-
 try.  I  hope  the  hon.  Minister  would
 be  in  a  position  to  give  us  an  assur-
 ance  that  the  progress  of  this  project
 will  not  be  retarded  by  any  extra-
 neous  considerations.

 Again,  when  I  look  into  the  Second
 Five  Year  Plan,  though  I  find  refer-
 ence  to  this  majestic  project,  I  see
 nothing  being  done  to  develop  the
 transport  facilities  aloneside  the
 Rajasthan  Canal.  You  cannot  con-
 ceive  of  any  project  without  trans-
 port  facilities.  I  do  not  know  if  even
 &  survey  has  been  made  of  that  area
 for  a  rail  road;  I  do  not  know  whe-
 ther  you  are  thinking  of  a  highway;
 I  do  not  know  whether  you  are  think-
 ing  about  construction  of  various
 roads  to  inter-link  it.  I  hope  the
 hon.  Minister-will  be  able  to  throw
 some  light  and  give  some  satisfaction.

 As  I  said  in  the  beginning,  I  would
 now  touch  upon  certain  important

 -points  of  policy.  The  first  sugges-

 *
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 tion  which  I  respectfully  wish  to  make
 is  that  we  should  have  a  uniform  rate
 for  power  throughout  the  country.  I
 think  the  mind  of  this  Government
 is  already  working  in  that  direction,
 because  I  get  indications  of  it  in  their
 policy  and  many  other  spheres.  We
 have  the  same  rate  for  cement,  we
 have  thesamerate  for  steel,  whether  it
 is  imported  steel  or  not.  The  import-
 ed  steel  at  the  port  of  Calcutta  costs
 only  as  much  as  it  does  in  Delhi.
 Government  has  taken  into  considera-
 tion  all  these  matters  because  they
 want  the  even  development  of  the
 country.  I  made  out  this  point  when
 the  Second  Five  Year  Plan  was  dis-
 cussed,  when  the  hon.  Minister  for
 Planning  invited  certain  Members  to
 discuss  this  Plan  before  he  was  to
 take  it  to  Parliament.  The  hon.  Min-
 ister  conceded  the  point  in  principle.
 I  should  like  to  know  what  steps  are
 being  taken  to  give  shape  to  that  idea
 and  what  steps  are  being  taken  to
 implement  that  scheme.  There  may
 be  certain  difficulties  raised,  certain
 administrative  difficulties,  in  this
 matter.  The  bogey  of  the  autonomy
 of  States  might  be  brought  in,  but
 I  do  not  think  this  is  inconsistent  with
 the  autonomy  of  the  States  in  any  res-
 pect,  in  any  manner.  There  can  be
 adjustments  made  very  conveniently
 and  easily.  In  the  first  instance,  I
 would  urge  upon  the  Minister  to  see
 that  there  are  uniform  rates.  The
 rate  of  electricity  for  power  and  do-
 mestic  consumption  is  entirely  differ-
 ent  in  Jaipur  from  what  it  is  in  Udai-
 pur.  Yet  another  rate  prevails  in
 Jodhpur.  The  consumer  pays  eight
 annas  or  six  annas  or  some  other
 amount.  This  chaotic  state  of  affairs
 should  not  be  permitted  to  continue.

 While  making  a  reference  ४  it,  I
 would  ask  the  hon.  Minister  to  elimi-
 nate  the  distributing  agencies.  In
 the  context  of  our  present  thinking
 and  the  policies  and  programmes
 which  we  have  accepted.  I  do  not
 know  why  they  are  allowed  huge
 profits.  I  would  ask  him  if  he  has
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 examined  the  balance  sheets  and  the
 actual  working  of  these  distributing
 agencies  If  the  older  lines  cannot
 be  taken  over  immediately,  for  God’s

 sake  do  not  introduce  the  new  inter-

 a
 and  allow  them  huge  pro-

 ts.

 It  ४  really  very  distressing  to  find
 that  even  in  the  present  context  of
 things  when  we  are  most  anxious
 about  our  food  supplies,  tubewells
 already  dug  and  which  could  be  com-
 tmaissioned  are  lying  idle  because
 power  connection  could  not  be  given
 inspite  of  the  fact  that  power  38  avail-
 able  I  cannot  conceive  of  such  a
 state  of  affairs  i  have  gone  through
 the  entire  bulky  volume  which  you
 have  put  in  our  hands  the  day  before
 giving  a  review  of  the  First  Plan  I
 did  not  find  any  reference  to  rural
 electrification  anywhere  there  Just
 a  casual  reference  is  made  at  one
 place  and  that  too  not  to  rural  elec-
 trification  A  particular  scheme  has
 been  worked  out  and  a  sum  of  Rs  20
 crores  was  allotted  out  of  which
 hardly  Rs  8  crores  had  been  spent
 I  do  not  consider  this  scheme  to  be  a
 scheme  for  rural  electrification  in  the
 true  sense  of  the  word

 We  must  give  electric  connection
 to  the  rural  areas  for  hfting  water
 and  for  the  development  of  cottage
 and  small-scale  industries  You
 cannot  stop  the  influx  of  the  popula-
 tion  from  the  rural  areas  to  the  cities
 unless  you  make  the  rural  area  worth
 living  where  we  should  find  ways  of
 means  for  him  to  earn  something  to
 supplement  his  imcome  That  Is
 only  possible  if  small-scale  and  cot-
 tage  industries  are  developed  in  the
 tural  areas  Instead  of  Deih:  being
 the  centre  and  the  capital  of  small-
 scale  industries,  :t  should  be  dispersed
 all  over  the  rural  areas  Then,
 the  cottage  and  small-scale  industries
 can  succeed  They  should  be  worked,

 ‘not  on  sentimental  grounds,
 but  on  commercially  sound  princi-
 ples  They  can  be  so  if  they  are
 made  ancillary  to  big  industries
 ‘That  will  take  away  one  of  the
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 major  difficulties  which  hampers
 all  the  time  the  progress  of  these
 industries—marketing  difficulty.  It
 these  industries  are  ancillary  to  cer-
 tain  big  industries,  then  the  small
 industries  can  be  developed  in  the
 rural  areas  Only  then  you  will  be
 able  to  attract  the  educated  young  to
 the  rural  areas  It  is  no  use  exhort-
 ing  them  to  go  to  the  rural  areas  xf
 you  do  not  create  good  conditions
 there  These  conditions  he  mostly  in
 the  hands  of  the  Minister  of  Power
 and  Irngation  and  I  hope  he  will
 very  seriously  and  sincerely  go  into
 this  question  of  rural  electrification.
 I  wish  him  to  earmark  a  particular
 amount  for  this  purpose  I  am  not
 asking  that  because  eighty  per  cent.
 of  the  people  live  in  rural  areas,
 eightly  per  cent  of  the  power  should
 go  there  But,  I  certainly  say  that
 at  least  25  per  cent  or  a  fixed  quan-
 tity  should  go  to  the  rural  areas

 Mr.  Speaker:  The  hon  Member
 must  conclude  now  I  have  allowed
 him  more  than  20  minutes  They
 must  have  an  eye  on  the  clock  also

 Shri  H.  C,  Mathur.  I  shall  con-
 clude  in  two  minutes  For  want  of
 time  I  am  not  going  mto  many  other
 matters,  I  would  refer  very  briefly  to
 two  matters

 The  Deputy  Minister,  in  his  speech
 last  evening,  referred  to  the  All  India
 Service  I  was  not  very  much  satis-
 fied  with  what  he  said  I  have  been
 taking  up  this  matter  on  every  occa-
 sion  when  I  had  found  an  opportunity
 to  speak  More  than  two  years  back,
 the  hon  Minister  for  Planning,  while
 discussing  certain  subjects  on  the  floor
 of  the  other  House,  assured  us  that  he
 will  take  effective  steps  It  233  no  use
 blamimg  the  States  You  have  not
 made  a  correct  approach  in  the  matter
 nor  have  you  given  them  any  lead
 May  I  know  what  you  have  done  to
 constitute  at  least  one  consolidated
 Central  Service?  There  are  various
 departments,  each  department  a  king-
 dom  m  itself  You  have  not  been  able
 to  effect  a  co-ordination  and  have  a
 central  pool  If  you  give  any  lead  to
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 ‘the  States,  at  least  the  Central  Servie-

 es  are  co-ordinated  and  pooled  to-

 gether,
 half  the  problem  will,  be  solv-

 Then,  these  major  river  valley  pro-
 jects  should  be  implemented  speedily.
 There  are  certain  bottlenecks.  I  would
 request  the  hon.  Minister  to  examine
 what  these  bottlenecks  are.  I  have
 no  time;  otherwise  I  would  have  de-
 tailed  them.  Delays  add  considerably
 to  the  cost.  The  Vice  Chairman  of
 the  Planning  Commission  mentioned
 only  the  other  day  that  if  we  had
 efficiency  and  integrity  in  the  imple-
 mentation  of  our  major  projects,  25
 per  cent  of  the  cost,  will  be  cut  down.
 That  would  be  8  colossal  amount.
 This  comes  from  an  experienced  ad-
 ministrator  who  is  associated  with
 planning  ever  since  its  inception.
 I  hope  proper  attention  will  be  given
 to  this  matter.  We  do  not  feel  happy
 when  we  are  told  that  these  major
 projects  are  centres  of  corruption.  De-
 lays  add  to  that  and  I  hope  proper
 attention  will  be  given  to  these  sug-
 gestions.

 Shri  Rameshwar  Rao:  (Mahbubna-
 gar):  Mr.  Speaker,  Sis,  irrigation  is
 not  a  very  absorbing  subject  but  a
 very  important  subject,  especially  in
 a  country  like  India,  where  conditions
 necessitate  large-scale  _  irrigation.
 The  only  factor  which  would  contri-
 bute  to  increased  production  in  this
 country  is  irrigation.  India  being  in
 the  tropics,  there  is  heavy  evapora-
 tion  and  what  is  worse,
 there  is  uneven  rainfall
 and  unless  water  can  be  giv-
 en  to  fields  regularly,  we  cannot  in-
 crease  food  production.  It  has  been
 estimated  that  food  production  can  be
 trebled  in  this  country  with  irrigation.
 All  other  aids  like  improved  seeds,
 fertilisers,  contour  bunding  or  conso-
 lidation  of  holdings  are  but  secondary
 in  importance  as  compared  to  irriga-
 tion.  Our  population  is  increasing
 at  the  phenomenal  rate  of  four  million
 a  year,  and  unless  we  can  otherwise
 devise  methods  of  controlling  our
 increasing  population,  we  can  survive
 only  if  we  can  produce  at  least  a  mil-
 lion  tons  of  extra  food  every  year.
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 Under  the  circumstances,  Sir,  you
 will  agree  with  me  that  every  other
 activity  has  to  be  considered  subordi-
 nate’  to  the  task  of  increasing  food
 production.  The  only  saving  grace,
 however,  appears  to  be  that  experts  in
 this  country  have  opined  that  we  have
 the  potential  for  increasing  irrigation
 and  hence  increasing  food  production.
 even  if  population  goes  on  increasing.
 at  the  present  rate  for  decades  to
 come.

 At  the  moment  we  produce  about.
 65  million  tons  of  food  grains  every
 year,  while  the  Planning  Commission.
 has  estimated  that  our  requirements.
 by  १96  would  be  87  million  tons  of
 food  grains.  This  would  mean  that.
 in  the  next  ten  years  we  would  have
 to  increase  our  food  production  by  at
 least  two  million  tons  a  year.  All  this.
 only  proves  and  confirms  the  great.
 urgency  and  importance  of  irrigation.
 in  the  Indian  context.

 There  are  two  facts  to  this  problem;
 firstly,  the  long-term  plan  and,
 secondly,  the  immediate  objective.  The
 Planning  Commission  envisaged  that
 by  967  we  should  have  an  addi-
 tional  33  million  acres  under  irriga-.
 tion.  The  targets  of  the  First  Five
 Year  Plan  were  8°5  million  acres  of
 which  water  was  apparently  made-
 available  to  6°5  million  acres  while
 only  four  million  acres  came  under’
 the  plough.  It  is  also  claimed  that
 minor  irrigation  extended  facilities  to
 ten  million  acres.  But,  surely,  if  this
 claim  is  true,  and  if  44  million  acres
 have  in  the  last  five  years  come
 under  the  plough,  then,  how  is  it  that
 we  face  a  food  crisis  in  this  country?
 Either  the  irrigation  figures  are  wrong
 or  the  food  production  figures  are
 wrong;  I  only  hope  that  both  are  not.
 wrong.

 I  believe,  at  the  moment  irrigation.
 is  handled  by  two  and  half  ministries.
 I  say  two  and  a  half  ministries  be-
 cause,  the  Ministry  for  Food  and  Agri-
 culture  handles  minor  irrigations,  the
 Ministry  for  Irrigation  and  Power
 handles  major  irrigation  works  and.
 medium  irrigation  works  and,  I  am
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 told,  the  Ministry  of  Community  De-
 velopment  is  also  tinkering  with  irri-
 gation.

 Surely,  an  important  subject  like
 irrigation  should  be  handied  better.
 Unless  there  is  unified  direction,  plan-
 ning  and  control,  justice  cannot  be
 done  to  irrigation.  It  is  not  import-
 ant  which  Ministry  handles  irrigation,
 but  all  the  three  aspects  of  irriga-
 tion—major,  medium  and  minor
 irrigaticn—must  be  handled  by  one
 Ministry  and  responsibility  must  be
 shouldered  by  one  department.
 Divided  responsibility,  Sir,  you  will
 agree,  is  the  very  negation  of  respon-
 sibility.”

 In  the  scheme  of  irrigation  one  has
 to  remember  that  in  India  one-sixth
 of  the  country  has  assured  rainfall  and
 the  other  five-sixth  meeds  looking
 after.  There  have  been  in  the  last
 two  days  many  comments  that  com-
 pleted  irrigation  projects  have  not
 been  fully  utilised.  Not  only  have
 there  been  comments  in  this  House,
 but  the  Planning  Commission’s  re-
 view  of  the  First  Five  Year  Plan,
 page  44  says:.

 “In  some  cases  it  has  -happened
 that  owing  to  defective  phasing
 of,  works,  water  has  been  stored
 at  considerable  cost  which  can
 irrigat  elarge  areas  but  canal  and
 distribution  systems—needed  for
 conveying  the  water  to  the  fields
 were  not  ready  ‘in  time.  There
 were  also  projects  in  Which  the
 time’  table  prepared  by  States  for
 spreading  the  available  irrigation
 facilities  has  not  been  rapid  en-
 ough.  There  are,  thus,  important
 Tessons  to  be  learnt  from  the  ex-
 perience  of  the  past  few  years.”

 Further,  the  report  goes  on  to  say:

 “.,..phasing  of  irrigation  and
 power  projects  and  their  execution
 should  be  carefully  arranged  to
 yield  maximum  returns  from  in-
 vestment  at  each  stage.”

 I  would  like  te  add  that  it  is  not
 merely  defective  phasing  that  has  con-
 tributed  to  this  non-utilisation  of
 water  accumulated  at  great  cost.  Ap-

 i
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 parently,  the  Planning  Commission,
 the  planners  themselves  overlooked
 the  fact  that  the  placing  and  location
 of  these  irrigation  ‘projects  is  import-
 ant  if  their  utility  has  to  be  fulfilled.
 Projects  like  D.  V.  C.,  Hirakud  and
 Mayuraxi  are  located  in  areas  ot
 assured  rainfall.  Obviously,  if  an  area
 has  an  assured  rainfall  of  50  inches  a
 year,  surely  the  peasant  is  not  going
 to  take  water  from  our  irrigation
 schemes.  Our  planning  should  be  such
 that  our  irrigation  projects  are  located
 in  areas  of  scanty  rainfall  where  the
 peasant  needs  them.

 On  the  other  hand,  there.  is  Tunga-
 bhadra,  which  is  the  other  extreme.
 Tungabhadra  project  is  also  located
 in  the  worst  famine-stricken  area  of
 India  with  a  sparse  population  of  only
 i20  people  per  square  mile—while  a
 proper  irrigation  area  requires  a
 population  of  about  350  persons  per
 square  mile—and  with  land  which
 was  never  been  tilled  in  the  last,  50,
 60  or  even  00  years.  Naturally,  the
 development  process  will  take  time.

 In  view  of  the  importance  of  irri-
 gation  to  India,  what  is  needed  is  a
 sure  assessment  of  projects  and  prio-
 rities.  In  my  view,  therefore,  an  Irri-
 gatioh  Commission  consisting  not  only
 of  experts  but  also  of  Members  of  this
 hon.  House  should  be  appointed.  It
 was  in  902  that  an  Irrigation  Com-
 mission  was  appointed  in  this  country
 and  did  some  useful  work.  For  some
 reason  a  similar  Commission  has  not
 been  considered  necessary  as  yet.  In
 my  view  the  Commission  appointed,
 as  explained  earlier,  should  be  tharg-
 ed  te  travel  round  India,  examine  all
 prdéposed  projects  and  report  on  prio-_
 rities  in  a  year  or  8  months.  The
 Irrigation  Commission  should  formu-
 late  plans  not  only  for  the  immediate

 future  but  also  to  cover  the  next  50
 years,  as  the  least  service  which  we
 can  render  to  generations  yet  unborn
 in  this  country  is  to  leave  them  fully
 surveyed  and  planned  projects  for
 them  to  be  undertaken  whenever
 necessary.

 This  would  also  help  our  own  phas-
 ed  development  of  agriculture  and
 irrigation,  otherwise  our  irrigation  wil!
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 (Shri  Rameshwar  Rao]
 grow  in  a  haphazard  manner  resulting
 in  our  taking  up  le$s  useful  projects
 at  the  expense  of  more  useful  and
 beneficial  ones  This  has  not  only
 happened  in  the  past  but,  if  I  may
 submit,  35  happening  today.  I  should
 hke  to  give  one  example  to  the  hon  v
 Minster  for  Irrigation  and  Power  20
 mules  from  Hyderabad  in  Telanga,
 on  the  Godavari—Godavari  of  which
 only  6  per  cent  of  the  water  is  used
 for  irrigation  and  94  per  cent  spills
 into  the  Bay  of  Bengal—there  as  8
 beautiful  site  at  Pochampad,  a  para-
 dise  for  engineers,  if  I  may  call  it  so,
 a  site  for  a  wonderful  irrigation  pro-
 ject  Surveys  and  investigations  were
 begun  20  years  ago—by  the  late  Sir
 Ali  Nawaz  Jung  one  of  the  greatest
 engineers  this  country  has  produced
 Investigations  have  almost  been  com-
 pected  and  even  the  channel  align-
 ments  have  been  fixed  However,  this
 project  needs  a  few  lakhs  of  rupees
 and  a  hittle  interest  to  complete  in-
 vestigations  before  it  can  be  taken
 up  and  built  The  Andhra  Govern-
 ment  has  no  money  to  complete  the
 job  It  is  indeed  a  tragedy  that  such
 a  project  the  best  of  :ts  kind  in  South
 India  is  neglected,  while  more  expen-
 sive  projects  are  being  not  only  in-
 vestigated  but  built  Surely,  there  35
 some  mistake  somewhere  The
 Pochampad  Dam  would  be  a  low  dam
 of  about  90  feet  and  could  be  built
 without  cement  or  steel  and  without
 any  foreign  exchange  It  can  be
 built  only  with  surkhi  mortar  and
 stone  It  will  irrigate  over  20  lakh
 acres  of  land  It  35  the  cheapest  pro-
 jects  of  its  kind  m  India
 It  will  not  cost  more  than  Rs  40  cro-
 res  or  Rs  50  crores  The  dam  itself
 costs  Rs  30  crores  and  the  channels
 are  supposed  to  cost  Rs  40  crores,  and
 it  can  be  built  in  stages  It  will  pro-
 duce  the  much  wanted  rice,  rice
 which  we  cannot  buy  even  outside
 India  for  love  or  for  money  Leaving
 such  cheap,  lovely  and  abundant  pro-
 jects  we  tinker  with  insoluble  pro-
 blems

 I  am  not  speaking  of  Pochampad
 from  a  regional  angle  at  all  It  is
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 India  that  suffers  the  agony  of  hunger
 and  want,  and  it  is  our  duty  to  take
 up  projects  which  yield  quick  and
 bountiful  results  Pochampad  is  but
 one  example  There  may  be  othefs.
 The  Irrigation  Commussion  may  dis-
 cover  newer  projects  of  greater  bene-
 fit  which  we  may  be  able  to  take  up
 even  during  the  second  Five  Year
 Plan,  to  the  exclusion  of  other  projects
 which  could  be  delayed  ,

 I  have  so  far  drawn  the  attention
 of  the  hon  Munster  to  long  term  pro-
 jects  Before  I  go  on,  I  would  like  to
 draw  the  attention  of  the  hon  Min-
 ister  to  the  fact  that  I  have  not  spok-
 en  of  Pochampad  from  my  own  ima-
 gination  I  would  like  to  refer  him  to
 Volume  III  No  30  of  Bhagtrath—
 March  ‘1957,  in  which  there  is  an  arti-
 cle  on  the  potentualities  of  the  Goda-
 var!  m  which  there  are  a  few  lines
 about  Pochampad

 ‘A  few  miles  inside  the  western
 part  of  Andhna  Pradesh,  there  is
 an  excellent  site  at  Pochampad
 where  if  a  dam  of  20  ft  height
 is  constructed  the  waters  could
 be  diverted  to  irrigate  nearly  46
 lakh  acres  in  the  northern  portion
 of  the  river  which  are  at  present
 in  great  need  of  water”
 It  goes  on  to  say

 Below  Pochampad  at  is  only  at
 Inchanpalle  that  the  Indravath
 feeds  the  Godavari  with  most  of
 its  waters  There  35  an  excel-
 lent  site  with  bedrock  exposed
 At  this  place  if  a  dam  of  30  ft
 height  Ss  constructed,  it  would
 store  6  million  acre  ft  of  water,
 which  would  be  by  far  the  largest
 storage  reservoir  of  the  country
 and  the  second  largest  m  the
 world”
 Mr  Speaker  What  will  be  the

 length  of  the  dam?
 Shri  Rameshwar  Rao  I  am  afraid

 it  has  not  been  given  in  this  report
 But  I  can  say  st  is  not  very  long  It
 is  a  very  convenient  site  and  it  is  one
 of  the  most  beautiful  sites  As  I  said,
 it  is  the  engineers’  paradise

 I  have  spoken  at  length  on  the  long
 term  plans  of  irrigation  I  would  now
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 draw  the  hon.  Minister's  attention  to
 the  immediate  objective  of  increased
 food  production.  The  hon.  Munister
 knows  as  well  as  I  do,  that  in  South
 India  especially  there  are  hundreds  of
 thousands  of  small  tanks  which  are
 breached.  For  some  reason,  they  are
 under  the  Food  and  Agriculture  de-
 partments,  and  so  are  under  divided
 responsibility  The  divided  responsi-
 bility  does  not  take  them  anywhere
 If  only  the  small  tanks  could  be  res-
 tored,  it  would  be  good.  All  they
 want  is  earth,  labour  and  stone.  No
 cement,  no  steel,  no  foreign  exchange.
 If  only  these  tanks  are  restored,  and
 these  can  be  done  m  18  months  or  two
 years—it  would  lead  to  increase  food
 production  .  Tens  of  lakhs  of  acres
 would  come  under  irmgation,  but
 the  States  do  not  have  the  funds
 to  tackle  the  job  Surely,  the  Central
 Government  should,  as  an  emergency
 measure,  make  grants  to  the  State
 Governments  for  the  specific  purpose
 of  restoring  these  breached  small
 tanks  Irrigation  would  be  facilitated
 only  if  all  irrigation  works  are  handl-
 ed  by  a  single  authority  I  hope  the
 hon  Minister  will  give  some  considera-
 tion  to  my  submission  While  support-
 ing  his  demands  for  grants  I  do  re-
 quest  him  to  try  and  reallocate  the
 funds  m  the  direction  in  which  I  have
 indicated

 Several  hon.  Members  ,rose—
 Mr.  Speaker:  I  now  call  upon  Shri

 K  S  Ramaswamy  _  I  will  then  call
 upon  Shri  T  K  Chaudhuri  Then,
 Shri  Punnoose  Dr  K  B  Menon  will
 then  be  called

 Shri  Sanganna  (Koraput—Reserved
 —Sch  Tribes)  May  we  know  the
 list  of  speakers  from  Orissa?

 Mr,  Speaker:  Shri  Supakar  has
 been  called.  I  will  draw  from  all
 sides.  Let  us  see

 Shri  R.  8S.  Lal
 What  about  U  P?

 Mr.  Speaker:  Seth  Achal  Singh  has
 spoke.

 Shri  M.  0.  Jain  (Kaithal):  May  we
 know  the  list  of  speakers  to  be  called?

 (Domariagan)):
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 Mr.  Speaker:  I  am  prepared  to
 allow  one  more  Member,  from  U.P.
 In  matters  relating  to  food,  agricul-
 ture,  health  and  education,  {rrigation,
 etc..—largely  these  are  not  political
 matters—and  therefore,  I  would  like
 to  give  opportunities  to  every  State.
 U.P.  is  a  big  State  and  I  would  like
 to  call  one  more  Member  represent-
 ing  UP  But  nobody  tells  me,  and
 there  is  no  arrangement,  whereby
 the  representatives  are  placed  before
 me  to  speak.  I  cannot  call  all  the
 Members  of  UP.  or  of  any  particular
 State  Nobody  assists  me.  So,  I  am
 not  able  to  know  who  is  able  to  speak
 on  behalf  of  any  particular  State.
 So,  whoever  appears  before  me,  I
 shall  call  upon  him.

 Shri  M.  C.  Jain:
 ouly  one  Member  spoke

 Mr.  Speaker:  ‘  Pandit  Thakur  Das
 Bhargava  spoke

 Shri  M.  C.  Jain:  Yes,  I  am  only
 saying  that  apart  from  Pandit  Thakur
 Das  Bhargava,  no  other  Member  from
 Punjab  spoke

 From  Punjab,

 Mr.  Speaker:  Punjab,  from  a  defi-
 cit  State,  has  now  become  mch  With
 Bhakra  Nangal,  it  is  now  at  the  top
 of  the  skies  It  is  now  a  pucca  sur-
 plus  State

 Shrimati  Laxmi  Bai  (Vicarabad)
 rose—

 Mr.  Speaker:  The  hon.  Member
 had  a  chance.  There  are  other
 maiden  speakers.

 झीमती  लक्ष्मीबाई  इस  मर  प्रभ।|  तक
 कोई  झौरत  नही  बोली  है  1

 अध्यक्ष  महोदय  सारे  हिन्दुस्त.नं  पर
 सब  लोग  नहीं  बोल  सकते  हैं  1

 Shri  K.  s.  Ramaswamy  (Gobichet-
 tipalayam):  I  am  thankful  to  the
 Speaker  for  having  given  me  a  chance
 to  take  part  in  this  debate.  Let  me,
 at  the  outset,  pay  my  tribute  to  the
 Minister  of  Irrigation  and  Power  for
 the  great  achievements  that  have
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 {Shu  K  S  Ramaswamy}
 been  shown  in  the  first  Five  Year
 Plan  in  the  last  few  years.  By
 these  efforts,  famine  in  this  country
 has  become  a  thing  of  the  past.
 Millions  of  acres  of  land  have  been
 brought  under  cultivation.  About  4
 million  acres  of  land  were  brought
 under  cultivation,  during  the  first
 Plan  period—and  it  has  been  estima-
 ted—that  20  million  more  acres  would
 be  irrigated  m  the  next  four  or  five
 years.  We  will  certainly  tide  over
 the  food  crisis,  and  we  will  become  a
 surplus  country  very  soon  because
 of  these  irrigation  facilities

 When  I  speak  about  this,  I  have  to
 refer  to  my  State  In  the  Madras
 State  we  have  utilised  all  the  waters
 available  in  the  small  and  big  rivers,
 and  we  may  not  he  able  to  have  any
 more  dams  or  big  river  valley  pro-
 jects  unless  other  neighbouring
 States  come  to  our  rescue  The
 Andhra  State  is  going  to  share  its
 waters  with  oul  Krishna-Pennar  pro-
 ject  which  has  becn  investigated,  and
 I  hope  that  that  scheme  will  be
 taken  up  for  implementation  very
 soon  But  that  will  serve  only
 Madras,  Chmgleput  and  South  Arcot.
 Still  further  in  the  south,  Tinnevel-
 ley,  Coimbatore  and  Madura,  and
 also  Ramnad,  there  are  vast  tracts
 of  land  which  are  very  dry  and  there
 is  no  hope  of  irrigation  facilities
 there,  in  Tamil  Nad  But  in  the
 Kerala  State,  big  rivers  are  going
 waste  to  the  sea,  and  those  waters
 can  be  utilised  for  the  Madras  State.
 The  Parambikulam  project  which  was
 investigated  sometime  back  still  re-
 mains  to  be  implemented,  and  the
 other  State  is  not  co-operating  with
 us  If  the  Parambikulam  scheme  is
 taken  up,  about  two  lakhs  of  acres  in
 Coimbatore  and  Ramnad  will  be  :rri-
 gated  and  about  21,000  acres  in
 Kerala  State  will  also  Be  irrigated.
 We  want  only  a  share  of  their  waters
 They  can  utilise  all  the  waters  they
 need,  but  they  may  give  only  the  ex-
 cess  water  that  goes  waste  into  the
 sea,  That  will  do
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 There  is  one  Giriyar,  whose  water
 is  not  utilised  by  Kerala.  That  will
 irrigate  about  two  taluks  in  the  Tin-
 nevelley  district,  that  1s,  Sankara-
 nainarkoul]  and  Kolpatt:.

 Pambar  and  Upper  Periyar  can
 also  be  taken  up  It  will  also  irri-
 gate  lakhs  of  acres  m  Ramnad.  We
 want  Kerala  State  to  be  sympathe-
 tic  towards  us  We  have  also  a  good
 cause  to  share  that  water  with  them.
 Recently  the  food  zonal  council  was
 formed  and  the  Kerala  State  wanted
 to  be  with  us,  because  it  is  a  deficit
 State  We  are  also  deficit,  but  even
 then  we  are  piepared  to  share  our
 food  with  them  If  they  give  us
 water,  if  they  agree  to  the  irrigation
 zone  also,  then  we  will  produce  more
 food,  and  all  of  us  together  by  our
 Joint  enterprise  can  solve  this  food
 problem  and  also  generate  electricity,
 which  will  be  useful  to  both  of  us.
 The  present  Kerala  Munistry  believe
 in  international  theory  and  I  _  hope
 they  will  not  be  carried  away  by
 parochialism  and  ‘Stafeism’

 If  the  States  do  not  agree  among
 themselves,  I  request  the  Centre  to
 intervene  and  take  up  the  owner-
 ship  of  the  rivers  The  national  re-
 sources  of  the  country  should  not  be
 wasted  It  should  not  be  left  to  the
 whim,  and  fancies  of  the  States  It
 should  be  fully  utilised  by  the  Indian
 Union  I  hope  the  Minister  for  Irri-
 gation  and  Power  will  intervene  and
 see  to  it  that  this  water  is  utilised
 for  the  benefit  of  both  the  States
 Luckily  for  us,;we  have  got  this
 Lower  Bhawan:  dam,  which  irrigates
 -2,10,000  acres.

 There  are  some  difficulties  I  would
 like  ta  mention  one  difficulty  and  I
 hope  !{t  will  be  looked  into  The
 irrigation  authorities  are  pursuing  a
 policy  which  35  detrimental  to  food
 production  Among  the  urrigated
 areas  of  Lower  Bhavani  ayacut,  there
 are  thousands  of  acres  which  are
 fed  by  lift-well  scheme.  People  were
 using  lift-wells  and  they  were  al-
 ready  raising  food  crops  and  commer-
 cial  crops.  Now  these  people  are
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 prevented  from  ipstalling  pumps  and
 they  dre  not  allowed  to  lift  water  by
 mechanical  methods.  It  is  said  that
 by  these  methods  they  take  out
 the  percolated  water.  The  lands  in
 the  Lower  Bhavani  ayacut  area  are
 not  fed  with  enough  water.  I  think
 it  is  better  to  be  unfed  than  half-fed.
 If  these  people  are  allowed,  they
 would  have  installed  diesel  engines
 and  would  have  lifted  water;  they
 ‘would  have  certainly  contributed  to
 the  grow  more  food  scheme.  I  hope
 the  policy  of  the  irrigation  authori-
 ties  will  be  revised  and  people  will
 be  allowed  to  use  these  mechanical
 devices

 The  Ministry  should  formulate  a
 policy  with  the  co-operation  of  other
 Ministries  like  the  Commerce  and
 Industry  Ministry  to  start  more
 industrial  undertakings  in  the  pro-
 ject  areas.  In  the  Lower  Bhavani
 project,  they  have  invested  lakhs  of
 rupees  in  forming  a  township  and
 it  is  lying  waste.  They  could  have
 utilised  the  raw  materials  available
 there  and  started  some  _  industries.
 The  man-power  utilised  for  the  dam
 could  also  be  utilised  for  the  indus-
 tries.  They  can  be  settled  there;
 that  will  greatly  relieve  congestion
 in  the  towns  and  to  a  great  extent
 relieve  unemployment  also.  Big
 tenements  arc  lying  waste  and  they
 must  be  utilised  to  the  fullest  ad-
 vantage.

 I  entirely  agree  with  my  friend’s
 view  regarding  the  minor  irrigation
 works.  Minor  and  major  irrigation
 should  be  in  the  hands  of  the  same
 Ministry  and  should  be  conducted  in
 a  co-ordinated  way.  I  have  no  com-
 plaint  to  make  against  the  Ministry
 now  dealing  with  minor  irrigation
 works.  I  will  give  one  instance  of  co-
 ordinated  work.  In  my  constituency
 in  Bhavani  taluk,  there  is  a  chain  of
 tanks—about  6  or  7  tanks.  They  are
 depleted.  The  bunds  are  breached
 and  there  is  no  water  in  them.  They
 are  lying  just  near  the  Mettur  dam.
 Tf  only  a  canal  of  a  few  miles  is
 constructed  and  water  is  let  into
 these  tanks  at  the  time  of  the  mon-

 soon,  they  wil!  irrigate  thousands  ef
 acres  and  you  need  not  levy  better-
 ment  levy,  etc.  and  upset  the  culti-
 vators.  This  will  greatly  relieve
 those  people.

 As  there  are  no  big  rivers  to  be
 tapped  by  us,  at  least  the  minor  irrie
 gation  works  can  be  taken  up  and
 the  tanks  can  be  renovated.  I  am
 proud  to  tell  you  fhat  the  farmers  in
 Coimbatore  and  Salem  districts  are
 the  hardest  working  people  in  the
 world.|  Whether  there  is  tank  or
 not,  whether  there  is  -dam  or  not,
 they  will  dig  the  land  to  a  depth  of
 80  to  00  feet  and  find  water,  because
 they  believe  in  the  philosophy  of
 Thiruvalluvar:  ‘“Uzhudhundu  vazh-
 vare  vazhvar”.  They  are  not  going
 to  keep  quiet,  but  I  only  request  the
 irrigation  department  to  give  them
 all  the  facilities.  ‘They  cannot  be
 working  hard  for  ever;  some  relief
 should  be  given  to  them.

 There  are  thousands  of  tanks  in
 Salem  district.  But  in  a  major  part
 of  the  place,  there  are  no  irrigation
 facilities.  If  the  Krishnagiri  project
 is  completed,  that  will  help  them,  In
 Ramnad  and  Tinnevelly  districts,
 tube-wells  can  be  constructed.  In
 the  past,  Madras  State  has  been  neg-
 lected  in  the  construction  of  tube-
 wells  and  I  think  some  money  will
 be  spent  for  the  construction  of  tube-
 wells  in  "this  region.

 I  was  happy  to  hear  yesterday
 from  our  Minister  that  the  Cauvery
 and  Tambraparni  rivers  were  being
 considered  for  navigation  purposes.
 Cauvery  will  greatly  relieve  the  con-
 gestion  on  the  railways  due  to  the
 shortage  of  wagons.  Tanjore  peo~
 ple  are  not  able  to  export  their
 foodgrains  to  other  places.  This  will
 greatly  relieve  them.  I  hope  and
 believe  that  this  will  be  expedited.

 I  want  to  submit  one  more  point
 about  electricity.  One  of  the  biggest
 schemes  that  have  been  started  in
 Madras  is  the  Kundah  project.  It
 was  stated  sometime  ago  that  it  might
 be  nostponed  due  to  want  of  mate-
 rials  or  foreign  exchange.  Luckily
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 for  us,  the  Canadian  Government  is
 helping  us  under  the  Colombo  Plan.
 I  only  request  the  hon  Minister  to
 expedite  the  matter  and  finish  the
 work  in  schedule  time  so  that  we
 can  at  least  get  electricity  soon  if
 not  water.

 I  wholeheartedly
 demands

 Shri  T.  K.  Chaudhuri  (Berham-
 pore):  Mr  Speaker,  :f  I  have  deci-
 ded  to  take  part  in  this  debate  at
 the  earlest  opportunity  that  was
 available  to  me,  that  is  because  I
 feel  that  the  Ministry  of  Irrigation
 and  Power  holds  the  key  to  the  hfe
 and  destiny  of  the  Godforsaken  State
 from  which  I  come,  I  mean  the
 State  of  West  Bengal

 support  these

 Due  to  centuries  of  neglect  under
 the  British  colonial  rule,  we  have  a
 State  where  we  have  floods  side  by
 side  with  choking  and  silting  up  of
 rivers  We  have  the  problem  of

 arid  areas  and  draught  affected  areas
 going  without  any  irrigation  All
 problems  that  one  can  conceive  of  in
 connection  with  irrigation,  flood  con-
 trol  and  river  draimage  and  erosion
 are  to  be  found  in  plenty  in  _  that
 State

 Before  I  go  to  detail  out  some  of
 the  urgent  problems  that  confront  our
 State,  I  would  lke  to  draw  the  at-
 tention  of  the  House  and  the  hon
 Minister  to  the  problem  of  flood  con-
 trol  Last  year,  in  a  radio  speech,
 the  economic  significance  of  the  pro-
 blem  created  by  floods  was  underln-
 ed  by  one  of  our  top  engineers,  if  I
 may  be  permitted  to  refer  to  his
 name,  Shri  Kunwar  Sam_  He  said,—
 and  I  think  there  would  be  no  autho-
 ritative  expert  who  would  dispute
 that  statement  if  we  can  prevent
 the  damage  that  takes  place  through
 floods  every  year,  we  can  raise  the
 national  income  of  India  by  Rs  १00
 crores,  which  means,  if  we  could
 have  prevented  the  damage  created
 by  the  floods,  we  could  have  one  mil-
 lion-ton  producing  steel  mill  every

 .
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 year  m  this  country)  There  are  other
 aspects  also;  the  losy  that  we  incur
 by  way  of  provision  for  flood  re-
 lief  and  other  things.  I  do  not  want
 to  go  into  that  aspect  of  the  matter.
 The  problem  38  very  simple.  A  very
 large  tract  of  our  country  in  certain
 specified  regions  are,  every  year,  sub-
 yect  to  this  havoc  of  floods,  part
 cularly,  the  North-eastern  region  of
 our  country  Assam,  Bihar,  Eastern
 UP,  and  last  but  not  least,  the  State
 of  West  Bengal  In  the  year  1955,
 the  total  flood  affected  area  was  of
 the  tune  of  36,000  square  mules

 3  55  hrs

 (Mr  Derury-Speaker  in  the  Chatr]

 As  the  House  well  knows,  before
 ‘1954,  flood  control  problem  was  re~
 garded  as  a  part  of  the  general  pro-
 blem  involved  in  the  formulation  of
 our  policy  with  regard  to  multi-
 purpose  river  valley  projects  Flood
 control  as  such  was  not  taken  up
 separately  or  distinctly  After  the
 3954  floods,  we  started  to  have  what
 might  be  called  an  mtegrated  flood
 control  policy

 But,  one  thing  has  mtrigued  me
 most  What  are  we  gomg  to  do
 about  this  policy?  I  am  afraid  that
 this  problem  of  floods  which  we  have
 taken  up,  apparently,  very  seriously,
 has  given  rise  to  a  spate  of  Commit-
 tees,  Commissions,  etc  I  was  just
 trying  to  find  out  how  many  bodies
 there  are  to  deal  with  these  pro-
 blems  In  the  Explanatory  Memo-
 randum  on  the  Budget,  there  is  8
 concise  statement  about  the  flood
 control  bodies  of  our  Government
 First,  there  is  the  Central  Flood
 Control  Board  Then,  in  ten  States,
 we  have  ten  Flood  Control  Boards
 at  State  level  Then,  we  have  four
 River  Commissions  which  deal  with
 floods  Then,  there  is  the  flood  wing
 of  the  Central  Water  and  Power
 Commission  which  assists  the  Central
 Flood  Control  Board  and  also  four
 investigation  Circles  of  the  flood
 wing  and  which  33  supposed  to  sup-
 ply  design  and  other  things  and  exa-
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 mine  the  schemes  submitted  by  the
 State  Governments.  The  Central
 Water  and  Power  Commission  has  a
 Flood  wing.  The  Flood  wing  has
 again  four  investigation  wings.  I  am
 afraid  this  multiplicity  of  bodies  most
 probably  leads  to  a  duplication  of
 efforts,  duplication  of  plans  and  _  the
 same  ground  being  gone  over  by  diff-
 erent  bodies.  Things  which  ought  to
 have  been  tackeld  on  a  war  basis  are
 unnecessarily  delayed.

 So  far  as  the  flood  control  policy
 and  the  allocations  for  the  same  are
 concerned,  I  would  like  to  draw  the
 attention  of  the  House  to  the  fact
 that  the  original  Ministry  of  Irriga-
 tion  and  Power  submitted  plans  for
 the  First  Plan  period  and  they  had
 included  schemes  involving  an  expen-
 diture  of  Rs.  74°37  crores.  For  the
 Second  Plan  period  it  was  Rs.  7°5
 crores.  But,  actually,  in  the  Plan
 itself,  schemes  costing  Rs.  60  crores
 were  sanctioned.  I  would  urge  upon
 the  House  and  upon  the  Government
 ta  look  into  the  matter  and  see  _  if
 they  cannot  increase  the  allocation  at
 least  by  Rs.  25  crores  more.  Why  I
 say  this  is  because,  as  in  the  First
 Plan  period,  in  the  Second  Five
 Year  Plan  period  also,  we  intend  to
 go  through  two  stages  of  our  three
 tier  programme.  We  take  emer-
 gency,  immediate  measures  and  also
 intermediate  measures.  It  has  been
 found  by  actual  experience  that  wher-
 ever  we  have  undertaken  some  _  kind
 of  emergent  measures  or  intermediate
 measures,  large  tract,  a  considerable
 tract,  has  been  saved  from  the  havoc
 of  floods.  So,  that  aspect  of  the  matter,
 that  is,  larger  allocations  for  flood  con-
 trol,  for  intermediate  type  of  schemes
 and  emergent  schemés  should  be  im-
 mediately  taken  up.

 4  hrs.

 Then  I  come  to  certain  problems  of
 my  State.  The  House  is  not  perhaps
 aware  that  the  State  of  West  Bengal
 suffered  the  worst  floods  in  its  history
 in  1956.  Unfortunately  that  flood
 occurred  after  hon.  Shri  Nanda  made
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 his  statement  on  3rd  September.  It
 began  on  the  night  of  September
 25-26.

 Mr.  Deputy-Speaker:  Had  the  flood
 any  connection  with  the  statement?

 Shri  T.  K.  Chaudhuri:  No,  not  with
 the  statement,  but  the  peculiar  features
 of  the  flood  could  not  be  taken  into
 account  while  that  statement  was
 made.  I  want  to  level  a  definite  charge
 against  this  Government  that  they  have
 simply  ignored  the  occurrence  of  this
 flood  and  shave  refused  to  take  into
 account  the  problems  which  were  pre-
 sented  by  the  occurrence  of  this  flood.

 I  have  here  one  of  the  anniversary
 numbers  of  the  Bhagirath;  published
 only  in  the  month  of  June.  There  is
 an  article  by  a  gentleman  from  the
 C.W.P.C.  in  it  where  he  evidently  re-
 fers  to  these  956  floods.  It  passes  my
 comprehension  how  an  officer  of  the
 C.W.P.C.  can  make  a  statement  iike
 this  about  that  flood.  He  does  not
 even  know  what  was  the.  principal
 river  due  to  the  overflow  of  which
 the  flood  took  place.  He  jumbles  up
 certain  rivers  he  has  heard  of.  There
 is  mention  of  the  Bhagirathi,  the
 Ajay  and  the  Dwaraka,  but  he  does  not
 remember,  he  does  not  know  perhaps,
 that  there  is  a  river,  a  turbulent  river
 which  has  been  sought  to  be  trained  by
 a  multi-purpose  project,  the  Mayu-
 rakshi.  We  have  spent  hearly  Rs.  l6
 erores  on  that  project,  and  we  suspect
 that  there  was  something  wrong  some-
 where  in  the  administration  of  the
 Mayurakshi  :  project  which  ¢reated  this
 flood.

 I  do  not  refer  to  the  statements  that
 were  made  in  the  State  by  the  State
 Government,  but  it  created  such  a
 havoe  in  an  usually  arid.  area  that
 even  the  Prime  Minister  had  to  rush
 to  our  district.  That  was  the  first
 occasion  in  the  history  of  the  district
 of  Murshidabad  that  the  Prime  Minis-
 ter  went  there.  Shri  A.  P.  Jain  went
 there.  The  hon.  lady  Member  from
 Malda,  who  is  not  here,  who  was
 Minister  of  Refugee  Rehabilitation  in
 West  Bengal  then,  had  to  rush  there.
 All  the  Bengal  Ministers  had  to  rush
 there.  At  least  1,000  square  miles  were
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 not  only  flooded  and  completely  sub-
 merged.  I  would  invite  any  Member,
 any  official  of  the  department  of  Irri-
 gation  and  Power  or  the  hon.  Minister
 if  he  can  find  some  time,  to  come  there
 and  see  what  havoc  has  been  created
 and  remains  to  be  repaired  even  after
 eight  to  nine  months.  But  unfortu-
 nately  it  has  been  sought  to  be  assert-
 ed  by  the  officials  of  the  department
 that  the  working  of  the  Mayurakshi
 Project  had  nothing  to  do  with  it,  or
 even  the  Mayurakshi  river  had  nothing
 to  do  with  it.  It  was  like  all  floods,
 a  God-made  flood.  But  the  people  of
 Bengal  have  an  impression  that  it  was
 a  man-made  flood  and  no  proper  en-
 quiries  have  been  held  up  till  now.

 An  expert  enquiry  committee  was
 appointed  by  the  Government  of  West
 Bengai,  but  they  carried  on  their  en-
 quiry  in  a  hush-hush  manner,  and  I
 have  just  come  to  know  informally
 that  some  sort  of  report  has  been  sub-
 mitted.  We  do  not  know  what  it  is.

 And  the  strangest  part  of  the  thing
 is  that  now,  five  or  six  years  after  the
 project  was  started  when  this  flood
 occurs,  the.  Government  and  the  offi-
 cials  of  the  Irrigation  Ministry  come
 out  with  a  statement  that  it  was  not
 a  flood-eontrol  project,  that  the  Mayu-
 rakshi  Reservoir  Project  was  a  multi-
 purpose  project  like  all  other  multi-
 purpose  river  valley  schemes  and  flood
 control  was  certainly  one  of  its  dec-
 lared  objectives.  But  these  956  floods
 have  shown,  and  particularly  the  un-
 precedented  submersion,  the  submer-
 sion  of  that  whole  area.  has  shown
 that  the  scheme  has  failed  in  one  of
 its  primary  objectives,  namely  control
 of  floods.

 I  will  now  come  to  the  Irrigation  as-
 pect  a  little  later,  within  a  few
 ‘minutes.

 Mr.  Deputy-Speaker:  There  are
 only  two  left.  I  do  not  know  when
 he  would  come  to  that.

 Shri  T.  K.  Chaudhuri:  I  would  cer-
 ‘tainly  ask  for  a  few  minutes  more,
 because  the  attention  of  the  Govern-
 ment  has  not  up  till  now  been  drawn
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 to  some  of  these  problems  I  will  just
 4

 touch  upon  them  and  finish  as  early  as
 I  can  ae

 After  floods—I  have  to  skip  over  ©
 other  points,—I  have  to  refer  to  the  —
 problem  created  by  version.  I  think
 certainly  it  is  also  one  of  the  problems  —

 which  comes  under  the  purview  of  the  —
 Ministry.  I  think  it  was  in  early  955
 that  the  previous  Minister  for  Irriga-
 tion  and  Power,  Shri  Nanda,  convened
 a  conference  of  West  Bengal  MPs.  ७
 and  there  I  sought  to  raise  this  ques-  —
 tion  of  erosion.  Literally  before  my  »
 very  eyes  in  the  course  of  the  last  ten  —
 years  a  populus  municipal  town  of  the
 name  of  Dulyan  Ganga  has  been  wiped  —
 out  by  erosion.  I  tried  to  raise  that
 problem,  but  nothing  could  be  done  ©
 because  the  representatives  of  the  —
 State  Government  who  were  present  —
 said  they  did  not  think  it  was  worth
 while  saving  it.  4

 This  problem  does  not  affect  simply
 the  State  Governments  alone.  The
 railways  have  been  interrupted.  The
 Bandel-Barharwa  line  of  the  Eastern
 Railways  has  been  interrupted.  If  we  ©
 refer  the  matter  to  the  railways,  they  ०
 say  they  have  nothing  to  do  with  it
 and  ask  us  to  go  the  Ministry  of  Irri-
 gation  and  Power.  If  we  go  to  the
 Ministry  of  Irrigation  and  Power,  they
 say  they  have  nothing  to  do  with  it  —
 and  ask  us  to  go  to  the  State  Govern-
 ment.  In  that  way  people  are  kept
 running  from  pilar  to  post  can  be  ©
 easily  imagined  and  nothing  has  been
 done  up  till  now.  So,  I  would  like  the
 hon.  Minister  to  take  up  that  problem,  —
 to  see  if  anything  can  be  done

 Connected  with  that  region,  the  —
 Duliyan  region,  the  region  where  the  —
 Hooghly  branches  off,  the  question  of  —
 the  Ganga  barrage  or  the  Farraka  bar-  —
 rage  comes  up.  I  do  not  want  to  go  in-
 to  that  question,  but  there  are  one  or  —

 ९

 two  things  that  must  be  said.  It  is  ~
 now  definite  that  the  Second  Plan  does  —
 not  include  the  Ganga  Barrage  scheme,  ५

 i  do  not  know  why  —
 the  Government  of  West  Bengalis  be-  —
 ing  allowed  to  keep  that  thing  up  asa

 but  in  spite  of  it,

 sort  of  myth,  as  a  sort  of  hope  dang-
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 dung  before  the  eyes  of  the  people  that
 this  is  gomg  to  happen  I  come  from
 that  district  where  the  headquarters
 of  the  Ganga  Barrage  scheme  of  the
 West  Bengal  Government  is  situated.
 ‘They  have  appointed  a  whole-time
 officer,  the  former  director  of  the  river
 zesearch  institute  of  West  Bengal  there
 for  this  purpose  But  I  do  not  know
 why  this  matter  is  being  held  up
 Perhaps,  there  seems  to  be  some  inhi-
 bition  in  the  mind  of  the  Munistry  and
 also  of  Government,  because  that  in-
 volves  the  river  Ganga  That  is  n  8
 sense  an  international]  river,  and  an
 international  waterway,  and  perhaps,
 it  is  felt  that  so  long  as  the  dispute
 with  Pakistan  ovcr  canal  waters  5
 there  nm  West  Pakistan  these  matters
 should  not  be  taken  up  But  here  75
 a  scheme  which  would  go  to  help  the
 Pakistan  people  |  can  say  on  the
 basis  of  authorita‘ive  statements  made
 by  the  representatives  of  the  Pahistan
 Goveinment  that  they  would  very
 much  like  to  discuss  this  matter,  be-
 cause  this  Ganga  Barrage  scheme
 would  take  away  the  surplus  water
 which  floods  Eastern  Beng.l

 I  would  lke  Government  to  make  a
 definitc  statement  on  this  matter,  so
 that  this  can  be  immediately  taken  up
 with  the  Pakistan  Government  Let
 us  not  mix  it  up  with  the  West  Pakis-
 tan  canal  water  dispute  There,  they
 may  feel  aggrieved,  but  here  they  will
 feel  grateful  Moreover

 Mr.  Deputy-Speaker  If  the  hon
 Member  says  too  many  things  then
 none  of  them  might  be  looked  into
 So,  the  hon  Member  must  confine
 himself  to  a  few  points  only

 Shri  T.  K  Chaudhuri  I  shall  finish
 in  three  minutes

 Mr,  Deputy-Speaker:  That  :s  not
 possible  Already,  the  hon  Member
 has  taken  22  minues  There  is  no  pos-
 sibility  of  his  getting  three  minutes

 Shri  T,  K.  Chaudhyri.  I  am  just
 finishing  I  would  only  request  Gov-
 ernment  to  examine  whether,  ४  the
 Ganga  Barrage  scheme  cannot  be
 accepted,  something  intermediate
 ‘measure,  such  as  dredging  etc  could
 not  be.undertaken,  so‘that  the  flow
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 in  the  river  Bhagiratht  can  be  increas-
 ed,  because  the  entyre  future  of  West
 Bengal,  and  I  would  say  the  resuscita-
 tion  of  the  river  valleys  of  West  Bengal
 would  depend  upon  that

 Lastly.
 Mr.  Deputy-Speaker  That  has  al-

 ready  been  said  Now  I  am  calling
 upon  Shr:  Dasappa

 Shri  Dasappa  (Banglore)  I  jon
 my  hon  friends  in  supporting  the  De-
 mands  for  Grants  relating  to  this
 Munustry

 In  the  Fnst  Plan,  the  highest
 importance  was  given  to  urrigation  and
 power  As  much  as  29  per  cent  of  the
 entire  Plan  expenditure  was  earmaik-
 ed  for  irrigation  and  power  which  ४5
 a  suriicient  indication  of  the  great
 importance  attached  to  thc  develop-
 mcnt  of  urigation  and  power  in  the
 country

 It  38  true  that  in  the  years  gone  by,
 not  mucn  attention  was  paid  to  the
 development  of  irrigation  much  less
 to  the  development  of  power  But
 when  we  got  fieedom,  and  what  3s  more
 when  we  werc  faced  with  the  terrific
 problem  of  food  shortage  the  highest
 prioritv  naturally  was  given  to  these
 multipurpose  piojects  and  irrigation
 Plojects

 I  adce  with  my  hon  friend  from
 Andhra  Piadesh  that  unless  both  the
 categories  of  urigation,  namely  the
 Major  ones  as  well  as  the  minor  ones,
 ale  vested  in  the  same  Ministry,  it  will
 be  very  difficult  for  us  either  to  make
 a  rapid  headway  or  even  to  get  at  the
 correct  situation  It  9»  seen  that  under
 the  First  Plan,  out  of  the  additional
 acreage  that  came  under  irrigation
 because  of  the  Plan,  as  much  as  ten
 million  acres  are  due  to  minor  irriga-
 tion  schemes  I  would  like  to  ask  the
 Minister  as  to  where  he  got  these  data
 from,  whether  there  were  any  accu-~
 rate  statistics  maintained  in  the  States
 with  regard  to  these  minor  irrigation
 schemes,  and  whether  this  does  not
 form  part  of  a  large  acreage  which  is
 already  under  irrigation  We  have  no
 detailed  information  given  on  this
 point
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 (Shr:  Dasappa])
 With  regard  to  the  Second  Plan,  the

 figure  38  equally  high,  because  it  is
 proposed  to  bring  under  major  रदन
 tion  32  millon  acres  and  under  minor
 irrigation  another  9  million  acres.
 What  are  the  data  for  us?  Are  we
 jaumply  to  take  whatever  our  hon
 friends  choose  to  place  before  us  as
 the  truth?  Or  has  there  been  any
 scientific  survey  or  investigation  made
 into  this  question?  I,  therefore,  plead
 that  both  major  irrigation  as  well  as
 manor  irrigation  must  be  under  one  and
 the  same-Mmustry  Besides,  since  the
 Food  and  Agriculture  Ministry  has
 enough  of  occupation  fust  now,  it
 would  not  be  correct  on  our  part  to
 place  this  additional  burden  of  lookmg
 after  minor  irrigation  on  their  shoul-
 ders

 I  reinforce  this  particular  argument
 by  another  statement  which  I  beheve,
 makes  it  even  more  compelling,
 namely  that  these  big  projects  are  all
 right,  so  far  as  they  go,  but  they  do
 not  yield  immediate  results  It  is  ad-
 mitted  by  the  Ministry  and  also  by  the
 planners  themselves  that  it  takes  a
 long  time  for  these  major  projects  to
 yield  the  best  and  the  fullest  results,
 whereas  7  we  take  to  these  munoi
 irrigation  schemes  we  get  results
 immediately  I  think  that  is  a  tangi-
 ble  advantage,  because  it  is

 nop  as
 uf

 we  have  got  to  wait  very  long,  We  get
 immediate  results  Secondly,  it  also
 gives  a  psychological  satisfaction  to  the
 people  What  does  it  matter  to  the
 people  in  the  thousands  and  thousands
 of  our  villages,  7  they  are  told  that
 there  are  magnificent  projects  like  the
 Bhakra-Nangal  or  the  DVC  and  so
 on  These  big  projects  mean  nothing
 to  them  They  would  mean  something
 only  when  they  bear  results  before
 their  eyes  But  in  the  case  of  the
 munor  irrigation  schemes,  they  would
 give  immediate  results,  which  will
 satisfy  the  people,  and  will  also  deve-
 lop  a  fine  psychology  in  them  for  co-
 operation

 For  these  various  reasons,  I  plead
 that  this  matter  must  be  brought
 within  the  purview  of  the  Irrigation
 and  Power  Ministry  Furthermore,  in
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 order  to  satisfy  the  mollions  of  people,
 the  Ministry  must  meke  a  dynamic
 attempt  to  see  that  these  minor
 schemes  are  pushed  through  very
 vigorously  As  regards  dynamism,  I
 do  not  think  I  should  at  all  try  to
 plead  for  that  here,  because  the  Hon-
 ourable  Minister  is  nothmg,  3f  he  is
 not  dynamic

 There  is  one  other  reason  also  The
 planners  themselves  have  said  that
 there  must  be  more  co-ordination,  be-
 cause  the  mmor  schemes  are  comple-
 mentary  to  the  major  ones  For  all
 these  reasons,  I  plead  that  minor  irri-
 gation  also  must  come  under  this
 Ministry,  and  a  great  deal  more  of
 attention  must  be  given  to  minor  irri-
 gation  schemes

 Sir  I  come  from  a  State  which  is
 full  of  tanks  In  old  Mysore,  over  an
 area  of  29000  square  miles,  there  are
 about  26,000  tanks  which  means  at
 least  one  tank  per  square  mile  approxi-
 mately  Of  course  the  situation  mignt
 be  the  same  in  some  other  parts  also

 Out  of  these,  as  many  as  18,000  to
 19,000  are  in  disrepair

 hri  B  S  Murthy.  Are  they  with
 or  without  water?

 Shri  Dasappa’  About  i8,000  are  in
 disrepair

 If  we  just  give  a  little  money,  I  am
 sure  all  these  tanks  will  bear  fruit
 and  we  will  be  able  to  increase  our
 irrigated  area  considerably

 Another  point  is  that  we  have  a
 large  belt  the  Western  Ghats,  where
 we  have  copious  rainfall  There  is  no
 need  for  us  to  build  huge  dams,  cons-
 truct  reservoirs  and  all  that  If  only
 we  try  to  help  them  with  communica-
 tion,  we  can  open  up  a  large  tract  of
 rain-fed  irrigable  area  We  can  also
 terrace  these  uplands  and  convert
 them  into  wet  crop  areas

 I  would  like  to  say  a  word  or  two
 with  regard  to  DVC,  which  has
 evoked  so  much  controversy  I  have
 had  occasion  to  visit  ३६  recently  I
 have  a  number  of  points  which  I
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 would  like  to  deal  with,  but  there  is
 no  time.  The  hon.  Member  from  West
 Bengal  was  just  now  saying  that  West
 Bengal  was  a  God-forsaken  State.  I
 have  here  literature  which  gives  a
 totally  different  picture  of  West
 Bengal.  This  is  a  report  on  the
 Damodar  VaHey  Corporation,  a  very
 authentic  one,  prepared  by  one  of  the
 members,  Shri  Ganguly.  I  am  _  not
 referring  to  the  particular  district  of
 the  hon.  Member.  It  35  quite  likely
 that  his  district  may  be  bad.  But  I
 am  referring  to  the  area  which  now
 comes  under  the  Damodar  Valley
 Project.

 It  is  admitted  that  it  can  irrigate
 now  more  than  40  lakh  acres  below
 the  Durgapur  Barrage,  and  yet  nothing
 of  the  area  has  so  far  been  brought
 under  the  plough,  nothing  done  so  far
 as  utilisation  of  the  Damodar  waters
 is  concerned.

 Shri  T.  K.  Chaudhuri:  That  was  why
 IT  said  that  there  was  something  wrong
 somewhere  Even  when  we  have
 spent  Rs  86  crores  over  the  DVC,
 with  the  exception  of  power,  so  far
 as  flood  control  and  irrigation  are  con-
 cerned,  we  have  got  no  help.

 Mr.  Deputy-Speaker:  I  suppose
 there  is  no  dispute  between  the  two
 hon  Members  He  only  said  that  it
 was  God-forsaken,  not  Planning  Com-
 mission-forsaken.

 Shri  Dasappa:  I  have  here  an  autho-
 rity  which  I  would  like  to  place  before
 the  House.

 “No  less  an  authority  than  Sir
 Wilham  =  Wileoks  emphasised
 that  the  Lower  Damodar  area  has
 one  of  the  richest  soils  in  the
 world  In  a  series  of  lectures
 delivered  at  Calcutta  University
 some  25  years  ago,  he  reminded
 us  of  the  ‘days  when  travellers
 considered  Central  Bengal  as  rich
 as  Egypt  and  the  Burdwan  as
 claiming  first  rank  in  productive
 agricultural  value  in  the  whole  of
 India’.”

 What  is  it  that  prevents  the  farmer
 from  making  use  of  the  water  which
 is  flowing  right  over  his  land?
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 Shri  T.  K.  Chaudhari:  That  was
 what  I  wanted  ‘Government  to  take
 note  of.  What  is  it  that  prevents  the
 farmer  from  taking  advantage  of  the
 irrigation  potential?

 Mr.  Deputy-Speaker:  Order,  order.
 Now  I  suppose  that  has  been  taken.
 note  of.

 Shri  Dasappa:  Let  not  the  blame  be
 laid  at  the  doors  of  the  Ministry  which
 has  chosen  to  spend  crores  of  rupees,, and  has  brought  waters  to  the  far-
 mer’s  lands.

 Shri  T.  K.  Chaudhuri:  But  crores  of
 rupees  have  gone  down  the  sea.

 Shri  Dasappa:  I  am  afraid  he  is  off the  track.
 Mr.  Deputy-Speaker:  Is  this  going  to be  settled  by  this  method?  The  hon. Member  may  proceed.

 Shri  Punnoose  (Ambalapuzha):  On 8  point  of  order.  If  I  heard  the  hon, Member  correctly,  he  said:  ‘I  am afraid  he  is  off  his  head’,  May  be that  some  of  us  may  be  so,  But  is  xt Permissible  ६४0  make  such  observa~- tions?

 The  Minister  of  Irrigation  and Power  (Shri  S.  K.  Patil):  He  said  ‘off the  track’,
 Mr.  Deputy-Speaker:  Yes.
 Shri  Punnoose:  They  it  is  all  right,
 Shrimati  Parvathi  Krishnan  (Comm- batore):  Let  him  be  dustinct,
 Shri  Dasappa:  I  said  ‘off  the  track’,
 It  is  no  sin  on  the  part  of  Govern. ment  to  build  dams  spending  crores and  crores  ot  rupees  and  help  us  to fertilise  the  land.  As  has  already been  stated,  there  are  people  who  are

 hungering  for  water
 Shri  Nath  Pai  (Rajapur):  Thirsting for  water.
 Shri  Dasappa:  The  question  is,  why is  it  that  there  is  this  difficulty.  I  also

 know  something  about  these  major arngation  projects,  how  people  res-
 Pond  at  the  beginning  and  how  after-
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 {Shn  Dasappa]
 wards  they  feel  blessed  that  there  has
 been  a  dam  constructed  for  them

 व  know  about  the  Krishnrajasagar
 dam  which  irrigates  1,20,000,  acres
 4,000  farmers  marched  to  the  Govern-
 ment  Secretariat  saying  that  they  did
 not  want  to  pay  the  contribution  and
 soon  Afterwards,  there  was  negotia-
 tion  The  interest  was  left  out,  and
 they  agreed  to  pay  what  is  known  as
 the  betterment  levy  But  that  was
 spread  over  a  long  number  of  years

 Now,  I  have  got  data  here  In  this
 areas  covering  0  lakh  acres,  not,  only
 can  they  grow  paddy,.not  only  can
 they  take  one  लक,  but  they  can
 easily  raise  two  crops,  they  can  culti-
 vate  jute  in  at  least  1,00,000  acres
 They  can  also  grow  vegetables  and
 commercial  crops

 So  it  is  just  a  reaction  in  the  begin-
 ning  to  the  question  of  additional  pay-
 ment  I  think,  Sir,  here  the  best  wits
 of  both  the  Centra]  Government  and
 the  West  Bengal  Government  must
 corre  to  play  and  they  must  demons-
 trate  to  the  poor  farmers  the  advan-
 tage  of  utilising  these  waters

 This  is*what  they  have  also  said  in
 cofinection  with  other  irrigation  pro-
 jects  JI  must  plead  with  the  hon
 Minister  that  they  must  have  these
 demonstration  farms

 I  would  now  lke  to  say  a  word  or
 two  on  power  I  judge  the  prosperity
 of  a  nation  by  the  amount  of  power
 that  is  generated  in  the  country  and
 the  amount  of  power  that  is  utilised
 Power  leads  to  prosperity  as  nothing
 else  does  The  power  potential  in
 India  is  35  million  kw  We  are  just
 now  reaching  3  milion  kw,  and
 another  3  millon  kw  under  the
 Second  Plan  So  that  you  will  see
 that  we  are  far  far  from  utilising  all
 the  facihties  open  to  us  to  generate
 power,

 I  lay  special  emphasis  on  generation
 of  power,  particularly  hydel  power,
 for  the  obvious  reason  that  hydel
 power  is  an  inexhaustible  source  of
 power  All  other  sources,  whether  it
 ‘may  be  coal  or  it  may  even  be  atomic
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 power,  ase  exhaustible  sources  But
 so  far  as  hyde]  power  is  concerned,  t
 is  inexhaustible  It  is  what  i9  known
 as  current  economy  so  far  as  hyde!
 power  is  concerned,  as  against  bucket
 economy  so  far  as  coal  and  oil  are
 concerned.  The  latter  soon  get
 exhausted  I  would  say  that  there
 should  be  no  stinting  of  money  so  far
 a3  power  generation  is  concerned

 Theie  are  some  hon  friends  who
 remarked  that  there  is  not  sufficient
 power  given  to  their  particular  States.
 After  all,  we  are  now  thinking  large- ly  of  hydel  power  and  if  nature  has
 bestowed  certain  facilties  in  certain
 areas,  it  is  Just  aS  well  that  we  take
 advantage  of  those  natural  gifts  and
 generate  power  The  whole  of  the
 Western  Ghats  from  Bombay  down  to
 Kanyakumari  is  an  area  full  of  poten- tial  powe:  In  my  own  State,  one  pro-
 ject  can  generate  ‘710,000  kw  ona  small
 expenditure  of  Rs  57  crores  That
 works  out  cheapest  so  far  as  genera-
 tion  of  electric  power  is  concerned  I
 find  here  that  they  have  taken  up  the
 first  stage  and  they  have  set  apart about  R.  22  crores  With  the  allot-
 ment  made,  we  may  not  be  able  to
 generate  more  than  -1,40,000  kw  I
 would  ask  the  hon  Minister  why  he
 has  not  stated  there  that  the  whole
 project  would  cost  Rs  57  crores  and
 vhe  ultimate  generation  of  power  will
 ve  of  the  order  of  ‘710,000  kw

 Shri  Punnoose.  What  is  the  name  of
 thal  project?

 Shri  Dasappa:  Honnamarud:  or
 Sheravati  Valley  scheme

 I  would  also  plead  for  another  very
 advantageous  project  In  doing  so,  १
 am  not  selfish  for  it  helps  our  friendly
 newhbour,  Kerala,  more  than  our
 State  of  Mysore  That  is  the  scheme
 to  which  my  hon  friend  Shr:  Shan-
 karalya  referred  Its  a  multi-purpose
 project  It  not  only  gives  power  to  all
 these  areas  but  it  will  also  irrigate
 30,000  acres  of  land

 Shri  0.  R  Narasimhan  (Krishna-
 giri)  Is  one  of  the  purposes  of  multi-
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 purpose  projects  to  serve  the  commu-
 nists?  नि

 Shri  Dasappa:  I  may  also  say  that
 in  Mysore  there  is  no  difficulty  about
 any  material  except  for  copper  wire.
 We  can  get  poles,  we  can  fabricate
 all  the  structures  but  it  is  only  the
 question  of  copper  wire  that  causes
 trouble.  I  would  request  the  hon.
 Minister  to  bring  pressure  on  the  con-.
 cerned  Ministry  to  see  that  whatever
 other  imports  are  cut  short,  the  im-
 ports  of  copper  wire  is  not  be  cut
 short.

 Shri  C.-R.  Narasimhan:  Sir,  I
 thought,  from  the  way  people  were
 called,  that  I  had  no  chance;  but  it
 is  a  great  surprise  that  “I  am  also
 called.

 Mr.  Deputy-Speaker:  Sametimes  we
 get  unexpected  showers.

 Shri  C.  R.  Narasimhan:  Especially
 when  you  were  saying,  ‘Order,  order’,
 I  thought  I  had  incurred  your  dis-

 pleasure,
 but  it  was  the  other  way.

 We  are  all  proud  of  the  engineers
 of  India  and  the  department  of  Power
 and  Irrigation.  We  are  finding
 magnificent  and  huge  projects  having
 reached  completion  and  some  are  near
 completion  and  some  more  are  under
 contemplation.  All  honour  to  the
 engineers  who  have  with  enthusiasm
 and  devotion  addressed  themselves  to
 the  building  of  these  temples  of  pros-
 verity.

 One  particular  matter  about  the
 economic  way  of  constructing  these
 projects  was  agitated  upon  during-the
 previous  5  years.  There  were  dis-
 putes  even  amongst  experts  as.  to
 whether  these  projects  should  be
 made  of  cement  concrete.  There
 were  experts  who  felt  that  it  can  be
 of  masonary  and  earth.  They  were
 saying  that  by  resorting  to  too  much
 of  vernent  concrete  business,  we  were
 allowing  a  lot  of  money  to  be  drained
 out  of  India.  They  meant  the  huge
 earth-moving  machines.  They  meant
 not  only  the  cost  af  the  machines  but
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 also  the  cost  of  maintaining  them  with
 spare  parts  which  was  equally  heavy.
 Naturally,  the  engineers  who  studied
 the  economics  of  it  felt  worried  that
 we  were  indulging  too  much  in  this
 cement  concrete  work.

 Demands  for  Grants

 During  the  first  Five  Year  Plan,
 the  problem  did  not  attract  the  atten-
 tion  of  Government  sufficiently.  Much
 freedom  and  Jenience  was  given  in.
 the  matter  of  allowing  cement  con-
 structions  to  be  indulged  in  or  resort-
 ed  to.  Now  that  it  is  known  that
 there  is  not  only  shortage  of  foreign
 exchange  but  even  shortage  of  cement
 in  the  country,  and  we  are  depend-
 ing  also  on  imports,  we  feel  that  every
 step  should  be  taken  to  minimise  the
 utilisation  of  cement  concrete  in  the
 construction  of  projects.  I  want  to
 know  what  attention  Government
 have  paid  to  this  and  what  decisions
 they  have  taken  and  what  changes
 they  are  contemplating.  I  want  a
 categorical  answer  at  this  stage  be-
 cause  there  is  such  a  big  economic
 drive.  We  should  first  know  how  we
 have  devised  our  construction  plans
 in  this  respect.  Though  I  would  per-
 sonally  like  to  have  a  post-mortem  on
 this  subject,  since  post-mortems  are
 not  popular,  I  do  not  insist  on  it,  but
 I  insist  that  hereafter  at  least  pro-
 per  attention  should  be  paid  to  this
 matter.

 My  friends  from  my  own  State,
 from  Mysore  and  other  States  also
 have  said—and  as  is  published  in  the
 summary  of  the  First  Five  Year  Plan
 that  has  been  released  to  us—the
 State  of  Madras  has  exhausted  prac-
 tically  all  its  important  water  re-
 sources,  their  utilisation  being  more
 or  less  complete.  Ninety  to  ninety-
 five  per  cent  of  the  waters  in  Cauvery
 are  being  utilised.  It  is  gene  of  the
 wonders  of  the  world  that  about  95
 per  cent  of  the  waters  of  the  river
 should  be  used  for  irrigation  purposes
 and  there  is  nothing  more  left;  hard-
 ly  any  portion  of  it  reaches’  the  sea.
 Therefore,  it  has  become  very  neces-
 sary  for  Government  to  do  something
 about  the  water  sources  for  the  State
 of  Madras.
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 As  one  of  my  friends  from  my  State

 said,  we  must  have  a  water  zone  for
 the  South.  Shri  A.  P.  Jain  found  that
 there  was  some  difficulty  for  food.
 He  created  a  zone.  My  friend  was  say-

 ‘ing  the  same  thing.  I  do  not  mind
 repeating  it  here  because  the  Minis
 ter  was  not  here  then.  My  friend
 was  saying  that  we  must  have  a  water
 zone  for  the  south  and  an  electricity
 zone  (Shri  B.  S.  Murthy:  For  the
 north!)  for  the  south.  Electricity
 and  water  should  be  exploited  for  the
 benefit  of  the  whole  country.  Water
 resources  in  various  States  should  not
 be  treated  as  parochial  things,  belong-
 ing  to  particular  States;  linguistie  and
 other  feelings  should  not  come.  If  the
 Constitution  stands  in  the  way  of
 development  of  these  and  other  things,
 it  should  be  so  amended  that  we
 should  all  feel  that  the  water  re-
 sources  of  the  country  are  one  and
 the  power  resources  of  the  country
 belong  to  one,  the  Indian  Union.

 Shri  B.  S.  Murthy  (Kakinda-Reserv-
 ed-Sch.  Castes):  Is  not  claiming  the
 waters  of  other  States  parochialism?

 Shri  C.  R.  Narasimhan:  If  we  all
 believe  that  we  are  the  people  of
 India  then  it  is  all  right.  The  mental
 change  is  necessary.

 Mr.  Deputy-Speaker:  Is  there  any
 doubt  or  dispute  about  it  that  we  are
 all  Indians?

 Shri  C.  R.  Narasimhan:  I  do  not
 know  in  what  context  the  interrup-
 tion  was  made.  But,  I  will  give  you
 an  example.

 Mr.  Deputy-Speaker:  The  hon.
 Member  must  realise  that  his  own
 valuabje  time  is  being  lost.

 Shri  C.  R.  Narasimhan:  There  was
 the  case  of  the  Parambakulam  pro-
 ject.  There  was  a  dispute  between
 Kerala  and  Madras  about  the  utilisa-
 tion  of  the  waters;  the  location  of  the
 catchment  area  and  such  other  things
 caused  complication.  Some  felt  that
 it  belongs  to  one  State,  the  water
 goes  to  the  other  State  and  then
 makes  a  curve  and  comes  back  to  the
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 Madras  State.  We  do  not  know  who
 is  to  be.  considered  the
 of  the  water  facilities  in  od  er  to
 construct  a  project  there.  That  is  the
 difficulty.  A  lot  of  hurdles  were  felt
 and  we  are  not  able  to  start  the  pro-
 ject  there.  To

 opps
 te  the  difficulty

 of  the  Kerala  Stafe  not  giving  full
 facilities,  the  Madras  Government  is
 thinking  of  having  a  costly  tunnel  and
 somehow  or  other  getting  over  the
 Kerala  obstruction.  That  means  we
 will  have  to  spend  more.  I  say,  we
 are  not  spending  Kerala  money  or
 Madras  money;  we  are  spending
 India’s  money;  so,  cheaper  methods
 should  be  resorted  to.  Costly  con-
 structions  should  be  avoided.  Either
 the  Constitution  must  be  changed  if
 there  is  eny  difficulty  on  account  of
 it,  or  the  administration  should  have
 a  different  approach  or  the  laws  about
 river  disputes  should  be  employed  so
 as  to  bring  about  an  amicable  settle-
 ment  and  the  early  construction  of
 these  projects.

 As  far  as  Madras  and  my  particular
 district  is  concerned,  I  want  to  say
 just  one  word.  As  I  said  before,  the
 river  Cauvery  is  fully  exploited.
 There  are  other  smaller  rivers.  I
 would  like  this  Ministry  to  give  their
 attention  to  these  rivers.  In  my  dis-
 trict  there  is  the  South  Pennar  river.
 It  starts  from  Mysore,  goes  through
 Salem,  reaches  South  Arcot  and
 Pondicherry  and  falls  into  the  Bay
 of  Bengal.  There  are  two  small  pro-
 jects  already  constructed  and  they
 will  be  opened  for  irrigation  on  the
 4th  August.  I  hope  one  or  two
 minor  projects  on  this  river  will  be
 given  some  more  attention.

 Our  district  is  adjoining  Rayala-
 seema  area  and  it  is  also  practically
 famine’  ridden.  Though  Rayalaseema
 has  become  famous,  this  particular
 district  has  not  become  famous  be-
 cause  nobody  is  there  to  cry  aloud
 about  it.  However,  I  would  like  the
 Ministry  to  treat  this  area  also  as  a
 scarcity  area  and  to  cover  this  area
 also  in  their  programmes  for  scarcity
 areas.
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 The  time-lag  between  the  comple-
 tion  of  the  project  and  the  exploita-
 tion  of  the  project  was  referred  to
 Tt  28  really  shocking,  that  they  re-
 main  unexploited  after  spending  mil-
 lions  and  mullions  simply  passes  be-
 yond  our  comprehension  I  want  to
 know  why  such  things  happen  and
 how  they  are  going  to  be  avoided  in
 the  future

 Shri  Dasappa  had  said  that  smaller
 Projects  give  quicker  results  It  does
 not  depend  upon  large  number  of
 population  A  sizable  population  can
 tackle  these  and  utilise  the  facylities
 and  achieve  better  and  quicker  results
 Therefore  I  strongly  recommend  the
 medium  size  projects  to  the  Mmistry
 for  paying  more  attention

 Shri  Punnoose:  During  the  discus-
 sion  on  Demand  for  Grants  for  the
 Ministry  of  Food  and  Agriculture,
 Members  -from  Kerala  did  not  get  a
 chance  to  speak  The  hon  Speaker
 was  good  enough  to  offer  a  chance
 for  one  of  us  but  we  did  not  want
 to  disturb  the  arrangements  that
 were  already  made  In  fact  I  thought
 that  it  would  be  better  for  me  to
 speak  on  this  occasion  when  the  De-
 mands  for  Irrigation  and  Power  are
 taken  up  Irrigation  and  power  38  in
 fact  the  mam  weapon  by  which  we
 have  to  fight  for  a  prosperous  India
 If  we  want  to  progress  m  the  matter
 of  food  and  work  for  a  brighter  India,
 the  question  mainly  38  what  we  can
 do  in  the  matter  of  Irmgation  and
 Power

 '

 Just  as  in  victorious  wars  great
 marshalls  and  commanders  come  out
 with  glory,  so  also  m  this  battle  for
 India’s  prosperity,  certamnly  Hirakud,
 DVC,  Bhakra  Nangal  and  others  will
 stand  out  But  just  as  the  battle  is
 fought  and  won  by  the  men  at  the
 front,  this  battle  for  a  better  and
 Prosperous  India  is  going  to  be  won
 by  the  medium  and  mor  irrigation
 Projects  and  power  projects

 In  framing  the  Second  Plan,  this
 ™major  factor  has  been  partially  left
 out  The  explanation  35  that  the
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 States  are  not  able  to  utilise  the
 allocations  in  the  First  Plan  If  we
 have  to  prosper  and  make  our  Plan
 a  success,  then  we  have  to  make
 large-scale  allocations  for  the  medium
 and  minor  irrigation  and  power  pro-
 jects  This  is  true  for  the  whole  of
 India  and  for  a  State  like  Kerala  in
 particular  which  is  a_  deficit  State
 with  regard  to  food  On  page  357  of
 the  Review  of  the  First  Five  Year
 Plan,  they  make  a  mention  of  the
 Irngation  projects  in  Travancoré-
 Cochin  State  They  say.

 ‘The  irrigation  programme  of
 the  State  of  Travancore-Cochin
 included  six  major  Irrigation  pro-
 jects  of  which  four,  namely,  the
 Peechi,  the  Chalakudy,  the  Perin-
 cham  and  the  Waddakanchery
 were  in  progress  when  the  Plan
 was  formulated”

 They  were  expected  to  irrigate
 i09,800  acres  Out  of  these  four,
 Perinchan:  has  gone  to  Madras  State
 as  a  result  of  the  reorganisation  of
 States  If  you  look  at  70  closely  you
 will  find  that  the  really  three  big
 schemes  are  the  Peechi,  Chalakudy
 and  Kuttanad  Of  these,  Kuttanad  Ww
 the  project  which  was  expected  to
 bring  a  large  acreage  of  land  under
 cultivation  and  increase  the  produc-
 tion  of  paddy

 But,  I  am  afraid  that  Kuttanad  pro-
 ject  has  not  fulfilled  its  hopes  In
 one  sense  it  38  not  complete  It  is
 indicated  here  that  this  project  was
 nearing  completion  by  the  end  of  the
 Plan  It  is  not  yet  complete  What
 has  happned  is  that  one  part  of  the
 project  3५  complete  The  spill-way  at
 Thotapalh  is  complete  and  it  9  ex-
 pected  to  do  two  things’  to  prevent
 sea  water,  saline  water  from  making
 inroads  into  the  paddy  fields  and
 secondly  to  let  out  or  drain  out  sur-
 plus  water  during  flood  The  recent
 flood  has  proved  that  the  spillway
 cannot  prevent  that  area  from  floods
 We  had  a  record  flood  this  time
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 [डाल  Punnoose]
 The  other  part  of  the’  project—

 Thannirmukkam  bund—is  yet  to  be
 completed  It  was  held  up  because  of
 some  objections  raised  by  the  Cochin
 harbour  authorities  I  am  told  that
 they  have  now  hfted  their  objections
 lf  Kuttanad  project  is  to  be  of  any
 use  to  Kerala  State,  Thannirmukkam
 bund  has  to  be  immediately  taken
 on  hand  If  it  Ss  done,  thousands  of
 acres  can  be  brought  under  cultiva-
 tion  We  will  have  two  or  three  crops
 in  place  of  one  crop  that  we  are
 having  in  Kuttanad  It  is  the  granary
 of  Kerala  and  everythihg  that  we  do
 to  improve  cultivation  in  that  area  is
 a  positive  service  to  the  whole  State

 Mention  was  made  about  water
 that  could  be  used  by  neighbouring
 States  For  sometime-some  attempts
 have  been  made  by  our  Madras
 friends  to  secure  some  amount  of
 water  from  Kerala  State  to  be  utilised
 for  the  benefit  of  Madras

 Shri  Dasappa:  Water  which  goes  to
 the  sea

 Shri  Punnoose  The  argument  is
 that  in  Kerala  water  3७  going  waste
 to  the  sea  But  those  of  us  who  know
 it  a  little  more  closely  and  intimately
 know  that  the  water  which  is  sup-
 posed  to  be  going  into  waste  is  serv-
 ing  a  purpose  Shr:  Dasappa  and
 others  may  study  this  problem  and
 then  advise  us  which  we  will  be
 happy  to  accept  During  monsoons,
 we  have  surplus  water  But,  what
 happens  during  the  Jean  months’?  The
 flow  in  the  rivers  becomes  very  much
 less  with  the  result  that  saline  water,
 that  is  water  from  the  sea,  comes  up
 It  goes  into  the  paddy  fields  and
 cultivation  becomes  impossible  Even
 now,  without  any  diversion  of  water
 to  Madras  or  any  other  State  on  a
 large  scale,  this  saline  water  comes
 up  to  about  50  miles  Any  Ilarge-
 scale  divetsion  of  water  from  these
 rivers  will,  therefore,  make  our  area
 completely  useless,  it  will  become
 completely  useless  as  far  as  agricul-
 ture  is  concerned

 l  AUGUST  957  Demands  for  Grants  6434
 Therefore,  what  I  want  our  Madras

 friends  to  understand  38,  we  should
 not  look  at  this  problem  from  one
 angle  alone  We  should  study  this
 problem  The  Central  Government
 should  help  us  to  do  that  With  some
 amount  of  representation  for  my  State
 I  might  say  that  we  are  quite  pre-
 pared  to  look  into  this  whole  ques-
 tion  Every  ounce  of  avaztable  water
 that  can  be  spared  for  Madras  0००
 be  spared,  because  we  know  the  pros-
 perity  of  our  State  rests  on  the  pros-
 perity  of  the  whole  of  India,  especial-
 ly  on  the  prosperity  of  our  Tamilnad
 friends  and  on  the  prosperity  and
 development  of  our  neighbouring
 State  the  State  of  Mysore

 Mention  was  made  about  Barapuzha
 That  1५  a  project  which  could  have
 been  undertaken  much  earher  If  the
 Barapuzha  project  is  taken  up  that
 will  help  Malabar  and  also  areas  in
 Mysore

 But  while  we  speak  about  this
 apportionment  of  water,  let  one  thing
 be  clearly  understood  Kerala  has
 some  surplus  water  there  is  no  doubt
 about  it  If  we  do  the  proper  embank-
 ments  if  we  are  able  to  construct  the
 necessaly  dams  we  can  certainly
 spare  some  watcr  I  am  quite  clear
 about  that  But,  let  our  friends  also
 lemember  that  we  have  certain  other
 things  also  in  surplus  for  example,
 we  have  got  educated  men  and
 women,  in  a  big  surplus  There  was
 the  question  of  admitting  some  ०
 these  boys  and  girls  into  the  engineer-
 ing  and  medical  colleges  in  Madras
 Shri  Dasappa  may  kindly  enquire
 from  his  friend  Shri  Ramaswamy
 about  this  Shr:  Ramaswamy  imme-
 diately  came  out  with  a  Press  release
 that  no  Malayalee  students  should  be
 admitted  into  these  colleges,  and  the
 Central  Government  had  to  come  to
 our  rescue  We  are  sister  States  With
 regard  to  water  we  are  prepared  to
 behave  like  sisters,  but  with  regard
 to  admission  of  students  we  cannot

 afford
 to  be  treated  lke  a  sister-in-

 aw

 Therefore,  the  whole  question  has
 to  be  studied  and  a  plan  has  to  be
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 worked  out  for  Kerala.  In  the  past
 there  was  no  question  of  any  irriga-
 tion  projects  for  Kerala  because  we
 mainly  depended  on  the  gionsoons,
 and  there  was  no  question  of  any
 intensive  cultivation  Mayor  irriga-
 tion  works  were,  therefore,  never
 undertaken  in  the  past  Now,  of  we
 have  to  face  the  food  crisis  we  have
 to  take  up  these  projects  very  serious-
 ly  It  may  not  be  possible  for  Kerala
 to  become  a  surplus  State,  but  if  we
 put  in  sufficient  amount  of  determma-
 thon  and  energy,  then  we  can  increase
 our  food  production  This  ४७  quite
 possible

 But  we  want  a  number  of  mmor
 and  medium  irrigation  projects  in  the
 State  The  blueprmts  are  already
 there  and  the  Ministry  has  only  to
 look  into  them  ‘The  Central  and
 State  Ministries  should  put  their  heads
 together  and  find  out  ways  and  means
 to  work  these  projects

 There  is  also  the  question  of
 Pamba  River  Valley  Project  which
 can  go  a  long  way  to  increase’  our
 food  production

 With  regard  to  electricity,  though
 our  State  is  small  it  can  give  a  large
 quantity  of  electric  energy  As  early
 as  20  or  25  years  ago  our  Government
 started  on  this  line  Even  today
 there  is  so  much  of  resources  that  has
 not  yet  been  tapped  For  example,
 there  38  the  Iddikky  project  I  am  told
 it  can  give  us  5,00,000  kwts  power  at
 amimimum  cost  This  has  to  be
 undertaken  Also,  as  it  was  men-
 tioned  by  some  Members,  let  us  have
 an  electricity  zone  by  all  means  The
 question  is,  suppose  Kerala  can  pro-
 duce  and  supply  power  at  a  cheaper
 cost  to  Madras,  isit  necessary  that
 Madras  itself  should  undertake  the
 building  up  of  power  houses  and
 power  projects?  There  are  people  who
 say  that  it  would  be  cheaper  to  sup-
 ply  electricity  from  Kerala  to  Madras
 Let  us  try  to  understand  our  mutual
 difficulties  and  share  our  water  and
 power  resources  to  the  best  possible
 use
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 There  is  yet  another  pomt  which  I
 want  this  Ministry  to  look  info  I
 beheve  this  is  the  proper  Ministry  to
 which  I  should  speak  about  sea
 erosion  I  was  looking  into  these
 pages  of  the  report,  no  mention  of
 it  is  made  anywhere  The  legend
 goes  that  Lord  Parasurama  reclaimed
 Kerala  from  the  sea  But,  it  would
 appear  now  that  the  sea  is  claiming
 it  back

 Mr  Deputy-Speaker.  No  wrong  is
 being  done  then

 Shri  B.  S.  Murthy:  Does  Shr:  Pun-
 noose  want  Shr:  Patil  to  be  modern
 Parasurama  for  Kerala?

 Shri  Punnoose’  The  people  of  Kerala
 wll  not  allow  their  land  to  be  over-
 taken  by  sea  Kerala  will  be  protect-
 ed  There  are  areas  where  large-scale
 sea  erosions  take  place  Ther  are
 Places  like  Chellanam  near  Ernaku-
 lam,  Trikunnapuzha  and  other  areas
 The  whole  area  from  Tankassery  to
 Alleppy  78  under  this  threat  The
 sea  has  encroached  up  to  two  or  three
 miles  and  hundreds  of  houses  are
 being  washed  away  every  year  No
 serious  step  is  taken  At  Chellanam
 a  wall  is  being  built,  but  it  75  not  done
 on  any  large  scale  or  with  the  amount
 of  energy  with  which  it  has  to  be
 undertaken  If  folland  can  exist,  I
 am  sure  Kerala  can  be  protected  pro-
 vided  there  is  the  will  to  do  it  If
 our  engineers  cannot  find  out  the
 means  for  that  the  Central  Govern-
 ment  should  get  some  expert  engi-
 neers  who  can  help  us_  That  situa-
 tion  is  a  very  grave  one  from  which
 the  people  of  Kerala  suffer  a  lot  |
 would,  therefore,  request  the  Minis-
 try  to  give  top  priority  to  this  pro-
 blem

 In  conclusion  I  would  say  that
 medium  and  small  irnmgation  projects
 and  also  power  projects  which  can  be
 developed  on  a  very  large  scale  have
 to  be  undertaken  immediately,  and
 immediate  steps  have  to  be  taken  to
 effectively  ward  off  the  sea  erosion
 that  38  taking  place  in  Kerala
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 Shrimati  Renuka  Ray  (Malda):
 Mr  Deputy-Speaker,  Sir,  we  have
 heard  many  points  raised  of  umport-
 ance  regarding  irrigation  and  power
 scheme  I  do  not  propose  to  reiteiate
 these  First,  I  want  to  say  that  I
 welcome  the  move  that  the  new
 Minister  for  Irrigation  has  taken  up
 m  regard  to  the  canal  wate:  dispute
 I  think  this  is  a  matter  that  has  been
 standing  for  over  long,  and  it  3s  time
 that  in  spite  of  tha  distortion  of  facts
 into  which  Pakistan  goes  we  should
 come  to  a  final  decision

 Sir,  there  38  not  much  tume  at  my
 disposal,  and  there  are  one  or  two
 very  major  points  which  I  should  hke
 to  stress  The  first  is  in  regard  to
 the  Ganga  Barrage  Project  This  is
 a  matter  about  which  we  nave  been
 hearing  for  the  last  one  decade  A
 decade  has  come  and  gone  and  yet
 nothing  has  been  done  about  it

 5  hrs

 In  the  budget  allocations  there  is
 only  03  lakhs  for  the  Ganga  Barrage
 Project  Yet,  we  know  that  the  pre-
 luminary  work  has  been  done,  investi-
 gation  report  submitted,  foreign
 experts  have  been  consulted  and  yet,
 we  do  not  get  a  move  on  It  as
 admitted  that  there  are  many  reasons
 and  particularly  four  reasons—mayjor
 reasons  for  which  this  Ganga  Barrage
 Project  is  urgently  required  I  think
 everyone  m  India  knows  about  the
 silting  up  of  the  Calcutta  port  and
 about  which  an  hon  Member  men-
 tioned  in  this  House  yesterday  The
 silting  up  of  this  port  can  be  really
 checked  effectively  only  if  the  Ganga
 Barrage  325  constructed  The  floodings
 that  are  now  taking  place  are  taking
 place  in  areas  which  never  know  flood
 before  The  need  for  drainage  of
 land  which  can  be  done  if  the  Ganga
 Barrage  comes  m,  35  very  essential,
 and  has  to  be  fulfilled

 Last  but  not  least,  there  is  the
 erosion  that  is  taking  place  in  certain
 parts  of  West  Bengal  I+  would  not
 only  serve  to  check  the  floods  in
 Bengal  but  also  in  Bihar  For  all
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 these  reasons,  the  Ganga  Barrage
 get  a  move  on  as  I  said.  I  cannot
 understand  some  of  the  reasons  that
 were  raised,  namely,  that  the  canal
 water  dispute  is  on  and  that  therefore
 we  should  wait  When  a  thing  is
 urgently  required,  it  should  be  pro-
 ceeded  with  In  any  case,  what  has
 it  got  to  do  with  the  canal  water  dis-
 pute  m  the  West,  I  do  not  know  It
 is  admitted  by  experts  that  East
 Bengal,  which  is  also  suffering  due  to
 the  uncontrolled  waters,  would  be
 benefited  mn  the  area  adjoining
 Farakka,  if  this  barrage  was  built.
 So  there  is  no  legitimate  reason  to  put
 off  this  scheme  on  that  ground

 I  spoke  earher  about  the  port  of
 Calcutta  Recently,  the  country  was
 rudely  shaken  by  the  fact  that  large
 numbers  of  ships  were  lying  outside
 our  ports  and  we  were  having  to  pay
 heavy  demurrage  m  spite  of  the  tight
 position  of  our  foreign  exchange
 resources,  ain  spite  of  our  tight  mone-
 tary  position  That  is  one  aspect  of
 the  question  Outside  Calcutta  port
 on  the  6th  July,  24  ships  waited  at
 Sandheads  because  of  the  incapacity
 of  the  port  to  berth  these  ships  The
 size  of  ships  that  Calcutta  port  can
 berth  758  also  going  down  At  a  time
 when  international  shipping  decided
 upon  large  ships  for  reasons  of  eco-
 nomy,  the  capacity  of  Calcutta  port
 is  reduced  The  temporary  expedi-
 ency  adopted  is  dredging  the  harbour
 which  75  getting  silting  up  =  The  silt-
 ing  process  started  many  many  years
 ago  and  during  the  war  years  we
 have  been  talking  about  having  the
 project  by  which  this  will  be  checked,
 but  nothing  has  been  done

 The  other  day,  speaking  to  the  Par-
 laamentary  Group  the  Prime  Minister
 was  telling  us  about  his  experiences
 abroad,  and  spoke  about  the  fact  that
 the  port  of  Rotterdam  which  had  been
 wrecked  during  the  war  years  has
 been  rebuilt  with  a  capacity  of  40  mil-
 lion  tons  a  year  for  hatdiing  commodi-
 ties  In  the  whole  of  India  with  its
 vast  coast  line,  our  handling  capacity
 38  much  less  The  port  of  Calcutta
 had  the  highest—between  8  and  9
 million  tons  Now  it  is  well  known
 that  this  capacity  is  going  down  due
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 to  the  silting  up  process.  In  other
 jands  they  go  ahead.  In  India  also,
 we  are  trying  to  progress  in  80  many
 other  ways.  But  how  35  it  and  why
 ds  it  that  this  major  necessity  of  the
 port  which  had  the  highest  capaci)
 for  handling  cpmmodities  in  India
 ahould  be  allowed  to  go  down  m  this
 ‘way?  This  mornmg,  in  reply  toa
 question,  the  Deputy  Munster  of
 Transport,  said  that  dredgers  in  Cal-
 cutta  port  were  being  purchased
 These  dredgers  are  merely  a  tempo-
 rary  expedient  It  has  been  admit-
 ted  that  one  of  the  reasons  why
 dredgers  which  have  been  there  for
 the  last  44  years  or  36  years  still
 ‘continue  23  that  ten  years  ago  it  was
 decided  that  the  Ganga  Barrage  Pro-
 ject  is  going  to  come,  and  so,  there  35
 no  need  to  change  Yet,  I  do  not
 &now  when  the  Ganga  Project  is
 gong  to  be  mplemented  That  is
 about  the  port,  but  that  is  not  the  only
 side  As  I  said,  the  floods  have
 ancreased  due  to  the  fact  that  the
 Ganga  does  not  enter  into  the  Bha-
 geerathi-Hooghly  rivers  and  the
 eapacity  of  the  spill  channel  now  is  so
 limmted.  The  result  of  all  this  is  that
 jast  year  we  had  unprecedented  floods
 in  Bengali  areas  which  never  had
 floods  and  some  of  which  had  no
 floods  for  some  pears  All  this  is  due
 to  the  fact  that  we  are  allowing  this
 uncontrolled  water  to  remain  uncheck-
 ed  and  -because  the  capacity  of  the
 spill  channel  is  reduced

 Thirdly,  it  is  admitted  that  the  land
 frontage  of  West  Bengal  28  so  very
 tumited  that  we  are  not  able  to  take
 extra  people  in  even  with  the  best  of
 will  to  do  so  If  the  barrage  was
 built  some  areas  ‘would  be  drained
 Some  of  the  people  who  today  cannot
 get  land  would  be  able  to  get  land
 ‘We  are  going  in  for  new  projects  such
 tas  reclamation  of  the  salt  lake  area
 ere,  :f  the  Ganga  Barrage  was  bult
 80  much  land  would  be  reclaimed

 Last  but  not  least,  the  most  import-
 ant  point  from  the  human  point  of
 view  is  the  tremendous  erosion  that
 38  taking  place  near  Farakka  and  its
 opposite  bank  The  town  of  Dhulian,
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 the  flourshing  busy  town  of  Dhulian
 wn  246  has  completely  disappeared
 mto  oblivion  The  only  visible

 nen that  the  town  was  ever  there,  १8
 high  cable  posts  of  the  railways  which
 ‘were  once  there  and  which  are  just
 above  the  water  level  now  This  is

 *the  tragedy  of  Dhulian  town  ‘The
 people  moved  to  the  hinterland,  but
 their  tragedy  was  not  over  because
 the  erosion  still  continues  on  this  side
 of  Murshidabad  district  and  its
 opposite  bank  m  the  Malda  district.
 Year  after  year,  during  the  rainy
 season,  the  homesteads  disappear  and
 land  shrmks  We  are  used  in  this
 country  to  the  floods,  floods  recede
 after  sometime,  but  those  who  lose
 the  entire  land—becoming  refugees—
 move  into  hinterland  They  are
 really  displaced  persons  Not  once,
 but  some  of  therh  twice  or  three  times
 have  lost  their  all  They  feel  that
 their  problem  is  unknown  in  the  rest
 of  India  __—siIt  ए  quite  true,  that  it  38
 an  maccessible  area.  I  do  not  know
 how  many  Members  of  this  House
 have  ever  been  to  that  area  I  wish
 that  they  could  go  and  see  what  hap-
 pens  to  the  people  during  the  rainy
 season  when  parts  of  their  house  go
 down  mto  the  river  and  the  remain-
 ing  parts  crumble  down  the  next  time.
 They  build  in  the  hinterland  The
 State  Government  has  done  all  that  :t
 could  do  But  all  that  at  could  do  35
 to  give  the  people  relief  in  the  nature
 of  grants  or  loans  for  house-building
 But  that  is  done  only  in  the  case  of
 the  poorest  It  एड  an  area  which
 comprises  middle-classes  who  were
 not  so  badly  off  at  one  tame  but  today,
 they  are  almost  beggars  This  is
 the  position  of  the  area  near  Farakka.
 I  am  sure  that  ४  Members  of  the
 House  saw  it  and  af  the  hon  Minister
 goes  and  sees  it,  in  spite  of  the  fact
 that  m  India  we  do  face  80  many
 calamities,  they  would  be  moved  to
 tears  when  they  see  the  plight  of
 those  people  Those  people  feel  neg-
 lected,  foresaken,  forgotten,  because
 they  are  in  a  very  maccessible  area
 The  building  of  the  barrage,  it  has
 been  held,  would  help  them  Even
 uw  it  is  started  now,  it  will  take  time
 for  completion  Since  948  when  the
 erosion  started,  and  upto  this  time,
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 the  effect  of  erosion  has  been  very
 great.  When  erosion  started  and
 Dhulian  began  to  disappear,  I  wond-
 er  if  from  that  time  till  now
 any  Central  Government  expert  has
 been  there  to  see  it  at  least.  I  would
 ask  the  Minister  to  find  out  and  to  see
 whether  some  effective  measures
 could  be  taken  to  check  the  erosion
 there.

 This  is  not  an  area  near  Calcutta
 whose  needs  come  to  light  immedi-
 ately,  because  the  people  there  are
 not  as  vociferous  as  town  people.
 This  is  an  inaccessible  area  and  peo-
 ple  have  been  waiting  patiently,
 because  they  have  been  told  that  the
 Farakka  barrage  project,  the  Ganga
 barrage  project,  is  going  to  be  imple-
 mented  soon.  But  in  the  meantime,
 as  I  said,  a  decade  has  gone.  I
 would  plead  with  the  hon.  Minister
 to  take  up  this  pfoject  and  also  to  see
 what  temporary  measures  can  be
 taken  up  in  the  area  that  is  getting
 eroded  now,  so  that  at  least  next  year,
 when  the  rainy  season  comes,  the
 people  will  feel  that  what  is  left  after
 the  rainy  season  this  year  will  remain.

 The  land  of  West  Bengal  is  limited
 enough  and  yet  the  land  frontage  is
 visibly  shrinking  and  shrinking  fur-
 ther  year  after  year.  If  the  Ganga
 barrage  project  came,  it  would,  not
 merely  benefit  one  area,  but  it  would
 benefit  an  international  and  national
 port  and  also  communications  right
 up  to  eastern  U.P.

 There  is  one  other  point  which  I
 wanted  to  take  up.  I  have  no  time
 for  details;  I  would  just  like  to  bring
 it  to  the  hon.  Minister’s  notice.  I
 think  the  survey  report  shows  that  a
 good  amount  of  land  has  been  irrigat-
 ed  through  minor  irrigation  schemes
 and  small  irrigation  schemes.  So  far
 as  this  has  been  done,  it  is  good.  But
 I  would  suggest  that,  since  long-term
 schemes  take  time  and  resources,  we
 should  pay  much  moré  attention  to
 the  minor  irrigation  works.  I  know
 that  a  number  of  bunds  have  been
 erected  here  and  there,  irrigation
 tubewells  put  up  and  tanks  excavated.
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 But  sometimes  these  are  not  done  in:
 the  proper  manner.  Expert  opinion.
 should  ४7९  taken  first  and  then,.
 through  the  community  projects  or
 any  other  agency  the  Minister  feels
 fit,  this  might  be  taken  up.  If  this
 is  done  on  a  much  more  widespread
 scale  than  is  being  hitherto  done,  I
 am  sure  we  shall  be  able  to  go  ahead’
 in  the  conversion  of  this  land  into  a
 Jand  of  plenty  much  more  quickly
 than  we  have  done  in  the  past.

 I  will  end  on  a  note  of  optimism.
 It  is  an  exhilarating  feeling  that  one
 gets  when  one  visits  some  of  these
 great  river  valley  projects  which  have
 been  compleféd  or  are  nearing  com-
 pletion  in  such  a  short  time  after
 independence  and  through  which  our
 turbulent  and  untamed  rivers  are
 being  harnessed  to  the  welfare  of  the
 country.  Undoubtedly,  in  implement-
 ing  such  large  schemes  many  mistakes.
 are  made  many  faults  and  defects
 come  to  light.  It  is  only  human  to
 err.  But  we  must  be  Vigilant  to  take
 steps  to  sce  that  these  are  set  right
 and  that  mistakes  are  rectified.  I
 hope  that  whatever  has  gone  wrong
 will  be  set  right.  Nevertheless,
 through  a  decade  we  are  progressing;
 we  are  going  ahead  and  through  the
 effort  of  our  own  people  we  are  able
 to  build  these  big  river  valley  pro-
 jects.  It  is  indeed  a  tremendous  and
 a  great  thing;  I  do  not  want  to  decry
 any  part  of  it,  but  I  do  say  that  it
 needs  careful  vigilance  and  particular
 attention  to  see  that  the  margin  of
 error  is  limited.  More  attention
 should  also  be  paid  to  the  things  that
 should  have  prior  consideration.
 More  specially  do  I  think  that  a  pro-
 ject  like  the  Ganga  barrage  project,
 which  will  cover  the  needs  not  only
 of  one  kind,  should  not  be  delayed.
 I  hope  the  hon.  Minister  will  give  us
 an  assurance  on  this  point.

 With  these  words,  I  support  the
 demands.

 पंडित  ब्रज  न,रापश  जेद:  (शिवपुरी)  :
 उपाध्यक्ष  महोदय,  सिंचाई  के  सम्बन्ध  में
 बड़े  लम्बे  समय  से  डिसकशन  चल  रहा  हुँ.  #
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 इसमे  कोई  शक  नहीं  कि  श्प्र्न्न  उत्पादन  के  लिए
 जल  का  श्रपतना  एक  विशेष  स्थान  हैं  ।  यदि

 बीज  को  पानी  न  मिले  तो  वह  पृथ्वी  में  सूख
 जायेगा  और  हम  कित्तनी  भी  श्राद्या  लगाये

 बैठे  रहें  कुछ  मिल  नहीं  सकेगा  ।  भ्रस्तु  देश  में

 अन्न  संकट  है  और  उस  श्रन्न  संकट  से  बचने  के

 लिए  बीज  को  जल  की  श्रावश्यकता  हँ  |  इस

 लिए  सिंचाई  विभाग  का  देश  में  अपना  एक

 प्रमुख  स्थान  है  ।  सिंचाई  के  लिए  राज्य  के

 द्वारा  जित्तनी  भी  सहायत्ता  मिल  सके  मिलनी

 चाहिए,  यह  बात  निविवाद  है,  इसमें  कोई

 सन्देह  नहीं  दे  ।

 में  जानता  हूं  कि इस  समस्या  का  राजनीत्ति

 से  कोई  सम्बन्ध  नदीं  है  किन्तु  में  यह  भी  मानता

 हू  जैसा  कि  कि  ऋषियों  ने  कहा  है  :  सर्वे

 धर्मा:  राज्य  धर्म  प्रविष्ठा:
 ।”

 जितने  भी  धर्म

 है  वे  सब  राज्य  के  '्न्तर्गत्त  प्पा  जाते  हैँ  तो  यह
 समस्या  भी  प्रकारान्तर  से  उसके  साथ

 मिल  जाती  है  t  यह  राज्य  का  एक  प्रकार  से

 वैश्य  कर्म  है  ।  कृषि,  गोरक्ष,  वाणिज्यं,  वैश्य

 कर्म  स्वभावजम”  |  कृषि  गोरक्षा  और

 वाणिज्य  ये  स्वभाव  से  ही  बैद्य  कर्म

 हैं  ।  इसलिए  राज्य  का  यह  कार्य  वैश्य

 कर्म  होता  है।  खेत  के  द्वारा  श््न्न  का  उत्पाद

 करना  और  उस  ्र  उत्पादन  में  जो  जो  सहा-
 यक  साधन  हों  उन  सब  को  देश  में  बढ़ाना  यह
 राज्य.  का  परमावश्यक  कर्तव्य  है  i  श््स्तु
 इसलिए  यह  सिंचाई  का  कार्य  राज्यों  के  लिए

 'सबसे  श्रधिक  महत्व  रखता  है  ।  मेँ  समझत्तां

 हूं  कि  यह  कहना  कि  इस  दिशा  में  राज्य  ने

 'डपान  नहीं  दिया  है.  गलत  होगा  t  में  जानता

 हूं  कि  श्रधिक  श्रन्न  उत्पादन  करने  को  ओर

 हमारे  राज्य  का  ध्यान  सबसे  पहले  गया  है
 'और  यह  इसलिए  गया  कि  राज्य  को  मालूम
 है  कि  अंग्रेजों  ने जब  यह  देखा  कि  उनको

 “भारतवर्ष  छोड़ता  पड़ेगा  और  स्वराज्य  इन
 लोगों  के  हाथ  में  देना  होगा  तो  उन्होंने  हमारे
 सब  प्रकार  के  कोषों  को  नष्ट  कर  दिया  1

 उन्होंने  हमारे  श््न्न  क ेकोष  को  सड़ा  दिया  और

 'समुद्र  में  फिकवा  दिया  और  लोगों  को  भूखों
 मार  दिया  |  ऐसी  भयानक  और  विषम  भ्रवस्था

 को  राज्य  हाथ  में  श्राया  तो  उसको  धीरे  ही

 l  AUGUST  957  Demands  for  Grants  6444

 धीरे  ऊपर  उठाया  जा  सकता  है  उस  दिशा  में

 में  प्रयत्न  किये  जा  रहे  हैं,  बांध  बनाये  जा  रहें

 हैं  और  इनके  द्वारा  सारे  देश  में  जल  पहुंचाने
 का  प्रयत्न  किया  जा  रहा  है  ।  किन्तु  जितनी

 प्रगति  होनी  चाहिए  उतनी  न  होने

 के  कारण  जनता  में  असंतोष  पैदा

 होता  है  और  फिर  गड़बड़ी  उत्पन्न  हो

 जाती  है।  मैं  कहता  हूं  कि  ये  जो

 बांध  बनाये  गये  हैं  यह  बड़ा  उत्तम  कार्य  किया

 गया  है  और  उनके  द्वारा  सिंचाई  भी  हो  रही

 है।  किन्तु  इन  बड़ी  बड़ी  योजनाओं  में  द्रव्य

 अ्रधिक  लगता  है  और  परिणाम  देर  से  निकलता

 है  और  जातता  की  मनोवृत्ति  यह  हैं  कि

 वह  इधर  देती  है  और  उधर  लेना  चाहती  हैं  |

 उसे  पत्ता  नहीं  कि  कब  बांध  बनेगा,  कब  नहरें

 निकलेंगी  और  फिर  कब  पानी  सिंचाई  के  लिए

 ब्रायेगा  |  इस  समय  मुझे  एक  देहाती  कहावत्त

 याद  श्राती  है  :  'कब  मरेगी  सासू  और  कब

 श्रायेंगे  श्रांस
 Y

 न  जाने  कब  सासू  मरेगी  और

 हम  कब  उसके  लिए  बैठ  कर  रोयेंगे  ।  कब  ये

 बांध  बनेंगे,  कब  नहरें  निकलेंगी  और  कब

 पानी  श्रायेगा  ।  बूढ़ा  श्रादमी  तो  कहता  है  कि

 हम  तो  ऐसे  ही  मर  जायेंगे  तुम्हारे  समय  में  जो

 हो  सो  तुम  देखना  |

 जो  पार्टी  श्राज  देश  में  शासन  करती  है

 उसने  जनता  को  बड़े  बड़े  श्राइवासन  दिये  हैं

 और  श्राइवासन  देने  पड़ते  हैं  यह  में  जानता  हूं  ।

 लेकिन  वे  आश्वासन  पूरे  नहीं  हो  रहे  हैं  ।

 रामराज्य  का  नारा  लगाया  गया  और  कहा

 गया  कि  देश  में  घी  और  दूध  की  नदियां  बहेंगी  |

 लेकिन  श्राजू  लोगों  को  अपनी  फसल  के  लिये

 पानी  तक  नहीं  मिल  रहा  है  और  उनके  गल

 सूख  रहे  हैं।  घी  और  दूध  की  नदियां  तो  बहेंगी
 सब  बहेंगी,  श्राज'  तो  उनकी  फसलें  सूख  रही

 हैं  श्राज'  यह  स्थित्ति  हो  गयी  है,  इसलिए  श्राज

 सिंचाई  को  इतना  महत्व  दिया  जा  रहा  है  |

 मैं  समझत्ता  हूं  कि  ये  बड़ी  बड़ी  योजनायें  जो

 चलायी  जा  रही  हैं  उनके  साथ  साथ  श्रनेक

 छोटी  छोटी  योजनायें  भी  चलाने  रहना

 चाहिए  ।  हमको  ऐसा  काम  भी  करते  रहना

 चाहिए  जिससे  कि  हमार।  दैनिक  काम  भी



 445  Demands  for  Grants

 [पढित  द  *शाजेश”]
 जलता  रहे  ।  जब  हम  ज्यादा  उच्ति  कर  लेंगे
 तो  ससार  में  हमारा  क्या  स्थान  होगा  इसको

 योजना  भी  हम;भपनेमस्तिव्क  में  रखें  लेंकिन  इस
 बीच  हमारा  दैनिक  काम  ही  कही  बन्द  न  हो
 जाये  इस  तरफ  भी  ध्यान  दिया  जाना  चाहिए।
 झापको  जानता  चाहिये  कि  देश  के  कित  किन
 भागों  में  किस  किस  प्रकार  की  योजनायें
 सफल  हो  सकती  हूँ,  उन  भागों  में  वैसी  ही
 योजनायें  लागू  की  ज।नी  चाहिए  q  भारतवर्ष
 में  बहुत  से  ऐसे  स्थान  है  जिनकी  भूमि  समतल

 है,  वहा  तो  नहरों  से काम  चल  सकता  हैं  भौर
 नदियों  को  बाधने  से  काम  चल  सकत्ता  है  लेकिन
 जो  प्रान्त  पहाडी  शौर  ऊबड़खाबड़  है,  जहा
 बड़े  बड़े  पहाड  है  वहा  पर  नदियों  को  बाघ
 कर  नहरे  निकालने  की  कल्पना  करना  भी
 व्यर्थ  है  ।  वहा  तो  सबसे  भ्रावश्यक  यह  होगा
 कि  थोडी  थोडी  भूमि  मे  पानी  को  रोक  कर
 पानी  का  प्रबन्ध  किया  जाये  या  कही  कही
 छोटे  छोट  सागर  बना  कर  पानी  दिया  जाये
 या  खेतों  में  ही  छोटे  छोटे  बाघ  बना  कर  सिचाई
 का  प्रबन्ध  किया  जाये  t  में  मध्यप्रदेश  से
 ध्याता  हू  ।  वहा  बहुत्त  बडे  इलाके  में  नहरे  नही

 पहुचायी  जा  सकती  चाहे  कितना  भी  प्रयत्न
 किया  जाये  1  कुछ  तो  वहा  भूमि  ही  ऐसी  है  कि
 उसमे  पानी  नीचे  चला  जाता  हैं  प्लौर  दूसरी
 तरफ  निकल  जाता  है,  कुछ  ऐसा  परव॑तीय
 इलाबा!  हैँ  कि  जहा  नहरे  जा  हो  नही  सकती
 झौर  जब  वहा  इस  प्रकार  की  योजनाये  बनायी
 जाती  है  तो  लोगो  को  उन  पर  विश्वास  नही
 होता  ।  वहा  पर  गाधी  सागर  बना  कर  पानी

 पहुचाने  की  योजना  है  t  में  तो  कहता  हु  कि
 कभी  कभी  शासन  श्राख  मूद  कर  बेठ  जाता है
 घृतराष्ट्र  तो  भ्रन्धा  हो  था  किन्तु  हमारी  सरकार
 तो  कभी  कभी  बहरी  और  भ्रन्धी  दोनो

 ही  हो  जातो  है  ।  इस  योजना  के  सिलसिले  में
 लक्ष  लक्ष  रुपया  लग  गया  भ्रौर  वहा
 पर  बाघ  बनान  की  तैयारी  हो  लेकिन
 तभी  एक  इजिनियर  साहब  वहा  पहुचें  |  भौर

 उन्होंने  भूमि  का  शोधन  करके  यह  निर्णय
 दिया  कि  यहा  तो  बाथ  बन  .ही  नहीं  सकता
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 ea  प्रकार  ो  भूमि  बांध  के  लिए  खोजी  गयी
 थी  उस  पर  जो  लाखों  रुपया  खर्च  हुआ  बह
 व्यर्थ  गया।  जनता  इसी  के  लिये  रोतो  है  भौर

 कहती  है  कि  क्या  सरकार  के  पास  इतने  भी
 साधन  नही  है  कि  पहले  निष्चय  कर  ले
 कि  वहा  कहा  बाध  बनाना  नेक  होगा  भौर
 इसका  सही  सही  निर्णय  कर  सके  ।  पहले
 हमारा  पैसा  लगा  दिया  जाता  है  भौर  फिर
 कह  देते  हैं  कि  यहा  बाध  नहीं  बन  सकता  ।
 इस  प्रफार  जब  पैसे  का  दुरुपयोग  होता  है  तो
 जनता  को  दुःख  होता  हैँ  बैसे  हमारे  पास
 पैसा  नही  हूँ  7  कभी  हमारे  यहा  पल्ड्स  भाते
 है,  कभी  भ्तिवृष्टि  होती  हैँ  कभी  भ्रनावृष्टि
 होती  हूँ  n  इस  प्रकार  एक  झोर  भगवान  हमसे
 नाटाज  होता  है  भौर  उधर  जब  पैसा  इस  प्रकार,
 खर्च  हो  जाता  है  शौर  कोई  फाम  नहीं  होता
 तो  ऐसी  दशा  में  श्रगर  लोग  हाय  करे  तो  क्या
 आाश्चयं  है  ?  प्राज  देश  मे  ऐसी  ही  स्थिति  हूँ।
 में  तो  हाउस  के  सामने  यह  बात  रखना  चाहता
 हूं  कि  इन  बड़ो  बडी  योजनाझो  के  साथ  छोटी
 छोटो  योजनाओ्रो  को  भी  चलाना  चाहिए
 जितने  अधिक  स्थानों  पर  हम  कुए  बना  सके
 झर  उनसे  पानी  दे  सके  वह  हमे  देना  चाहिये
 में  तो  कुआ  के  लिये  विशेष  प्रार्थना  करूगा  |

 गाधी  जी  ने  हमारे  देश  में  सत्य  शौर

 झहिसा  का  नारा  लगाया  था  ।  हमकों  इन
 सिद्धान्तो  का  सबसे  पहले  झपने  घर  वालो  के
 साथ  प्रयोग  करना  चाहिए  था  t  लेक्नि  मुझे
 ग्राइचयं  होता  है  कि  दूसरे  के  प्रति  तो  हम  सत्य
 झौर  अहिसा  का  व्यवहार  करते  है  लेकिन  भपने
 घर  वालो  को  मारते  है घौर  उनसे  |  बोलते

 हैं  7  यह  उलटा  काये  यहा  हो  रहा  है|  होना
 तो  यह  चाहिए  था  कि  झपने  घर  वालो  को
 जो  वचन  हम  दे  उसका  ईमानदारी  से  पालन
 करें  ।  आज  देश  में  सबसे  बड़ी  समस्या  छोटे
 छोटे  काम  चलाने  के  लिये  बेलो  की  हैँ  7  हमको
 बेलो  की  भ्रावरयकता  हैँ  1  भ्राज  जिस  दल  का
 शासन  है  उस  भ्रप  लिये  बैलो  का  सिम्बल

 जुता  था  ।  बैल  तो  सिम्बल  चुना  परन्तु  देश
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 में  गाय  को  जिससे  बैल  पैदा  होता  है,  हत्या
 हो  रहो  है  ।  गाय  की  हत्या  धौर  बेल  को  छाप
 यह  तो  ऐसो  बात  है  कि  जैसे  कोई  किसी  छोटे
 बच्चे  को  मां  को  मार  दे  भौर  फिर  उस  बच्चे
 को  लेकर  भोख  भांगे  कि  इसके  लिए  खाने  को
 दो।  यही  हाल  हम  को  औज  देदा  में  दिखायी
 दे  रहा  है  कि  गाय  की  तो  हत्या  की  जाती  है
 भौर  बेल  को  छाप  लगायी  हुई  है  ।  जब  जनता
 को  ऐसे  ऐसे  जिम्मेदार  भ्रादमी  धोखा  देते  हों
 तो  उसको  कंसे  विदवास  हो  सकता  हूँ  कि  जो
 योजना  बनायी  जा  रही  है  वह  सफल  होगी  ।
 इस  अवस्था  में  तो  सन्देह  पैदा  होता  है  ।  इससे
 कैरेक्टर  को  भी  धवबका  लगता  है  और  लोग
 सोचते  है  कि-आजकल  तो  झूठ  बोल  से  ही
 काम  चलता  हैं  क्‍योंकि  बड़े  बड़  लोग  तक  ऐसा
 कर  रहे  है  ।  इधर  बल  मिल  नहीं  रहे  है,  महँगे
 हो  रहे  है,  लोगों  के  पास  झपने  रेहट  चलाने
 को  बैल  नहीं  है  ।  लोग  सोचते  हूँ  कि  जब  गांधी
 सागर  से  पानी  श्रातृंगा  तब  आा  गा,  भ्भी
 हमको  अपन,  ..ट  चलाने  के  लिए  बैल  तो
 भिले  ।  लेकिन  बैल  महंपे  हो  रहे  है  ।  इधर
 स्थिति  यह  हूँ  कि  कुछ  भ्रादमियों  ने  सरकार
 का  रुपया  खाना  झूरू  कर  दिया  हैं  ।  कुछ  लोग
 जल'  कप्ट  निवारण  के  नाम  पर  सरकार  से
 पैसा  ने  रहे  है  1  मेरे  सामने  एक  ऐसा  उदाहरण
 हैँ  कि  जल  कष्ट  निवारण  को  पैसा  ले  लिया
 लेकिन  ऐसी  जगह  के  लिए  लिया  गया  जहां
 पर  न  कोई  झादमी  रहता  हूँ  और  जिस  जगह  के
 पास  ही  एक  नाला  बह  रहा  है  ।  तो  इस  तरह  से

 हमारा  पैसा  पानी  की  तरह  बह  रहा  है  और
 जहा  उसका  उपयोग  होना  चाहिए  वहा  नहीं

 य्हो  रहा  है  ।  इस  फारण  हमको  पानी  मिलता

 नही  ।  यह  स्थिति  हमारे  यहा  श्राज  हो  रही  है  1

 उधर  प्रान्तों  का  यह  हाल  है  कि  व  केन्द्र
 से  पैसा  खीचना  चाहते  है  ।  वे  श्रप'  यहा  कुछ

 पैदा  नही  करते  है  श्रौर  सदा  केन्द्र  से  मांगते

 रहते  है  ।  उन्होंने  यह  पालिसी  बना  ली  हूँ
 कि  वे  हर  अवसर  पर  केन्द्र  को  कह  देते  है  कि
 बसा  लाइये,  फिर  हम  अमुक  काम  चलायें  गे  ।
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 केन्द्र  को  एक  प्रकार  का  बांध  बना  लिया  गया

 &  भौर  प्रान्त  नहरें  बन  गई हैं  |  हम  तो  कहते
 है  कि  इससे  उलटा  होना  चाहिये  ।  प्रान्त  केन्द्र
 को  पैसा  दें  भौर  केन्द्र  शक्तिशाली  बन  कर
 बैठे  और  ऊपर  से  सब  काम  चलाए  ।  भ्रगर
 प्रात  केन्द्र  से पैसा  न  लें,  तभी  में  समझूंगा  कि
 मेरा  राज्य  मजबूत  हु  है  t  शाज  तो
 स्थिति  यह  है  कि  प्रान्त  केन्द्र  को  खा  रहे  हूं
 और  श्पने  यहां  बजट  घाटे  का  बनाते  है  1

 वहां  इस  समय  उत्पत्ति  का  कोई  मार्ग  नहीं  है  t
 ऊपर  से  लेते  रहना  हो  उनका  तरीका  बन  गया

 हैं।  में  चाहता  हूं  कि  प्रान्तों  पर  केन्द्र  का  ज़ोर
 पड़ना  चाहिए  कि  स्वथ  आत्म-निर्म र  हों--
 नीचे  का  कार्य  वे  करें  भौर  ऊपर  का  कार्य  केन्द्र
 देखेगा  ।  प्रश्न  तो  यह  है  कि  यह  सिलसिला
 कब  तक  चलेगा  ?  केन्द्र  कब  तक  टैक्स  लगा-
 येगा  ?  जब  जनता  के  पास  देने  के  लिए  कुछ
 नही  रहेगा  तब  केन्द्र  कहा  से  प्रान्तो  को  पैसा
 देगा  a  इधर  पार्टी  और  राज्य  श्रश्रिय  होते
 जा  रहे  है,  उधर  प्रान्त  वाले  खीचे  चले  जा

 रहे  है  उबर  मुद्रा-स्फीति  तंग  कर  रही  है  ।
 काप  में  पैसा  नही  है  ।  विदेशी  मुद्रा  का  झगड़ा
 हमारे  सामने  खड़ा  हुआ  है  t  शक्कर  बाहर
 भेजने  के  लिए  हमारे  पास  नहीं  हैं  । आज  इस
 देश  में  गाय  जो  काटी  जा  रही  हैँ,  उसका  कारण
 भी  यही  हैं  कि  उनके  चमडे,  हड्डी,  श्ाते  भौर
 पसली  इत्यादि  बाहर  भेज  कर  किसी  प्रकार
 विदेशी  मुद्रा  प्राप्त  की  जा  सके  ।  यह  किसने

 दुख  की  बात  हैँ  कि  116  पशु  हम  को  घी,  दूध,
 चमडा  और  खाद  देते  है,  हम  उन्ही  की  हत्या
 करत  है  ।  क्‍या  हमारे  सत्य  और  अ्रहिसा  के

 नारे  का  यही  अर्थ  हैँ  ?  क्या  बापू  ने  हम  को

 यह  सिवाया  था  ?  गाधी  जी  ने  तो  हम  को

 यह  बताया  था  कि  अगर  राज्य  को  झच्छा
 बनाना  है,  तो  हम  को  सम्पत्ति  का  विकेल्द्री-
 करण  करना  होगा  और  सत्य  जौर  भरहिसा
 पर  अपने  आप  को  झाधारित  करना  होगा  |

 झाज  हम  बड़ी  बड़ी  पादचात्यीय  योजनाभों
 को  हाथ  में  ले  रहे  है,  मे  मानता  हूं  कि  उन्हें
 भी  हम  को  लेना  होगा  लेकिन  हमारा  प्रपना
 जो  प्रकार  हैं  वह  भी  हमारे  साथ  रहे,  उसका
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 पपिडित  ब्रज  नारायण  “ब्रजेश”
 हम  पूर्णतया  परित्याय  न  कर  दें,  इसका  हमे
 बयान  रखना  होगा  t  हम  को  अपनापन  भी
 बिल्कुल  छोड़  नहीं  देना  चाहिए  i  समय  के
 साथ  भो  हम  स्ट्रगल  करन  से  लिए  तैयार  है
 जहा  तक  समय  के  साथ  चलने  का  प्रश्न  ‘
 हमारे  यहा  बाघ  भौर  नहरों  की  बड़ी  बड़ी
 बोजनापें  होती  चाहिए  और  छोटी  योजनामो
 के  प्न्तर्गत  पशुवध--गऊ  ह॒त्या--बित्कुल
 बन्द  कर  दिया  जाना  चाहिए  ।  में  सिचाई
 विभाग  के  मत्री  महोदय  से  भी  प्रार्थना  करूगा
 कि  उन्हें  भी  इस  विषय  मे  जोर  देना  चाहिए  |
 इस  हाउस  से  भी  मै  यह  प्रार्थना  करूगा  कि
 ठीक  है,  एक  पालिसी  बनी  हुई  है,  किसी  कारण
 से  बहू  चलाई  जा  रही  है,  लकिन  उन  को  फिर
 भी  इस  सम्बन्ध  मे  जोर  देना  चाहिए,  चुप
 नही  हो  जाता  चाहिए  ।  मुझे  यह  देख  कर
 दुख  हुआ  कि  कृषि  के  ऊपर  बोलते  हुए  सेठ
 गोविन्द  दास  को  छोड  कर--ओऔर  उन  को
 में  धन्यवाद  देता  हु--किसी  भी  माननीय
 सदस्य  ने  इस  पर  जोर  नहीं  दिया  ।  मेरा
 नि दन  है  कि  यह  तो  कृतघ्नता  है,  हम  को
 अपने  घर  में  अयनों  बात  कहनी  चाहिए।

 झन्त  मे  में  जो  बात  कहना  चाहता  हू,
 उसका  सम्बन्ध  राजनीति  से  हैँ  ।  पाकिस्तान
 में  पानी  ने  लेने,  श्राख  दिलान  और  पैसा  न
 देने  का  जो  धधा  पकड़  रखा  है,  उस  को  रोकने
 के  लिए  सरकार  का  कदम  उठाना  चाहिए  ।
 वह  हम  से  पानी  ल लता  है  शौर  उसका
 पैसा  हमको  देता  नही  है  भौर  इस  पर  भी
 दुनिया  में  हमारे  खिलाफ  प्रापे डा  करता  है,
 प्रचार  करता  हैं  ।  क्या  हम  में  बिल्कुल  पानी
 नही  रह  गया  हैं  ?  क्‍या  हम  यह  सब  देखते
 रहेंगे  ?  हमारा  कहना  यह  है  कि  सरकार  को
 इस  सम्बन्ध  में  ओर  का  कदम  उठाना  चाहिए
 धौर  पाकिस्तान  को  बता  देना  चाहिए  कि
 उसकी  यह  नीति  शब  नहीं  चल  सकती  है  ।
 आज  हमारे  यहा  पाटिल  साहब  बैठे  हुए  है  ।
 एक  बार  सरदार  पटेल  न  कहा  था  कि  तलवार
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 का  जवाब  तलवार  से  दिया  जायगा।  बह  पाकि-
 स्तान  को  मिला  नही  हैं।  पाकिस्तान  जानता  है  कि
 हिन्दुस्तान  वाले  सिर्फ  कहते  ही  ६,  करते  नदी
 है,  इसलिए  उसका  साहस  बढ़  रहा  है  ।  इस
 लिए  इस  पानी  के  कमल  पर  हम  को  बता  देना
 चाहिए  कि  हम  में  पानी  है,  तुम  पानी  लो
 झौर  उसका  पैसा  न  दो,  ऐसा  नहीं  हो  सकता

 है  भौर  हम  भूस  मरने  के  लिए  तैयार  नही
 *

 इस  विजय  में  मत्री  महोदय  ने  जो  कहा  हैं,
 नह  उस  पर  (ढुतापू'क  डटे  रहना  चाहिए
 शौर  पाकिस्तान  को  इस  प्रकार  से  पानी  का

 दुरुपयोग  करने  का  भ्वसर  न  देकर  अपने  देश
 के  लिए  सिचाई  की  व्यवस्था  करनी  चाहिए
 झोर  जिस  प्रान्त  का  जितने  जल  की  आवश्यकता

 हो,  उसे  वह  पहुचाना  चाहिए  ।

 साथ  ही  मेरी  यह  भी  प्रार्थना  है  कि  देश
 में  जो  पूज्यनीय  विचार  है,  अगर  उन  को  ध्यान
 में  रखा  जायगा,  तो  स  समय  ज़ो  बड़े  बड़े

 फ्लड्‌ज  झाते  है,  उन  को  भी  रोका  जा  सकेगा,
 हमारे  यहा  सोचने  का  यह  भी  तरीका

 है  हर  एक  बात  के  तीन  उपाय  है--पाधषि-
 भौतिक,  आधिदेविक  और  आध्यात्मिक
 श्जि  हम  जो  बाध,  नहरे  इत्यादि  बना  रहे
 है,  वह  तो  आधिभौतिक  तरीका  हैँ  ।  परन्तु  यदि

 हम  ने  बाध  बनाया,  नहरें  बनाई,  लोगो  को
 पानी  दिया,  बीज  दिए,  सब  सुविधाएं  दी  और
 उसके  पश्चात्‌  ऊपर  से  जोर  से  झ्लोला  गिरे  या
 जोर  से  पानी  गिरे,  तब  क्या  होगा  ?

 पंडित  गोविन्द  मालवीय  (सुल्तानपुर  )
 ग्रगर  खेत  सीचा  रहता  है  ओर  उस  में  पानी
 हैँ  भौर  ऊपर  से  भोला  पडता  है,  तब  उतना

 नुक्सान  नही  होता  है,  जितना  कि  द््खा  रहने
 से,  सिंचाई  का  प्रबन्ध  न  होने  से,  होता  है  i

 पंडित  we  नारायण  “येश  प्रगर

 खेत  गीला है  पौर  रोली  लग  गई  या  झौर  कु
 हो  गया,  तबर  क्या  होगा  ?  मे  देवी  प्रकीष है
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 “झपूज्या  यत्र  पूज्यन्ते,  पूज्यानान्तु  व्यतिकम
 श्रीणि  तत्राणि  जायस्ते,  गम्‌  दुर्मिक्ष  विप्लवभ्‌

 इन  दैवी  प्रकोपो  शौर  विपत्तियों  को
 रोकने  के  लिए  हम  को  दैवी  भ्राबार  लेता

 होगा  अर  उस  का  एक  रूप  यह  है  कि  जो

 हमारा  कल्याण  करे,  हम  भी  उस  का  कल्याण
 करे।  धर्म  का  जाने  ॥जिए।  गाय  हमारा
 कल्याण  करती  हैं  ।  वह  हम  को  दूध,  धी,
 खाद,  चमडा  देतो  है,  'इसलिए  हम  को  भी  उस
 पर  श्रपन  प्राण  देन  के  लिए  तैयार

 रहना  चाहिए  ।  कम  से  कम  उस  को  हत्या
 ता  बन्द  कर  ही  देनी  चाहिए  ।  पाकिस्तान
 न  गोवध  बन्द  कर  दिया  हैँ,  तो  फिर  भारत
 को  सरकार  ऐसा  क्यो  नहीं  क्र  सकतो  हैं  ?

 उस  को  तो  पहल  ही  यह  कदम  उठाना  चाहिए
 था  झ्रभिभीतिव  उपाय  तो  हम  कर  ही  रह
 हैं  ।  इस  प्रकार  झ्राधिदेविक  उपाय  कर  के  हम
 देंबो  विपत्तियों  का  भी  फेक  सकेगे।

 Shri  Sanganna:  I  thank  you  for
 gZiving  me  this  opportunity  to  speak
 at  the  fag  end  of  the  debate

 The  expenditure  on  irrigation  and
 power  during  the  First  Plan  was
 Rs  569  crores,  that  is  29  per  cent  of
 the  total  expenditure  under  the  First
 Plan  In  the  First  Plan  the  major
 projects  hke  Bhakra-Nangal,  Hira-
 kud  and  DVC  were  taken  up,  but  no
 attention  was  paid  to  the  medium  and
 munor  projects  The  area  brought
 under  cultivation  is  3  million  acres  as
 against  an  estimate  of  8  5  millon
 acres,  and  the  areas  actually  urrigate-
 ed  was  a  httle  over  4  million  acres  of
 land  So,  though  an  attempt  was
 made,  much  of  the  land  has  not  been
 brought  under  the  plough  Against
 this  background,  the  second  Plan  is
 going  to  be  implemented

 Under  the  Second  Plan  a  correct
 estimate  of  the  water  resources  has
 not  been  made  As  a  mater  of  fact,
 most  of  the  rivers  in  far-off  places
 like  the  tribal  areas  have  not  been
 taken  into  consideration  It  may  be
 a  fact  that  these  places  are  not  acces-
 sible  in  the  ordinary  way,  but  then
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 the  plans  that  are  bemg  framed  under
 the  Second  Plan  may  not  be  exhaus-
 tive  because  there  78  no  comprehensive
 data

 Coming  to  the  State  of  Orissa,  there
 are  so  many  rivers  which  are  not
 utilised  There  are  so  many  big
 mvers  and  jungle  streams  which  are
 perennial  in  nature,  but  they  are  not
 taken  imto  consideration  for  irriga-
 tion  resources  In  this  connection,  I
 might  refer  to  the  District  of  Koraput
 which  is  predominantly  populated  by
 the  tribal  people,  where  flows  the  river
 Indravati,  a  long  and  wide  river  which
 traverses  fertile  and  rich  arable  area,
 but  as  there  are  no  irrigation  facilities
 the  water  725  going  to  waste  into  the
 Bay  of  Bengal  Had  these

 water} been  utilised,  most  of  the  land  cove
 ed  im  this  catchment  area  would  have
 been  useful

 The  people  inhabiting  this  area  are
 mostly  hill  tmbes  Though  these
 people  possess  waste  lands,  they  are
 not  able  to  improve  their  economic
 condition  by  any  means  Though
 the  Government  of  India  and  the  State
 Government  have  been  sanctioning
 every  year  lakhs  of  rupees  for  the
 improvement  of  these  people,  they
 are  not  able  to  doso  Under  the
 scheme  for  the  assignment  of  waste
 land,  the  Government  of  Orissa  has
 been  allotting  every  year  large  lands,
 but  due  to  lack  or  irngation  facihties
 they  are  not  being  utilised  for  the
 proper  purpose  As  a  matter  of  fact,
 these  lands  are  potential  enough  to
 produce  food  crops  as  well  as  money
 crops  Even  under  the  present  cir-
 cumstances,  the  District  of  Koraput  is
 able  to  produce  food  crops  to  the
 extent  it  ८  able  to  contribute  to  the
 surplus  that  iw  being  exported  to
 other  deficit  areas  m  the  country
 As  a  matter  of  fact,  even  this  year  it
 has  been  able  to  export  some  surplus
 of  food  So,  unless  the  potentsalities
 of  this  area  are  exploited,  I  think  the
 economic  condition  of  these  people
 who  are  most  backward  educationally
 and  economically  cannot  be  brought  to
 the  levels  of  the  other  States

 Besides  this  river  Indravati,  there
 are  other  rivers  like  the  Sileru  and



 6453  Demands  for  Grants

 {Shri  Sanganna]  ,
 Saveri  which  are  in  the  Dandakaranya
 project  area  If  the  Government  of
 India  and  the  Orissa  Government  are
 anxious  to  implement  that  project,  I
 think  they  will  have  to  take  into
 consideration  these  two  rivers  Unless
 these  two  rivers  are  utilised  fully,  I
 am  sure  that  project  will  not  be  suc-
 cessful  Most  of  the  area  covered
 by  these  two  rivers  is  fertile  and  if
 these  two  rivers  are  properly  utilised,
 most  of  the  land  in  this  catchment
 area  can  be  brought  under  cultivation.

 Moreover,  the  water  that  is  being
 released  from  Machkund  project  is
 also  joining  these  two  rivers  So,
 if  all  these  three  rivers  are  utilised
 Aplly,  most  of  the  land  that  as  now
 fallow  will  be  properly  utilised  for
 greater  production  of  foodstuffs  in
 this  area  of  the  State

 There  is  another  river,  the  Jhanja-
 bati,  in  the  southern  portion  of  Orissa
 State  This  xs  a  very  useful  river,
 but  the  Government  of  Orissa  as  well
 as  the  other  State  connected  with  this
 river  are  not  able  to  utilise  its  waters
 As  a  matter  of  fact,  this  matter  has
 been  investigated,  but  the  Govern-
 ment  of  Orissa  as  well  as  Andhra
 State  are  not  m  a  position  to  bring  it
 under  the  irrigation  system  So,
 unless  the  State  Governments  are
 placed  2n  a  better  position  in  the  mat-
 ter  of  finance,  I  am  afraid,  however
 big  the  schemes  may  be  that  are
 drawn  up,  the  irrigation  system  m  the
 State  will  not  amprove  As  a  matter
 of  fact,  the  existing  irrigation  facili-
 ties  an  Onissa  are  a  few  and  far
 between  So,  af  proper  attention  35
 not  given  to  minor  and  medium  irri-
 gation  projects  I  think  the  water
 that  25  now  going  to  waste  io  the  sea
 will  not  be  utilised  for  urrigation  pur-
 poses.

 Coming  to  power,  I  may  say  there
 are  two  multi-purpose  projects,  the
 Machkund  and  the  Hirakud  projects,
 for  the  exploitation  of  electricity
 Besides  these,  there  38  another  small
 waterfall  on  the  river  Bagra  m  the
 district  of  Koraput  which  can  be
 utilised  for  generating  electric  power
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 This  waterfall  is  situated  m  an  area
 where  most  of  the  population  is  tribal
 and  go  I  think  3t  has  not  been  brought
 to  the  notice  of  Government.  Had
 this  been  done,  by  this  time  some-
 thing  might  have  been  done  Under
 the  circumstances,  a  large  amount  of
 money  has  to  be  placed  at  the  dis-
 posal  of  the  State  Government

 The  power  at  the  disposal  of  the
 State  Government  ३3  not  being  utilis-
 ed  because  they  are  not  m  a  position
 to  find  the  load  Unless  some  assist-
 ance  is  given  to  the  State  Government
 to  set  up  industries,  I  think  the  power
 at  the  disposal  of  the  Government  of
 Orissa  may  not  be  utihsed

 The  Machkund  project  has  been
 commissioned  since  1955,  but  the
 State  is  not  in  a  position  to  utilise  ats
 entire  quota  on  account  of  financial
 stringency  Had  this  been  properly
 utilised,  I  think  the  whole  of  Orissa,
 Particularly  most  of  the  backward
 areas,  might  have  been  supplied  with
 electricity,  and  the  economic  situation
 would  have  changed  So,  in  order  to
 utilise  the  power  that  is  at  the  dis-
 posal  of  the  State  Government,  pro-
 per  financial  assistance  may  be  given.

 Under  the  Five  Year  Plan  I  think
 there  is  no  other  scheme,  except  the
 two  I  have  mentioned,  which  has  been
 financed  and  assisted  by  the  Govern-
 ment  of  India  Only  these  two
 schemes  have  been  implemented.
 They  are  not  sufficient  for  the  pur-
 pose,  of  power  required  by  the  State
 So  I  think  the  Government  of  India
 will  come  to  the  rescue  of  the  Gov-
 ernment  of  Orissa  to  utihse  other
 potentialities  available  in  the  State  of
 Orissa

 Coming  to  the  problem  of  floods,  I
 would  like  to  point  out  that  in  the
 year  ‘1955,  Orissa  was  visited  by  the
 most  unprecedented  and  devastating
 type  of  floods  The  damage  caused  to
 life  and  property  was  so  colossal  that
 even  the  Prime  Mhunister  and  the
 Food  and  Agriculture  Minister  thought
 it  fit  to  visit  that  area  The  damage
 was  $o  much  that  it  can  only  be  Imae
 gined  rather  than  expressed.



 6455  Demands  for  Grants

 So  far  as  the  Hirakud  dam  is  con-
 cerned,  it  is  to  be  completed  at  three
 stages.  The  dam  at  Hirakud  is  now
 completed,  but  the  other  dams  at
 Tikrapara  and  Naraj  have  not  been
 completed.  From  the  report  of  the
 Ministry,  I  find  that  no  provision  has
 been  made  so  far  to  complete  these
 portions.  In  reply  to  a  question
 which  I  put  the  other  day,  the  Minis-
 ter  stated  that  no  provision  had  been
 made  for  these  two  dams.  Unless
 these  two  dams  are  completed,  I  am
 afraid  we  shall  not  be  in  a  position
 to  protect  the  State  of  Orissa  from
 the  floods  with  the  aid  ‘of  the  Hirakud
 dam.

 Coming  to  irrigation,  I  would  like
 ts  draw  tie  attention  of  the  ous
 to  the  fact  that  now  there  is  a  delta
 irrigation  system  being  worked  out
 from  the  Hirakud  dam  to  the  coastal
 areas  of  Puri  and  Cuttack.  The  State
 Government  are  struggling  hard  to
 complete  the  scheme,  because  they  do
 not  have  the  necessary  financial  re-
 sources  at  their  disposal.  Unless  the
 Government  of  India  places  some  fin-
 ancial  assistance  at  the  disposal  of  the
 Orissa  Government  for  this  purpose,  I
 am  afraid  the  delta  irrigation  system
 which  is  worth  Rs  5  crores  may  not
 be  completed  within  the  stipulated
 time.

 Under  these  circumstances,  I  request
 that  for  the  improvement  of  the  irri-
 gation  system  and  for  the  utilisation
 of  the  potentialities  of  the  State  of
 Orissa,  the  Government  of  India
 should  see  that  adequate  finances  are
 placed  at  the  disposal  of  the  Govern-
 ment  of  Orissa.  2

 With  these  words,  I  support  the
 Demands.

 श्री  oO  we  जन  (कथल)  माननीय
 डिप्टी  स्पीकर  साहब  जल  तथा  प्थ्दी  के
 साधनों  का  मुनासिब  विकास  और  फिर
 उनका  मभुनासिब  इस्तेमाल  हो,  यह  दानों  बातें
 किसी  भी  देश  के  लिये  बहुत  महत्व  रखती

 है  ।  इसलिये  इस  प्रोग्राम  को  हमारी  दोनों
 पंचवर्थीय  मोजनाओों  में  बहुत  ऊंवा  स्थल
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 दिया  ्या  है।  इन  साधनों  का  हमारी  इस

 मिनिस्ट्री  ने  मुनासिय  ढंग  से  विकास  किया  है
 या  नहीं,  कौन  सी  कसौटी  पर  हम  भ्रपनी

 मिनिस्ट्री  की  कार्रवाइयों  को  परखें,  यह  देखने
 की  बात  है।  अगर  इन  साधनों  का  ठीक  विकास”
 हुआ  है  झौर  विकास  होने  के  बाद  उनकी  ठीक
 तरह  से  तकसीम  हुई  है  भौर  फिर  उनका  ठीक
 इस्तेमाल  होता  है  तो  हमारी  यह  मिनिस्ट्री
 बधाई  की  पात्र  है  ।

 जेहां  तक  वाटर  ओर  लेंड  भौर  खास
 तौर  से  वाटर  के  साधनों  के  डिवेलेपमेंट  का
 ताल्लुके  है,  मुझे  यह  कहने  में  तनिक  भी
 संकोच  नही  है  कि  हमारी  मिनिस्ट्री  न ेशानदार
 काम  किया  है  झौर  देश  के  मुख्तलिफ  हिस्सों
 में  कई  बड़ी  बड़ी  योजनायें  शुरू  की  है  भौर
 कुछ  तो  पूरी  भी  हो  गई  हैं  शौर  बाकी  पूरी
 होने  जा  रही  हैं  ।इम  हाउस  में  इन  बड़ी  बड़ी
 योजनाझों  का  काफी  जिक्र  किया  गया  है,
 झौर  बहुत  ग्रच्छे  ढंग  से  जिक्र  किया  गया  है  |
 ये  वे  योजनायें  हें  जिन  के  बारे  में  हमारे  प्रवान
 मंत्री  जो  ने  ठीक  ही  कहा  है  कि  े  हमारे
 इस  जमाने  के  मंदिर  हें  ।

 जहां  तक  इन  बड़ी  बड़ी  योजनायों  की
 कामयाबी  का  ताल्लुक  है,  इनके  सिलसिले
 में  मुझ  यह  कहना  है  कि  हमें  यह  देखना  चाहिये
 कि  शाया  वे  इकोनोमिकली  एक्सीक्यूट  की
 जा  रही  है  या  नही,  वहां  पर  कोरप्शन  तो
 नही  हैं,  उनका  जिन  लोगों  को  फायदा  पहुंच
 रहा  है,  क्या  वह  मुनासिब  कीमत  पर  पहुंचाया
 जा  रहा  है,  उनको  जो  पानी  मिल  रहा  है  क्या
 वह  मुनासिब  कीमत  पर  दिया  जा  रहा  है  ।

 जब  इन  प्रोजेक्टस  को  शुरू  किया  गया
 था,  उच्  वक्‍त  इनमें  बहुत  वेस्टेज  थी,  बहुत
 कोरप्दात  थी,  लेकिन  भाहिस्ता  भ्राहिसता
 जैसे  जैसे  हमें  तजर्बा  हासिल  होता  गया,
 तो  यह  मानना  पड़ेगा  कि  बहुत  सी  कोरप्दन
 भौर  वेस्टेज  कम  हो  गई  जिस  जिस  हद
 तक  यह  कोरप्शन  भोर  वेस्टेअआ  कम
 है  उस  उस  हद  तक  मै  मिनिस्ट्री  को  बधाई



 6457  Demands  for  Grants

 {at  मू  ह द  जैन,
 देता  ह्  झौर  उसके  साथ  ही  साथ  मिनिस्टर

 साहब  को  भी  बचाई  देता  हूं  a  यह  बात  नहीं
 है  कि  कोरप्दान  बिल्कुल  खत्म  हो  गई  है  या
 बेस्टेज  बिल्कुल  खत्म  हो  गई  है  झमी  तक
 न्भीये  चल  रही  दें  भौर  इन  दो  फील्ड्स  में
 “काफी  सुधार  को  गुजाइंश  है।

 इन  फायदों को,  जो  कि  इन  प्राजैक्टस
 से  हो  रहे  है,  ाप  जनता  को  किस  कीमत
 पर  पहुंचा  रहे  हैं,  इस  सिलसिले  में  में  कुछ
 कहना  चाहता  हूं  भौर  मिनिस्टर  साहब  का
 इस  तरफ  ध्यान  दिलाना  चाहता  हूं।  जहां  तक
 जैटरमेंट  लेवी  का  ताल्लुक  है,  इस  हाउस  में
 कई  मैम्बर  साहिबान  मिनिस्टर  साहब  का  ध्यान
 इस  ध्ोर  दिला  चुके  हैं  भौर  उन्होंने  कहा
 हैं  कि  जो  दर  बैटरमेंट  लेवी  की  मुकरंर  हुई
 है,  वह  बहुत  ज्यादा  है  में  आपके  सामने
 इस  सिलसिले  में  पंजाब  का  जिक्र  करना  चाहता
 हूं,  ।  पंजाब  में  भाखड़ा  डैम  जो  बन  रहा  है,
 यह  एक  बहुत  शानदार  प्राजेक्ट  है  भौर  यह
 भ्राजैक्ट  ऐसा  खयाल  किया  जाता  है,  कि  दो
 सीन  बरस  में  मुकभ्सिल  हो  जाएगी  ।  लेकिन

 भाखड़ा  डैम  की  नहरो  से  जो  जमीन  सैराब

 होगी,  उस  जमीन  के  मालिकों  पर  बड़ा
 भारी  बेटरमेंट  लेवी  लगाया  जा  रहा  है
 जो  रेट  फिक्स  किया  गया  है  वह  १८०  रुपया
 पर  एकड़  है  भर  में  श्रापको  बतलाना  चाहता
 हूं  कि  बहुत  से  इलाकों  में  उस  कीमत  पर  जमीन

 ही  मिल  सकती  है  ।  भी  इसकी  वसूली
 यहां  पर  नहीं  हुई  भौर  जब  वह  वसूली  होगी
 तो  आपको  पता  चलेगा  कि  उसके  खिलाफ

 यहां  पर  कितनी  रिजेंटमेंट  होती  है  ।  जो
 'फायदा  आपने  वहां  कौ  जनता  को  पहुंचाया
 है  उसके  लिये  तो  वह  भाषकी  शुक्रग॒ुजार  है
 लेकिन  जो.  रेट  Betterment  Levy
 का  आपने  फिक्स  किया  है  वहू  बहुत  ही  ज्यादा
 डे  ।

 दूसरी  कमेटी  जिस  पर  में  इस  मिनिस्ट्री
 को  परखना  चाहता  हूं  वह  यह  है  कि  जैसे  जैसे
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 a

 ये  साधन  (resources)  डिवेलेण

 होते  जाते  हैं,  उनका  डिस्ट्रीब्यूशन  केसे
 किया  जाता  है  ।  माखढ़ा  डैम  के  पानी  को

 डिस्ट्रीब्यूट  करने  का  ही  सवाल  लें  लीजिये  a
 झानरेबल  मिनिस्टर  साहब  बानते  होंगे  कि

 यह  भालड़ा  डेम  खास  तोर  से  हरियाना

 के  लुएक  इलाके  को  सैराब  करने  के  लिये  बनाया
 जा  रहा  है  1  यह  स्कीम  ब्रिटिश  गवर्नमेंट
 के  जमाने  से  चली  भा  रही  है।  सन्‌  १६४६
 के झन्दर  इसको  प्रम्ल में  लाना  शुरू  किया  यया।
 झाजादी  मिलने  के  बाद  इसको  बढ़ाया  गंया

 है  श्रौर  बाघ  की  ऊंचाई  को  झौर  ऊंचा  किया
 नया  है  ।  लेकिन  शब  सवाल  इसके  पानी
 को  तक्सीम  का  पैदा  होता  है।  भब  सवाल

 यह  पैदा  होता  है  कि  हरियाना  के  किस  किस
 जिले  को  पानी  दिया  जाये  भर  हरियाना
 के  अलावा  झाया  पटियाले  के  इलाके  का  ही  हक
 है,  जालन्धर  डिवीजन  के  इलाके  का  भी  इसमें

 हक  है  या  और  किसी  इलाके  का  भी  हक  है  t
 में  ने  श्रापकी  मिनिस्ट्री  की  १६५६-५७  की
 रिपोर्ट  पढ़ी  है  श्ौर  इसको  पढ़ने  के  बाद

 मुझे  तो  ऐसा  लगा  है  कि  आपका  ध्यान  इस
 झोर  नही  है  ।  डिवेलेप्ड  रिसो्सिस  को

 कंसे  ,
 डिस्ट्रीब्यूट  किया  जाये,  किस  किस  एरिया
 को  कितना  हिस्सा  मिले,  यह  काम  गालिवन
 आपने  स्टेट  गवर्नेमेट्स  पर  छोड़  रखा  है
 स्टेट  गवर्नमेंटस  इंसाफ  करती  हैं  या  नहीं,
 कैसे  पानी  को  डिस्ट्रीब्यूट  करती  है,  इस
 सिलसिले  में  हमारी  सेंट्रल  मिनिस्टरी  का
 ध्यान  नहीं  है  ।  मै  उस  बैकवडं  एरिया  से,
 उस  भ्रन्डर  डिवेलिप्ड,  एरिया  से  ताल्लुक  रखता

 हूं  जहा  के  लोग  कि  पानी  के  लिये  तड़पते  रहते
 है  भौर  तड़प  रहे  है  |  रोहतक,  हिसार,
 क्रनाल,  गुड़गांव  इत्यादि  इलाकों  के  लोग

 हमेशा  ही  पानी  के  लिये  तड़पते  रहे  है  भौर
 इसके  बरखिलाफ  एक  वह  इलाका  है  जिस
 इलाके  के  कि  ६०-७०  फी  सदी  एरिया  को
 पानी  मिलता  रहा  है  ।  हमारे  इलाके  में

 मुश्किल  से  १०-१४  परसेंट  जमीन  को  ही
 पायी  मिलता  है।  भव  चालड़ा  की  नहरें
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 बनी  है  लेकिन  फिर  उस  इलाके  को  पानी  मिल
 गया  है  जहां  ६०-७०  परसेंट  जमीन  को
 पहले  ही  मिल  रहा  था  शौर  उस  इलाके  के

 बहुत  से  जिले  महरूम  रह  गये  हैं  जिन  को
 कोई  पानी  नहीं  मिल  रहा  था  ।  यह  कहां
 को  इंसाफ  है,  यह  &  पूछना  चाहता  हूं  ।
 धगर  कहीं  बेइंसाफी  होती  है  तो इसका  कारण
 में,  समझता  हूं,  यह  होता  है  कि  पानी  की
 तकसीम  में  हमारी  सेंट्रल  गवर्नमेंट  दिलचस्पी

 नहीं  लेती  है  या  उतनी  दिलचस्पी  नहीं  लेती

 &  जितनी  कि  इसको  लेनी  चाहिये  -  इसी
 तरह  से  बिजली  का  सवाल  है।  एक  माननीय
 सदस्य  ने  कहा  है  कि  दिल्‍ली  में  बिजली  की

 बड़ी  कमी  है।  ब़डी  झजीब  बात  है  कि  दिल्ली
 में  बिजली  की  कमी  हो  गई  है।  लेकिन  सवाल

 यह  पैदा  होता  है  कि  जो  बिजली  भाजखड़ा
 नंगल  से  पैदा  की  जाती  है  उसकी  तक्सीम
 कैसे  हो  ।  शझेगर  दिल्ली  में  बिजली  की  कमी
 है  तो  दिल्‍ली  के  लिये  बिजली  का  इंतिजाम
 श्राप  फरे  t  लेकिन  जो  बिजली  भाखडा
 से  पैदा  होती  है  श्रौर  जिस  की  बहुत  सख्त
 जरूरत  पजाब  के  उन  इलाको  में  है  जिन

 इलाकों  में  कि  पहले  कभी  विजली  नहीं  दी  गई

 है,  उनको  पहले  दी  जानी  चाहिये  ।  भ्ापने
 २०,०००  किलोवाट  बिजली  दिल्‍ली  को  बी
 झौर  शब  ४०--४०  हजार  किलोवाट  श्रौर
 बिजली  देने  की  माग  की  जा  रही  है  |  श्राज

 हरियाना  के  रोहतक,  करनाल,  हिसार,  गृड़गांव

 इत्यादि  जिलों  को  इडस्ट्रीज  के  लिये,  कंज्यूमर्स
 के  लिये,  देहाती  इलाकों  के  लिये  बिजली
 की  झावश्यकता  है  श्रौर  बिजली  के  लिये
 लोग  तड़प  रहे  हैँ  ।  उन  इलाको  को  पहले  कभी
 बिजली  नहीं  दी  गई  ।  में  कहना  चाहता

 हूं  कि  वाटर  एंड  पावर  रिसोसिस  को  जो

 हम  डिवेलेप  कर  रहे  है,  भ्गर  इनकी  तक्‍्सीम

 मुनासिब  ढंग  से  नहों  की  जायेगी,  तो  यह
 एक  बहुत  गलत  बात  होगी  ।  इससे  जो
 रिजेंटमेंट  पैदा  होगी  उसका  श्राप  भाज  अंदाजा

 नहीं  लगा  सकते  ।  वैसे  हमारी  दूसरी  पंच-
 बर्दीय  योजना  का  यह  एक  बेसिक  उसूल  है
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 जहां  हमने  भ्पने  साधनों  का  विकास  करना

 हैं  जहां  हमने  अपने  सिसोरसिस  को  डिबेलप
 करना  है,  वहां  इन  साधनों  का  डिस्ट्रीब्यूडन

 '

 भी  सोशलिस्टिक  पैटर्न  पर  करना  है  ।  जो
 इलाके  बैकवर्ड  हैं,  जो  इलाके  अंडर  डिवेलेप्ड

 हैं,  उन  इलाकों  की  ओर  हमें  ज्यादा  ध्यान
 देना  चाहिये  श्रौर  जो  पहले  ही  से  डिवेलेप्ड

 हैं,  उनकी  शोर  हमें  कम  ध्यान  देना  है
 जैसा  कि  यह  रिपोर्ट  जाहिर  करती  है  भ्रगर

 सेंट्रल  मिनिस्टरी  इस  भ्रोर  ध्यान  नहीं  करती
 तो  फिर  वे  रिसोसिस  गलत  तरीके  से  डिस्ट्री-
 ब्यूट  होगे  भौर  resentment  बढ़ेगी  ।
 जैसा  पंडित  ठाकुर  दास  जी  ने  कहा  भ्ौर

 एक  माननीय  सदस्य  ने  भी  कहा  कि  उन  इलाकों
 की  जोकि  हरियाज्षा  में  है  तादाद  काफी  है
 जिन  को  कि  भाखड़ा  डैम  की  नहरों  से  पानी

 नहीं  मिल  रहा  है  |  गुड़गांव  का  सारा  जिला

 है,  झझर  की  तहसील  है,  करनाल  का  इलाका
 है,  पानीपत  और  करनाल  की  तहसीलें
 &  जहां  पानी  की  इंटे  सिटी  मुश्किल  से  २०-२४
 फीसदी  होगी  t  ऐसी  हालत  में  हम  यह  कैसे
 उम्मीद  कर  सकते  हूँ  कि  इन  इलाको  का  सुधार
 हो  ।  इन  की  जमीने  जरखेज  है  यहा  का
 वा  उत्पादन  बढ़  बहुत  सकता  है  |  भ्गर  इन
 इलाको  को  पानी  दिया  जाये  शौर  में  समझता

 हू  कि  दिया  जा  सकता  है,  तो  फिर  कोई

 वजह  नहीं  है  कि  पजाब  का  'यह  इलाका  सारे

 हिन्दुस्तान  की  ग्रेनरी  न  बन  जाये  ।  में  इस
 बात  को  मानता  हू  कि  हरियाना  के  इलाके
 में  से  २५  लाख  एकड़  एरिया  को  पाती

 मिलेगा  ।  १८  लाख  एकड़  जमीन  को  हिंसार
 में  और  ६  लाख  उस  इलाके  को  जहा  से  कि
 में  चुना  गया  हु  यानी  कैथल  को  ।  इनके
 अलावा  हरियाना  के  बहुत  से  एरियाज

 ऐसे  हैँ  जहा  पर  कि  पानी  की  बहुत  कर्मी  है  शौर
 उनको  पानी  दिया  जाना  चाहिये  ।

 इस  सिलसिले  में  मैं  एक  सजैशन  मामनीय
 मंत्री  जी  को  देना  चाहता  हूं  -  झाष  ने  सतलुज
 पर  भाखड़ा  का  बाध  तो  बना  दिया  और  उस  के
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 में  मिश्चयपूर्वक  कह  सकता  हूं  कि  हमारे
 बाकी  इलाके  को  पानी  दिया  जा  सकता  है
 लेकिन  भगर  वह  से  पानी  नहीं  दिया  जा  सकता
 तो  जल्‍दी  से  जल्दी  जमना  पर  बांध  बांधा
 जा  कसता  है  1  इसका  फायदा  यह  भी  होगा
 कि  जो  हर  साल  सैलाब  आते  है  भौर  जिनसे
 दिल्‍ली  नौर  पिछले  इलाके  भी  परेशान
 रहते  है,  हमारे  करनाल,  रोहतक,  इत्यादि
 के  जिले  पानी  के  भ्रभाव  में  परेशान  है,  उनसे
 निजात  मिल  जायेगा  और  पानी  का  भी

 एक  बड़ा  भारी  स्टोरेज  होगा  जिससे
 हमारा  सारा  इलाका  सेराब  होगा  और
 उत्तर  प्रदेश  के  इलाके  को  भी  फायदा  पहुंचेगा
 पीर  वहा  के  कुछ  जिले  भी,  सै  राब  हो  सकगे  ।
 द्वितीय  प्र  वर्षीय  योजना  में  इस  बाघ  के
 बनाने  का  जिक्र  तो  नहीं  पब्राया  है  भौर  न  इसका
 सर्वे  हो  रहा  है  लेकिन  भ्रगर  इस  पर  गौर  कर
 लिया  जाये  तो  में  समझता  हू  कि  यह  एक  भ्च्छी
 बात  होगी  ।  बहुत  बार  इस  का  जिक्र  आया
 है,  कि  जहां  जमना  नदी  मैदान  में  दाखिल

 ड्ोती  है,  वहा  बध  बांया  जाये,  इम  प्रोजेंक्ट
 'पर  जल्दी  काम  शुरू  किया  जावे  ।

 तीसरी  कसौटी  जिस  पर  मै  इस  मिनिस्टरी
 के  कामों  को  परखना  चाहता  हूँ  वह  यह  है  कि
 या  जो  रिसोसिस  उपलब्ध  किए  गए  है,  उनका
 इस्तेमाल  भी  ठीक  ढंग  से  हो  रहा  है  या  नही  {
 डिप्टी  स्पीकर  साहब,  इस  सिलसिले  में  मुझे
 बहुत  श्रफसोस  के  साथ  कहना  पड़ता  है  कि
 जो  रिसोसिस  उपलब्ध  किए  गए  हैं  उनमें  से
 केवल  ३०  प्रतिशत  का  हो  इस्तेमाल  हुमा  है  |
 यह  बड़े  अफसोस  की  बात  है।  वे  कौन  से  क/रण
 है  कि  जिन  के  होते  हुए  जब  पानी  उपलब्ध
 कर  दिया  गया  है  तो  उसका  केवल  ३०
 प्रतिशत  ही  इस्तेमाल  में  झाया  है  प्रौर  क्यो
 बाकी  पानी  का  थे  इस्तेमाल  नहीं  कर  सके
 ।  हमारे  जितने  भी  रिसोर्सेज  डेवलप
 सुए  उन  में  ह  फीसदी  का  इस्तेमाल  हो,

 ४०  फीसदी.  का  इस्तेमाल  हो  या  ५०
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 फीसदी  का  इस्तेमाल हो  तो  ऐसी  बात  क्यों

 हो  ।  झगर  सन्‌  १९५६-५७  की  रिपोर्ट  को
 देखें  तो  श्राप  पायेंगे  कि  मुख्तलिफ  रिसोर्सेज  के
 हवलप  करने  के  रास्ते  में  जो  जो  कठिनाइयां
 झाई  उतका  इंतजाम  करने  की  बात  सोची
 गई  लेकिन  उन  'रिसोसेज  को  डिस्ट्रीब्यूट
 कंसे  करे  भौर  कैसे  उनका  युटिलाइजेशन  करे,

 इस  की  प्रोर  ख्याल  नही  किया  गया  है।

 उपाध्यक्ष  महोदथ  :  माननीय  सदस्य
 का  समय  खत्म  हो  रहा  है,  वह  झपती  बात  जल्दी
 समाप्त  करें

 at  मू०  च्चं6  जम  :  उपाध्यक्ष  महोदय,
 में  ३,  ४  मिनंट  समय  और  लूगा  और  उस
 बीच  में  मै  प्रपना  भाषण  समाप्त  कर  दूंगा  ।
 ४  बज  के  पहले  मै  खत्म  कर  दूगा  जब  कि
 मिनिस्टर  साहब  को  आप  बुलायेंगे  ।

 उपाध्यक्ष  भहोदय  :  ४  बजे  तो  मु
 एक  झौर  माननीय  सदस्य  को  बुलाना
 है  1

 श्री  न््र०  Wo  जन  :  मुझ  बोलते  हुए
 झमी  केवल  १०  ही  मिनट  हुए  है,  ३-४५
 पर  में  ने  बोलना  शुरू  किया  था।

 उपाध्यक्ष  महोदय  :  उसको  तो  छोड़िये,
 झापने  ३-४५  पर  नहीं  बल्कि  ३-४३  से
 बोलना  शुरू  किया  था  t

 ह (ह  द  Wo  जन  :  लेर  जैसी  भापको
 झ्राज्ञा  हो  ।  हां  तो  मैं  कह  रहा  था  कि  इत
 रिसोर्सेज  का  इस्तेमाल  भौर  युटिलाइजेशन
 क्यों  क्रम  हो  रहा  है  शर  उसकी  वजह यह  है
 जैसा  कि  कल  हमारे  दोस्त  पडित  ठाकुर  दास
 भागंव  ने  बतलाया  था  कि  किस  तरीके  से

 एग्जाक्यूटिव  इंजीनियर्स  भौर  जो  नहर  के

 मुहकमे  के  दूसरे  जिम्मेदार  भ्रफसरान  हैं
 उनके  पास  इस  बात  का  रिप्रेजेटेशन  पहुंचता
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 है  कि  हतों  channel #  face  झ्ागया  है  या
 कोई  पुराने  रजवाहों  की  मरम्मत  चाहते
 हैं  लेकिन  उनकी  कोई  सुनवाई  नहीं  होती  भौर
 जैसे  कि  ब्रिटिश  गवनेमेंट  में  होता  था  कि
 जब  तक  नहर  के  भ्रफसरान  को  रिव्वत  न  दो
 और  खुद  न  करो  तब  तक  काम  नहीं  होता
 था,  वही  चीज  भाज  भो  मौजूद  है  भौर  जब
 तक्ष  कि  कंनाल  डिपार्टेमेंट  के  बहुत  से  लोगों
 की  मुट्ठी  गरम  न  की  जाय  तब  तक  उनका
 काम  नहीं  किया  जाता  |

 यहा  सवाल  उठता  है  कि  ग्रो  मोर  फूड
 किया  जाय  क्योंकि  हमारे  देश  को  काफी  गल्ले
 की  जरूरत  है  ममूरी  में  कान्फ्रेस की की  जाती

 है  जिस  में  यह  फंसला  किया  जाता  है  कि

 कम्युनिटो  प्रोजेक््स  का  सारा  छघ्यान
 ‘Grow  More  Food  की  शोर  हो,  जल्दी  से
 जल्दी  यह  मुकम्मिल  हो  ताकि  हमारे  देश  का
 प्रोडक्शन  बढ़े  ।  मे  सरकार  को  यह  चेतावनी
 देना  चाहता  हूं  कि  यह  सब  बात॑  सिर्फ  रिपोर्ट्स
 और  कान्फ्रेसेज  तक  ही  सीमित  रह  जायेंगी
 अगर  हमारे  मुल्क  के  भ्रफसरान  का  रवैय्या

 नही  बदला  शौर  उन्होंने  वही  ब्यूरोक्रेटिक
 'खेय्या  बनाये  ररक्खा  जैसा  कि  ब्रिटिश
 गवनंमेट  के  समय  में  होता  था  |  भ्राज  हम
 देखते  हे  कि  हमारे  काइतकार  परेशान  होकर
 काफी  झरसे  तक  इधर  से  उधर  घूमते  है  लेकिन
 उनकी  कोई  सुनवाई  नहीं  होती  भौर  उनके

 आउटलेट्स  ठीक  नहीं  किये  जाते  ।  वे  कहते
 है  कि  भापने  जो  भ्राउटलेट  लगाया  है  वह
 नीची  लेविल  पर  है  शौर  हमारा  खेत  ऊंची
 चर  है  या  गलत  जगह  पर  लगा  है  इसलिये
 उसको  वहा  से  हटा  कर  सही  जगह  पर  लगाया

 जाये  लेकिन  उसकी  कोई  पर्वाह  नहीं  की  जाती

 है।  में  चाहता  हूं  कि  जहा  इस  रिपोर्ट  मे  जिक्र
 आया  है  कि  हमने  अपने  भ्रफसरों  को  ट्रेनिंग
 दिलाने  के  लिये  यह  यह  किया  वहां  कोई
 ऐसी  भी  व्यवस्था  हो  जिससे  इन  अफसरों  को
 अपना  पुराना  बुढेन  भौर  ब्यूरोक्रेटिक  रवैय्या
 अदलने  की  ट्रेनिंग  दी  जाय  ।  इन  नहर  के
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 मुहकम  के  भफसरान  के  लिए  रिफ्रेशर  कोर्स
 अादि  होना  चाहिए  ताकि  वे  सेवा  की  भावना
 दे  भोत  प्रोत्  होकर  जहा  भी  जनता  को
 कठिनाई  हो  भौर  जहां  वें  कुछ  तवदीलो  चाहते

 हों,  उसको  दूर  कर  सकें  शौर  स्वयं  जाकर
 उनकी  शिकायतों  को  पण्फा  कर  सके  |  में
 चाहता  हूं  कि  रिसो्सेज  के  डिस्ट्रिब्पूशन  भौर
 उनके  प्रौपर  युटिलाइजेशन  का  इंतजाम  किया
 जय  |  इस  भोर  Central  Ministry  का
 ध्यान  बहुत  ही  कम  है

 फ्लूड्स  के  बारे  में  म॑  कुछ  ज्यादा  नहीं
 कह  सकूगा  क्‍योंकि  मेरा  टाइम  हो  गया  है।
 नजफगढ़  की  झील  का  ताल्लुक  हमारे  रोहतक
 और  करनाल  के  जिनों  से  भी  है।  उस  झोल
 श्रौर  नाले  मे  सिल्ट  होने  से  यहा  दिल्ली  के
 देहातों  को  तो  नुकसान  होता  ही  है  बल्कि
 उसमे  सिल्ट  हो  जाने  के  कारण  रोहतक  और
 करनाल  के  जिलों  में  बरसात  के  मौसम  में
 पलड  श्रा  जाता  है  भौर  म॑  चाहता  हूं  कि
 इसकी  भोर  जल्द  से  जल्द  ध्यान  दिया  जाय  ।

 शौ  पदम  देव  (चम्बा)  :  उपाध्यक्ष

 महोदय,  इस  दस  साल  को  स्वतंत्रता  के  ध््से
 में  भ्रपन  देश  के  नताभों  ने  देश  को  भागे  ले
 जाने  में  जो  प्रयत्न  किया  वह  सराहनीय  है  1

 इतने  बड़े  कामों  में  कही  न  कही  कुछ  कमियां

 रह  ही  जातो  है  शर  यह  सही  है  कि  उनकी
 और  ध्यान  दिलाया  जाना  चाहिए  और  ध्यान
 दिलाया  जाता  है  और  हर  एक  का  ध्यान
 उनकी  भोर  भ्राकषित  भी  हो  जाता  है  भौर
 यथासभव  उन  खामियों  को  दूर  करने  की
 कोशिश  भी  को  जाती  है  क्‍योंकि  भ्रगर  ऐसा
 न  किया  गया  और  उस  इलाके  के  लोगों  की
 शिकायत  दूर  न  की  गई  तो  उस  क्षेत्र  से  चुने
 जाने  वाले  सदस्यों  का  चुनाव  खतरे  में  पड़ने
 का  डर  हो  जाता  है  भौर  बदनामी  तो  सब

 जगह  हो  ही  जाती  है  भौर  इसलिये  वहां  के

 लिए  कुछ  न  कुछ  होता  ही  रहता  है  भौर
 काफी  हो  भी  रहा  है  लेकिन  यह  बात  हर  जगह
 के  लिए  नहीं  कही  जा  सकती  ।  जो  इलाके
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 [at  पद्म  देव]

 पिछड़े हुए  हैं,  जैसे  हिमाचल  प्रदेश  का  सीमावर्ती  चर  से  केवल  इसी  काम  के  लिये  तल  हुआ  होता
 श्रान्त  या  इसी  त्तरह  के  दूसरे  इलाके  जो  कि
 सडको  से  दूर,  लीडरो  से  दूर  और  हमारे
 विशेषज्ञों  से  दूर  है,  वहा  पर  भ्रमी  बहुत
 कुछ  करने  को  है  |  मे  कृतष्न  तो  नहीं  हू  यह
 कहू  कि  बिलकुल  वहा  के  लिये  कुछ  नही  हो
 रहा  लेकिन  यह  जरूर  कहगा  कि  भ्रन्य  प्रान्तो
 की  भ्रपेक्षा  वहा  पर  बहुत  कम  काम  हुआ  है
 ध्रगर  भारत  सरकार  की  नीति  यह  है  कि  देश
 को  समान  रूप  से  साथ  श्रागे  ले  जाना  है  और
 उससे  यह  समझा  जाय  कि  जो  लगड़ा  है  और
 जिसकी  दो  दागे  है  दोनों  को  समान  रूप  से
 बदना  है  तब  तो  जो  बह  सानता  लाना
 चाहती  है  वह  नही  श्र  सकेगी  क्योकि  श्रगर
 इस  तरह  से  सबको  बराबर  नाप  तौल  करके
 विकास  किया  गया  तो  जो  पीछे  हे  श्रौर
 भौर  लगडा  लगडा  कर  चलत  है  वे  कभी  तेज
 चलने  वालो  के  बराबर  नहीं  श्मा  सकेगे  शौर
 उसका  परिणाम  यह  होगा  कि  जो  श्रागे  है  वह
 और  भागे  चला  जायगा  और  श्राथिक  विसमता
 जिसको  हम  समाप्त  करना  चाहते  हू  वह
 खत्म  नहीं  ही  सकेगी  ।

 में  हिमाचल  प्रदेश  से  पभ्रात्ता  हु  जो  एक
 पहाडी  प्रदेश  है।  मे  इससे  इन्कार  नहीं  करता
 कि  हिमाचल  प्रदेश  को  भारत  सरकार  से
 पिछले  पाच  वर्यों  मे ंकाफी  सहायता  नही  मिली
 लेकिन  इतना  में  जरूर  निवेदन  करना  चाहुगा
 कि  बहू  भ्रपर्थाप्त  है।  हिमाचल  प्रदेश  श्रौर  उस
 सर्र,खे  1जततने  पर्वतीय  प्रान्त  है  वहा  पर  भनाज
 का  हमेशा  अभाव  बना  रहता  है  ।  वहा  पर
 बडी  बडी  नदिया  हैँ,  नदियों  से  नहरे  निकाली
 जा  सकती  है  लेकिन  इस  बात्त  से  इन्कार  नहीं
 किया  जा  सकता  कि  वहा  के  लोग  पानी  के
 लिए  भी  सरसते  है  ।  नदिया  बहुत  नीचे  चली
 गई  है  वहा  के  पहाडो  की  खोदती  हुई  भौर  लोग
 ऊपर  रह  गये  है।  भाप  भनुमान  नही  लगा  सकेंगे
 कि  कुछ  ग्रामो  के  लोग  श्रपने  भ्रपने  घरो  से  ४,  ४

 झील  चलकर  पीने  का  पानी  लाते  है  एक  भ्रादमी

 है  जो  दिन  भर  पानी  लाता  रहे।  भाप  स्दाजा
 नही  लगा  सकेंगे  कि  कुछ  इलाकों  में  जहा
 ४  मील  के  फासले  पर  भी  पानी  नही  मिलता,  लोग
 बरसात  के  दिनो  में  गड़ो  में  जो  पानी  इकट्ठा
 ही  जाता  है,  उसको  पीने  के  काम  में  भौर  पशुभों
 के  काम  में  लाते  है  1

 26  brs,

 में  ते  जैसे  पहले  निवेदन  किया  नदिया
 तो  यहा  पर  है  लेकिन  उन  नदियों  का  इस्तेमाल
 बहा  के  लोगो  के  भाग्य  में  नही  है  |  कुछ  लोग
 दायद  ऐसा  सोचते  होगे  कि  वहा  नहरे  बन  ही
 सही  सकती  होगी
 Mr.  Deputy-Speaker:  I  have  to

 bfing  it  to  the  notice  of  the  hon.
 Members  that  there  are  so  many
 voices  audible  here  te  the  Chair  It
 is  Supposed  that  members  inside  the
 House  are  listening  to  the  hon  Mem-
 per  who  38  speaking  At  least  it  has
 to  be  supposed  like  that,  ४  may  not
 96  the  actual  fact

 भरी  पद्म  देव  चीनी  तहसौल  मे  एक
 बक्टू  नाम  की  नहर  बहुत  भ््सें  से  बन  रही  है
 लेकिन  वह  भ्राज  तक  नहीं  बन  पाई  ।  हिमाचल
 ब्रदेश  में  च।नी  लहसील  बादाम  और  पिएला  पैदा

 बीती,  है  श्रीर  वहा  पर  सेब,  नासपार्त।  शार  दूसरे
 अनेक  फल हे।न है।  ले।कन  वहा  पर  पानी  की

 बहुत  मी  है  1  कई  स्थानों  में  नहर  भ्रा  सकती  है,
 कइयों  में  नही  भरा  सकती  ।  गर्भियों  में  वहा
 बारिश  नहीं  होती  ।  सर्दियों  में  बर्फ  बहुत
 गिरती  है  ।  तालाबों  के  जरिये  से  पानी

 इकक्‍्ट्रा  करके  सिंचाई  का  काम  किया  जा  सकता
 है;  यदि  कभी  ऐसा  मौका  शाये  कि  भारत  बे
 को  बादाम,  पिस्ता  भगूर,  भ्रखराट  झौर  इस
 किस्म  के  फलो  की  जरूरत  हो  तो  साढ़े  तोन
 हजार  मुरब्बा  मील  का  इलाका  इस  काम  के
 लिये  अच्छी  तरह  प्रयोग  में  लाया  जा  सकता
 है  t  लेकिन  यह  स्थान  तमी  सरकार
 के  ध्यान  में  भ्रासकता  है  यदि  कभी  कभी
 हमारे  केन्द्र  के  मंत्री  लोग  इन  स्थानों  की  यात्रा
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 करें,  यहां  के  लोगों  के  हालात  को  देखें,  उस
 इलाके  को  देखें  झौर  फिर  भनुमान  करे  कि

 महां  से  क्‍या  क्‍या  चीजें  प्राप्त  हो  सकती  है

 हिमाचल  में  दो  नदिया  हैं  ससललूज  भौर
 एक  शौर  नदी  जिस  पर  जोगेन्दर  नगर  का
 वावर  प्लांट  बनाया  गया  है  1  केवल  इन  दो
 नदियों  से  इतनी  बिजनी  उत्पन्न  हौती

 *

 हिमाचल  प्रदेश  के  भ्रन्दर  हर  स्थान  पर,  हर
 गाव  मे  कोई  से  कोई  छोटी  बडी  नदी  है  ।

 हर  नदी  से  बिजली  तैयार  की  जा  सकती  है
 बहा  पर  बडे  बडे  जगल  हूँ  भौर  उनकी  लक्डी

 मौजूद  है  भौर  वहा  भ्रनेक  प्रकार  के  मिनरल्स

 है  |  वहा  जो  लकडी  पैदा  होती  है  बह  नदियों  के
 जरिये  से  नीमे  पहुचायी  जाती  है  |  यदि  वहा
 पर  बिजली  का  प्रवन्ध  हो  जाये  तो  बने  बनाये
 मकान  दिल्ली  और  दूसरे  शहरों  से  भ्रा  सकते

 है  इन  चीजो  की  त्तरफ  मोडा  सा  ध्यान  देने
 की  जरूरत  है  1  ऐसा  करने  से  वहा  के  लोगो
 की  मरीबी  भी  दूर  हो  सकती  है  भौर  देश  का
 जो  फालतू  रुपया  खर्च  होता  है  उसकी  भी
 भ्रासानी  से  बचत  हो  सकती  है  ।

 बसे  भी  यह  स्थान  सीमावर्ती  होने  से
 बड़ा  महत्व  रखता  हैँ  भौर  श्राप  जानते  ही
 है  कि  इन  स्थानों  में  कई  तरह  की  विचारधा  राये
 चल  रही  हू  ।  भ्रमर  यहा  के  लोगो  की  दशा  को
 न  सुधारा  जाये  भोर  इन  इलाको  के  प्र।कृतिक
 साधनो  का  देश  कै  लिये  इस्तैमाल  न  क्या  जाये
 तो  देश  के  लिए  इसका  भ्रच्छा  नतीजा  पैदा  नही
 ही  सकता  ।

 बहा  का  हाल  यह  है,  भाष  भ्रनुमान  नही
 लगा  सकते,  कि  भ्गर  शिमला  में  भ्रनाज  का
 भाव  दस  रुपया  मन  है  तो  उसे  चीनी  में  पहुचाने
 में  १५  क्या  भाडे  का  खच  होता  है  I  इसका
 मतलब  यह  होता  है  कि  वहा  पर  २५  पये  मन
 झनाज  पहुचेगा  |  झगर  वहा  पर  नहरो  का
 इम्तजाम  ही  तो  जितना  वहां  के  लोगों  के

 लिए  झावश्यक  है  उतना  भ्रनाज  पैदा  भासानी
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 से  हो  सकता  है  ।  हर  साल  हिमाचल  के  लिए
 भ्नाज  की  कमी  महसूस  होती  है  भौर  केन्द्रीय
 सरकार  को  हमेशा  इसके  लिए  कष्ट  दिया
 जाता  है।  वहा  की  पानी  की  व्यवस्था  भासमान
 पर  ही  निर्मर  करती  है  यदि  वहा  पर  सिचाई
 का  प्रबन्ध  किया  जाये  तौ  श्र्न्न  काफी  पैदा
 हो  जायेगा  अभर  जो  भारत  सरकार  को  फालतू
 रुपया  श्रनाज  को  महगाई  के  लिए  देना  पडता
 है  वह  नही  देना  पड़ेगा  |  वहा  पर  बड़ी  जरूरत
 ह... ह  कौ  है  गौर  वह  तब  तक  पैदा  नही  किया
 जा  सकता  जब  तक  पानो  का  पूरा  प्रवन्ध  न
 हो  ।  झाप  लोग  हैरान  होगे  कि  हिमाचल  में

 कुछ  इलाक  ऐसे  है  जहा  पर  लोग  अपने  लिए
 पूरी  रोटी  पैदा  नहीं  कर  सकते  ।  इसलिए
 सदियों  में  वह  अपने  बालबच्चो  समेत  शिमला
 या  किसी  दूसरी  जगह  पहुच  जाते  है  ।  वहा
 मजदूरी  करते  और  रोटी  कमाते  है  प्रौर  जितनी
 बचत  वे  सदियों  में  करते  हूँ  उसको  खाने  के
 लिए  फिर  अपने  मरो  को  चले  जाते  हैं  क्योकि
 “जननी  जन्मभमिश्च  स्वर्गादपि  से  गेयसी"”  ।
 अपनी  पीठ  पर  सामान  उठाकर  ले  जाते  हैं
 और  घर  में  ल ेजाकर  तोन  चार  महोने  खाते
 है  शौर  उसके  बाद  फिर  कमाने  के  लिये

 बाहर  चले  जाते  है  [इस  द्ग  से  चीनी
 झौर  बरमौर  के  इलाके  में  भ्रावागमम  लगा

 रहता  है  1  इसलिए  में  इस  माननीय  सदन  से
 श्रौर  नबी  जो  से  यह  प्रार्थना  करूगा  कि  उस
 श्रोर  भी  जरूर  ध्यान  करे।  मद्यपि  यह  इलाका
 पहाडो  से  ढका  हुआ  सखझूर  है,  लेकिन  भारत
 का  अविभाज्य  भाग  है।  उसको  झोर  अवय
 ध्यान  दिया  जाये  ।

 Shri  Ss.  K.  Patil:  Sir,  I  must
 begin  with  an  expression  of  grate-
 ful  thanks  to  the  hon  Members  of
 the  House  for  their  very  keen  interest
 that  they  have  demonstrated  in  this
 particular  subject  As  many  as
 seventy  cut  motions  have  been  moved
 and  28  speakers  have  spoken.  If  there
 was  time,  I  am  sure  another  twenty
 would  have  taken  part.  That  only
 goes  to  show  what  keen  interest  all
 hon  Members  coming  from  various
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 of  India  take  in  this  important

 subject  of  irmgation  and  power,  which
 is  the  very  basis  of  our  nation-build-
 ing

 Before  I  come  to  the  details  which
 every  hon  Member  belonging  to  parti-
 cular  locality  or  State  has  unfolded,
 I  do  not  want  to  be  lost  and  bogged
 down  in  these  details  because  thereby
 I  may  not  give  you  a  correct  picture
 of  the  proposition,  which,  with  your
 permission,  I  want  to  give  to  this
 House

 The  hon  Members  will  realise  that
 this  38  an  experiment  that  we  have
 been  tryig—I  am  talking  centrally—~
 in  the  last  ten  years  and  it  is  too
 early  a  time  for  a  correct  and  com-
 plete  assessment  as  to  the  success  or
 otherwise  of  that  experiment  There-
 fore,  before  I  come  to  those  detauls,  I
 would  give  you  a  bird’s  eye  view  in
 the  form  of  an  overall  picture,  as  it
 appears  to  me,  of  the  great  =  effort
 that  the  country  has  been  making
 during  the  last  ten  years  and  parti-
 cularly  durmg  the  six  years  and  a
 quarter  of  the  Plan  period—five  years
 of  the  First  Plan  and  a  year  and  a  few
 months  of  the  Second  Plan  This  38
 particularly  necessary  for  the  proper
 assessment,  as  I  said,  if  not  apprecia-
 tion  of  the  great  effort  Let  us,  there-
 fore,  not  make  the  mistake  of  missing
 the  wood  in  the  trees

 When  I  come  to  the  picture,  I  would
 draw  the  attention  of  the  House  to
 what  I  have  styled  as  the  river
 wealth  of  this  country  We  have
 been  talking  of  many  wealths—muin-
 eral  wealths,  gold  wealth,  silver
 wealth  Our  river  wealth  is  some-
 thing  of  which  as  a  nation  we  can  be
 proud  We  have  so  many  rivers  and
 at  places  where  we  need  them  Sir
 Jagdish  Chandra  Bose  established  the
 theory  that  plants  have  hfe  That
 apart,  I  do  not  know  whether  the
 rivers  have  got  their  lives  or  not
 But,  sometimes,  I  am  inclined  to  think
 that  they  have  both  a  life  and  a  soul
 They  are  much  too  alive,  they  are
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 not  lke  other  inanimate  objects  and
 therefore,  they  have  a  terrible  im-
 pact  in  making  the  human  hves  as
 they  are

 We  are  so  lucky  that  we  have  so
 many  big  and  small  rivers  and  when
 they  move,  sometimes  they  crawl,
 sometimes  they  meander  and  some-
 times  they  jump  into  the  gorges;  all
 that  happens,  not  because  they  like
 to  do  so  or  they  are  fickle-minded;
 they  do  it  for  the  good  of  the  commu-
 nity,  for  the  good  of  humanity  Had
 they  not  been  so  and  had  they  not
 been  meafidering  and  moving  and
 jumping  irto  the  gorges,  you  could
 not  have  got  all  the  benefits  that  you
 derive  from  these  rivers  Sometimes
 they  are  a  httle  angry  when  they  are
 in  floods  and  sometimes  they  show
 ther  teeth  and  you  become  frighten-
 ed  although  it  is  for  a  short  duration

 Even  floods  are  necessary  some-
 times  Had  there  been  no  floods,  the
 natural  fertilisation  would  have  been
 impossible  Although  floods  are  ex-
 cessive  and  they  cause  damages—I
 know  that  and  our  annual  damage
 from  the  floods  is  somewhere  m  the
 neighbourhood  of  Rs  45  crores,  but
 even  then—when  you  think  of  dam-
 age,  you  do  not  think  of  the  good  that
 they  do,  of  the  immense  good  that
 these  rivers  do

 From  ancient  times,  you  will  see
 that  all  our  crvilisations—not  only  in
 India  but  everywhere  in  the  world—
 centred  round  the  rivers  Where
 would  be  the  Middle-East  and  all
 these  countries  af  Father  Nile  was  not
 there?  Where  would  our  civilisation
 be  if  the  Ganges,  the  Indus,  the  Bra-
 hmaputra  and  other  nvers  were  not
 there?  Therefore,  we  must  be  very grateful  to  providence  that  we  are
 Possesssors  of  these  great  rivers,  of
 this  great  river  wealth  which  we  are
 now  exploiting  to  the  good  of  the
 millions  of  our  countrymen

 When  I  give  you  this  bird’s  eye- view—as  I  call  it—I  would  tell  you what  all  the  things  that  we  have  done
 during  the  last  five  or  six  years  and
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 what  we  intend  to  do  during  the
 Second  Plan.  There  may  perhaps  be
 some  repetition.  Sometimes  people
 quote  figures  and  they  are  sometimes
 “wrong  figures.  Not  that  I  am  quot-
 ing  right  figures  but  these  are  figures
 ‘based  on  official  estimates  which
 after  great  pains  we  have  collected
 together.  They  indicate  what  India
 will  be  at  the  end  of  ten  years—that
 is,  at  the  end  of  the  Second  Plan
 period.

 This  country  was  ahead  of  any
 other  country  in  the  world  in  the
 matter  of  irrigation.  The  hon.  Mem-
 ‘pers  must  realise  that  irrigation  is
 not  a  new  subject  to  India.  If  there
 ‘was  any  country  that  was  irrigated
 to  the  last  point,  India  was.  India
 was  irrigated;  even  before  our  First
 Plan,  you  will  find  by  comparison
 that  we  had  the  largest  irrigation  in
 the  world.  That  irrigation  that  we
 ‘had  in  India  for  the  most  part  went
 ‘over  to  our  neighbour  country;  it  was
 mostly  in  the  North  West  and  Punjab
 vand  seven-eights  of  Punjab  irrigation
 system  went  over  to  Pakistan.  But,
 that  is  a  different  matter.  Even  with
 what  is  left,  in  the  South  and  in  other
 parts  of  India,  we  were  leading  in  the
 matter  of  irrigation  even  before  the
 First  Plan  began,  we  had  515  million
 ‘acres  of  land  under  irrigation  in
 various  parts  of  the  country,  parti-
 ‘cularly  in  the  North  and  the  South.

 At  the  close  of  the  First  Plan,  the
 irmgated  area  was  about  65°5  million
 acres.  It  rose  by  fourteen  million
 पा टा'ह5  by  the  major,  minor  and  medium
 sand  every  other  type  of  irfigation—
 ~which  necessarily  includes  irrigation
 ‘that  is  not  under  the  charge  of  this
 Ministry  but  that  is  under  the  Minis-
 try  of  Food  and  Agriculture.  In  my
 wiew,  it  is  a  very  significant  rise.  It
 ds  a  little  less  than  thirty  per  cent
 -over  the  pre-Plan  period.  During  the
 ‘Second  Plan,  we  aim  at  bringing  2
 million  acres  of  land  under  irrigation.
 ‘The  total  area  under  irrigation  at  the
 rend  of  the  Second  Plan  would  be  of
 the  order  of  86°5  million  acres.  That
 is  about  twenty  per  cent  more  than
 the  first  Plan  and  nearly  33  per  cent
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 more  than  at  the  end  of  the  First
 Plan.

 This  will  be  the  most  impressive
 performance,  provided  we  are  able  to
 fulfil  the  targets  that  we  have  placed
 before  us  and  there  is  no  earthly  rea-
 son  why  we  should  not  fulfil  those
 targets  provided  there  is  co-operation
 between  the  Centre  and  the  States
 and  provided  you  create  sufficient
 enthusiasm  and  inspiration  among  the
 people.  I  am  sure  that  it  will  be  done
 and  at  the  end  of  it  we  shall  have
 86°5  million  acres  brought  under
 irrigation  which  will  completely  wipe
 out  the  food  deficit.  My  definition  of
 food  sufficiency  is  this.  Because  in  a
 particular  year,  we  have  got  enough
 food,  it  is  not  food  sufficiency.  In
 1953,  we  had  almost  a  wide-fall.  Be-
 cause  the  season  was  good  we  had
 enough  of  food.  But  that  is  not
 enough.  I  should  take  the  leanest
 year  and  if  in  that  year  we  do  not
 require  any  imports,  I  would  call  it
 food  sufficiency.  I  would  say  that  ‘at
 least  food  worth  about  a  hundred
 crores  more  than  the  actual  needs  of
 the  country  should  be  there  in  the
 leanest  year.  If  that  is  to  be  achiev-
 ed,  I  think  86°5  million  acres  will
 be  a  good  target  to  aim  at  during  the
 Second  Pian  period.

 Now,  Sir,  We  come  to  the  problem
 of  power.  In  power  I  could  not  say
 that  we  are  a  leading  country;  our
 country  is  in  fact  down  below  in  the
 gradation.  But  in  that  also  the  per-
 formance  is  very  impressive.  In  the
 ten  years  covering  both  the  Plans,  we
 shall  be  spending  an  amount  of  the
 order  of  Rs.  687  crores  of  which  260
 crores  were  spent  in  the  First  Plan
 and  Rs.  427  crores  are  provided  for
 in  the  Second  Plan.  At  the  com-
 mencement  of  the  First  Plan,  we  had
 23  million  kws  of  electricity  and
 during  the  course  of  the  First  Plan,
 we  have  added  1:01  million  kws  to
 bring  the  total  to  3°3]  डाह  at  the
 beginning  of  the  Second  Plan.  We
 have  targeted  to  provide  3°5  million
 in  the  Second  Five  Year  Plan,  bring-
 ing  the  total  quantum  of  electrical
 energy  in  this  country  to  681  million
 kwts.  For  a  country  struggling  for
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 finance,  and  with  the  difficulties  that
 we  have  got,  who  dare  say  that  this
 is  not  an  impressive  record?  I  con-
 gratulate  all  those  who  have  been
 responsible  and  will  be  responsible
 for  this.  I  have  not  the  smallest
 doubt  in  my  mind  that  we  shall  fulfil
 our  target  by  the  time  the  Second
 Five  Year  Plan  is  over.

 The  third  thing  that  this  Ministry
 looks  after  is  the  flood  control.  Floods
 are  good  sometimes  and  sometimes
 they  have  got  to  be  controlled.  We
 are  very  proud  in  this  country  that  we
 have  got  the  Himalayas,  the  tallest
 mountain  with  Mount  Everest.  Every-
 where  in  the  world  they  say  that  if
 there  is  anything  that  they  want  to
 see  it  is  the  Himalayas  because  it  is
 the  tallest  mountain.

 Shri  Khushwagt  Rai  (Kheri):  Sir,  I
 rise  on  a  point  of  order.  The  hon.
 Minister  should  address  the  Chair
 and  not  his  colleagues  sitting  beside
 him.

 Shri  S.  K.  Patil:  I  think,  Mr.  De-
 puty-Speaker,  you  know  it  better  than
 being  pointed  out  by  a  Member  of
 this  House.

 Mr.  Depaty-Speaker:  When  I  am
 deprived  of  this  privilege  I  will  point
 it  out.

 Shri  8.  K.  Patil:  I  was  talking  of
 Himalayas,  before  my  hon.  friend
 thought  of  interrupting  me.  Although
 it  is  very  tall  and  is  the  tallest
 mountain  in  the  world,  the  geologists
 say  that  it  is  an  infant,  and  because
 it  has  got  certain  tricks  of  that  in-
 fancy  from  which  we  suffer,  one  such
 thing  is  that  all  the  rivers  that  flow
 from  Himalayas  carry  with  them  silt
 and  that  silt  has  become  a  problem
 so  far  as  irrigation  is  concerned.

 It  is  not  a  thing  that  is  new  to  this
 country.  The  silt  problem  and  ero-
 sion  problem  to  which  references
 have  been  made  by  Members  are
 problems  of  world  importance;  they
 are  world  problems,  international
 Problems  and  researches  are  being
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 made  even  in-countries  like  America
 and  China  where  similar  problems
 exist,  to  find  out  how  to  reduce  or
 minimise  this  silt  problem.  There-
 fore,  we  have  got  this  difficulty.  We
 want  to  overcome  it.  Because  there
 is  the  silt  problem  or  the  erosion  pro-
 blem  our  proposals  or  projects  would
 not  stop.

 With  regard  to  this  flood  control  for
 which  we  made  provision  particularly
 from  954  on  a  rather  big  scale,  we
 have  taken  over  control  of  turbulent
 rivers  under  the  National  Plan,  and
 up  to  954  funds  provided  in  the  First
 Five  Year  Plan  were  of  the  order  of
 Rs.  aa  crores.  We  could  not  spend
 that  money.  We  spent  Rs.  40  crores,
 because  plans  were  not  ready  with  the
 States  as  the  money  is  spent  by  the
 States  and  projects  are  theirs
 although  grants  are  allocated  by  the
 Centre.  In  the  Second  Five  Year
 Plan  we  have  allotted  Rs.  60  crores
 for  this  purpose.  The  original  pro-
 gramme  was  for  Rs.  ly  crores,  but
 this  had  to  be  pruned  and  adjusted  to
 Rs.  60  crores,  because  of  fhe  tempo-
 rary  financial  difficulties  through
 which  we  are  passing.

 Therefore,  you  see,  Sir,  that  even
 in  the  matter  of  floods  the  Govern-
 ment  is  doing  its  best  to  see  that  all
 this  loss  of  Rs.  45  crores  annually
 should  be  minimised  if  not  complete-
 ly  prevented.  The  results  are  coming,
 as  I  shall  point  out  to  you  as  to  how
 because  of  the  efforts  that  the  Gov-
 ernment  have  been  making  through
 these  projects  a  certain  percentage  of
 flood  danger  has  gone.

 Now  I  come  to  the  question  of  dis-
 tribution  of  irrigation  projects.  Peo-
 ple  sometimes  talk  of  big  projects,  be-
 cause  they  are  so  very  spectacular—
 the  Bhakra,  the  Hirakud,  the  Damodar
 Valley  and  others.  But  there  are
 hundreds  of  projects  of  irrigation  and
 power  spread  all  over  the  country.
 The  big  projects  are  very  big;  they
 are  marvels  of  engineering.  Bhakra,
 whenever  I  think  of  it,  I  feel  we  can
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 go  on  singing  its  praise  all  our  life
 time.  It  is  an  engineermg  marvel  of
 which  any  nation  can  be  proud  Once
 T  had  occasion,  a  number  of  years
 back,  to  go  and  see  the  Boulder  Dam
 and  the  Tennesse  Valley.  When  I
 saw  the  Hoover  Dam,  as  it  is  called,
 I  thought  to  myself:  “Oh!  God,  would
 there  be  a  time  in  my  country  when
 our  countrymen  would  also  be  able  to
 have  these  engineering  marvels  and
 have  a  dam  of  that  size  and  dimen-
 sion?”  I  little  knew  that  within
 these  ten  years  that  dream  of  mine
 would  be  realised  Here  is  a  dam,
 one  of  the  biggest  mdeed  ए  the  whole
 world,  760  feet  from  the  lowest  foun-
 dations,  comparable  with  the  Boulder
 Dam  which  78  only  728  feet  I  am
 not  merely  enjoying  in  the  competi-
 tion  that  we  have  passed  the  Boulder
 Dam  _  It  so  happens  that  we  are  even
 taller  than  the  Boulder  Dam  and  the
 Grand  Coulee  Dam  which  3s  only  500
 feet  There  is  a  Dam  now  coming  in
 Switzerland,  who  want  to  beat  us,
 called  the  Grand  Dixance  Dam  That
 Dam  is  not  yet  completed,  but  when
 completed  it  will  be  940  feet  That,
 perhaps,  is  due  to  the  fact  that  they
 have  got  the  advantage  of  Alps,  very
 very  tall  mountains  where  that  kind
 of  height  35  possible

 What  I  am  telling  you  ss,  there
 have  been  miracles  happening  before
 our  very  eyes  Bhakra,  as  I  said,  i8
 according  to  the  new  scientific  and
 techmcal  methods  When  we
 look  at  it  we  must  be  proud
 of  ourselves  that  we  have  been  able
 to  tackle  a  problem  of  this  dimen-
 sion  as  the  Bhakra  Dam  gives  us

 Where  is  the  Dam  hke  Hurakud?
 Go  anywhere  m  the  world  and  you
 will  find  that  such  an  expansive
 scheme,  where  from  one  end  to  the
 other  it  38  36  mules—3  mules  is  the
 actual  dam  and  about  43  miles  of
 gaps  we  have  filled  m  order  to  im-
 pound  water—which  you  can  drive  in
 4  car,  and  with  impounding  water  of
 the  expanse  of  nearly  800—288  to  be

 juare  miles,  such  a  vast  blue
 expense  of  water  available  to  you  for
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 irrigation,  for  navigation,  for  fisheri-
 es  or  for  any  other  purpose  does  not
 exist  anywhere  else  We  are  also
 nroducing  power  at  Hirakud  and
 some  more  power  will  be  produced
 about  48  miles  down  the  Dam.

 Nagar  Junasagar  will  be  another
 very  very  fine  Dam  in  which  you  can
 see  the  work  that  our  engmeers  are
 carrying  on,  and  possibly  #  a  most
 economic  manner  They  are  doing  it
 at  Krishna  Barrage  to  which  a  refer-
 ence  has  been  made  by  my  _  hon.
 friend  there  I  am  not  an  engineer
 myself,  but  I  have  got  a  robust  com-
 mon  sense  to  understand  one  thing
 from  the  other  Krishna  Barrage  has
 been  constructed  at  the  cheapest  and
 most  economeally  possible  basis.
 When  it  328  completed  you  will  find
 that  7  will  give  us  more  per  rupee
 than  any  other  dam  that  will  come
 up  m  the  country

 The  merits  of  these  things  are
 known  to  everybody,  but  there  are
 other  projects  about  which  mention
 has  been  made  by  hon  members  be-
 longing  to  that  particular  territory  as
 to  what  23  to  be  done  about  them
 The  number  of  new  irrigation  pro-
 jects  during  the  Second  Five  Year
 Plan—I  am  not  talking  of  Bhakra  and
 other  projects—is  about  200  for  irri-
 gation  and  82  for  power  bringing  the
 total  to  382  spread  over  all  parts  of
 the  country  Of  these,  projects  costing
 less  than  Rs  l  crore  are  265—145,
 irrigation  and  20  power,  projects
 costing  between  Rs  4  crore  and  Ra.  5
 crores  are  79—33  irrigation  and  46
 power,  projects  costing  between
 Rs  5  crores  and  Rs  0  crores  are  47
 —l0  irrigation  and  7  power,  projects
 costing  between  Rs  0  crores  and
 Rs  30  crores  are  6—8  for  irrigation
 and  8  for  power  and  the  projects  cost-
 ing  over  Rs  30  crores  are  5.

 Now,  thus  is  a  gigantic  scheme,  when
 you  look  at  it,  for  a  country  like  this,
 and  3f  there  are  some  mistakes  here
 and  there  hon  Members  क: द  realse
 that  we  are  very  anxious  to  finish
 things  as  early  as  possible,  and  in  that
 process  we  go  on  making  some  mis-~
 takes  also.  If  the  project  ig  not  atart-
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 ed,  we  are  asked  why  the  project  is
 not  started  and  immediately  taken
 into  hand.  If  the  project  has  been
 started  and  some  mistakes  are
 committed,  we  are  asked  why
 those  mistakes  have  occurred.  Hon.
 Members  will  realise  that  we  are  not
 High  Court  Judges  who  will  only
 look  to  the  civil  side  of  things.  We
 must  also  see  the  other  side.  Where
 a  pat  is  due,  the  pat  must  be  given.

 They  referred  to  rural  electrifica-
 tion.  I  agree  that  there  must  be  rural
 electrification,  and  pretty  fast  too.  In
 that  we  have  not  got  a  very  convinc-
 ing  record  to  show,  beacuse  from
 8000  villages  which  were  electrified
 before  the  First  Five  Year  Plan  began,
 at  the  end  of  the  second  year  of  the
 Second  Pian  we  shall  come  to  about
 16,500  villages.  There  also,  you  will
 see  that  it  is  not  a  business  of  the
 Central  Government;  it  is  the  business
 of  the  State  Governments.  We  only
 give  the  money.  Therefore,  the  initi-
 ative  must  come  from  the  State  Go-
 vernments.  If  it  comes  I  can  assure
 my  friend  Shri  Mathur  that  we  shall
 do  everything  in  our  power  to  see  that
 rural  electrification,  not  merely  for
 the  showy  side  of  it  but  also  for  the
 side  of  utility,  is  taken  in  hand  and
 done  as  quickly  as  possible.  The  total
 number  of  towns  and  villages  electri-
 fied  during  the  First  Five  Year  Plan
 was  2508.  This  works  out  at  76  per
 cent  increase  in  the  electrification  of
 towna  and  villages.  Transmission
 lines  laid  during  the  first  Five  Year
 Pian  period  were  19,000  and  we  pro-
 pose  to  have  35,000  miles  of  trans-
 mission  lines  in  the  second  Five  Year
 Plan,  bringing  to  a  grand  total  of
 54,000  miles  of  transmission  lines
 during  the  Plan  period.  Continuous
 investigations,  survey,  research,  pub-
 lic  co-operation,  have  been  seriously

 gaging  the  attention  of  the  Govern-
 ment.  The  funds  provided  for  these
 schemes  during  the  second  Five  Year
 Plan  period  amount  to  nearly  Rs,  0
 crores,  and  they  are  merely  for  re-
 search  and  for  things  that  are  neces-
 sary  and  which  are  very  basic  indeed.
 So,  the  implementation  of  the  Plan
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 showld  become  very  necessary,  easy
 and  successful.

 Detailed  hydrological  investigations
 have  started  for  all  important  rivers
 and  they  will  be  continued  during
 the  second  Five  Year  Plan  period.  As
 I  have  already  explained,  the  variety
 of  rivers  is  tremendous.  We  do  not
 know  how  the  rivers  fiow.  Therefore,
 continuous  research  has  got  to  be
 made,  and  such  a  research  is  being
 conducted.  Then  a  systematic  power
 load  survey  on  a  national  basis  is
 being  made.  The  establishment  of  @
 power  engineering  research  institute
 is  also  under  contemplation.

 That  brings  me  to  what  we  have
 done  for  flood  control  particularly
 how  much  benefit  these  schemes
 have  given  us.  That  benefit,  accord-
 ing  to  the  statistics  available  to  me
 since  ‘1954,  is  as  follows:  5,000  sq.
 miles  in  area  were  protected  from
 inundation  and  20  major  towns  and
 about  3,200  villages  were  protected.
 Embankments  constructed  since  4954
 total  1,600  miles.  The  percentage  re-
 duction  in  flood  risk,  because  of  the
 major  projects  already  constructed
 was  as  follows:  DVC—61  per  cent;  we
 have  reduced  the  flood  risk  to  almost
 nothing.  The  remaining  39  per  cent  is
 not  much  of  a  risk.  In  the  Gandhi
 Sagar  Dam  across  the  Chambal,  it  is
 87  per  cent.  At  Bhakra,  it  is  28  per
 cent.  At  Hirakud,  it  is  20  per  cent.  In
 Bihar  there  is  the  Kosi.  That  is  a
 classical  example  of  floods  caused  by
 silting.  Though  the  embankments
 have  afforded  protection  to  a  certain
 point,  the  ravage  caused  by  the  re-
 cent  floods  has  been  substantial.  The
 reason  for  this  is  that  the  embank-
 ments  are  not  complete.  Some  gaps
 have  yet  to  be  filled  in.  The  villagers,
 it  is  said,  feel  that  unless  they  get
 full  compensation,  they  will  not  per-
 mit  the  embankments  to  be  construct-
 ed.  Our  orthodoxy,  our  conservative
 nature,  our  way  of  life—all  these
 factors  come  into  operation,  with  the
 result  that  the  speed  with  which  we
 want  to  do  these  things  is  not  at-
 tained.  Therefore,  if  these  Kosi  villag-

 ‘
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 ers  are  a  little  suffering  today,  they
 have  to—perbaps  it  will  be  a  bad  ex-
 pression—thank  themselves.  I  am
 very  sorry  to  say  that  they  have  not
 done  at  least  a  part  of  their  work;
 whatever  may  be  the  compensation
 will  be  decided  upon  and  we  shall
 give  them.  But  the  stand  taken  by
 certain  villagers  that  unless  the
 quantum  of  that  compensation  is
 known,  they  are  not  going  to  proceed
 or  allow  us  to  proceed  with  the  work
 is  a  position  which  is  very  untenable
 today.  Therefore,  I  would  ask—I
 would  beg  of  the  Members—who
 come  from  Bihar  to  realise  the  situa-
 tion  and  see  that  they  allow  us  to
 proceed.  Ultimately,  it  is  good  to
 think  of  India  as  a  whole.  The  5
 miles  of  embankment  that  remains  to
 be  completed  should  be  finished  and
 immediately  we  should  concentrate
 on  the  barrage  itself  so  that  the
 river  can  be  tamed  just  now.

 I  have  never  seen  a  river  like  that
 which  takes  liberty  with  everything
 that  comes  along  and  in  any  manner
 that  it  likes.  Whatever  it  is,  it  is  a
 very  useful  river.  We  can  impound
 its  waters  and  use  it  for  power  and
 irrigation.  All  that  has  got  to  be  done.
 As  I  said,  for  all  these  projects,  we
 intend  spending  about  Rs.  529
 crores.  This  is  only  on  the  major  pro-
 jects  which  this  Ministry  deals  with.
 Along  with  this  sum  of  Rs.  1,529,
 crores  in  the  two  Plans,  the  States
 also  are  spending  substantial  amounts
 for  minor  irrigation  works.  There-
 fore,  the  total  outlay  on  all  these
 things  during  the  ten  years  of  the
 Plan  period  is  something  of  the
 order  of  Rs.  2,000  crores,  I  have
 said  that  70  per  cent  increase  is  ex-
 pected  to  be  achieved  in  irrigation  at
 the  end  of  the  Second  Plan  period
 and  there  will  be  an  increase  which
 is  almost  treble,  in  the  power  poten-
 tial  of  the  country.  I  regard  that  as
 an  increase  of  which  any  nation  could
 be  proud.

 I  can  quite  understand  the  hon.
 Members  who  were  critical.  But  I
 would  tell  them  that  they  do  not

 take  the  whole  picture  in  view.  Wh
 you  look  at  the  mosaic,  you  must
 look  at  the  whole  mosaic.  Then  you
 can  understand  the  art  and  the
 brilliance  of  it.  But  if  you  analyse
 the  mosaic  thread  by  thread,  you  will
 find  how  ugly  and  imperfect  it  is.
 That  is  not  the  way  how  the  mosaic
 has  to  be  judged.  All  the  efforts  that
 the  Government  have  been  making
 are  of  the  type  of  a  mosaic  which
 must  be  locked  at  as  a  whole.  I  am
 not  merely  romantically  bringing  the
 picture  before  your  eyes.  But  it  is  a
 picture  of  which  we  should  all  be
 proud.  Therefore,  when  you  look  at
 that,  I  can  say  that  it  is  something
 of  which  everybody  should  be  proud.

 May  I  say  without  resorting  to  any
 exaggeration,  one  thing?  Find  out  a
 single  country  anywhere—compari-
 sons  are  invidious  sometimes,  but  I
 do  say  this—where  such  progress  has
 been  attained  in  such  a  short  time,  I
 do  say  with  honest  pride  which  every
 Member  of  this  House  also  possesses
 that  during  the  last  five  or  six  years,
 or,  until  the  end  of  the  Plan  period,
 the  quantum  of  nation  building
 activity  of  this  country  or  this  Gov-
 ernment  has  been  good,  and  at  the
 end  of  the  two  Plan  periods,  what
 this  Government  would  have  achieved
 will  be  almost  unparalleled  in  the
 world.  No  single  country  during  a
 comparable  period  of  time  has  done
 such  good  to  millions  of  its  country-
 men  as  we  have  been  able  to  do.

 I  do  not  wish  to  take  the  plaudit
 of  the  press  or  from  anybody.  But  it
 is  a  fact;  but  in  our  anger  sometimes
 and  in  our  excitement  sometimes  and
 in  our  power  politics  sometimes,  we
 say  things,  but  we  must  not  forget
 what  gbod  has  been  done  to  our
 country.  We  have  a  chain  of  Govern-
 ments  in  this  country.  There  are
 States;  there  are  other  Governmenta.
 Supposing  they  do  something  very
 good,  I  can  assure  them  that  I  shall
 be  the  first  man  to  compliment  them.
 If  the  Government  ig  bent  upon  the
 good  of  the  people,  then,  what  is  real-
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 ly  sauce  for  the  goose  will  also  be
 sauce  for  the  gander.  If  it  is  good,  it
 is  good  all  the  way  and  all  the  while.
 Therefore,  when  you  think  of  it,  I  say
 that  we  are  indeed  proud  of  the  very
 excellent  record  of  good  work  that  we
 have  been  able  to  do.

 This  brings  us  to  another  important
 problem.  We  have  achieved  other
 things  apart  from  the  quantum  of  the
 irrigation  and  the  electrical  energy
 that  we  have  produced.  When  these
 big  problems  were  thought  of,  we
 thought  how  we  could  start  them.
 “We  have  no  money,  no  engineers;
 how  are  we  to  do  it?”  We  were  afraid
 whether  we  had  sufficient  engineer-
 ing  talents  for  the  big  plants  like  the
 Bhakra  or  the  Hirakud.  We  then
 found  that  we  had  sufficient  talents,
 and  therefore,  we  proceeded  and  we
 got  some  engineers  from  outside.
 During  the  past  six  and  a  quarter
 years—-I  do  not  say  it  for  the  sake  of
 seying  and  I  do  not  indulge  in  idle
 praise—I  have  seen  that  the  handling
 of  this  work  has  been  fine.  I  am
 gratified,  after  personal  experience
 and  from  what  I  have  been  seeing,
 at  the  jobs  being  done  by  our  en-
 gineers,  and  I  say  that  our  country
 must  be  proud  of  these  boys  who
 have  done  this  work.  They  have  per-
 formed  a  miracle  which  you  never
 expected  of  them.  They  have  given
 their  vitality,  their  enthusiasm  and
 their  devotion  to  the  work  and,  above
 all,  the  self-confidence  that  has  been
 created  in  them  augurs  well  for  the
 future.  In  any  big  jobs  that  we  may
 undertake,  no  matter  what  its  dimen-
 sion,  you  need  not  take  engineers
 from  outside.  You  have  engineers  in
 your  own  land.  Sometimes,  people
 ask,  “why  do  you  bring  engineers
 from  outside?”  I  cannot  understand
 this.  I  tell  you,  if  we  merely  bring
 them  because  we  have  no  engineers,
 it  is  wrong.  But  knowledge,  whether
 it  is  technical  knowledge,  scientific
 knowledge,  is  universal.  Knowledge
 has  no  stamp  so  that  you  can  say
 that  it  has  a  particular  border  or  be-
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 longs  to  8  particular  country.  Know-
 ledge  is  universal.  If  there  is  any
 engineer  skilled  in  anything  any-
 where,  it  belongs  to  the  whole  uni-
 verse.  We  are  bringing  those  experts
 not  because  we  have  no  experts,  but
 for  second  opinion  or  third  opinion.
 There  is  nothing  wrong  about  it.  I
 am  looking  for  a  gold  letter  day  or
 a  red-letter  day  when  the  Indian
 engineers  will  be  invited  by  the  pro-
 gressive  countries  to  give  opinions  on
 their  plans.  Why  should  we  restrict
 ourselves?  I  cannot  understand  it.  If
 we  are  right  in  a  thing,  our  assurance
 can  be  doubly  assured  by  bringing
 some  others  who  can  give  us  their
 opinion.  Some  asked,  “Why  is  there
 the  French  engineer  in  Chambal?”
 and  so  on  and  so  forth.  When  the
 French  engineer  came  and  said,  “You
 are  right”,  how  much  enthusiasm  we
 get  and  how  much  self-confidence  we
 get?  Therefore,  I  say  that  although
 the  engineers  sometimes  come  from
 other  countries,  their  number  would
 be  very  small.  Except  for  Bhakra  and
 DVC,  we  have  no  foreign  engineers
 anywhere.  But  whenever  we  want
 them,  we  take  their  opinion  and  in
 most  cases,  in  nine  out  of  ten  cases,
 they  have  endorsed  the  opinion  that
 our  engineers  have  given.  Whenever
 I  go  to  see  these  projects  and  look
 into  the  lustrous  eyes  and  faces  of
 these  engineers,  the  boys  coming  and
 talking  to  me,  “We  have  done  this;  we
 Propose  to  do  that;  we  propose  to
 generate  electricity”,  when  I  hear
 that  glorified  “we”  that  stands  for  the
 nation,  that  stands  for  the  self-confi-
 dence,  for  the  determination  and  vita-
 lity  which  they  possess,  when  I  hear
 these  words,  how  very  happy  I  be-
 come!  I  get  all  the  vitamins  of  life
 ines  (Interruptions).  Therefore,  on
 my  own  behalf,  on  year  behalf,  on
 behalf  of  our  countrymen,  I  convey
 our  congratulations  to  this  band  of
 engineers,  young  and  old,  who  have
 stood  by,  the  country  and  done  such
 miraculous  work  for  the  last  6%
 years.  I  want  more  and  more  of
 them,  for  we  are  having  more  schemes
 to  which  I  shall  presently  refer.
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 That  brings  me  to  some  of  the  most
 important  problems  that  the  House
 das  raised,  otherwise  also  they  are
 ymportant  First  of  all,  I  take  the
 canal  waters  dispute  Every  Member
 of  this  House  38  naturally  anxious
 that  we  want  all  this  water,  40  million
 acre-feet,  which  we  have  been  giving
 to  Pakistan  We  want  this  water  very
 badly  I  do  not  want  to  go  into  the
 whole  story,  but  I  shall  say  some-
 thing  about  which  much  has  not  been
 said  Personally  I  beheve,  and  perhaps
 the  Government  of  India  also  believe,
 that  so  far  as  this  canal  water  dispute
 is  concerned,  so  far  as  the  allocation
 of  water  between  the  two  countries
 is  concerned,  either  by  any  law,
 equity  or  by  any  standard,  India  7  33
 not  bound  to  pay  any  singie  rupee  to
 Pakistan

 Some  Hon.  Members:  Hear,  hear

 Shri  S  K.  Patil:  Now  you  cheer  me
 You  think  I  am  m  a  bellicose  mood
 and  I  should  be  encouraged  It  35  not
 that  When  these  canals  were  built
 in  united  Punjyab-—not  even  united
 Punjab,  it  was  united  India—what
 was  the  idea?  Punjab  was  the  pioneer
 m  irrigation  and  canals  The  canals
 were  built  first  in  West  Punjab,

 because  the  mvers  were  most  power-
 ful  there,  they  have  got  80  per  cent
 of  the  waters—Indus,  Jhelum  and
 Chenab,  as  against  the  20  per  cent  of
 the  waters  in  Ravi,  Beas  and  Sutle)
 That  5  one  thing  Besides,  the  united
 Punjab  Government  owned  more
 lands  in  the  western  region  and  they
 thought  they  could  realse  crores  of
 tupees  by  way  of  betterment  levy.
 That  was  why  on  the  western  aide,
 the  canals  were  built  first  Now,  I
 would  ask  this  question  Supposing
 there  was  no  partition  and  Punjab
 was  united,  was  it  not  the  duty  of
 the  united  Punjab  to  see  that  the
 eastern  canals  were  also  built?
 Because  they  got  the  canals  first,  they
 should  have  spent  the  money  they
 got  out  of  those  canals  in  order  to
 build  canals  in  the  east

 Pandit  Thakur  Das  Shargava
 (Hissar):  In  western  Punjab,  they
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 have  not  got  betterment  fee  The
 canals  were  built  with  Government
 money  and  no  money  has  been  charg-
 ed  from  the  cultivators  Here  we  are
 charging  that  fee

 Shri  S.  K.  Patil:  What  they  get  or
 what  they  do  not  get  is  a  different
 matter  I  am  merely  giving  the  rea-
 sons  Surely  we  were  under  no  obii-
 gation  whatsoever  to  pay  anything  in
 order  to  help  Pakistan  to  build  those
 link  canals,  etc,  in  order  to
 get  these  withdrawals  from  the
 western  system  of  rivers
 We  were  not  bound  to  pay  anything
 Then,  you  may  ask,  “Why  did  you
 pay  then?”  We  paid  because  we  are
 a  nation  who  believe  in  international
 goodwill  When  this  matter  became
 an  international  matter,  when  the
 World  Bank  also  gave  its  good  offices
 and  said,  “Let  us  take  this  matter  out
 of  the  vortex  of  politics,  let  us  con-
 sider  if  on  the  technical  and  econo-
 mic  basis  and  if  it  becomes  _  neces-
 sary,  you  will  have  to  pay  something for  those  link  canals”,  we  readily  ac-
 cepted  it  You  may  ask,  “why  did  you
 agree””  If  we  did  not  agree,  possibly
 this  matter  would  have  gone  on  drag-
 ging  for  years  and  years  Therefore, we  thought  that  we  should  buy  the
 goodwill  of  those  people

 Shri  Harish  Chandra  Mathur:  Have
 you  got  goodwill  from  Pakistan  or  are
 you  extravagant?

 Shri  S.  K  Patil.  We  in  Inca  be-
 lieve  in  unilateral  good  My  hon,
 friends  should  understand  that  whe-
 ther  the  other  man  reacts  or  not, you  should  be  good,  you  should  not
 be  bad  even  for  a  change,  because  the
 other  man  wants  to  be  bad  There-
 fore,  we  took  that  decision  This  is  an
 old  decision,  I  have  not  taken  that
 decision  It  was  taken  years
 back  We  took  the  decision  that  go  far
 as  the  historic  withdrawals  which
 Pakistan  was  getting  from  the  three
 eastern  rivers  were  concerned,  they
 should  be  gradually  replaced  by  the
 withdrawals  from  the  western  rivers,
 and  that  cannot  be  done  autamati-
 cally,  unless  lmk  canals  were  built
 and  if  3  was  necessary,  even  a  small
 reservoir  could  be  built.  When  the
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 954  proposal  of  the  World  Bank  was
 made,  we  readily  accepted  it,  because
 we  thought  that  if  the  World  Bank,
 without  any  interest  in  politics,  was
 doing  something  good,  we  should  ac-
 cept  it.

 More  than  that,  there  is  another
 reason.  It  is  not  merely  a  question
 between  Pakistan  and  India,  but  our
 people  are  suffering.  They  want
 water  and  therefore,  if  this  thing  is
 to  go  on  and  on  for  another  ten  or
 twenty  years,  our  people  would
 suffer.  I  may  tell  my  friend,  Shri
 Mathur,  that  this  water  is  going  to
 benefit  particularly  Rajasthan,  the
 State  from  which  he  comes.  I  am
 most  anxious  to  see  that  not  only
 within  my  life-time,  but  within  the
 short  time  of  the  second  Five  Year
 Plan,  the  Rajasthan  canal  becomes
 an  accomplished  fact  and  the  Rajas-
 thani  people  enjoy  the  benefits  of  irri-
 gation  and  power.  Therefore,  both
 these  things—Sirhind  feeder  and  the
 Rajasthan  canal—are  in  the  immedi-
 ate  programme.

 We  have  told  Pakistan,  we  have  told
 the  World  Bank,  “We  have  waited
 long.  You  wanted  us  to  wait  for  5
 years  from  1954.  Those  five  years  will
 be  completed  in  1959.  But  nothing  has
 been  done  during  the  last  three  years.
 But  we  have  extended  that  period  and
 given  a  final  date.  From  now  on  we
 shall  not  wait  for  more  than  five
 years”,  because  we  are  also  today  not
 ready  to  draw  water  from  those
 canals.  Sirhind  feeder  and  the  Rajas-
 than  canal  are  going  to  be  completed
 by  that  time.  I  can  give  this  assurance
 to  this  House  on  behalf  of  the  Indian
 Government  that  nothing  will  come
 in  the  way  of  having  water  in  these
 canals  as  soon  as  these  canals  are
 ready  for  operation  and  for  drawing
 water  from  the  three  eastern  rivers.
 That  is  the  position  today.

 As  an  hon.  Member  pointed  out,  this
 Rajasthan  canal  is  going  to  be  per-
 haps  the  longest  canal  in  the  world.
 Where  is  the  canal,  the  length  of
 which  is  500  miles?  It  can  be  used
 for  navigation  also.  He  is  putting
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 some  ideas  into  my  head,  although  it
 will  cost  more.  Even  as  it  is,  it  will
 cost  Rs.  60  crores  and  if  it  is  to  be
 used  for  navigation,  it  may  cost  more.
 We  do  not  want  Rajasthan  to  be  a
 desert  any  more.  If  this  canal  is  built,
 perhaps  a  million  acres  will  he  अद्ल
 gated.  I  do  not  know  the  exact  acre-
 age,  but  perhaps  even  200,000  or
 300,000  tons  of  foodgrains  will  be  pro-
 duced,  which  will  not  only  look  after
 Rajasthan,  but  other  parts  of  India
 also.  That  is  exactly  the  position  in
 which  the  canal  water  dispute  stands.

 The  World  Bank  representatives
 came  to  India  now,  and  I  have  made
 reports  to  this  House  from  time  to
 time.  They  have  made  certain  pro-
 posals  and  these  proposals  are  not
 very  much  different  from  the  054
 proposals.  If  I  may  say  so,  they  are
 a  little  more  accurate  and  precise  in
 the  manner  of  their  implementation.
 The  main  principle  is  accepted,  name-
 ly,  that  the  water  in  the  three  wes-
 tern  rivers  is  for  complete  exploita-
 tion  by  Pakistan,  except  for  the  small
 historic  withdrawals  and  minor  future
 uses  that  we  have  got  in  Jammu  and
 other  places.  They  are  negligibly
 small  and  Pakistan  is  not  opposed  to
 it.  The  three  eastern  rivers,  Ravi,
 Sutlej  and  Beas,  would  be  for  India.

 If  that  principle  is  accepted,  then
 we  go  on  to  the  second  phase.  Engi-
 neers  sit  together  and  find  out  as  to
 how  the  replacement  in  the  canals
 should  be  done.  During  the  last  few
 years,  Pakistan,  have  built  canals  and
 spent  Rs.  25  crores,  although  they  have
 not  taken  much  water  for  them.  They
 are  aware,  perhaps,  that  India  is  as
 good  or  as  bad  as  they  are.  There-
 fore,  they  are  afraid  that  any  moment
 India  might  stop  withdrawals  and
 they  would  be  in  difficulty.  Therefore,
 they  have  done  that,  although  they  do
 not  admit  it  and  they  have  not  come
 with  a  bill  that  so  much  has  been
 spent.  The  canals  that  are  built  are
 capable  of  drawing  5  million  acre-
 feet,  half  the  quantum  that  they  take
 from  the  eastern  rivers.  The  problem
 is  therefore  not  very  difficult.  The
 problem  would  be  in  very  lean
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 months  or  the  period  when  the  water
 flow  38  not  very  strong  and  that  raises
 the  question  of  reservoir,  etc

 Some  Members  have  said,  you  are
 soft-hearted  and  so  on  Many  epithets
 have  been  used.  Is  it  wrong  to  be
 soft-hearted?  Is  70  wrong  to  be  soft-
 hearted  even  to  your  enemy?  If  one
 loses  temper,  is  it  necessary  that  we
 should  also  lose  temper?  A  man  who
 loses  his  temper,  never  gets  his  objec-
 tive  India  does  not  want  to  lose
 its  object  and  so  won't  lose  its  temper
 in  this  matter.  I  can  assure  the  House
 that  thmgs  are  now  being  precipitated.
 During  the  last  three  months,  we  have
 considerably  progressed  God  willing,
 we  shall  be  able  to  solve  this  matter
 amicably,  not  from  a  political  angle,
 but  as  I  said  on  the  economic  and
 technical  basis  as  the  World  Bank
 wants  xt  to  be  done

 An  Hon.  Member:
 Ganga  Barrage?

 What  about

 Shri  8,  K.  Patil:  I  shall  come  one
 by  one  to  Ganga  Barrage.

 The  House  must  realise  one  thing.
 Whenever  they  talk  of  the  responsi-
 bility  of  the  Government  of  India,
 they  little  realise  that  Irrigation  is
 not  a  subject  under  the  control  of  the
 Central  Government  Everybody
 comes  and  tells  us,  not  only  these  big
 projects,  but  even  small  bunds  should
 be  taken  up  in  this  Irrgation  and
 Power  Ministry,  we  do  not  touch  any-
 thing  which  is  less  than  Rs  0  lakhs.
 We  are  a  great  capitalist  Ministry  in
 the  language  of  the  other  side  All
 our  projects  cost  more  than  Rs  70
 lakhs  up  to  Rs  75  crores  as  in
 Bhakra  These  are  the  projects  that
 we  look  into  How  do  we  come  in?
 Ordinanly,  do  you  mean  to  say  that
 the  States  would  have  tolerated  even
 for  a  minute  the  interference  of  the
 Government  of  India?  They  have  got
 absolute  rights  because  this  is  a  State
 subject,  not  even  a  concurrent  sub-
 ject.  Power  is  a  concurrent  subject,
 not  Irrigation  We  came  in  with  our
 good  offices  like  the  World  Bank  We
 say,  look  here,  these  are  big  projects
 of  Rs.  75  crores  and  Rs.  00  crores;
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 you  cannot  do  it,  they  are  mter-state
 projects  and  they  have  got  to  be  look-
 ed  after  by  somebody  bigger  than  the
 States  That  33  why  the  Government
 of  India  came  m  We  are  using  our
 good  offices,  giving  them  loans,
 guaranteeing  their  loans  If  you  tell
 me  that  if  the  Chief  Minister  of  &
 particular  place  does  not  act  m  a@  cor-
 rect  manner,  I  must  have  a  whip  hand.
 and  do  something  about  it,  that  5  m-
 possible  Even  in  law,  it  78  impossi-
 ble  They  won't  tolerate  it  for  a  day.

 Many  things  have  been  said,  why
 don’t  you  do  this  or  that  It  is  not  in
 our  power  to  do  so  How  we  can  do
 is,  use  our  good  offices,  extend  our
 good  offices,  smile  a  little  more  when
 they  come  and  meet  us  and  so  on.
 That  is  all  We  can’t  go  more  than
 that,  or  better  than  that.  You  will
 see  there  are  these  difficulties  In
 some  cases,  by  some  provisions  of  an
 Act,  we  can  limit  that  power,  provid-
 ed  the  States  agree,  to  a  certain
 extent  as  we  have  done  Beyond’
 that,  we  cannot  go,  we  have  no  power.
 Even  m  regard  to  concurrent  subjects,
 you  cannot  do  anything  without  first
 taking  the  States  into  confidence  You
 find  very  often  there  are  difficulties
 Sometimes  at  33  said,  why  a  particular
 Chief  Engmeer  or  Superintending
 Engineer  was  not  appointed  for  a
 year,  why  not  do  it  here  and  now  If
 such  a  power  existed,  we  will  do  it  m
 a  mmnute  That  2  not  so  When  a
 Chief  Minister  has  got  to  be  appoint-
 ed,  I  have  to  see  which.

 An  Hon.  Member:  Chief  Engineer.

 Shri  S.  K.  Patil:  I  merely  did  not
 say  Chief  Engineer  so  that  the  ana-
 logy  may  not  be  complete  I  have
 got  to  see  which  State  8  interested
 and  what  38  the  view  of  that  State  and
 whether  they  are  gomg  to  quarrel  T
 write  to  one  State,  no  reply  I  write
 to  another  State,  no  reply  Then  I
 write  to  both  the  States,  no  reply.
 Therefore,  ४६  is  not  really  proper  for
 me—I  am  not  speaking  for  myself
 alone;  my  predecessors  have  been
 there—to  come  overnight  and  say,
 this  Chief  Mmuster  has  not  replied.
 As  it  has  very  often  happened,  I  carr
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 {Shr  S  K  Patil]
 assure  you,  wherever  there  is  delay,
 sometimes  unpardonable,  I  admit,  the
 delay  is  not  due  to  any  slackness  on
 the  part  of  the  Central  Government.
 “The  delay  is  due  to  the  fact  that  bet-
 ‘ween  two  States,  the  differences  could
 not  be  compromised

 I  am  telling  you  the  facts  There-
 fore,  you  need  not  expect  me  to  do
 some  muracle  The  muracles  are
 there  these  dams  and  other  things
 that  we  are  making  But,  the  miracle
 of  having  the  States  to  do  as  we  want
 is  &  more  difficult  miracle  than  even
 the  construction  of  Bhakra  On  ac-
 count  of  these  difficulties,  it  is  not
 always  possible  for  us  to  go  in  the
 manner  that  hon  Members  have  sug-
 gested

 They  ask,  what  about  shortfalls  in
 utilisation.  I  can  understand  the
 gravamen  of  that  charge,  very  rightly
 made  I  am  with  you  that  really  it  75
 a  matter  of  shame  Somebody  in
 power,  m  authority,  who  knows  said
 that  we  had  a  potential  of  63  millon
 acres  and  out  of  that  only  4  mullion
 were  used  and  nearly  one-third  was
 not  used.  It  is  a  matter  of  shame
 Because,  we  have  been  told  and  we
 have  been  believing  that  as  soon  as
 these  irrigation  facilities  are  available,
 they  will  be  used,  foodgrains  will  be
 grown,  the  deficit  will  go  and  the
 country  will  be  flowing  with  mulk
 and  honey  and  al]  that  kind  of  thing
 I  can  understand  that  This  is  a  thing
 for  which  the  Government  alone  are
 not  responsible  My  hon  friends  are
 also  equally  responsible  for  that
 When  I  say,  responsibility,  I  say  so
 because  I  have  got  an  appeal  to  make
 Remember,  all  these  projects,  when
 they  are  physically  completed,  the
 work  is  not  complete,  we  are  going  to
 build  a  new  society,  a  new  India  The
 habits  of  the  people  are  different
 They  are  conservative  They  have
 other  orthodox  manners  We  have  to
 take  them  out  from  their  orthodoxy
 and  get  them  to  do  something  that  we
 want  in  the  larger  mterests  of  the
 country  This  problem  is  as  gigantic
 as  the  building  of  the  Bhakra  dam
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 Therefore,  what  could  have  been  done,
 what  could  be  done  even  now  is  this,
 At  the  same  moment  when  we  turn
 the  first  sod  of  earth  in  any  parti-
 cular  project,  at  that  moment,  your
 social  services  in  that  area  must  start
 This  is  the  work  of  the  political  or-
 ganisations,  every  orgamsation  It  is
 the  work  of  everyone  terested
 in  socialservice  to  tram  the  people
 and  tell  them,  here,  this  project  is
 coming,  your  land  will  be  irrigated,
 you  must  be  prepared  for  5४  Proper
 training  has  got  to  be  given  to  the
 farmers  who  are  going  to  be  the  bene-
 fiaaries  of  these  Irrigation  projects
 right  from  the  beginning  as  to  how
 they  have  to  behave  Their  co-opera-
 tion  has  got  to  be  sought  even  in  com-
 pleting  the  projects  They  must  be
 taken  in  hundreds  and  thousands  to
 the  site  and  shown  the  benefits  that
 are  going  to  accrue  to  them

 There  are  farmers  in  the  Punjab
 who  know  irngation  There  are  no
 difficulties  There  are  some  farmers
 in  the  south  also  But,  in  the  Tunga-
 bhadra  project,  they  have  not  be-
 haved  in  a  correct  manner  There  are
 irrigation  facilities  there  for  more
 than  half  a  century  But,  you  cannot
 expect  farmers  everywhere  with  a
 sumilar  mentahty  that  they  will  take
 advantage  of  these  facihties  right
 from  the  time  they  are  made  avail-
 able  That  does  not  happen  We  did
 not  do  it  in  the  Tungabhadra  project
 We  have  to  remember  that  these
 canals  naturally  will  go  through  arid
 deserts  or  waste  lands  The  whole
 idea  of  having  a  canal  or  water  is  to
 make  the  land  that  is  not  culturable
 into  culturable  land  Naturally,  these
 canals  go  through  areas  where  there
 are  no  human  habitations  In  India,
 as  everywhere  else,  you  will  find
 human  habitations  always  cluster
 round  water,  round  rivers  Wherever
 there  38  a  river  or  water,  they  live
 The  people  have  got  to  be  taken  to
 these  areas  where  the  canals  are
 going,  where  there  are  lands,  and  the
 lands  have  to  be  irrigated.  That  328  a
 colossal  task.  It  is  the  most  difficult
 work  that  has  got  to  be  done.  it  can-
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 not  be  done  through  the  instrument-
 ality  of  the  Government  alone.  The
 work  has  got  to  be  done  through
 many,  many  agencies  indeed,  and  that
 is  exactly  what  is  needed.  Therefore
 I  would  tell  you  that  although  the
 shortfall  is  there,  and  we  are  sorry
 for  it,  it  is  not  a  question  that  one
 party  can  say  against  the  other  party:
 “Who  is  responsible  for  that?”.  And
 they  want  an  answer  that  the  Minister
 is  responsible  or  the  Government  is
 responsible  for  that.  Not  that  I  do
 not  want  the  farmers  to  take  advan-
 tage  of  the  culturable  land  or  the
 water,  that  was  available,  but  because
 these  factors  have  existed,  and  they
 have  got  to  be  resolved.

 Ww  hrs.

 That  brings  me  to  the  question  of
 the  betterment  levy  as  well  as  the
 water  charges.  What  is  this  really,
 the  betterment  levy  as  you  call  it?
 My  hon.  friend  Pandit  Thakur  Das
 Bhargava  said  that  in  Hissar  District
 the  levy  is  so  big  that  the  ryots
 cannot  pay  it.  I  can  understand  it.
 I  take  his  word  for  it.  If  you  want
 any  co-ordinated  betterment  levy  that
 could  be  followed  everywhere,  some
 kind  of  uniform  system,  I  am  prepar-
 ed  to  examine  that  case  and  do
 accordingly,  but  the  very  principle  of
 levy  is  this,  that  when  you  better  the
 land,  when  you  fertilise  the  land  and
 when  the  price  of  the  land—I  am
 taking  rough  figures—goes  from  Rs.
 3200  to  Rs.  500  per  acre,  you  have  got
 that  unearned  income  for  which  you
 have  not  worked  of  Rs.  400.  Has  not
 the  State  a  right  to  have  a  part  of
 that  income?  Therefore,  out  of  the
 Rs.  400  we  intercept  and  mop  up  a
 part.  It  is  open  to  you  to  say  that  half
 of  it  should  be  mopped  up  or  one-
 third  or  two-thirds.  I  can  understand
 that.  That  would  be  a  constructive
 suggestion.  We  shall  examine  this
 point  that  in  the  imposition  of  this
 levy,  there  shall  be  some  Kind  of  a
 uniform  system,  although  the  quan-
 tum  may  vary,  because  I  saw  in
 Andhra  in  the  Circar  districts  area
 the  price  of  one  acre  sometimes  ranges
 from  Rs.  5,000  to  Rs.  10,000.  Of  course

 many  years  have  gone  by  and  I  do  not.
 say  we  should  levy  for  that,  but  do
 you  remember  that  for  a  full  period
 of  5  to  20  years  they  did  not  pay
 anything?  Now,  of  course,  they  get
 the  rich  fruits  of  it.  The  difference
 is  very  great  in  that  case,  perhaps.
 it  has  gone  up  from  Rs.  00  to  Rs.
 10,000  but  where  you  go  from  Rs.  100°
 to  Rs.  500  or  Rs.  600  or  Rs.  1,000
 there  should  be  same  machinery  to-,
 find  out  what  is  the  betterment  that
 has  been  effected  in  actual  practice,
 and  a  part  of  it  has  got  to  be  mopped
 up  in  the  interests  of  the  State  and
 the  stability  of  the  national  economy,
 and  also  to  pay  up  the  debts  that  we-
 have  incurred.  If  that  is  the  proposi-
 tion,  I  agree  with  my  hon.  friend  that
 that  question  should  be  considered,
 but  if  he  says  that  the  farmers  in
 Hissar  District  are  not  going  to  pay
 anything—I  am  sure  he  will  not  say
 that—then  surely  it  becomes  an  im-
 possible  proposition. es

 Pandit  Thakur  Das  Bhargava:  We-
 perfectly  agree  and  we  want  to  pay.

 Shri  Ss.  K.  Patil:  That  brings  me  to
 the  Damodar  Valley.  There  you  find:
 last  year  we  created  irrigation  facili-
 ties  for  100,000  acres.  Only  11,000"
 were  used,  not  because  it  was  the
 fault  of  the  Government,  ours  or  even
 the  State  Government,  but  because:
 the  people  were  not  trained  into  it.  If
 there  is  a  good  rain,  why  should
 people  buy  your  water,  and  there-
 fore  they  think  they  can  do  without
 it.  All  that  training  has  got  to  be-
 given  because  perennial  cultivation
 must  be  done,  because  in  the  larger
 interests  of  the  country  we  should  not
 depend  upon  any  other  country  for
 our  food  and  other  requirements.  That
 can  only  be  done,  as  I  said,  by  very:
 efficient  social  services  rendered  from
 the  very  beginning.

 This  year  we  have  got  facility  for
 200,000  acres,  and  the  Chief  Minister
 thought  that  possibly  nobody  would
 take  it.  Therefore  for  this  year  he
 has  made  it  free  in  order  that  the
 people  should  get  accustomed  to  the
 use  of  water,  and  when  they  are  used
 to  that....
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 Dr.  Ram  Subhag  Singh  (Sasaram):
 “The  people  are  accustomed,  but  the
 ‘charges  are  high,  so  they  refuse  to
 take  that  water.

 Shri  S.  K.  Patil:  I  can  assure  the
 hon,  Member  that  we  are  considering
 that  aspect  of  it  also,  so  that  we  shall

 ‘have  some  graded  charge.  I  do  not
 ‘mind  even  i?  it  is  free  for  one  year
 or  two  years,  but  have  a  graded  char-
 ge  so  that  at  the  end  of  five  years  or
 six  years,  whatever  is  the  stipulated
 period,  we  give  the  quantum  of  water
 an  which  the  maintenance  and  the
 other  charges  could  be  had,  because
 there  is  no  question  of  making  any
 profit  there.

 Some  people  will  ask:  supposing
 you  do  not  get  the  money,  is  the
 country  going  to  starve  because  the
 farmers  do  not  pay  the  charges?  To
 them  I  say  this:  this  country  does
 not  believe  in  some  other  methods  by
 which  it  can  be  done.  But  the  fact
 that  we  must  produce  more  food,  and
 for  that  reason  more  land  should  be
 brought  under  cultivation  remains  a
 fact  from  which  we  cannot  run  away.
 Therefore,  this  has  got  to  be  done.
 We  are  examining  the  proposition  in
 a  manner  that  some  kind  of  unified,
 scientific  and  co-ordinated  method
 «ould  be  evolved  out  of  it.

 Shri  A.  C.  Guha  (Barasat):  This
 could  have  been  and  should  have
 been  done  two  years  ago  when  the
 ‘water  was  available.

 Shri  8.  K.  Patil:  We  would  have
 ‘been  much  wiser  men  if  we  had  not
 «committed  the  mistakes  that  we  com-
 smitted  in  our  childhood,  but  when  we
 learn  that  mistakes  are  there,  there
 is  enough  time  to  improve  upon  it  and

 «do  something.
 Shri  A.  C.  Guha:  I  hope  the  Gov-

 vernment  is  not  a  child.

 Shri  8.  K.  Patil:  Government  i+
 also  a  child  only  ten  years  old.  I  can
 understand  the  anxiety  of  hon.  Mem-
 bers.  Everybody’s  anxiety  is:  get
 things  done  as  quickly  as  possible,  but
 commit  no  mistake  whatsoever.  You
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 must  be  a  perfect  swimmer  but  with-
 out  going  into  the  water.  How  that
 miracle  is  going  to  be  performed,  I  do
 not  understand.  ‘Therefore,  there
 must  be  something  half  and  half.  We
 must  be  prepared  to  take  some  risk
 and  go  into  the  water  and  puddle
 about  until  we  become  perfect
 swimmers  like  the  Bengalis  and  cross
 the  Channel  or  something  like  that.
 This  way  we  have  got  to  proceed.

 There  were  other  reasons  also  why
 this  land  utilisation  was  not  complete.
 The  time  of  the  completion  of  the
 canals  and  the  distribution  did  not
 synchronise.  Sometimes  the  canal
 water  is  there,  but  the  canal  is  not
 there;  sometimes  the  canal  is  there,
 but  the  water  is  not  there.  That  mis-
 take  was  committed.  There  was  also
 the  inertia  on  the  part  of  the  farmers
 in  adapting  themselves  to  the  new
 scientific  methods.

 Dr.  Ram  Subhag  Singh:  It  is  a
 wrong  charge  on  the  farmer.

 Shri  S.  K.  Patil:  I  do  not  call  it
 inertia—do-nothingness  or  something
 else.  I  am  not  making  a  charge.

 hri  Sinhasan  Singh  (Gorakhpur):
 They  want  the  water,  but  the  charges
 are  too  high.

 hri  S.  K.  Patil:  If  it  is  merely
 high  charges,  we  shall  see  what  hap-
 pens  as  soon  as  we  have  some  kind
 of  a  unified  process.  If  it  is  a  wrong
 charge,  I  shall  be  sorry  and  I  shall
 apologise  to  them.  After  all,  the  far-
 mers  are  the  wealth  of  this  country.
 Nobody  would  like  to  disrespect
 them.  It  is  not  their  mistake.  You
 have  seen  in  the  case  of  fertilisers
 also.  Although  it  is  good,  the  people
 have  to  be  taught  how  to  use  them,
 when  to  use  them.

 That  brings  me  to  another  proposti-
 tion,  which  is  entirely  new.  I  have
 not  yet  consulted  my  Ministry  or  the
 Government  about  it.  How  does  a
 farmer  in  the  village  know  what  is
 called  farming?  .  After  all,  agricul-
 ture  also  is  an  art.  It  must  be  studied
 and  worshipped  as  an  art.  A  farmer
 does  not  become  a  farmer  in  a  day.
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 You  and  I  cannot  take  to  farming
 because  we  have  decided  that  tomor-
 xow  we  will  take  to  farming.  If  the
 farmer.  has  to  be  trained  in‘  scientific
 amethods,  some  kind  of  help  must  be
 given  to  him  to  train  him.  What  is
 the  help  that  the  Government  or  any-
 body  gives  him  now?  To  my  know-
 Jedge  there  is  no  help  whatsoever.
 He  does  not  know  what  to  use,  what
 fertiliser  to  use,  if  there  is  a  peat
 hhow  to  remove  it,  when  to  sow  and
 ‘when  to  reap.  They  know  it  by  in-
 stinct,  but  that  is  a  different  matter,
 but  this  new  problem  has  come,  per-
 ennial  irrigation  for  2  months,  fer-
 tilisers  and  other  things.  These
 scientific  methods  require  training.

 So  far  as  farming  and  agriculture
 ‘is  concerned,  in  the  USA  and  possibly
 in  other  countries  too,  there  is  a  sys-
 ‘tem  that  for  every  group  of  villages
 ‘with  a  certain  population,  there  is  an
 agricultural  adviser  appointed  by  the
 ‘Government.  He  is  a  kind  of  ency-
 clopaedia  to  the  people  there.  He  is
 ‘so  good  and  popular,  that  whenever
 in  difficulty  the  farmer  comes  to  him
 and  asks  when  to  do  and  how  to  do  a
 thing,  how  to  remove  a  pest  if  there
 is  one,  what  fertiliser  is  to  be  used,
 ‘and  gets  the  benefit  of  research  if
 there  is  anything  wrong  with  the  soil.
 ‘We  have  research  stations,  but  how
 many  farmers  know  that  they  have  to
 ‘walk  to  the  research  station  in  order
 to  find  out  what  is  wrong  with  the
 soil.  I  cannot  blame  them.  I  can
 blame  myself  that  we  have  not  creat-
 ed  facilities.  These  essential  and  pri-
 mary,  elementary  I  would  say,  faci-
 lities  should  be  made  available  to
 every  farmer  at  his  doorstep.  Some
 such  system  has  got  to  be  devised  by
 which  along  with  the  new  facilities
 that  we  are  offering  to  the  peasant,
 we  also  offer  them  the  requisite  train-
 ing  and  education,  both  going  side  by
 side.  This  is  a  proposition  which  is
 ~worth  considering  indeed.

 This  brings  me  to  a  few  other
 things.  It  was  asked:  what  about
 economy  and  efficiency  measures.  I
 will  not  go  very  extensively  into  that
 Dut  we  are  doing  our  best.  We  have
 mow  realised  that  the  efficiency  quoti-

 ent  is  a  bit  small,  it  must  go  up,  and
 many  things  have  got  to  be  done,  but
 remember,  friends,  to  us  also  it  is
 a  new  experience.  Five  years,  six
 years  is  not  a  great  experience  in
 agriculture.  Whenever  we  _  notice
 trends  or  habits,  we  try  to  attack
 them  in  our  own  manner.  That  is
 being  done.  I  will  merely  enumerate
 some  things  that  we  have  been  doing
 just  now  in  order  that  efficiency  and
 economy  measures  may  be  strength-
 ened.

 Take,  for  instance,  the  question  of
 cost  control.  We  have  a  special  unit
 for  this  purpose.  The  cost  in  every
 unit  is  found  out,  so  that  we  can
 compare  and  contrast  and  see  what
 is  going  wrong.  Then,  there  is  a
 separate  cost  accounting  unit.  There
 are  seminars  for  engineers  also.  Our
 engineers  go  to  the  foreign  countries,
 and  foreign  engineers  come  here.  And
 seminars  are  being  held  where  every
 type  of  problem  is  discussed.  Next,
 there  is  the  question  of  the  optimum
 utilisation  of  machinery.  Yesterday,
 my  hon.  colleague  told  you  how  we
 are  doing  it  by  transferring  machinery
 from  one  project  to  another  and  so
 on.  But  there  also,  we  are  facing
 troubles  and  difficulties.  And  here,  I
 want  your  co-operation.  Even  when
 the  machinery  is  to  be  transferred,
 the  State  Government  sit  tight  over  it,
 and  they  do  not  allow  the  transfer.
 They  have  sometimes  to  be  cajoled;
 we  have  no  power  to  compel  them.
 We  can  only  effect  the  transfer  with
 the  permission  of  the  State  Govern-
 ment,  and  with  the  concurrence  of
 the  State  Government.  I  am  merely
 saying  this,  because  you  are  all  power.
 ful  people  here  with  undoubted
 influence  over  your  State  Govern-
 ments;  why  should  you  not  utilise
 that  influence  for  the  national  good,
 so  that  the  development  of  our
 machinery  should  be  a  successful  pro.
 position.

 As  for  standardisation  of  machinery,
 technical  scrutiny  of  projects  ete,
 there  is  the  advisory  committee  of  the
 Planning  Commission  and  so  on.
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 {Shri  S.  K.  Patil}
 Then,  there  was  the  question  of

 water  rates  and  the  betterment
 charges.  I  have  already  replied  to
 that  point.  Now,  I  come  to  the  electric
 gxid.  People  said  here,  ‘Why  not
 create  water  zones?’.  Before  I  come
 to  the  water  zones,  let  me  deal  with
 the  electric  zones  first.  Hon.  Mem-
 bers  suggested  ‘Why  not  have  a  zone
 in  the  south,  a  zone  in  the  north  and
 so  on?’  I  can  assure  this  House  that
 we  want  not  only  the  zonal  idea  to  be
 there,  but  we  want  an  electric  grid
 for  the  whole  country,  and  to  that
 end  we  are  working.

 So  far  as  Mysore  is  concerned,  it  is
 rich  in  electricity.  Madras  is  also
 coming  up  in  this  regard,  but  it  is
 not  so  in  the  case  of  Andhra  Pradesh,
 because  only  the  other  day,  the  Chief
 Minister  of  ‘Andhra  Pradesh  com-
 plained  that  they  had  only  १30  k.w.
 per  capita  consumption,  while  Madras
 had  got  30  k.w.  and  Mysore  50  kw.
 Surely,  50  k.w.  and  30  k.w.  and  0
 k.w.  added  together  will  make  90  k.w.
 For  these  three  States  put  together,
 the  per  capita  consumption  will  be
 the  mean  of  these  figures  and  that  will
 be  what  obtains  in  Madras.  I  am  not
 saying  that  we  should  merely  distri-
 bute  what  we  have  got  in  these
 States,  but  I  am  saying  that  the  elec-
 tric  power  potential  has  got  to  be
 strengthened.  When  this  is  done  in
 the  south,  when  this  is  done  in  the
 north,  and  so  on  and  so  forth,  as  we
 are  doing  everywhere,  in  the  Rihand
 Dam,  in  the  Bhakra-Dam  and  so  on,
 why  should  we  not  have  these  things
 connected  in  a  common  grid,  so  that
 the  entire  country  could  be  linked
 together  in  an  all-India  or  national
 grid.

 So  far  as  the  water  zone  is  concern-
 ed,  it  need  not  give  any  trouble;  it
 does  not  require  a  zone  for  the  pur-
 pose  in  view.  I  was  rather  surprised
 that  people  should  come  and  say
 that  some  other  State  does  not  give
 them  water,  although  that  water
 would  otherwise  go  waste.  Yester-
 @ay  one  hon.  Member  said  that
 the  waters  of  some  of  the
 rivers  in  Kerala  were  really  going
 to  waste.  Surely,  we  shall  look  into
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 this  matter;  we  are  prepared  to
 examine  that  problem.  If  out  cf  the
 Kerala  State,  the  waters  that  go  to
 waste  could  somehow  or  other  be
 utilised  for  the  purposes  of  the  Mad-
 ras  State,  we  shall  be  only  too  pleased
 to  do  so,  and  to  use  our  good  offices,
 because  I  may  tell  you,  in  law,  we
 have  nothing  but  good  offices.  We
 shall  use  them  both  with  the  Kerala
 and  the  Madras  Governments,  and  I
 am  sure  the  good  Government  of
 Kerala  will  listen  to  me  when  such  #
 constructive  approach  is  made  to
 them.

 T  now  come  to  the  tariff  in  regard
 to  electricity.  People  say  that  tariff
 jis  sometimes  very  heavy.  You  know
 that  we  are  governed  by  the  Electri.
 city  Act.  The  Electricity  Act  does
 not  allow  us  to  go  beyond  six  per
 cent.,  and  as  we  have  seen,  that  is
 about  two  per  cent.  above  the  bank
 rate,  Otherwise,  it  would  have  been
 54  per  cent.  Therefore,  we  could  not
 go  beyond  that.  If  there  are  private
 companies  where  no  facilities  exist,
 where  thermal  electricity  has  got  to
 be  produced,  and  if  the  rate  is  a  little
 higher,  we  cannot  tell  them  to  bring
 it  down  to  53  per  cent.,  because  they
 will  place  their  books  before  us  and
 convince  us  that  it  is  not  possible.
 But  when  the  grid  system  comes  into
 existence,  all  these  things  will  dis-
 appear.

 My  hon.  friend  Shrimati  Renu
 Chakravartty  made  a  particular  refer-
 ence  to  the  electricity  that  has  been
 taken  from  the  D.V.C.  by  the  Calcutta
 Electric  Supply  Corporation.  She
 said  that  this  was  a  wealthy  com-
 pany,  and  she  asked  why  the  power
 had  been  given  to  that  company.  I
 can  tell  you  that  because  it  4s  an  old
 company,  perhaps  it  has  been  given
 the  power;  however,  that  is  a  matter
 for  the  State  Government;  the  Gov-
 ernment  of  India  have  not  interfered
 in  the  matter.

 So  far  as  the  electricity  charges  are
 concerned,  I  can  assure  the  House
 that  the  Calcutta  Electric  Supply
 Corporation  gets,  out  of  the  electricity
 supplied  from  the  D.V.C.,  only  abouf
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 39  per  cent.  of  the  total  quantum  of
 what  they  have;  as  90  per  cent.  of
 their  electricity,  they  get  it  from
 elsewhere.

 Hf  you  compare  the  prices,  you  will
 find  that  while  we  sell  Damodar
 electricity  at  the  rate  of  .45  anna  per
 unit,  the  electricity  which  they  get
 otherwise  is  at  the  rate  of  35  anna
 per  unit.  That  means  that  we  sell
 them  even  at  a  higher  cost  than  what
 they  have  to  pay  for  electricity  from
 elsewhere.  Therefore,  the  charge  that
 we  are  selling  them  cheaper  is  not
 really  sustainable.  Indeed,  in  these
 matters,  if  there  are  any  difficuties,
 difficulties  that  are  due  to  the  fact
 that  it  is  at  a  far-flung  place  that  the
 electricity  has  been  produced  and
 therefore,  the  charges  are  a  little
 higher,  the  moment  that  is  brought  to
 our  notice,  we  shall  try  to  see  that
 they  are  in  conformity  with  the  mini-
 mum  of  profit  that  could  be  allowed
 under  the  Act.

 As  regards  soil  conservation,  8
 matter  which  was  touched  by  one  or
 two  Members,  I  could  tell  them  that
 it  is  really  our  biggest  headache.  All
 these  projects  of  ours  after  20,  30  or
 40  years  will  be  simply  out  of  use  if
 we  do  not  do  soil  conservation  and
 soil  consolidation  in  as  scientific  and
 precise  a  manner  as  we  can.  This  is
 not  a  problem  of  India  alone.  This  is
 a  problem  present  everywhere  in  the
 world.  Even  in  the  United  States,
 even  in  China,  this  problem  exists  in
 a  very  acute  form.  How  are  we  going
 to  solve  it?  In  Hazaribagh,  there  is
 a  station  where  soil  conservation  ex-
 periments  are  being  carried  on.  I  was
 so  gratified  to  see  what  they  were
 doing.  How  are  they  doing  it?  They
 are  doing  it  in  a  wonderful  manner.
 It  is  not  merely  done  by  the  govern-
 ment  farm;  even  private  farms  can
 profit  by  what  is  being  done  so  that
 soil  is  conserved  and  consolidated.

 _All  the  knowledge  about  contour
 bunds  and  other  things—these  have
 become  so  scientific  now—is  avail-
 able  from  any  other  country  where
 soil  conservation  is  being  done.  We
 meet  them  and  we  take  advantage  of
 what  they  have  achieved.  This  matter
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 is  discussed  in  seminars,  big  interna~
 tional  conferences  and  so  on  so  that
 the  best  methods  that  are  available
 for  the  consolidation  and  conservation
 of  soil  should  be  available  to  us.  In
 this  connection,  I  made  a  mention  of
 the  Hazaribagh  station  where  we  are
 conducting  experiments.

 A  reference  was  made  to  Sunder-
 bans.  I  take  it  out  from  the  speech
 of  the  hon.  Member  for  the  simple
 reason  that  I  share  her  anxieties  300
 per  cent  in  respect  of  the  protection
 of  the  Sunderbans  area.  It  is  a  beau-
 tiful  rice  bow]  of  not  only  Bengal
 but  of  India.  I  would  beg  of  my
 Bengali  friends  to  eat  a  little  less
 rice  so  that  more  rice  may  be  avail-
 able  to  others.  We  shall  also  do
 something  for  Sunderbans.  Those
 zamindars  who  owned  those  lands
 were  spending  a  colossal  sum—crores
 of  rupees—for  embankments  etc.  We
 have  now  taken  away  those  zamindaris
 and  we  have  become  zamindars  our-
 selves—the  Government  of  India.
 But  we  are  not  doing  that  work  which
 they  were  doing.  Therefore,  we  have
 got  to  have  a  scheme,  and  that  is
 engaging  our  attention,  so  that  such  a
 beautiful  place,  the  Sunderbans,  the
 rice  bowl,  is  protected.  We  shall  pro-
 tect  it  in  every  manner  possible.
 Therefore,  as  I  said,  it  is  actively
 engaging  our  attention.

 This  brings  me  to  one  more  impor-
 tant  question,  that  is  the  Gandak
 river  and  the  Kosi  river.  I  parti-
 cularly  mention  it  because  it  has  been
 referred  to  by  some  hon.  Members,
 particulary  by  hon.  friend,  Pandit
 D.  N.  Tiwary.  He  pointed  out  that
 the  Gandak  is  a  very  nice  river.  I
 do  not  want  this  testimony.  I  can
 assure  the  House  that  there  is  uni-
 versal  testimony  that  so  far  as  the
 Gandak  project  is  concerned,  it  is  the
 best  project  in  India.  It  will  be  the
 most  economical  project.  Gandak  is
 a  very  very  nice  river.  Indeed,  she
 is  a  sort  of  a  docile  milch  cow  giving
 all  the  milk  to  anybody  and  kieking
 nobody.  There  are  no  spate  and
 floods.  Therefore,  it  is  wrong  to  in-
 tercept  such  a  river...
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 Pandit  D.  N.  Tiwary  (Keasaria):
 The  unfortunate  position  is  that  still
 it  is  not  being  done.

 Shri  s  K.  Patil:  That  is  true.  Be-
 cause  it  is  so  very  sacred,  we  are
 very  cautious  about  catching  it  and
 doing  all  that  damage  by  inter-
 cepting  it.

 But  I  can  tell  him  one  thing.  The
 moment  I  saw  with  my  own  eyes  the
 destruction  that  the  Kosi  was  really
 causing,  I  came  to  the  conclusion  that
 the  solution  of  the  North  Bihar  pro-
 blem  was  not  the  Kosi  project  but  the
 Kosi  plus  Gandak  put  together.  One
 is  destructive  and  the  other  is  con-
 structive.  The  Kosi  ig  destructive  in
 a  manner  that  we  must  stop  the  des-
 truction.  If  we  do  not  stop  it,  it  will
 devastaté  the  land.  What  is  the  use
 of  irrigating  millions  of  acres  of  land
 and  allowing  the  land  which  is  al-
 ready  irrigated  to  go  waste  because
 of  the  silt?

 The  Kosi  is  a  whimsical  river  and
 she  wants  to  go  anywhere  she  likes;
 She  does  not  require  any  permission
 or  licence.  She  is  beyond  the  pale
 of  law,  our  law  or  any  law  whatever.

 Therefore,  it  is  a  twin  problem.  We
 have  got  to  tackle  it  as  a  twin  pro-
 blem.  We  should  stop  the  destruction
 caused  by  Kosi  North  Bihar  and  use
 Gandak  for  doing  the  construction  of
 two  or  more  million  acres  of  irrigated
 land.  That  is  the  problem.  It  is  not
 that  it  is  very  difficult,  but  there  are
 some  difficulties.  I  may  take  my  hon.
 friend  into  confidence  and  tell  him
 that  this  also  requires  the  concur-
 rence  of  the  Nepal  Government.
 These  rivers  are  very  funny  interna-
 tional  rivers.  They  do  not  know
 national  boundaries;  they  have  no
 nationalism  about  them.  Therefore,
 they  begin  from  somewhere,  go  some-
 where  and  there  is  no  relevance  what-
 soever,  just  as  the  Godavari  and  Kri-
 shna  ‘benefit  the  people  of  the  South
 and  the  Andhras—they  are  reaping
 the  fruits—though  these  rivers  start
 from  the  State  of  Bombay,  Maha-
 rashtra.  They  do  not  give  us  a  spoon
 of  water  in  Maharashtra.  They  get
 all  the  water  and  become  fatter  and
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 fatter  as  they  go  down  below  and
 they  give  all  the  facilities  of  irriga-
 tion  or  power  to  the  south.  I  am  not
 jealous  of  Andhra.  Never.  We  look
 after  these  rivers  for  200  or  300  miles.
 I  may  give  a  simile.  It  is  just  like
 a  daughter  being  brought  up,  being
 looked  after  and  educated  and  when
 she  marries  she  goes  somewhere.  The
 same  is  the  case  with  these  rivers.
 They  have  married’  and  gone  some-
 where.  It  is  the  parental  duty.
 Maharashtra  has  given  rise  to  these
 rivers  and  the  whole  benefit  has  gone
 to  other  parts.  What  I  am  saying  is
 that  we  shall  do  everything  in  our
 power  to  see  that  all  these  things  are
 viewed  in  the  Indian  aspect,  in  the
 national  aspect  and  not  in  the  aspect
 of  any  particular  State.  We  shall
 bear  that  in  mind  and  do  something
 about  it

 T  have  not  touched  some  of  the
 points  that  hon.  Members  have  raised.
 T  have  noted  down  all  those  points
 but  it  is  physically  impossible  for  me
 to  refer  to  everything  that  they  have
 said.  I  have  got  my  eye  on  the  watch.

 This  brings  me  to  a  very  serious
 thing  which  Shrimati  Renu  Chakra-
 vartty  said,  about  the  D.  ्य  C.  and
 other  points.  I  may  tell  the  hon.
 Member  that  apart  from  anything
 that  she  says,  I  am  contemplating  in
 the  nearest  future,  perhaps  in  a
 month  or  two  or  the  latest  within
 three  months,  to  change  the  whole
 set-up,  a  change  not  because  there
 are  any  scandals  but  because  80  per
 cent  of  the  work  except  the  Panchet
 Hill  is  finshed  and  we  do  not  require
 this  costly  machinery  of  these  8  Mem.
 bers  and  their  other  paraphernalia.

 Therefore,  when  we  find  that  these
 charges  are  again  and  again  repeated
 —I  have  ali  my  sympathies  for  all
 these  Members—what  can  I  do?  You
 put  yourselves  in  my  shoes  and  con-
 sider  this  question.  I  have  tried  to  do
 things  in  the  best  manner  for  I  am  at
 the  helm  of  affairs  so  far  as  this
 Ministry  is  concerned.  These  charges
 are  grave  if  they  are  true.  But,
 where  are  they  made.  They  are  only
 made  in  the  columns  of  newspapers.
 Not  a  single  honest  man  or  woman
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 in  Bengal  had  that  much  courage—
 man  also  includes  woman  but  I  have
 also  said  it  to  emphasise—to  make
 the  charge  to  us  and  say  that  they
 have  got  a  proof  and  they  can  prove
 them.  We  have  got  to  read  them
 either  from  Yugantar  or  any  other
 paper;  we  have  to  enquire  into  it  and
 we  have  to  collect  whatever  evidence
 we  can  gather.  If  I  do  not  come  to  the
 prima  facie  conclusion  that  there  is  no
 द. 11  facie  case  made  out,  what
 would  she  advise  me  to  do?

 There  is  another  aspect.  I  agree
 with  the  hon.  Members  of  this  House
 that  corruption  must  be  rooted  out.
 Corruption  is  not  in  one  department;
 something  is  rotten  about  our  national
 character.  Go  anywhere  and  you  will
 find  corruption.  I  am  not  happy
 about  it.  I  am  not  merely  saying  it.
 I  hold  no  brief  for  any  corrupt  man.
 What  I  am  saying  is,  if  the  national
 character  becomes  rotten,  there  shall
 be  corruption  everywhere.  My  duty
 and  your  duty  is  not  to  enthuse  when
 there  are  some  examples  of  corrup.
 tion  but  do  our  best  to  see  that  the
 national  character  improves  and  there
 is  lesser  and  lesser  corruption.
 Everything  should  be  done  to  root
 out  corruption.

 With  ail  that,  there  is  a  responsi-
 bility  that  I  have  got  as  the  head  of
 the  administration  in  the  Irrigation
 and:  Power  Department.  Are  the
 officers  working  under  us  not  entitled
 to  protection  of  their  honesty  and  in-
 tegrity?  Can  any  organisation  in  this
 world  go  even  for  a  day  if  every
 time  any  little  thing  occurs  I  dismiss
 or  suspend  that  officer  because  in  some
 newspaper  somewhere  a  charge  is
 made?.

 Shrimati  Renu  Chakrayartty:  But
 if  certain  charges  are  made  against
 them  by  the  Public  Accounts  Com-
 mittee  itself,  then  they  will
 become  really  serious  charges.

 Shri  S.  K.  Patil:  My  hon.  friend
 knows  that  I  read  the  report  of  the
 Public  Accounts  Committee.  What  she
 says  is  wrong  or  her  information  is
 wrong.  These  charges  have  not  been
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 made.  If  they  were  made,  surely  they
 form  an  accusation  of  the  first  magni-
 tude  and  they  would  be  gone  into.  I
 can  very  well  illustrate  one  or  two
 points.

 One  of  these  charges  is  that  a  T.A.
 Bill  of  Rs.  63-4-0  has  been  made  by
 an  officer.  These  officers  and  even
 Ministers  do  not  make  their  own  T.A.
 bills.  It  is  being  done  by  their  PAs.
 Sometimes  mistakes  are  made.  An
 officer  made  that  mistake.  Again  and
 again  this  is  brought  up  even  after
 this  explanation  is  given.  So,  I  must
 hang  that  officer.

 Reference  was  made  to  27  boats  and
 eight  engines  which  were  bought  for
 Rs.  70,000  without  the  permission  of
 the  financial  adviser.  My  hon.  friend,
 Shrimati  Renu  Chakravartty  will  be
 glad  to  know  that  I  have  gone  tho-
 roughly  into  that  case.  I  say  that  if
 I  were  in  the  position  of  that  officer,
 I  would  have  bought  them.  It  is  a
 good  deal  that  he  has  done.  And
 what  did  the  financial  adviser  say?
 He  did  not  say  that  the  price  was  big.
 Why  did  you  buy  it  all  together?
 That  is  what  he  asked.  You  can  buy
 a  few  and  as  soon  as  the  other  parts
 are  ready  then  you  can  purchase  the
 rest.  That  is  what  he  said.  It  is  for
 them  and  it  was  left  to  the  Board  to
 do  whatever  they  like.

 My  information  is  this.  Somebody
 wanted  to  sell.  He  is  not  a  retail
 vendor  who  is  selling  bits.  He  has
 got  an  established  company  and  he
 says:  here  is  this  thing;  you  accept
 them  if  you  want.  It  is  a  deal  that
 you  have  got  to  accept  or  reject  th
 altogether.  He  bought  those  35  units
 at  a  cost:-of  Rs.  70.000.  It  means
 Rs.  2,000  a  piece.  You  cannot  even
 buy  an  ordinary  barge,  much  less  an
 electric  launch,  for  Rs.  2,000.  It  is  nof
 as  if  there  is  some  great  thing,  some~
 thing  very  wrong  that  has  happened.:

 Then,  an  officer  went  to  Srinagar
 and  spent  Rs.  1,000.  That  was  the
 charge.  Well.  He  is  invited  by  the
 Seminar  that  was  held  there  and  he
 goes  there  in  that  capacity.  The  mere
 travelling  bill  of  an  officer  like  that
 comes  to  that  much.  Is  it  his  fault?
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 If  there  33  even  a  prima  facte  case  for
 examination,  then  there  s  something
 There  39  none  and  there  35  very  little
 evidence  Then  why  challenge  the
 integrity  and  honesty  of  my  officer
 If  on  such  grounds  they  are  to  be
 challenged,  the  admumustration  will
 become  impossible  if  I  become  so
 reckless  (Interruptions  )

 Shrimati  Renu  Chakravartty:  Have
 you  called  for  the  evidence”

 Shri  S.  K.  Patil:  Where  am  I  to
 call?  When  I  go  to  any  place,  every-
 body  knows  that  I  am  there  Many
 people  came  and  saw  me  and  they
 asked  me  Have  you  vead  all  that?’
 T  have  got  great  respect  for  that  paper
 and  it  has  been  doing  patriotic  service
 and  I  am  not  against  it  but  the
 opinion  may  be  sometimes  wrong,  ४
 may  be  tendentious  and  there  may  be
 other  factois  which  are  responsible
 for  that  kind  of  a  thing

 When  we  are  changing  the  entire
 stage,  not  for  this  reason  but  for  other
 reasons,  we  should  not  waste  our
 time  in  an  enquiry  of  this  description

 Shri  Kashwal  referred  to  Chambal
 and  Kotah  Barrage  I  have  replied
 why  second  opinion  was  taken

 There  is  one  pomt  Pandit  Thakur
 Das  Bhargava  may  be  interested  in
 that  He  referred  to  the  non.avail-
 ability  of  electricity  and  he  wanted
 electricity  in  a  particular  place  I
 have  got  that  matter  in  hand  It  35
 not  our  mistake  It  35  the  old  PEPSU
 Government  that  allocated  all  the
 electricity  that  was  available  and
 some  trouble  has  come  But,  even
 then  he  need  not  be  very  restive  We
 are  domg  our  best  to  see  that  this  is
 done

 Pandit  Thakur  Das  Bhargava:  7
 want  water  for  that  area

 Shri  8,  K.  Patil.  We  shall  try  to
 give  both  water  and  electricity  He
 wants  one  thing  and  I  give  double

 That  brings  me  to  the  territory
 most  discussed—Delhi  Some  people
 say  why  there  is  not  more  power  and
 so  on  Mention  was  made  about  the
 power  set  apart—about  440  thousand
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 kWs.  We  want  to  brmg  in  60,000
 KWs  in  all  from  Bhakra  Nangal  and
 30,000  kWs  a  steam  plant  to  be
 obtained  under  TC.M  aid  I  am  very
 grateful  to  the  TCM  for  making  this
 possible  Then,  there  ४5  some  20,000
 kWs  from  the  diesel  engines  Apart
 from  that,  I  know  that  the  immediate
 need  also  is  20,000  or  30,000  kWs
 more  You  do  not  know  how  the
 power  needs  of  this  country  are  deve-~
 lopng  Wherever  you  fhave  some-
 thing  and  power  energy  38  created,  it
 is  distributed  It  is  not  like  हद्व8-
 tion  Immediately  the  money  also
 comes  Therefore,  we  must  seriously
 thmk  as  to  what  is  to  be  done  about
 Delh:  so  that  the  people  of  the  capital
 —sometimes  they  are  very  garrulous
 and  they  have  got  the  help  of  the
 newspapers  and  I  must  guard  my
 Government  against  that—may  get  it
 I  am  doing  my  best  so  that  adequate
 quantity  of  power  could  be  made
 available  to  Delhi  as  early  as  possible

 Somebody  said,  why  not  have  urri-
 gation  and  other  things  I  want  to
 tell  you  that  I  cannot  take  this  narrow
 view  that  because  we  are  in  charge
 of  irrigation  we  have  nothing  to  do
 with  water  supply  and  so  on  Nor-
 mally  it  is  so  Technically  it  is  so
 India  75  one  and  indivisible  WNation-
 hood  is  one  If  the  capital  suffers  for
 want  of  water  and  other  things,
 surely  it  is  our  duty  to  do  something
 I  do  not  know  how  exactly  I  will  act,
 but  our  Ministry  is  very  very  serious-
 ly  considering  whether  some  water
 may  not  be  available  even  to  the  city
 of  Delhi  so  that  Delhi’s  water  supply
 would  be  adequate,  and  many  dffi-
 culties  which  the  people  of  Delhi
 suffer  for  paucity  of  water  will  not
 be  there  They  will  not  have  to
 suffer  all  these  thmgs  All  these
 things  are  being  looked  into  and  as
 early  as  possible  we  shall  do  it,  al-
 though  I  have  no  ready-made  plan
 just  now

 That,  Sir,  almost  brings  me  to  an
 end  There  may  be  many  other
 questions

 Shri  A.  C.  Guha:  Ganga  Barrage
 still  remains
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 Shri  S.  K.  Patil:  I  will  dispose  of
 Ganga  Barrage  in  one  minute,  because
 Ganga  Barrage  problem  is  not  a  very
 big  problem.  It  is  under  the  active
 consideration.  If  I  do  not.  go  on
 trumpeting  it  from  the  house-tops,  )
 have  always  said  so  in  my  reply  to
 questions.  It  is  not  merely  for  the
 pleasure  of  assuring  you  that  I  will
 do  something.  That  Barrage  is  under
 active  consideration.  Investigations
 are  going  on.  We  know  there  are
 difficulties  but  we  will  try  to  over-
 come  them.  Hon.  Members  _  should
 not  be  impatient.  In  D.V.C.  we  are
 giving  you  the  best  project.  That
 would  be  to  the  benefit  of  Bengal.
 The  other  day  I  went  to  Taki  and
 Basirhat  because  my  hon.  friend  call-
 ed  me.  We  are  not  only  considering,
 we  shall  positively  do  something.
 Their  little  town,  Farakka,  to  which
 he  referred  as  the  citadel  of  civilisa-
 tion,  will  be  protected.  That  requires
 a  little  time.  I  am  quite  sure  my  hon.
 friend  may  not  draw  me  into  a  full
 discussion  as  to  what  we  are  going
 to  do  about  Ganga  Barrage.  I  can
 assure  my  friend  that  it  will  be
 actively  looked  into.

 May  I  just  end  by  saying  that  our
 problems  are  many  and  if  you  want
 to  tackle  in  a  single  generation  all
 those  problems  even  Rs.  10,000  crores
 would  not  do.  For  most  of  the  kind
 expressions,  from  the  same  men  here
 and  there  we  have  heard  some  ridi-
 cule  and  criticism.  The  debate  was
 very  level  headed  and  of  a  high
 standard.  I  am  happy  about  that,  not
 that  we  have  done  a  very  great  per-
 formance,  but  we  have  done  our  duty.
 I  will  end  in  the  words  of  the  ex-
 Prime  Minister,  Mr.  Churchil.  When
 he  was  asked  to  reply  to  an  honour
 that  was  done  to  him  in  France  he
 ended  his  reply  by  saying:

 “The  greatest  happiness  in  life
 is  the  consciousness  of  a  duty
 well  done.”

 Mr.  Deputy-Speaker:  I  will  now
 dispose  of  the  cut  motions.

 Shri  Harish  Chandra  Mathur:  Dur-
 ing  the  earlier  part  of  his  speech  the
 hon.  Minister  said  that  he  will  tell  us
 something  about  rural  electrification.
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 Mr.  Deputy-Speaker:  I  suppose  we
 will  have  another  opportunity  of
 listening  to  the  hon.  Minister.

 All  the  cut  motions  were  put  and
 negatived.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  the  respective  sums  not
 exceeding  the  amounts  shown  in
 the  fourth  column  of  the  Order
 Paper,  be  granted  to  the  Presi-
 dent,  to  complete  the  sums  neces-
 sary  to  defray  the  charges  that
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst
 day  of  March,  1958,  in  respect  of
 the  following  heads  of  demands
 entered  in  the  second  column
 thereof:

 Demands  Nos.  67,  68,  69,  22  and  23

 The  motion  was  adopted.

 [The  motions  for  Demands  -for  Grants
 which  were  adopted  by  the  Lok  Sabha

 are  reproduced  below—Ed]

 DEMAND  No.  67—MInIistRY  OF  IRRIGA-
 TION  &  POWER

 “That  a  sum  not  exceeding  Rs.
 10,13,000  be  granted  to  the  Presi-
 dent  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst
 day  of  March,  1958,  in  respect  of
 ‘Ministry  of  Irrigation  &  Power’”.

 Demanp  No.  68—MuntiI-PuRPOSE  RIVER
 ScHEMES

 “That  a  sum  not  exceeding  Rs.
 93,53,000  be  granted  to  the  Presi-
 dent  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3lst
 day  of  March,  1958,  in  respect  of
 ‘Multi-purpose  River  Schemes’  we

 DEMAND  No.  69—MISCELLANEOUS  DE-
 PARTMENTS  AND  OTHER  EXPENDITURE
 UNDER  THE  MINISTRY  OF  IRRIGATION
 AND  POWER.

 “That  a  sum  not  exceeding  Rs.
 57,21,000  be  granted  to  the  Presi-
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 {Mr.  Deputy-Speaker]  e
 dent  to  complete  the  sum  neces-  Dremanp  No.  23~—-Orumr  Caprrat  0एक.
 sary  to  defray  the  charges  which  LAY  oF  THE  Mnusrry  or  Iprraarion
 will  come  in  course  of  payment  &  Powe
 durmg  the  year  ending  the  Sist
 day  of  March,  1958,  in  respect  of
 Miscellaneous  Departments  and
 Other  Expenditure  under  the  ‘Min-
 istry  of  Irmgation  and  Power”.

 Dgemanp  No.  22—Carrrat  Ovriay  on
 Mouri-purrosz  River  Scremzs

 “That  a  sum  not  exceeding  Rs.
 2,17,88,000  be  granted  to  the  Presi-
 dent  to  complete  the  sum  neces-

 “That  a  sum  not  exceeding  Rs.
 55,84,000  be  granted  to  the  Presi-
 dent  to  complete  the  sum  neces-
 sary  to  defray  the  charges  which
 will  come  in  course  of  payment
 during  the  year  ending  the  3ist
 day  of  March,  ‘1958,  in  respect  of
 ‘Other  Capital  Outlay  of  the  Min-
 istry  of  Irrigation  &  Power’  ”

 sary  to  defray  the  charges  which  785  hrs,
 will  come  in  course  of  payment

 The  Lok  Sabha  then  adjourned  till during  the  year  ending  the  3ist
 day  of  March,  1958,  in  respect  of  Eleven  of  the  Clock  on  Friday,  the

 2nd  August,  1957. ‘Capital  Outlay  on  Multipurpose
 River  Schemes’”.
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 (Thursday,  rst  August,  2955)
 CoLumnNs

 WRITTEN  ANSWERS  TO
 MEMBERS  SWORN  .  6307  QUESTIONS—(contd).
 ORAL  ANSWERS  TO  QUESTIONS—  SQ.  Subject  COLUMNS

 6307-42  No.
 5.6  Subject  ‘SSS  Machkund  Soil  Erosion .

 Scheme  6346 :
 6  HadalgaDam  .  6346-47 $30  Landiess  workers  in  55

 Punjab  6307—r0  557  Silting  of  Ganges  Bed  6347
 532  Grievances  of  Raul-  $58.  Smuggling  of  Foodgramns.  6347-48

 67  women  Fed  a
 6370  $59  Mult  purpose  Schemes  6348

 sy  eration  60  Co  ty  Develop- Indwn  Railwaymen  63!0—~r3  soo
 (“ment in  Punjab  6348-49

 $33  FO
 aR  8४००

 for
 (6313-14  56r  ExportotFrcg  Meat.  6349

 a  562  Leprosy  »  +  6349-50 534  Fishing  grounds  6347  563  Soil  Brosionin  Bihar  6350
 535  Dredgers  6317-18
 536  Forest  Research  Insti-  564  ‘Tounsm,  =

 7  fest tute,  Dehra  Dun  6379-20  365  Andaman  Tuber  6357
 537  Astronomical  Obsérvato-  568  Anaemia  6357-52

 res  632c—-22  s69  Shortage  of  tickets  6352-53
 538  Ship  Building  6322—-24  US
 539  Central  Tourist  Advisory  No

 Committee  6324-27  4727  Production  of  Tobacco  6353
 $40  Railway  parcels  6327—~29  4I8  Economy on  Railways  6353
 ‘541  Use  of  explosives  in  479  Public Call  Offices  6354

 Fishing  6229  420  Fishertesin  Andhra  se  6354-55
 542  Export  of  Sugar  6329-31  420  Community  Development

 543  DVC  6337  and  NES.  Blocks  in
 6 546  Hydel  Power  plant  at  Rayesthan  6355-5

 Konar  (DVC)  6332  422  Surveyof  Railway  line
 47  Damodar  Valley  Corpo-  in  Rajasthan  6356-57,

 ration  Act  6332-36.  423  Kotah-Bina  Railway
 544  Grow  More  Food  Section  6357-58

 Campaigns  6336—38  424  Delhi-Debra  Dun  Ex-
 6348 545  Bongaon-Sealdah  Rail-  press

 35
 way  Section  6338—40  425  Construction  of  Readsin

 548  GPO  Patna  6340—42  jab  6358-59
 426  Imports  and  Exports WRITTEN  ANSWERS  TO  through  Madras  and

 QUESTIONS—  6342—69  Bombay  Ports  6359-60

 2
 427  Revision  of

 Pay
 scales

 Ss.  of  Mechanical  Brakes- °  men  6360
 349  Santa  Cruz  Air  Port.  6342  428

 Prnvogran
 Service  Sta-

 és6x sso  Infantile  Mortalit  an  t0n8
 India

 y
 6342-43  429

 Bier  Ruiway
 Official

 6361 it  Bbarat  Tramway  Com- 35
 pany

 y
 6343-44  430  Arti-Leprosy work  636I-62

 552  Civil  Aviation  Em-  43!  Flood  control  schemes  in
 ployees  6344-45  Kerala  6362-63

 553  Breaches  on  Jamuna  432  NES  Blocksin  Manipur  6364
 Bund  6345-46  433.  Railway  Catering  Staff  6364-65

 54  Age-barred  Railway  434  Tran  Serivce  between
 Bngines  6345-4  Katn:  and  Bina  हर  6365-66
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 WRITTEN  ANSWERS  TO
 QUESTIONS—<(conté)

 U.S.Q.  Subject  CoLUMNs
 No,

 435  T.8.Conference  at
 Moscow  नि  न  6366

 436  Railway  accident  .  6366-67
 437

 Deven
 ent  of  fisheries

 in  ore  .  if  6367
 438  Nipani-Raigarh Rail  link  6367
 439  De-luxetrain to  Madras  6368
 440  Rsilway  platforms  on

 Tapti  line  :  6368-69
 447  Old  coaches  on  Western

 Railway  .  6369
 44a  Janata  trains  6369

 ADJOURNMENT  MOTIONS
 AND  CALLING  ATTENTION
 TO  MATTER  OF  URGENT
 PUBLIC  IMPORTANCE  6370—93
 The  Speaker  postponed  till  the

 Sarvashri  Sadhan

 rd  August,  ‘1957,  his
 lecision  on  the  admis-

 sibility  of  the  adjournment
 motions  given  notice  of  by
 the  following  members  re-
 garding  the  sweepers,
 strike  in  Delhi  and  the
 Police  firing  on  the  38¢
 July,  ‘1957.

 Gupta,
 Surendransth  Dwivedi,
 Nath  Pai,  Narayanankut-
 ty  Menon,  ag
 dish  Awasthi.  Achaw  Singh,

 Goray,  J
 Supakar,  Hem  Barua,

 6574

 AD.
 OT  MENT

 MOTIONS  AND  CAL
 iG  ATTENTION  TO  MATTER

 OF  URGENT  PUBLIC  IMPORTANCE  :
 (contd.)  CoULMns

 Kamble,  Manay,  द
 and  Pandit  Brij  Round
 “Brijesh”.

 Notices  of  calling  attention  to
 matter  of  urgent  public
 importance  given  by  the
 following  members  re-

 garding
 the  same  subject

 were  siso  held  over  till  the
 3rd  August,  ‘1957.
 Ram  Sub  Singh,  Shri Br
 Balmi!  Hi,  has,  Sig  Sar
 Kripalani  and  Sarvashri
 Radha  Raman  snd  Jadhav.

 DEMANDS  FOR  GRANTS

 Further  discussion  on  Demands
 for  Grants  in  respect  of
 the  Ministry  of  Irrigation
 a  Power  concluded
 The  Demands  were  voted
 in  full.

 AGENDA  FOR  FRIDAY,  2xp
 AUGUST  1957—

 Discussion  on  Demands  _  for
 Grants  in  respect  of  the
 Ministry  of  Law.

 6293-5510


